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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 1011/2024

Mr. Islam Applicant

Versus
M/s Symbiosis Pharmaceuticals

Pvt Ltd. & Ors Respondents

REPLY ON BEHALF OF THE RESPODENT NO-7 CENTRAL
POLLUTION CONTROL BOARD (CPCB)

Most Respectfully Showeth:-

1. That, the Hon'ble NGT vide order dated 05.08.2024 and notice dated
23.08.2024 has sought the reply of CPCB in the instant matter. Thereby, the

reply is made in succeeding paragraphs.

2. That at the outset, the answering Respondent deny all claims, contentions,
allegations and averments against answering Respondent CPCB in the above
Original Application (OA) contrary to anything stated or submitted in this
reply. Nothing in the OA may be deemed to have been accepted or admitted
by the answering Respondent for want of a specific denial, save any

averment which has been expressly admitted hereinafter.

3. That the CPCB is a statutory Board constituted under Section 3 of The
Water (Prevention and Control of Pollution) Act, 1974. It performs the
—==functions under The Water (Prevention and Control of Pollution) Act, 1974,
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The Air (Prevention and Control of Pollution) Act, 1981, and The

Environment (Protection) Act, 1986.

4. That, the matter in the present Original Application is related to alleged
discharge of untreated harmful chemicals, heavy metals and antibiotics
residues, allegedly causing degradation of the quality of river water and

contributing to the air pollution in the region.

S. It is alleged in the Original Application that Respondent No. 1 and 2
industries (M/s Symbiosis Pharmaceuticals Pvt Ltd. and M/s SAI Tech
Medicare Pvt. Ltd. respectively) owned by the Respondent No. 3 (Mr. Jagbir
Singh, S/o Shri Om Pal, R/o House No. 1501, Sector 2, Suncity Parikarma,
Panchkula-134117) are causing environmental pollution including water
pollution, particularly in Markanda River, alongwith air pollution in the Kala
Amb region of Sirmaur District of Himachal Pradesh. CPCB is the
respondent No. 7 in this matter. The para-wise comments of CPCB is

submitted as follows:

Para-wise comments on

merits:

1. That, no comments are offered by this answering respondent No. 7 over the
averments made in para no.l & 2 under the heading ‘Facts’ of the OA being

introductory in nature.
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2. That, the averments made in para no. 3 under the heading ‘Facts’ of the OA
relates to origin and importance of River Markanda and allegations
regarding significant contribution of respondents for increase in the pollution
levels in water of River Markanda. With respect to the averments relating to
origin and importance of River Markanda, no comments are offered from
this answering respondent No. 7 being matter of records. With respect to
alleged contribution of respondents for increase in the pollution levels, this
answering respondent humbly submits that CPCB under National Water
Quality Monitoring Programme (hereinafter referred as NWMP) monitors
quality of River Markanda at 02 interstate locations namely River Markanda
at Kala Amb U/S (H.P) & River Markanda at Naraingarh (Haryana). Based
on the water quality data of River Markanda monitored during the years
2020, 2021 & 2022, it has been found that the water of River Markanda is
non-complying w.r.t to Dissolved Oxygen (DO), pH, Biological Oxygen
Demand (BOD), Fecal Coliform (FC) & Fecal Streptococci when compared
with the Primary Water Quality Criteria for Outdoor Bathing at both the
interstate locations namely River Markanda at Kala Amb U/S (H.P) and
River Markanda at Naraingarh (Haryana).

It is also humbly submitted that as per direction given by the Hon ’ble NGT
vide its order dated 23.06.2021 in O. 4. No 136 of 2020 titled *Veterans
Forum for Transparency in Public Life vs. State of Himachal Pradesh &
Ors" CPCB has developed "Guidelines on Monitoring mechanism for API
residue", which have been circﬁlated to all SPCBs/PCCs vide letter dated
31.01.2022 for regular surveillance and monitoring of manufacturing units

and CETPs by SPCBs. HPPCB is required to monitor the pharmaceutical
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units as per these guidelines. (Copy of the letter dated 31.01.2022 along

with the guidelines is given at Annexure-1)

That the averments made in para no. 4 under the heading ‘Facts’ of the OA
are related to the allegation of the applicant that in the Kala Amb region,
respondent industries are discharging untreated waste water into the
Markanda river as well as in the atmosphere. This answering respondent
humbly submits that the industries in the Kala Amb region is regulated and
monitored by Himachal State Pollution Control Board (HPSPCB) and
HPSPCB is fully empowered to take action against the industries
incase discharging effluents not compliant to the prescribed standards in to
the River Markanda. It is also respectfully submitted that to reduce antibiotic
residue from effluent sources, it is prudent for a pharmaceutical industry to
adopt the principles of reduce, recycle and reuse of treated effluent to

maximum extent to minimize risk of subject residues

. That, the averments made in para no. 5 under the heading ‘Facts’ of the OA
are related to alleged discharge of effluents in river Markanda and the use of
water from Markanda river for irrigation in the surrounding agricultural
fields. In this regard, the answering respondent herein humbly submits that
the industries in the Kala Amb region is regulated and monitored by
Himachal State Pollution Control Board (HPSPCB) and HPSPCB is fully
empowered to take action against the industries incase discharging
effluents not compliant to the prescribed standards in to the River Markanda.
It is also humbly submitted that the Joint Committee constituted in the

matter of OA No. 515 of 2024 has submitted a detailed report before the
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Hon’ble NGT on 27/04/2024 regarding monitoring of water quality of River
Markanda at various locations and compliance of prescribed norms by the
industries monitored by the Joint Committee in compliance to the orders of
Hon’ble NGT dated 14/03/2023 and 18/10/2023, which is under
consideration of Hon’ble NGT in this matter. (copy of final report of the
Joint Committee is given at Annexure-2 ). The conclusion and detailed
point-wise  suggestions for remedial action, suggested by the

Joint Commuittee in its above referred report are reproduced, as follows:

i. None of the states involved in this matter namely the State of
Himachal Pradesh and the State of Haryana have demarcated and
notified the Flood Plane Zone (FPZ) of River Markanda, in their
Jurisdiction. It is suggested that necessary action is taken by the
Irrigation Department, States of Haryana and Himachal Pradesh with
regard to the demarcation and notification of Flood Plane Zone
(FPZ), in view of various advantages of demarcating flood plane
zones in terms of protection of ecosystems and water quality
improvements besides other socio-economic benefits. (Action to be
taken by Department of Irrigation, State of Haryana and Himachal
Pradesh).

ii. No encroachments have been made in the state of Haryana and also
in the creek of River Markanda and its tributaries from entry point in
Haryana State to final merger into River Ghaggar at Kaithal, as
per the report shared by both the States, with the Joint Committee.

=, However, it was observed by the Joint Committee that illegal mining
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in the Markanda River and illegal dumping of Industrial wastes on the
banks of River Markanda are being done in Kala Amb area of the
State of Haryana.

The illegal mining activities in the River Markanda are leading to the
creation of large excavations in the riverbed, causing the
accumulation and further deterioration of wastewater flowing from
Jattan Walla Nallah. With regard to action taken to curb the illegal
mining activities by Mining Department and Local Administration,
Ambala total 36 Nos. of complaints have been registered by Mining
Officer, Ambala in last 06 months and total 71 Nos. of
Vehicles/machinery seized/ impounded during 01.08.2023 to
31.01.2024 besides imposing total penalty of Rs. 67,21,850/- .The
Joint Committee recommended to ask Director, Mines & Geology
Department, Haryana to keep a close vigil on such activities through
DLTF Mining Ambala and initiate necessary action as per the Rules
& Regulation of the Department. (Action to be taken by Director,
Mines & Geology Department, Haryana).

With regard to the dumping of Industrial wastes (Lime Sludge) on the
banks of River Markanda, the examination of the details provided by
the Department of Revenues, Ambala shows that out of 07 no. of Lime
sludge dumping locations one of the land is owned by M/s Ruchira
Papers Ltd, Trilokpur Road, Kala Amb itself which is a self-generator
of this Lime Sludge to the tune of around 60 tons/per day (on dry

basis) indicating that M/s Ruchira Papers Ltd may be involved in
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dumping the Lime Sludge on the banks of River. According to
Corporate Responsibility for Environment Protection (CREP)
Guidelines, Pulp and Paper Industry is required to installs Lime Kiln
for recovery of Lime from the Lime Sludge generated during Chemical
Recovery Process (CRP). M/s Ruchira Papers Ltd. have installed a
Rotary Lime Kiln of 60 TPD Capacity for recovery of Lime from the
Lime Sludge. However, it seems that either Lime Kiln is not being
operated regularly or it is not working efficiently to process all the

lime sludge generated by the Unit.

“SCHEDULE I [See rule 3 (1) (17) (i)] LIST OF PROCESSES
GENERATING HAZARDOUS WASTES” clearly specifies at S.No. 35
that (35.3) Chemical sludge from waste water treatment, from the
processes mentioned in this schedule is hazardous. Since, Pulp and
Paper process is mentioned in this Schedule I and the Lime Sludge is
generated during treatment of Black Liquor (Waste water generated
during pulping) in the Chemical Recovery Process and therefore Lime
Sludge from Pulp & Paper Industry is Hazardous Waste. Irrespective
of the nature and type (Hazardous or Non-Hazardous), dumping of
any kind of Industrial Wastes on the banks of rivers can’t be
permitted. It was further observed that No action has been taken with
regard to removal of dumped material and restoration of sites.
Further as per the record supplied by Nodal Agencies to the Joint
committee, there are total 03 no. of industries responsible for
generating lime waste or sludge are located in Kala Amb, which are

operating under the jurisdiction of Himachal Pradesh, making it the
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prime responsibility of HPSPCB and HSPCB to study thoroughly
mass balance ratio of generation of lime waste or sludge from these
industries and to further ensure that no such unauthorized/
unscientific disposal of lime waste or sludge made by these industries
with initiating further necessary legal action against the violator firms
as established from the proof of land ownership shared by State of
Haryana (Action to be taken by HPSPCB) and to ensure that no
dumping is permitted on the banks of River Markanda in the State of
Haryana (Action to be taken by HSPCB). In view of the above and
also the fact that Lime sludge and other industrial waste generated by
the Industries in Kala Amb area of Himachal Pradesh are being
dumped on the banks of River Markanda in Kala Amb area of
Haryana. It is suggested that necessary action is taken jointly by
HPSPCB and HSPCB, for disposal of Industrial wastes, as per
provisions of Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016 and also for remediation of
sites at the banks of River Markanda, where industrial wastes were

found to be dumped. (Action be taken by HPSPCB & HSPCB)

The State PCBs of HP and Haryana were directed by Hon’ble NGT,
to clearly indicate quantity of sewage and industrial effluents being
discharged into river Markanda directly or indirectly through drains
and take necessary steps and to ensure that there shall not be
untreated discharge of waste water (sewage and industrial) into the
water body. The monitoring of the drains, Industries, STPs and

CETPs conducted by the Joint Committee and also information
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provided by HPSPCB and HSPCB, indicate that: Approx. 1 MLD of
Domestic untreated effluent is being discharged into the River
Markanda through 4 Nos of Drains directly or indirectly from the
state of Himachal Pradesh and Approx. 4.8 MLD of industrial treated
waste is expected to be discharged into the River Markanda directly
and indirectly through 1 no. of Drain (Jattan Wala Nallah) from the
state of Himachal Pradesh.Similarly, Approx. 93 MLD of Domestic
untreated effluent is being discharged directly or indirectly into the
River Markanda or its tributaries through 38 Nos Drains from the
state of Haryana. And approx. 0.5 MLD of treated industrial effluent
is being discharged from CETP 0.5 MLD capacity of HSIIDC,
Ambala Cantt into River Tangri which is further merging into River

Markanda from the State of Haryana.

CETP cum STP has already been provided for the treatment of
domestic and industrial effluent (except M/s Ruchira Papers Ltd),
however, STP pipeline network in Kala Amb area is yet to repaired
and restored by Jal Shakti Division at Nahan. It is suggested that Jal
Shakti Division at Nahan is directed to get the piping Network
restored within next 02 months before the onset of rainy season (Jal
Shakti Division, Nahan). Similarly, the connectivity of water polluting
industries with the CETP cum STP at Kala Amb should be ensured
immediately within next 02 months before the onset of rainy season.
(Action to be taken by HPSPCB, DIC and Kala Amb Infrastructure
Development Company).
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HSPCB has provided an action plan prepared by Rural Development,
PHED and ULBD Departments for tapping/diversion/treatment of
domestic ef luent from 38 No. of discharge points identified previously
by the Joint Committee for the State of Haryana, but without any time-
line and budgetary provisions. It is suggested that a proper action
plan is prepared including time-line, key milestones for proper
monitoring and budgetary provisions, for time bound and effective
implementation. (Action to be taken by HSPCB, Rural Development,
PHED and ULBD Departments).

Out of various industries monitored in the Kala Amb area of State of
Himachal Pradesh, the industries namely M/s Ruchira Papers Ltd,
M/s Rich Products & Solutions Pvt. Ltd. and M/s Himachal Polyolefin
in Ltd. were fdund non-compliant with regard to prescribed
parameters. Qut of 03 units, only Ruchira paper mill is permitted to
discharge treated waste water into Jattan Wala nallah, which was
found to discharge effluent without meeting the prescribed
parameters. As informed by HPPCB, further sampling has been
carried out by HPPCB and requisite action is being initiated.
HPSPCB has issued show cause notices to these industries (except
M/s Ruchira Papers Ltd), and further action has been initiated by
HPPCB. As per procedure prescribed by HPSPCB, action against the
unit has to be initiated after failure two samples continuously. M/s
Rich Products & Solutions Pvt. Ltd. has upgraded the Effluent
Treatment Plant with installation of Membrane Bio Reactor (MBR)

component after Moving Bed Bio Reactor (MBBR) treatment unit. The

10
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unit has also acquired an additional piece of adjoining land (02
Bighas) for use of treated water in gardening purposes / land
application. Also, unit has installed sludge dryer for management of
ETP sludge. M/s Himachal Polyolefin Ltd. is recycling the treated
effluent in lime slaking process. Further sampling of both units was
carried out by HPSPCB on 16.04.2024 and results are conforming to
prescribed standards. (Action to be taken by HPSPCB).

The inlet sample from the equalization tank of CETP cum STP, Kala
Amb was found to be non complying with regard to Total Suspended
Solids (TSS), Chemical Oxygen Demand (COD) and Biochemical
Oxygen Demand, as the results of analysis for these parameters were
exceeding the prescribed inlet norms, which indicates that the
industries connected to CETP-cum-STP may not be complying with
the inlet norms notified by HPSPCB, for sending primary treated
effluent to CETP-cum-STP. HPSPCB is required to identify and take
necessary action against such non complying industries. (Action to be

taken by HPSPCB).

14 Nos. of STPs in the state of Haryana in the catchment of River
Markanda were found to be non complying with the prescribed norms
by the Joint Committee. Total Environmental Compensation
amounting of Rs. 963.30 Lacs have been assessed by the respective
Regional of icers of HSPCB and recommended for imposition and
finalization to the competent authority based upon the HSPCB policy
order dated 22.12.2021. The action plan for upgradation of these 14

11
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Nos. non complying STPs to meet out with the prescribed effluent
discharge standards has been prepared and submitted by PHED, the
implementation of which may be supervised by HSPCB. (Action to be
taken by HSPCB and PHED,).

AIl 03 Nos. of CETPs located in the catchment of River Markanda in
Haryana found to be non complying with regard to prescribed
parameters. Total Environmental Compensation amounting of Rs. 12
Lacs have been assessed by the respective Regional officers of
HSPCB and recommended for imposition and finalization to the
competent authority based upon the HSPCB policy order dated
22.12.2021. Out of these 03 no. of CETP, 02 no. of CETPs are
presently complying with the discharge standards. Further the Action
plan with time-lines for upgradation of remaining 01 no. of CETP has
been prepared by HSIIDC, the implementation of which may be
supervised by HSPCB. (Action to be taken by HSPCB and HSIIDC).

M/s Naraingarh Sugar Mills Ltd, VPO Banondi, Tehsil Naraingarh,
Ambala was found to be engaged in by-passing the untreated trade
effluent through a local drain which is further merging to the River
network. The Unit was also found to be non-complying with the
prescribed parameters. As informed by HSPCB, the case for
recommendation of initiating closure action against the unit has
already been initiated by RO, HSPCB, Ambala and the imposition of

Environmental Compensation shall also be initiated based upon the

Policy applicable on such violations . (Action to be taken by HSPCB).

12
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It was alleged in the application that One paper mill (M/s Ruchira
Papers Ltd.) is also causing environmental pollution/degradation by
discharging its waste water through illegally constructed drain in
river Markanda. The mill was visited by the Joint Committee and it
was observed by besides indication of dumping of Industrial waste on
the banks of River Markanda and non-compliance with regard to
prescribed parameters as per analysis reports of CPCB Head Office
Laboratory (Recognised under SECTION 12(1) B OF THE
ENVIRONMENT (PROTECTION) ACT, 1986, whose analysts are
notified as Government Analysts for the purposes of analysis of
samples of air, water, soil or other substances sent for analysis), the
industry is not complying with various conditions of Environmental
Conditions granted by MoEF&CC and provision of HWM Rules,
2016. No action has been taken by HPSPCB so far in this regard.
Therefore, a detailed and comprehensive study by a Joint Team is
required to find the reasons of non-compliances by the industry
despite having facilities for primary, secondary and tertiary treatment
of effluent, Chemical Recovery Plant ,Lime Kiln for recovery of lime
from Lime Sludge, Chlorine Dioxide Plant for implementation of ECF
bleaching etc. and get the corrective measures implemented through

Directions under applicable Laws, by the Regulatory agencies.
(Action to be taken by HPSPCB).

As per conditions of the Environmental Clearance granted to M/s
Ruchira Papers Ltd Industry by the Ministry of Environment, Forest
and Climate Change (MoEF & CC), the industry is required to

13
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dispose of its treated effluent, for plantation and in the drain.
However, the industry is disposing off its treated effluent only in
drain, despite the fact that 33% of the area, as claimed by the Unit is
under plantation besides additional land acquired by the Industry
along the Markanda River in the state of Haryana for plantation.
Therefore, in view of the following facts that: i) M/s Ruchira Papers
Ltd. is the only industry falling under 17 Categories of highly
polluting Industries located in Kala Amb, ii) M/s Ruchira Papers is
the only Industry in Kala Amb, which has been granted permission to
discharge its 4.012 MLD treated effluent into the drain by HPSPCB,
iii) Out of total 5.6 MLD waste water discharge (both domestic and
Industrial) from Kala Amb area of Himachal Pradesh into the Jattan
wala Nallah, more than 70% discharge (4 MLD) is contributed by M/s
Ruchira Papers Ltd iv) In a matter regarding discharge of effluent
into the Jattanwala Nalla by the industry and thereby causing
nuisance as alleged by the petitioner (Residents of shiv colony, Kala
Amb), the directions of Hon'ble Court of SDM, Naraingarh vide
Order dated 12/04/2024 under Section 138 of the Criminal Procedure
Court, to M/s Ruchira Papers that “Ruchira papers Ltd is directed to
divert the low of the water, currently passing through the lands of
respondents Singh Ram and Ors, through their own lands adjacent to
the lands of the respondents, based on the principle of Polluter Pays,
as held by the Hon'ble Supreme Court.in several judgements,
including Indian Council for Enviro-Legal Action vs Union of India
JT1996(2) 196, Vellore Citizens Welfare Forum v Union of India and
Ors JT 1996(7) SC 375, MC Mehta v Union of India, 1995 SCC 711.

14
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This is to be completed within 2 months of passing of this order. It is

recommended and suggested that:

a. Treated effluent from the Industry is used for irrigation/Plantation
as per conditions of EC granted by MoEF&CC, by implementing a
comprehensive Irrigation Management Plan (IMP) as per
“Guidelines for Utilization of Treated Effluent in Irrigation’
prepared by CPCB under the directions of Hon’ble National Green
Tribunal vide order dated vide order dated 24.05.2019 in the matter
of O.A. No. 348/2017, Shailesh Singh Vs Al-Dua Food Processing
Pvt. Ltd., to reduce the discharge of treated effluent from the Industry
into the Jattan wala Nallah, leading to Markanda River.

b. The treated effluent from the industry into the drain should be
permitted only through closed /Conduit pipe line unlike existing
discharge through open drain passes through villages/colonies
before merging into the River Markanda, followed by installation of
Real Time Water Quality Monitoring Station at the interstate
Boundary Jointly/independently by Both States (Monitoring station
installed earlier got damaged during last monsoon), at the location
where it will merge with Jattanwala Nalla/Markanda River. This will
also ensure monitoring of the pollution load coming from Jattanwala
Nalla and M/s Ruchira Papers Ltd, for taking timely corrective
action, besides preventing any nuisance causing due to discharge of
trade effluent in the residential colonies of the area. (Action to be

taken by HPSPCB)

15
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None of the Industries, which have been permitted by HPSPCB and
HSPCB to use treated effluent for on-land application have prepared
and implemented Irrigation Management Plan (IMP). This raises
significant challenges in assessing whether these industries are
employing treated effluent for irrigation and plantation without
adversely affecting the quality of underground water and soil. All
industries that utilize treated effluent for on-land irrigation and
plantation are obligated to develop and execute an Irrigation
Management Plan (IMP) in accordance with the guidelines
established by the CPCB, following the directives of the Hon'ble
National Green Tribunal (NGT) in the case of O.A. No. 348/2017,
Shailesh Singh Vs. Al-Dua Food Processing Pvt. Ltd. in 2019.
Additionally, as per the CPCB's guidelines, the recommendations
from the Irrigation Management Plan (IMP) must be included as
conditions for obtaining Consent to Operate (CTO) from the State
Pollution Control Boards (SPCBs). However, the Joint Committee has
observed that neither the Haryana State Pollution Control Board nor
the Himachal Pradesh State Pollution Control Board have
incorporated the IMP as a CTO condition. It is recommended that the
SPCBs take immediate steps to ensure compliance with the directives
of the Hon'ble NGT and CPCB Guidelines by issuing appropriate
directions. (Action to be taken by HPSPCB and HSPCB).

The Joint Committee's earlier progress report raised concerns about
potential inaccuracies or manipulation in the calibration of OCEMS

(Online Continuous Emission Monitoring Systems). It is suggested

16
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that the respective State Pollution Control Boards (SPCBs) conduct
thorough investigations into this matter, to ensure that the full range
of concentrations of all relevant parameters in Effluent Treatment
Plants (ETPs), Sewage Treatment Plants (STPs), and Common
Effluent Treatment Plants (CETPs) are consistently covered, so as to

guarantee the accurate reporting of values at all times. (Action to be

taken by HPSPCB and HSPCB)

The Monitoring of River Markanda at various strategic locations and
considering various parameters (especially BOD & Faecal Coliform),
indicated that 10 locations in the state of HP and Haryana in the
River were observed having poor/ deteriorated quality of water, as
explained in Section 2.8.1.1 of the report. Similarly, the monitoring of
various drains leading to River Markanda, indicated 11 drains as
major sources of pollution contributing to River Markanda in terms of
BOD and COD concentration, as explained in Section 2.8.2.1 of the
report. It is suggested that the results reported in Section 2.8.1 and
2.8.2 with regard to samples collected from various drains and also
from River Markanda as monitored in compliance to the directions of
Hon’ble National Green Tribunal are indicating the concentration of
various parameters for that particular month and for the flow of water
available at those particular locations at that point of time, for
planning further monitoring. Therefore, these may be considered as
indicative and as base-line data for period under reference, for
revisiting the same by conducting ixed point Joint sampling and

analysis, in different months/seasons jointly by HPSPCB and HSPCB,

17
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alongwith low measurement at the time of sampling, to arrive at
conclusion with regard to Pollutant Concentration Vs. Pollution load.
Any unrealistic figure or value at any particular location based on the
statistically  significant data generated through joint monitoring
may always be eliminated after deliberations/discussions. (Action to

be taken by HPSPCB and HSPCB).

Upon reviewing the route map and engaging in various discussions,
the Joint Committee has observed that River Tangri is a significant
tributary of River Markanda, with its origin in the Shivalik Foothills
of Haryana. It eventually joins River Markanda at Village Memadpur
Rurki in Punjab, lowing through Patiala and Mohali District in the
State of Punjab and Panchkula & Ambala Districts in the State of
Haryana. As a result, it is recommended to investigate the specific
sources responsible for the direct or indirect discharge of untreated
domestic sewage or industrial effluents into both River Markanda and
River Tangri within the revenue estate of the State of Punjab. It is
recommended that Hon 'ble NGT may direct State of Punjab & Punjab
State Pollution Control Board to investigate for the remaining stretch
of River Tangri lowing into State of Punjab and to Clearly indicate
quantity of sewage and industrial effluents being discharged into river
Markanda directly or indirectly through drains and take necessary
steps and to ensure that there shall not be untreated discharge of
waste water (sewage and industrial) into the River Tangri. (Action to

be taken by State of Punjab).

18
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5. That, the averments made in para no. 6 under the heading ‘Facts’ of the OA

relates to the allegation of continued pollution of the Markanda River by the
respondent industries allegedly contributing to the degradation of the ground
water quality. It is also mentioned that contamination poses serious
health risks and threatens the long term availability of clean water resources.
It has also been alleged that agriculture sector which is heavily dependent on
Markanda river for irrigation is facing significant losses. This answering
respondent humbly submits that the industries in the Kala Amb region is
regulated and monitored by Himachal State Pollution Control Board
(HPSPCB) and HPSPCB is fully empowered to take action against the
industries incase discharging effluents not compliant to the prescribed
standards in to the River Markanda. It is also humbly submitted that the
Joint Committee constituted in the matter of OA No. 515 of 2024 has
submitted a detailed report before the Hon’ble NGT on 27/04/2024
regarding monitoring of water quality of River Markanda at various
locations and compliance of prescribed norms by the industries monitored
by the Joint Committee in compliance to the orders of Hon’ble NGT dated
14/03/2023 and 18/10/2023, which is under consideration of Hon’ble NGT

in this matter.

. That with respect to the averments made in para no. 7 under the heading
‘Facts’ of the OA it is humbly submitted by this answering respondent that,
the MoEF&CC has notified the effluent and emission standards for Bulk
Drug and Formulation (Pharmaceutical) Industry vide G.S.R. 541 (E) dated
6th August, 2021, which stipulates that:

19
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L Chemical and Biological sludge or any residue, reject. concentrate
generated from wastewater treatment or its management facility at
Industry or CETP catering to industries engaged in manufacturing
of bulk drug formulations of pharmaceuticals, has been classified
as Hazardous Waste as per the provisions of the Hazardous Waste
and Other Wastes (Management and Transboundary Movement)
Rules, 2016 and shall be managed in environmentally sound

manner in accordance with these rules.

ii. “State Pollution Control Board shall prescribe additional relevant
parameters as given in para A (ii) of notification vide GSR 541 (E) dated
6th August, 2021 as per needs and discharge potential of member
industries and specify the frequency of monitoring considering the
receiving environment conditions.”  (copy of notification of

pharmaceutical industries dated 06.08.2021 is given at Annexure-3)

Further, it is humbly submitted that the date-expired products generated
from production/formulation of drugs/pharmaceutical and health care
product is categorized as hazardous waste as category 28.5 of Schedule I of
Hazardous & Other Wastes (Management and Transboundary Movement)
Rules, 2016, as amended time to time. As per the Rules, the handling,
generation, collection, storage, packaging, transportation, use, treatment,
processing, co-processing, utilisation, offering for sale, transfer or disposal
of the hazardous waste shall be carried out only after obtaining authorisation
from the concerned State Pollution Control Board /Pollution Control
Committee and in accordance with the provisions and procedures laid down

under the said Rules.
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7. That, no comments are offered by this answering respondent No. 7 over the
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Regd. No. 1513 /* )

averment made in para no. 08 under the heading ‘Facts’ of the OA.

That, the averments made in para/no. 09 under the heading ‘Facts’ of the OA
pertain to the allegations that Respondent No 01 has been manufacturing
additional products such as ointments, lotion, oil, ear drops, eye drops
without valid consent of HPPCB. It has been further alleged that the consent
granted by HPPCB to respondent industries and the authorization under
hazardous waste management had already expired and the respondent No. 1
had been operating without valid consent of HPPCB, referring to a letter of
HPPCB dated 16/07/2024. Thereby, no comments are offered over the same
from this answering respondent No. 7 and may be suitably replied by

HPPCB.

That, the averments made in para no. 10 under the heading ‘Facts’ of the OA
are regarding the action taken by HPPCB by imposing a fine of Rs. 43 lacs
on Respondent No. 1 and serving the electrical connection of Respondent
No. 2. It has been alleged that despite the stringent action by the HPPCB, the
respondent industries in blatant ignorance of the directions issued by
HPPCB, is continuing to cause irreparable harm to environment specifically

the holy river Markanda. Thereby, no comments are offered over the same

from this answering respondent No. 7 and may be suitably replied by

HPPCB.
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10. That, no comments are offered by this answering respondent No. 7 over the

averments made in para no. 11 under the heading ‘Facts’ of the OA.

11. That, with regard to the contents under the para Grounds (A-P) of the OA, it
is humbly submitted that the submissions made in the previous paragraphs

are re-iterated and be read as part and parcel herein and are not repeated

herein for the sake of brevity.

12.That, in view of the submissions made in preceding paragraphs, the

answering respondent i.e. CPCB shall abide by the orders/directions passed

(\)L/

—

by the Hon’ble Tribunal in the instant matter.

(Dinabandhu Gouda)
Scientist ‘F’
== Central Pollution Control Board’
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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1011/2024

Mr. Islam Applicant
Versus
M/s Symbiosis Pharmaceuticals
Pvt Ltd. & Ors Respondents
AFFIDAVIT

I, Dinabandhu Gouda, working as Scientist ‘F’ in Central Pollution Control Board,
Parivesh Bhawan, East Arjun Nagar, Delhi, do hereby solemnly affirm, declare on

oath and state as under :-

1. That I, the deponent herein is the authorized representative to represent the
Respondent CPCB in the present case, and as such, I am well conversant with
the facts and circumstances of the present case on the basis of the information
derived from the official records, and hence, I am competent to verify, sign and

swear this affidavit on behalf of the Respondent CPCB.

2. That the accompanying reply may be read part and parcel of the present affidavit.

3. That the accompanying reply has been drafted and filed under my instructions
and authority the contents thereof are true and correct on the basis of the records
maintained during ordinary course of business of CPCB and available records

and documents and the contents of the same are read over and explained to me

and are not repeated herein for the sake of brevity. ()\
T
X PON S
_/‘/;."' \ ‘4,' o “i'@ f\‘:‘n‘_
10" N <9~y IS /Dinabandhu Gouda
f[=7n: craudhary \O\ o agE, oms.dr.3t. -1 /Divisional Head, IPC-
o B 1« FIaLE \\ ==—=%Tr=r IT==roTr F

} . Central Pollution Cor
- | qgiger, a9 QFd o9 giiads
M/o Envt. Forest & Climate Change,
qiAT wWEw, gt SISl TIY, feesii-11003
Parivesh Bhawan, Eastﬁrjun Nagar, Delh 0032
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VERIFICATION

1024

. : . o nay
Verified at New Delhi on this day of o %%4 that the contents of the above reply

are correct and true on the basis of the records of the case as mentioned in the day-

to-day affairs of the CPCB. Nothing has been concealed therefrom or mis-stated.

C)

DEPONENT

~hange, Govt. of India

nvt. Forest & Cl

q T W, gat ST

Parivesh Bhawan, Easl /J‘.rjun Nagar, Dalhi-110032

FTEHIC

=TT, faeeil-110032
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Annexure 1
st 60 e g o ird
5 zm?!ms_ PQLLU TION C@NTROL BOARD

“!5 SPEED PO ISTRY OF ENVIRONMENT, FOREST & CLIMATE CHANGE GOVT. OF INDIA
CEB.29016/04/06/IPC-| January 31, 2022

To

All SPCBs/PCCs (Listed)
Sub. : Guidelines on Monitoring Mechanism for API residue -reg
Sir,
As directed by Hon’ble NGT on 23.06.2021 in the matter of O.A no 136/2020 Veterans

forum for Transparency in Public life Vs. state of Himacahl Pradesh & Ors. the following:

“CPCB may also suggest monitoring mechanism for API residue through a credible system so
as to cover all pharma industries in the country discharging API residue directly or indirectly
in river systems. CPCB may propose the timelines to undertake monitoring which may also take
a note of water quality monitoring guidelines of CPCB titled “Guidelines on Water Quality
Monitoring, 2017” and the performance audit report dated 18.09.2020 filed by CPCB in OA
95/2018, Aryavart Foundation vs M/s Vapi Green Enviro Ltd. &amp; Ors. and the directions of
the Tribunal dated 05.02.2021.”

On further hearing on this matter, the Hon’ble NGT order on 21.01.2022 has passed the order
as follows “CPCB may circulate monitoring mechanism to the State PCBs on API, as directed

earlier and file the action taken report before the next date.”

Central Pollution Control Board has prepared the above stated “Guidelines on Mom’toring
Mechanism for API residue” and same is attached herewith for your kind perusal and necessary
action please.

Yours faithfully,

Encl.: As above

9
(Dinabandhu Gouda
Additional Director & DH-IPC-|
Copy to:

D.H - LAW

D.H -Trace Organic Lab

DH WQM-I

All RDs by email : for necessary follow up with SPCBs please

A wNn =

i

o
(Dinabandhu Gouda)

‘gfeer s’ g e AR, fRewi-110032
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
X/ Tel : 43102030, 22305792, ATHTZE/Website : www.cpcb.nic.in o5
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List of State Pollution Control Boards/Committees

The Member Secretary

Andhra Pradesh State Pollution Control Board
D.No. 33-26-14 D/2, Near Sunrise Hospital,
Pushpa Hotel Centre, Chalmvari Street,
Kasturibaipet, Vijayawada- 520010

Andhra Pradesh

The Member Secretary

Arunachal Pradesh State Pollution Control Board
‘Paryavaran Bhavan’, Yupla Road,

PappuNallah,

Naharlagun — 791110

Arunachal Pradesh

The Member Secretary

Assam State Pollution Control Board
Bamunimaidan,

Guwahati — 781021

Assam

The Member Secretary

Bihar State Pollution Control Board
Parivesh Bhawan, Plot No.N-B/2,
Patliputra Industrial Area
Patna-800023

The Member Secretary

Chhattisgarh Environment Conservation Board
5, 32 Bungalows, Bhilai,

Chhattisgarh 490009

Chhattisgarh

The Member Secretary

Goa State Pollution Control Board
Dempo Tower, EDC Plaza, 1t floor
Patto Plaza, Panaji,

Goa - 403001

The Member Secretary

Gujarat State Pollution Control Board
Sector 10-A, Gandhi Nagar — 382043
Gujarat

. The Member Secretary

Haryana State Pollution Control Board
C-11, Sector 6, Panchkula,
Haryana 134109
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9. The Member Secretary

10.

11.

12.

13.

14.

15.

16.

Himachal Pradesh State Pollution Control Board
ParyavaranBhavan, Phase IlI,

New Shimla — 171009

Himachal Pradesh

The Member Secretary

J&K State Pollution Control Board,
Parivesh Bhawan, Forest Complex
Gladni, Narwal, Transport Nagar,
Jammu-180004

Jammu and Kashmir

The Member Secretary

Jharkhand State Pollution Control Board
T.A Building, HEC Campus, P.O. Dhurwa
Ranchi — 834004

Jharkhand

The Member Secretary

Karnataka State Pollution Control Board
ParisaraBhavan, 4th& 5% floors, Church Street,
Bangalore — 560 001

Karnataka

The Member Secretary

Kerala State Pollution Control Board
Head Office, Pattom. P. O
Thiruvananthapuram-695004
Kerala

The Member Secretary

Maharashtra State Pollution Control Board
Kalpataru Point, 3"& 4t floors

Sion Matunga Scheme Road No. 6

Opp. Cine Planet, Sion Circle, Sion (E),
Mumbai 400 022

Maharashtra

The Member Secretary

Madhya Pradesh State Pollution Control Board
ParyavaranParisar, E-5 Arera Colony

Bhopal — 462016

Madhya Pradesh

The Member Secretary

Manipur State Pollution Control Board
Lamphelpat, Imphal

West D.C. Office Complex — 795004
Manipur
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18.

19.

20.

21.

22.

23.

24,
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The Member Secretary

Meghalaya State Pollution Control Board
Arden, Lumpyngngad,

Shillong — 793014

Meghalaya

The Member Secretary

Mizoram State Pollution Control Board
New Secretariat Complex,

Khatla, Thlanmual Peng, Aizwal
Mizoram- 796001

The Member Secretary

Nagaland State Pollution Control Board
Signal Point, Dimapur,

Nagaland — 797112

Nagaland

The Member Secretary

Odisha State Pollution Control Board
Paribesh Bhawan A-118, Nilakanta Nagar,
Unit —VIII, Bhubaneshwar — 751012.
Odisha

The Member Secretary

Punjab State Pollution Control Board
Nabha Road, ITI Rd, Adarsh Nagar,
Prem Nagar,

Patiala - 147001.

Punjab

The Member Secretary

Rajasthan State Pollution Control Board
A-4 Institutional Area, Jhalana Doongri
Jaipur — 302004.

Rajasthan

The Member Secretary

Sikkim State Pollution Control Board
State land Use & Environment Cell
Govt. of Sikkim, Deorali,

Gangtok, Sikkim

The Member Secretary

Tamil Nadu State Pollution Control Board
No. 76, Mount Salai, Guindy,

Chennai - 600032.

Tamil Nadu
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26.

27.

28.

29.

30.

31.
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The Member Secretary

Telangana State Pollution Control Board
Paryavaran Bhavan

A-3, Industrial Estate, Sanath Nagar,
Hyderabad — 500 018.

Telangana

The Member Secretary

Tripura State Pollution Control Board
Parivesh Bhawan, Pt. Nehru Complex,
Gorkhabasti P.O., Kunjaban, Agartala,
West Tripura - 799 006.

Tripura

The Member Secretary

Uttarakhand Pollution Control Board
94, Haridwar Rd, Saket Colony,
Dharampure, Dehradun,
Uttarakhand- 248001

The Member Secretary

Uttar Pradesh State Pollution Control Board
Building.No. TC-12V

VibhutiKhand, Gomti Nagar,

Lucknow- 226010.

Uttar Pradesh

The Member Secretary

West Bengal State Pollution Control Board
Paribesh Bhavan

Building, No.10-A, Block —LA, Sector 3,
Salt Lake City,

Kolkata — 700 091.

West Bengal

The Member Secretary

Andaman & Nicobar Islands Pollution Control Committee
Department of Science & Technology

Dollyganj Van Sadan, Haddo P.O.,

Port Blair-744102

Andaman & Nicobar

The Member Secretary

Chandigarh Pollution Control Committee
Paryavaran Bhawan

Madhya Marg, Sector - 19 B,
Chandigarh — 160019.

Chandigarh
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34.

35.
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The Member Secretary

Daman, Diu & Dadra Nagar Haveli Pollution Control Committee

Office of the Deputy Conservator of Forests
Moti Daman,

Daman — 396220.

Daman & Diu

The Member Secretary

Delhi Pollution Control Committee
4t floor, ISBT Building,

Kashmeri Gate,

Delhi - 110006.

The Member Secretary

Lakshadweep Pollution Control Committee
Lakshadeweep Administration

Department of Science, Technology & Environment
Kavarati — 682555.

Lakshadweep

The Member Secretary

Puducherry Pollution Control Committee
Department of Science, Technology & Environment
Housing Board Complex,

3" floor, Anna Nagar, Pondichery — 600 005
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Guidelines on Monitoring Mechanism for API residue

Background

Hon’ble National Green Tribunal Principal Bench, New Delhi in the matter of Original Application No.
136/2020 sought report from Ministry of Environment, Forests and Climate Change and Central
Pollution Control Board with reference to the prayer of the applicant (Dr. Bishwanath Prasad Singh,
Wing Commander (Retd.)), to prevent pollution of rivers Sirsa and Satluj by taking remedial action
against discharge of waste from CETP at Baddi and from Acme Life Sciences, Nalagarh and Helio
Pharmaceuticals at Solan.

The prayer was that pharmaceutical units at Barotiwala and Nalagarh are not connected to the
CETP are discharging their effluents directly into the rivers. The effluent that discharged in to the rivers
consists pharmaceutical ingredients even after treatment in ETP/STPs as the ETP/STPs are not
specialized for the purpose/ for removal of pharmaceutical active ingredients. The CETPs are also not
designed to neutralize Active Pharmaceutical Ingredient (API). The applicant stated that the presence
of Ciprofloxacin in the concentration of 296.1 ug/l in the effluent discharge of M/s Acme Life Sciences
was found on chemical analysis. The increasing occurrence of multi-resistant pathogens is a serious
global threat to human health and it is finding its way into the water bodies and drinking water through

industrial discharge and also due to heavy use of antibiotics in human and veterinary medicine.

Hon’ble National Green Tribunal passed the order in the aforesaid matter on 23.06.2021. S No. 12. of
the said order reads as follows:

“In view of the above, CPCB may also suggest monitoring mechanism for API residue through a
credible system so as to cover all pharma industries in the country discharging API residue directly or
indirectly in river systems. CPCB may propose the timelines to undertake monitoring which may also
take a note of water quality monitoring guidelines of CPCB titled “Guidelines on Water Quality
Monitoring, 2017 and the performance audit report dated 18.09.2020 filed by CPCB in OA 95/2018,
Aryavart Foundation vs M/s Vapi Green Enviro Ltd. & Ors. and the directions of the Tribunal dated
05.02.2021.”
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Introduction

Antimicrobial resistance (AMR) is the ability of a microorganism to survive and multiply in the

presence of a compound with antimicrobial properties that would normally inhibit or kill this

microorganism. Several different mechanisms are involved in the development of resistance to

antimicrobials. Antibiotic residues may find their way to the environment via any of the following three

modes:

i)  Waste water discharge from pharmaceutical manufacturing:
Although the treatment of wastewater can partly eliminate or remove pharmaceuticals, some traces
are still detectable in effluents and surface/groundwater as well depending on the concentration of
antibiotics at the inlet of effluent treatment process and efficiency of effluent treatment process.
Process Control to minimize the release of antibiotic residues in the effluent for end of the pipe
treatment is seen as a viable option.

i) Human and Animal consumption and excretion: 30-90% of orally consumed dose of
pharmaceutical consumed, are excreted as per reports available in the literature. Antibiotics used
in aquacultures/poultry farms, animal husbandry etc are posing additional threat in this regard.

iii) Non-scientific disposal of expired and/or unused medicines.

The presence of antibiotic residues in the environment cannot be attributed to a single source, direct
release of antibiotic either accidental or due to lack of efficient effluent treatment technologies or
process inefficiencies has made pharma industries as a starting point for addressing issue of antibiotic
resistance. Besides above, other factors for antibiotic residues in effluents include:

a) Direct emissions, if any, by pharma industries, although localized, are being considered as a
source of discharge in much higher concentration when compared to other indirect sources.

b) Since the antibiotic residues which are released directly in the pharma effluents, are not
consumed and hence not metabolized like other sources and hence reduction in concentration
in that ratio may not be achievable. Further, in principle, any compound that is not readily
degraded/metabolized, has the potential to reach adverse exposure concentration in
environment.

¢) Itis unlikely that pharma industries will intentionally discharge their final product in the form
of antibiotic residues. But at the same time, if discharged even accidently or due to inefficient
working of effluent treatment process, the concentration can always be several time more in

comparison to other sources.
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In addition to their indirect discharge, antimicrobials are also used in aquaculture where they are
generally used as in-feed preparations. Ultimately, antimicrobials can reach various external
environmental compartments such as rivers, lakes and soils where they can continue to exert their
effects. Once in the environment, some antibiotics bind strongly to soil and sediments, which
contributes to their persistence as they become inaccessible to degradation (these 'trapped' compounds

can persist in soil for many years).

Resistance to antibiotics among human and veterinary pathogens increases the risks of treatment failure,
increases mortality by increasing the time from an initial diagnosis to an effective therapy, and can also
lead to morbidity by increasing the use of more toxic antibiotics as replacements for those rendered
ineffective due to resistance. This issue also imposes an additional healthcare cost and productivity loss.
Hence it’s a necessity to develop guidelines for sampling and monitoring of the Antimicrobials.

Common Antibiotic manufacturing framework should follow the rules as mentioned in the
Antimicrobial Industry Alliance (AMR 1A). It was found that antibiotics compounds are sold in India
in the form of antibiotics either individually or different combinations of 126 antibiotics. The Predicted
no-effect concentration (PNEC) data contains two values. PNEC- Environment (PNEC- ENV)
values are based on eco-toxicology data generated by Alliance member companies. These values are
intended to be protective of ecological species and incorporate assessment factors consistent with
standard environmental risk methodologies. The PNEC- Minimum Inhibitory Concentration (PNEC-

MIC) values are intended to be protective of resistance promotion. These PNEC values are updated
periodically as new reliable and robust data become available. These PNEC values, in absence of
national standards for antibiotic residue, may be used as reference limit for self-monitoring purpose to

prevent release of high levels of antibiotic residues in the environment.
Limit of Quantification

Trace Organics Laboratory of Central Pollution Control Board, Delhi has validated method for 21

Pharmaceuticals compounds with Limit of quantifications (LOQ) as follows:

S. No. Name of Antibiotic Limit of Quantification (LOQ) (ng/L)
(1) Amoxicillin 0.08
(2) Cefixime 0.13
(3) Cefadroxile 0.12
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4) Fluconazole 0.14
(5) Levofloxacin 0.16
(6) Ciprofloxacin 0.15
(7) Metronidazole 0.12
(8) Azithromycin 0.03
9) Doxycyline 0.03
(10) Chloramphenicol 0.09
(11) Norfloxacin 0.045
(12) Ofloxacin 0.03
(13) Ampicillin 0.045
(14) Nalidixic Acid 0.045
(15) Spiramycin 0.051
(16) Roxithromycin 0.026
(17) Lincomycin 0.028
(18) Enrofloxacin 0.022
(19) Cloxacillin 0.088
(20) Diclofenac 0.14
(21) Mefenamic Acid 0.14

Guidelines for Sampling:

Sample Collection and locations:

(1) The procedure for sample collection in respect of surface water shall be as under:

a)  Samples for Baseline and Trend stations shall be collected from well-mixed section of the river
or main stem 30 cm below the water surface using a weighted bottle.

b)  Samples for Impact stations shall be collected 30 cm below the water surface from the
point of interest, such as bathing Ghats, downstream of point discharges, water supply
intakes and other sources.

2 The procedure for sample collection in respect of reservoir water shall be as under:

a) Reservoir water quality has temporal, spatial as well as depth variation. The water is generally
not well-mixed and sampling from a single depth may inadequately represent the overall water
guality. It is, therefore necessary to ensure that sampling stations are truly representative of the

water body.
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It is necessary to conduct preliminary survey to determine whether and where differences in water
quality occur before deciding on the number of stations to establish. The most important feature
of water in reservoir is vertical stratification which results in water quality variation along the
depth. The vertical stratification at a sampling station can be detected by taking a temperature
reading at 1 m below the surface and another at 1 m above the bottom. If there is a significant
difference (more than 3 °C) between the two readings, there is a "thermocline” (a layer where the
temperature changes rapidly with depth) and the reservoir is stratified. In stratified reservoirs,
more than one sample is necessary to describe water quality.

For reservoirs of 10 m depth or more, it is essential that the position of the thermocline is first
assessed by means of regularly-spaced temperature readings through the water column (e.g.
metre intervals). Samples should then be taken according to the position and extent (in depth) of
the thermocline. As a general guide, the minimum samples should consist of 1 m below the water
surface, just above the determined depth of the thermocline, just below the determined depth of
the thermocline, and 1 m above the bottom sediment (or closer if possible without disturbing the
sediment). If the thermocline extends through several meters depth, additional samples are
necessary from within the thermocline in order to characterise fully the water quality variations
with depth.

In general, if the water depth at the sampling site is less than 10 m, the minimum sampling
programme should consist of a sample taken 1 m below the water surface and another sample
taken at 1 m above the bottom sediment.

Access to reservoir sampling stations is usually by boat and returning to precisely to the same
locations for subsequent samples can be extremely difficult unless GPS is used or alternatively

poles may be installed for the purpose.

(3) The procedure for sample collection in respect of ground water shall be as under:

(@)

(b)

(©)

Open dug wells, which are not in use or have been abandoned, shall not be considered as water
guality monitoring station. However, such well could be considered for water level monitoring.
The ground water quality monitoring agencies should close down the unused open dug wells if
they are potential source of microbiological contaminations in the areas without affecting the
water level monitoring programme by replacing the abandoned dug wells with piezometers.
Weighted sample bottle to collect sample from an open well about 30 cm below the surface of
water may be used. The plastic bucket, which is likely to skim the surface layer only, shall not
be used.

Samples from the production tube wells shall be collected after running the well for about five

minutes.
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(d) Non-production piezometers shall be purged using a submersible pump. The purged water
volume shall equal 4 to 5 times the standing water volume, before sample is collected.
(e)  For bacteriological samples, when collected from tube wells or hand pump, the spout or outlet of

the pump shall be sterilized under flame by spirit lamp before collection of sample in container.

Sample preservation and transportation:

(1) Samples shall be transported (Cool to 0 - 6 °C) concerned laboratory as soon as possible, preferably
within forty-eight hours of collection.

(2) Analysis for coliforms shall be started within twenty-four hours of collection of sample. If time
is exceeded, it should be recorded with the result.

(3) Departments involved in monitoring should provide adequate training to the persons involved in
water quality monitoring on collection and preservation techniques of water samples.

(4) Departments involved should review the sample collection and analysis programme if it is not in
conformity with Protocol norms. If it is not possible to adhere to transport time and analysis time
due to large number of samples in one laboratory, the departments should outsource the analysis
to nearby existing accredited laboratory.

(5) Sample identification forms for the water sample analysis for surface and ground water samples

shall be as per annexed Form-1 and Form-II.
Quantity of samples to be collected:

The quantity of samples to be collected for analysis shall be as follows:
1. General analysis: 1 litre.
2. Bacteriological analysis: 1000 ml. in sterilized bottle.
3. Metal analysis: 250 to 500 ml.
4. Pesticide analysis: 1000 ml in amber color glass bottle with Teflon lid cap
Collect samples in amber glass containers following conventional sampling practices.
5. Aqueous samples
5.1 Samples that flow freely are collected as grab samples or in refrigerated bottles using automatic
sampling equipment. Collect 1 L each for the acid and base fractions (2 L total). If high concentrations
of the analytes of interest are expected, collect two smaller volumes (e.g., 100 mL each) in addition
to the 1 L samples. Do not rinse the bottle with sample before collection.
5.2 If residual chlorine is present, add 80 mg sodium thiosulfate per liter of water. Any method suitable

for field use may be employed to test for residual chlorine.
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5.3 Maintain agueous samples in the dark at < 6 °C from the time of collection until receipt at the

laboratory. If the sample will be frozen, allow room for expansion.
Sample records:

(1) Each laboratory shall have a bound register, which shall be used for registering samples as they
are received. A format for sample receipt register is annexed as Form- I11.
(2) The Laboratory In-Charge shall maintain a register for assignment of works to specific analyst.

Analytical Techniques:

Each agency shall follow the analytical techniques prescribed in the 'Standard Methods for analysis of
Water and Wastewater' published by American Public Health Association (latest edition) or '‘Methods
for Testing Water and Wastewater-methods of sampling and testing (physical and chemical)' by Bureau
of Indian Standards - 1S:3025.

Manpower requirements in laboratories:

The manpower requirements shall be optimized by the concerned monitoring agencies in order to get

the maximum utilization of man-days for timely completion of analysis.
Data Processing, Reporting and Dissemination:

Each monitoring agency shall process the analytical data and report the data after validation to the Data
Centre at the Central Pollution Control Board (CPCB) or Central Water Commission (CWC). The
CPCB or CWC shall store the data and disseminate through website or electronic mail to various users
on demand. There should be free sharing of data among the various agencies collecting the water quality
data.

Accreditation of laboratories:

The water quality laboratories shall seek recognition from the Ministry of Environment, Forests and
Climate Change, Government of India and accreditation from National Accreditation Board for Testing
and Calibration Laboratories (NABL) under Ministry of Science and Technology, Government of India.

The water quality monitoring agencies/organizations should provide adequate financial support for
7
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strengthening of their laboratories with adequate manpower and their upgradation with advance

instruments for the purpose of recognition / accreditation.
Sampling and Analysis:

1. Sampling of effluent shall be done from the inlet and outlet of the effluent treatment systems viz.
Effluent Treatment Plant, Multiple Effect Evaporator, Agitated Thin Film Dryer, Reverse Osmosis
etc. (wherever required) along with the point of final discharge of the treated effluent to assess
effectiveness of effluent treatment.

2. Composite and 24H flow-proportional sampling may be better than single grab sampling as
wastewater composition changes significantly over short time scales and individual samples may
be “flooded” by homogenous solid material. Although, Grab sampling, which was the most
commonly used method, is convenient and avoids significant auto sampler-associated workload and
capital costs. However, sampling of influent and composite sampling optimise the chance of
identifying human-wastewater AMR correlations and are most suitable for wastewater-based AMR
surveillance studies.

3. Use and cleaning of sample Bottles and Caps: For Liquid Samples (waters, sludge and similar
materials containing 5 percent solids or less): the sample bottle, amber glass, 1 L minimum, with
screw cap must be used. For Solid samples (soil, sediment, sludge, filter cake, compost, and similar
materials that contain more than 5 percent solids): Sample bottle, wide mouth, amber glass, 500-mL
minimum must be used. If amber bottles are not available, samples must be protected from light,
threaded Caps must be lined with fluoropolymer.

Before use the bottles are washed with detergent and water, then rinsed with solvent. Similarly,
Liners are washed with detergent and water and rinsed with reagent water before use.

4. The determination of pharmaceuticals and personal care products (PPCPs) in multi-media
environmental samples must be done by US EPA Method 1694 [(high performance liquid
chromatography combined with tandem mass spectrometry (HPLC/MS/MS)]. This method was
developed for use in Clean Water Act (CWA) programs and is based on existing EPA methods. This
method is performance-based which means that it may be modified to improve performance (e.g.,
to overcome interferences or improve the accuracy or precision of the results) provided that all
performance requirements of this method are met. The quality of the analysis is assured through
reproducible calibration and testing of the extraction, clean-up, and LC/MS/MS systems.

5. For good quality of analysis proper cleaning of glassware is extremely important, because glassware

may not only contaminate the samples but may also remove the analytes of interest by adsorption
8
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on the glass surface. Hence, before use Glassware should be rinsed with solvent and washed with a
detergent solution. After detergent washing, glassware should be rinsed immediately, first with
methanol, then with hot tap water. The tap water rinse is followed by another methanol rinse, then
acetone, and then methylene chloride.

Safety measures taken during analysis: The toxicity or carcinogenicity of each chemical used in
analysis method has not been precisely determined; however, each compound should be treated as
a potential health hazard. Pure standards of the compounds should be handled only by highly trained
personnel thoroughly familiar with handling and cautionary procedures and the associated risks.
The laboratory is responsible for maintaining a current awareness file of OSHA regulations
regarding the safe handling of the chemicals.

A reference file of material safety data sheets (MSDSs) should also be made available to all
personnel involved in these analyses.

It is also suggested that the laboratory perform personal hygiene monitoring of each analyst who
perform the analysis.

The analyst and all personnel involved in these analyses must wear Protective equipment viz.
Disposable plastic gloves (Latex or non-Latex (such as nitrile)), apron or lab coat, safety glasses or
mask, and a glove box or fume hood should be used. During analytical operations that may give
rise to aerosols or dusts, personnel should wear respirators equipped with activated carbon filters.
Eye protection (preferably full face shields) should be worn while working with exposed samples
or pure analytical standards. Latex or non-Latex (such as nitrile) gloves are commonly used to
reduce exposure of the hands.

Workers must be trained in the proper method of removing contaminated gloves and clothing
without contacting the exterior surfaces.

Personal hygiene of all personnel involved in these analyses: Hands and forearms should be washed
thoroughly after each operation involving high concentrations of the analytes of interest, and before
breaks (coffee, lunch, and shift).

Waste handling or techniques for minimizing contaminated waste: Plastic bag liners should be used
in waste cans. Janitors (a caretaker or doorkeeper of a building) and other personnel should be
trained in the safe handling of waste.

Bio solids samples may contain high concentrations of biohazards, and must be handled with gloves
and opened in a hood or biological safety cabinet to prevent exposure. Laboratory staff should know
and observe the safety procedures required in a microbiology laboratory that handles pathogenic

organisms when handling bio solids samples.
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14. Sample collection from field: Liquid samples that flow freely are collected as grab samples or in

sample, add 80 mg sodium thiosulfate per litter of water.

15.

refrigerated bottles using automatic sampling equipment. If residual chlorine is present in the

Solid, mixed-phase, and semi-solid samples, including bio solids: Collect samples as grab samples

using wide-mouth jars. Collect a sufficient amount of wet material to produce a minimum of 10 g

of solids. If the sample will not be extracted within 48 hours of collection, the laboratory should

adjust the pH of aqueous samples to 5.0 to 9.0 with a sodium hydroxide or sulfuric acid solution.

Record the volume of acid or base used. If extraction of samples within 48 hours is not practical,

then samples should be frozen to increase the holding time to seven days. If aqueous samples are

stored frozen, extraction should begin within 48 hours of removal from the freezer.

Requirements for The Analysis of Antibiotics

S. Requirements Quantity Size Remarks
No.
Requirement of Space
01 | Room with AC and 04 e = 625.0 Square Feet (Instrument Room)
Exhaust e ~400.0 Square Feet (Process Room)
e ~400.0 Square Feet (Sample Storage Room)
e ~400.0 Square Feet (Chemical and CRM Storage
Room)
Requirement of Instruments and Equipment
02 | LC-MS/MS (Tandem 01 For Qualitative &
Mass) Quantitative Analysis
03 | Solid Phase Extraction 01 12 or 24 port For Extraction & Cleanup
System
04 | Ultra Sonicator 01 For sonication of mobile
phase and cleaning of HPLC
parts
05 | MiniVap or Turbovap 01 06-10 port For Concentration
Concentrator
06 | Rotatory Evaporator 01 For Concentration
07 | Millipore  Filtration 01 For Filtration of sample And
Assembly Mobile phase

10
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08 | MQ Water Assembly 01 For MQ Water
09 | Deep Freezer 01 CRM Storage
10 | Vici cooler 01 Sample Storage
11 | UPS 20KVA 01 20 KVA Only for LC-MS/MS
12 | UPS 10KVA 01 120 KVA For others equipment

Miscellaneous Requirement

Chemicals and Glassware/100 Sample (Approx.)
13 | Methanol 1.5L LC-MS/MS Grade
14 | Acetonitrile 1.5L LC-MS/MS Grade
15 | HPLC Water 3.0L LC-MS/MS Grade
16 | Formic Acid 5.0ml LC-MS/MS Grade
17 | Ammonium Acetate 5.0gm LC-MS/MS Grade
18 | Ammonia Liquid 5.0ml LC-MS/MS Grade
19 | Orthophosphoric Acid 100.0ml AR-Grade
20 | Sulphuric Acid 20.0ml AR-Grade
21 | pH paper 150 strip
22 | Filter Paper GF/A 200 0.45um / 47mm
23 | Filter Paper GF/A 10 0.25 ym / 47mm
24 | Syringe Filter 100 0.25 pm nylon
25 | HLB Cartridge 100 60 mg / 20cc
26 | Micropipette 01 100-1000ul
(Variable)

27 | Micropipette 01 10ul (Fixed)
28 | Micropipette 01 25ul (Fixed)
29 | Micropipette 01 50ul (Fixed)
30 | Micropipette tip As per requirements
31 | Sample Storage Vial 100
32 | Reference Standards As per requirements

for Antibiotics

(1) Others

11
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33 | Argon Gas Cylinder 01 Approx. one For LC-MS/MS
with Regulator cylinder for 500
sample

34 | Nitrogen Gas Cylinder 01 Approx. one For Sample Preparation

with regulator cylinder (47L) for
06 sample
Requirement of Manpower

35 | Manpower 01 1.For Instrument operation,
calibration & Analysis.

36 | Manpower 02 2.For Sampling, processing
including extraction, clean
up, & sample preparation.

16.
1) Pollution Prevention: comprises techniques that reduces or eliminates the quantity or toxicity of

waste at the point of generation. Many opportunities for pollution prevention exist in laboratory
operation. EPA has established a preferred hierarchy of environmental management techniques
that places pollution prevention as the management option of first choice. Whenever feasible,
laboratory personnel should use pollution prevention techniques to address waste generation.
When wastes cannot be reduced at the source, the Agency recommends recycling as the next best

option.

I) Waste Management: Samples at pH<2, or pH >12 are hazardous and must be neutralized before

being poured down a drain, or must be handled as hazardous waste.

I11) Low-level waste such as absorbent paper, tissues, animal remains, and plastic gloves  may be

burned in an appropriate incinerator. Gross quantities (milligrams) should be packaged securely
and disposed of through commercial or governmental channels that are capable of handling toxic

wastes.

Duties of SPCBs/PCCs and frequency of monitoring

17.

The State Pollution Control Boards (SPCBs) and Pollution Control Committees (PCCs) shall
conduct regular monitoring of every Technical grade pharmaceutical/ Bulk drug manufacturing
/Formulation unit (hereinafter referred as pharma unit) under their jurisdiction. The monitoring of
USP grade/ Laboratory grade pharmaceutical manufacturing units shall be conducted at least on

half yearly basis and the inspection of Formulation units shall be conducted at least on annual basis.

12
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The inspections/monitoring shall be conducted as surprise inspections. Any prior information
pertaining to inspection shall not be provided to the industrial units that are to be inspected.

On the basis of violations / shortcomings as observed during the inspection/monitoring, the action
on the defaulter unit may be taken independently by SPCBs / PCCs as applicable, under the
provisions of the extant laws.

The inspections shall involve monitoring of treated / discharged effluent w.r.t prescribed parameters
including pharmaceutical parameters. The inspections have to be conducted irrespective of mode
of treated effluent discharge by the pharmaceutical unit.

It shall essentially be verified during inspection whether the pharmaceutical unit (under inspection)
is discharging treated /untreated effluent or disposing hazardous wastes in unauthorized manner. In
case any unauthorized discharge of effluent/unauthorized disposal of Hazardous Waste is observed,
action on the defaulter pharmaceutical unit under extant laws shall immediately be taken.

In case, the pharmaceutical unit (under inspection) claims Zero Liquid Discharge (ZLD)
compliance, an assessment of feasibility of ZLD compliance shall be made thorough effluent
monitoring and mass balance of effluent and it shall be ascertained that the unit does not practise
effluent bypassing or discharge of effluent by any other means. ZLD may be defined as ‘The entire
quantity of effluent is treated to recover water and recovered water is reused in process and / or
utilities, and only solids are discharged (or reused, if possible) in environmentally sound manner.
Reuse of treated effluent for horticulture or agriculture purposes will be considered as discharge on
land and not as means to achieve ZLD. Similarly, effluent from individual industries being sent to
CETP for treatment will not be considered as ZLD.’

Excessive concentrations of Pharmaceutical ingredients may be toxic to living being. Hence, it shall
essentially be verified during monitoring about any possibility of environmental pollution that may
be caused by the pharmaceutical industry (under inspection) owing to mixing of the industrial
effluent/any process effluent or leachate from the process / storage area containing minute
concentration of Pharmaceutical ingredients with rain water / storm water.

In case, the pharmaceutical unit discharges its treated effluent to the inland surface water, river,
stream or drain, the monitoring of the water body shall be conducted along with the monitoring of
treated effluent. In case of discharge to rivers, streams, drains etc. upstream and downstream
monitoring shall be conducted along with the monitoring of treated effluent. The monitoring of
water body shall be done for prescribed parameters including pharmaceuticals and heavy metals.
Monitoring of the water body (to which the treated effluent is discharged) shall also be conducted
w.r.t. pharmaceutical parameters. For the purpose of baseline concentration for reference /

comparison, water samples from another location(s) as per discretion of the monitoring officials
13
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shall also be taken so that it may be ascertained whether the pharmaceutical unit (under inspection)
is causing any water pollution.

Half yearly monitoring of water bodies, if any within the 500 m radius of pharmaceutical units shall
be conducted to assess any pharmaceutical contamination/Anti-Microbial Resistance due to
continuous discharge of industrial effluent with minor concentration of pharmaceutical ingredients
in the water body. If it is observed that the monitored water body (within the 500 m radius of
pharmaceutical units) is polluted with pharmaceutical ingredient (s), then further monitoring of
water bodies situated beyond 500 m shall be done to assess the extent of pollution. For the purpose
of baseline concentration for reference / comparison, fresh water samples from other locations as
per discretion of the monitoring officials may be taken.

In case, the pharmaceutical unit uses its treated effluent in irrigation / gardening; groundwater
monitoring w.r.t. pharmaceutical parameters shall be conducted by SPCBs / PCCs along with the
monitoring of treated effluent. For the purpose of baseline concentration for reference / comparison,
groundwater samples from another location(s) as per discretion of the monitoring officials shall
also be taken so that it may be ascertained whether the pharmaceutical unit (under inspection) is
causing any groundwater pollution.

In every case, irrespective of mode of discharge of the treated effluent, the inspections shall also
involve ground water monitoring w.r.t. pharmaceutical parameters around 500 m of the
pharmaceutical unit. If it is observed that the groundwater (within the 500 m radius of
pharmaceutical units) is polluted with pharmaceuticals, then further monitoring of groundwater
beyond 500 m shall be done to assess the extent of pollution. For the purpose of baseline
concentration for reference / comparison, ground water samples from another location(s) as per
discretion of the monitoring officials shall also be collected so that it may be ascertained whether
the pharmaceutical unit (under inspection) is responsible for ground water pollution (if any).

In every case, irrespective of mode of discharge of the treated effluent, the inspections shall also
involve water monitoring w.r.t. pharmaceutical parameters around 500m of the pharmaceutical unit.
If it is observed that the water (within the 500 m radius of pharmaceutical units) is polluted with
pharmaceutical, then further monitoring of soil beyond 500 m shall be done to assess the extent of
pollution. For the purpose of baseline concentration for reference/ comparison, water samples from
another location(s) as per discretion of the monitoring officials shall also be taken so that it may be
ascertained whether the pharmaceutical unit (under inspection) is causing any water pollution.

In case the pharmaceutical industry is situated within a notified industrial cluster, the monitoring
officials may at their discretion decide the distance from where water, and ground water have to be

taken for the purpose of baseline concentration for reference / comparison.
14
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SPCBs and PCCs shall conduct effluent monitoring of Common Effluent Treatment Plants and
Sewage Treatment Plants under their jurisdiction w.r.t. pharmaceutical parameters. The treated
effluent from Common Effluent Treatment Plants and Sewage Treatment Plants shall not contain
any pharmaceutical ingredients so that to resist from Anti-microbial resistance in environment. The
monitoring has to be done regularly at least on half yearly basis.

SPCBs and PCCs shall conduct regular inspections of Hazardous Waste Disposal / Treatment
facilities as well as Municipal Waste dumping sites within their jurisdiction. The inspections have
to be done at least on half yearly basis. The monitoring shall involve ground water as well as soil
sampling around 500m of Hazardous waste disposal facility and Municipal Waste dumping sites
w.r.t. pharmaceutical parameters. If it is observed that the groundwater and / or soil (within the 500
m radius of pharmaceutical/Bulk drug manufacturing units) is polluted with pharmaceutical
ingredients (s), then further monitoring of groundwater and / or soil beyond 500 m shall be done to
assess the extent of pollution. For the purpose of baseline concentration for reference and
comparison, ground water samples and soil samples from another location(s) as per discretion of
the monitoring officials shall be taken.

In case, SPCBs / PCCs observe that any Pharmaceutical/Bulk drug Manufacturing Industry,
Common Effluent Treatment Plant, Sewage Treatment Plant, Municipal Waste dumping site or
Hazardous Waste Disposal/Treatment facility has caused grave injury to the environment because
of discharge of effluent / leachate contaminated with pharmaceutical ingredients or improper
disposal of hazardous / other wastes containing pharmaceutical ingredients, action on the defaulter
under extant laws shall immediately be taken.

The decision whether the pollution of environment and development of anti-microbial resistant in
the water bodies has been caused by the pharmaceutical industries or bulk drug manufacturing units
run off or by Common Effluent Treatment Plant, Sewage Treatment Plant, Municipal Waste
dumping site or Hazardous Waste Disposal/Treatment shall be taken based upon the observed facts,
evidences and scientific rationale.

SPCBs / PCCs may direct the pharmaceutical industries in their jurisdiction to recycle and reuse
the treated effluent to the maximum possible extent.

SPCBs / PCCs shall ensure that no pharmaceutical unit shall manufacture or formulate the
pharmaceutical products other than the consented products.

SPCBs / PCCs jointly with CPCB shall carry out monitoring of water bodies during pre and post
mOoNsoon seasons so as to assess the impact of the Anti-microbial resistance/pharmaceutical run off

into the water bodies because of industrial discharge.

15

45



81

38. For conducting the above stated inspections / monitoring; SPCBs, PCCs at their discretion may

engage any Government organization or Government approved organization having adequate

expertise in monitoring of Anti-microbial resistance in water bodies.

39. The analysis of effluent / ground water /soil samples for the pharmaceutical parameters and other

than pharmaceuticals parameters shall be carried out in the laboratories of SPCBs / PCCs or in the
laboratories recognised by Ministry of Environment, Forests and Climate Change and accredited
by National Accreditation Board for Testing and Calibration Laboratories (NABL).

Recommendations/Mitigation of AMR in the environment

40.

41.

42.

43.

44,

When a new class of antimicrobials comes on the market, it should be considered “critically
important” from the outset unless strong evidence suggests otherwise. The risk assessment of new
antimicrobial substances for use in food-producing species should be reinforced. One of the possible
options would be to introduce an early hazard characterisation, addressing the risk to public health
from antimicrobial resistance (AMR), to be assessed prior to the submission of a Marketing
Authorization Application (MAA).

At the time of first approval for new antimicrobial substances/a new class of antimicrobials in
veterinary medicine, marketing authorisation holders (MAHSs) should have plans in place to monitor
susceptibility in zoonotic and indicator bacteria through approved programmes; these data should be
provided by the MAH to the regulatory authorities and be comparable with human AMR surveillance
data.

Based on the outcome of antimicrobial resistance surveillance and monitoring of usage, a new risk
assessment could be required for all products of a specific antimicrobial class, encompassing both
generic and reference products.

Put in place a declaration system in order to assess the extent and evolution of off label use of human
only authorised antimicrobials. Monitoring of off label use needs to be facilitated. When collecting
data on consumption of off label use of antimicrobials in animals the animal species (body weight),
product, indication, regimen (dose, duration, treatment interval, route of administration/formulation)
are important to assess.

Include in future legislation flexible tools to allow banning or limitation of off label use in animals
of certain antimicrobials/classes authorised only in human medicine following an unfavourable

hazard characterization or benefit-risk assessment.
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45. Existing drugs that are already classified as “critically important” antimicrobials but which are not
currently used in food production such as carbapenems, oxazolidinones (linezolid) and lipopeptides
(daptomycin) should not be used in the future in food animal production”.

46. Recognising the need to preserve the effectiveness of the antimicrobial agents in human medicine,
careful consideration should be given regarding their potential use (including extra-label/off label
use).”

Reduce the input of antibiotics into environmental

47. Antimicrobials manufacturing industry should possess a valid authorization for discharge of treated
effluent. Compliance with each condition in the authorization should be achieved.

48. Levels of antibiotic in process wastewater are quantified e.g. mass balance.

49. Wastewater sources from operations are characterized and evaluated for treatability and control.

50. Effective waste water treatment plant is equipped with primary, secondary and tertiary treatment
(e.g., neutralization, clarification, settling, inactivation, biological or chemical treatment) which is
efficacious to eliminate the residual Antibiotics. Industries may deploy the Antibiotic deactivation
techniques like acidification, neutralization and others to degrade the active Antibiotics moiety.

51. The technology plays crucial part for conversion and recovery of product i.e. minimizing the
product loss into mother liquor. The adoption of best practices during manufacturing process to
arrest (minimize) the emission of antibiotics into water stream to reduce the influx into waste water
treatment plant or environment.

52. The CETP, waste water treatment plant (WWTP) infrastructure, design and its effectiveness i.e.
onsite, offsite and infrastructure & performance of treatment system before discharging to common
effluent treatment plant, are to release the emission of residual antibiotics into environment.

53. Sludge from process wastewater treatment is managed in compliance with all local regulations.
Assessments are conducted to determine potential risk from sludge application to land.

54. Setting up systems and best practice guidelines to correctly dispose of unused medicines.

55. Limiting the use of antimicrobials (especially critically important compounds).

56. Frequent sampling is important to understand the levels of API residue in the discharge.

57. Samples are collected, stored, and analysed with results reported in accordance with regulatory
requirements.

58. Process areas (e.g., tanks, container storage areas, and process sewer systems) are designed,
constructed and operated to prevent spills or releases antibiotic residue to the environment.

59. Treatment systems should be in placed to prevent soil, surface water, or groundwater

contamination.
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60. Waste classification, labelling, storage and disposal methods should be in accordance with the

61.

hazard characteristics of the waste, and in accordance with regulatory requirements. i) Waste
containers are labelled with contents, hazard characteristics (e.g., flammable, biological), and
closed once waste is placed in the container. ii) Disposal methods are based on waste characteristics.
Records (e.g., waste classification determinations including analytical results, letters from waste
contractors/facility, and certificates of destruction) are maintained.

Waste disposal contractors/facility should possess authorizations/certifications from SPCBs/PCCs

to manage specific waste streams in accordance with regulations.
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FORM -1

SAMPLE IDENTIFICATION FOR SURFACE WATER SAMPLES

Sample Code :
Observer:

'Agency:

|Project:

Date :
Time :

Latitude :
River :

Station Name and Code :

Longitude :
Division :

Depth of Sample:

: (1.)VGeneral

(2) Bacteriology

(3) BOD

(4) COD, NH;, NO;
(5) Toxic Metals

|(6) Trace Organics

O Water O Fresh

O River loﬁMain Current 0 Bridge
O Drain 0 Right Bank O Boat O Sediment O Brackish
0 Canal O Left Bank 0 Wading O Susp. Matter O Salt
O Reservoir 0 other O other " O Biota O Effluent
Sample Types O Grab O Time Comp. O Flow Comp. O Depth-integ O Width-integ
Sample Device Weighted Bottle Pump Depth Sampler
Temperture: l pH EC umhos/cm DO mg/L
Odour [1] Odour free [6] Septic Colour [1] Light brown [6] Dark green
code [2] Rotten eggs [7] Aromatic code [2] Brown [7] Light black

[3] Burnt sugar [8] Chlorinous [3] Dark brown [8] Black

[4] Soapy [9] Alcoholic [4] Light green [9] Clear

[5] Fishy [10] Unpleasant [5] Green [10] Other (Specify)
Weather |0 sunny |0 Cloudy O Rainy 0 Windly
Water vel.(m/sec) ,O High (>0.5) |0 Medium (0.1-0.5) [0 Low (<0.1) O Standing |

Mone O Cultivation / Irrigation ’

Water Use ]O Bathing & Washing O Cattle washing

]O Melcn / vegetable farming

0O Industtial / Organised water supply

e L
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FORM-II

SAMPLE IDENTIFICATION FOR GROUND WATER SAMPLES

( Sample Code
| Observer | Agency | Project
Date Station Address and Code Latitude:
Time Location: Longitude:
Village:
Tehsil:
District:
State
Piezometer

Open dug well / Dug Hand pump

Tube Well/ bore well

_Source of Sample i biore well
Parameter Code Container Preservation
' Glass| PVC | PE [Teflon| None [ Cool | Acid | Other
(1) General
(2) Bacteriology .
(3) BOD
(4)CcOD
] (5) Toxic Metals
[ (6) Trace Organics | i
Field Determination
Temp °C [pH EC micromhos/cm
Odor (1) Odor free (2) Rotteneggs | Color code | (1) Light brown (2) Brown
code (3) Burnt sugar (4) Soapy (3) Dark brown (4) Light green
(5) Fishy (B) Septic (5) Green (6) Dark green
(7) Aromatic ~ (8) Chlorinous (7) Clear (8) Other(specify)
(9) Alcoholic  (10).Unpleasant
f : Hydro geological Information
Well Data
Diameter Q cm
Total Depth D S m bgl
Static Water Level (Avg.) SWL { M bgl
Aquifer Characteristics .
Use of the well/tubewell/bore well
Depth of Slot pipes M bgl

Land use in surrounding area

If the tubewell/bore well/piezometer

is purged, complete below =

Field Flow Measurement

Static Water Level SWL mbgl
Actual pump setting depth IE M
Purging duration min
Pump discharge Q L/min
Volume purged v L
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FORM-II

Sample Record for Analysis

I A A I L N N
11:;{11 | |
N I N N N DN |
N R | |
M T 55 S [ I
S S N A -
T T T TZINJ ]

Column (3) gives the laboratory sample assigned to the sample as it is received in the
laboratory. Note that the numbering has two parts sepérated by hyphen. The first part is
assigned in a sequential manner as samples are received from various stations. If two
samples are collected at the same time from a station for different sets of analysis, the first
part of the number is the same. The second part corresponds to the parameter code as -

given in the sample.
Column (4) gives the station code convenﬁonally followed by the monitoring agency.

Column (6) gives the project under which the sample is collected.
Column (9) corresponds to the parameter(s) code given in the sample identification form.

The result of the analysis of all the samples having the same first part of the. code would

“be entered in the data entry system as one.sample havmg the same station eode and time

of sample couectlon
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1.0.

IN THE HON’BLE NﬁAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHL.
0.A. No. 515/2022

IN THE MATTER OF: -

bharamvir . Applicant
Versus

State of Haryana & Anr.. . Respondent

Supplementary and Final report of the Joint Committee in compliance of Hon’ble
NGT order dated 14.03.2023 & dated 18/10/2023 in 0.A No. 515/2022; Dharamvir
Vs State of Haryana and Anr.

Background:

A progress report in the above matter was filed on 17/10/2023 by the Joint Committee
constituted by Hon’ble National Green Tribunal vide its order dated 14.03.2023 comprising of
the following members, wherein the additional time was sought by the Joint Committee for filing
of detailed report in compliance to orders passed by this Tribunal earlier.

A.
1.

Nominated members from Central Agencies:

Dr. Narender Sharma. Scientist-F, CPCB Regional Directorate, Chandigarh (Member
Nominated by CPCB)

Dr. Vimal Hatwal, Scientist-E, MoEF&CC, Integrated Regional Office, Chandigarh (Member
nominated by MoEF & CC)

Nominated members from State of Haryana:

Sh. Yash Jaluka, IAS, SDM Naraingarh, Representative of Deputy Commissioner, Ambala.
Sh. Rajiv Prashad, HCS, MD Sugar Mill, Shahabad, Representative of Deputy Commissioner,
Kurukshetra.

Sh. Mukesh Gupta, HOD (Engg.), HSIIDC, Panchkula, Representative of ACS, Industries &
Commerce Department, Government of Haryana.

Sh. A. K Raghuvanshi, S.E, SYL Ambala, Representative of Commissioner & Secretary to
Irrigation & Water Resources Department (Jal Shakti), Government of Haryana.

Sh. Ajay Singh, Regional Officer, Ambala, Representative/Nodal Officer of HSPCB,
Panchkula.

Sh. Ajay Choudhary, ADA, Environment & Climate Change Department, Chandigarh,
Representative of ACS, Environment & Climate Change Department, Haryana.

Nominated members from State of Himachal Pradesh:

Sh. L.R. Verma, HAS, ADM Sirmaur, Representative of Deputy Commissioner, Sirmaur.

Sh. Suresh Attri, Chief Scientific Officer, Department of Environment Science &
Technology, H.P, Representative of ACS, Department of Environment Science &
Technology, H.P.

Sh. Sakshi Satti, General Manager, Department of Industries Sirmaur, Representative of
ACS, Department of Industries, H.P.

Sh.Ashish Rana, Executive Engineer, Jal Shakti Vibhag, Nahan, Representative of Principal
Secretary, Jal Shakti Vibhag, H.P.

Sh. Pawan Sharma, Regional Officer, HPSPCB Paonta Sahib, Representative of Member
Secretary, HPSPCB.
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While considering the report during hearingmcted on dated 18.10.2023, the Hon’ble NGT has
allowed the request and further directed the Joint Committee to submit the detailed report within
three months.

The following new members were subsequently added in the Joint Committee, to replace those
who were relocated due to transfers:

1. Dr Vimal Hatwal, Sc-E was replaced with Dr. K. Muthamizh Selvan, Scientist-E, Regional Office,
Chandigarh, MoEF & CC, New Delhi w.e.f 01.11.2023.

2. Sh. Pawan Sharma, RO HPSPCB Paonta Sahib was replaced with Sh. Atul Parmar, w.e.f.
11.03.2024 as nominated representative of Member Secretary, HPSPCB.

3. Sh. Ashish Rana, XEN JSV Nahan was replaced with Sh. Arshad Rehman, XEN JSV Nahan as
nominated representative of Principal Secretary JSV, GoHP w.e.f. 09.01.2024.

4. Sh. Ajay Choudhary, ADA as Representative of ACS, Environment & Climate Change
Department, Haryana was transferred and no further incumbent is posted in his replacement
w.e.f. 18.03.24, hence signing the present report being engaged in complete field inspections
since starting.

The Supplementary/Final Report in continuation to the earlier progress report of Joint Committee
covering all the points, is submitted, as follows:

2.0. Final Report/Findings of the Joint Committee:

The Joint Committee was directed by Hon’ble National Green Tribunal to look into the
following issues:

i.  Notification of the Flood Plain Zone (FZP) of river Markanda,
ii.  Encroachments made and action taken for removal thereof,
iii.  Discharge of untreated domestic sewage or industrial effluent,
iv.  Operational efficacy of STPs/ETPs/CETPs already setup,
v.  Proposals for setting up of STPs/ETPs/CETPs,
vi.  Dredging if any required,
vii.  Rejuvenation/remedial measures required

viii. It was further directed that “The Joint Committee shall also arrange collection of samples
of water from different strategic locations (outfall of STPs/ETPs/CETPs) and at the interval
of 1 kms of drain/river and analysis of the same with respect to all relevant parameters

including presence of heavy metals”

It was also directed by Hon’ble NGT to submit detailed pointwise suggestions for remedial action
required to be taken with specific mention of the concerned Authority statutorily obligated for

taking up of the requisite action.

The findings of the Joint Committee with regard to above points, as directed by Hon’ble National

Green Tribunal are submitted as under:

2.1. Notification of the Flood Plain Zone (FPZ) of River Markanda:

The total length of river Markanda from origin point to exit point at Kala Amb in Himachal
Pradesh is approximately 24.00 km. Similarly, the total length of river Markanda from entry
point in Haryana State to final merger into river Ghaggar at Kaithal Haryana is approximate

125.00 km.
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None of the states involved namely the Sﬁf Himachal Pradesh and the State of Haryana
have demarcated and notified the Flood Plane Zone (FPZ) of River Markanda, in their
jurisdiction.

2.1.1. Action Taken by the State of Himachal Pradesh and Haryana:

The action is yet to be taken by the States of Haryana and Himachal Pradesh with regard to the

demarcation and notification of Flood Plane Zone (FPZ).

2.2. Encroachments made on River and action taken for removal thereof:

As per information received from District Revenue Officer, Sirmour at Nahan vide letter No. SIR-
SK (1-B)/MM/Encr/2022-1585, dated 10.10.2023 and also as confirmation received from
Department of Irrigation, Haryana, No encroachments have been made in the state of Haryana
and also in the creek of River Markanda and its tributaries from entry point in Haryana State to

final merger into River Ghaggar at Kaithal.

However, it was observed by the Joint Committee that illegal mining in the Markanda River and
illegal dumping of Industrial and Hazardous wastes on the banks of River Markanda are being done

in Kala Amb area of the state of Haryana.
2.2.1. Illegal Mining:

The Joint Committee has observed unauthorized sand mining activities along and inside the
Markanda River in the Kala Amb area of Haryana, during inspection/site visits on 8/10/2023 to
12/10/2023 and also on 19/02 /2024, clearly indicating that illegal mining activities in the River

Markanda are still continuing, Geo-tagged Photograph 1 and 2 shown below:

FaErX+PGP Hama Bagh Fd, Bar

Photograph-1 dated 08.10.2023
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Photograph-2 dated 19.02.2024

These illegal mining activities in the River Markanda are leading to the creation of large
excavations in the riverbed, causing the accumulation and further deterioration of wastewater

flowing from Jattan Walla Nallah.

2.2.1.1 Action Taken to curb Illegal Mining:

As per information provided to Joint Committee by the Mining Officer Ambala vide letter dated
16/02/2024 through HSPCB (enclosed as Annexure-HR1), the following actions have been taken
to curb the illegal Mining:

i. A District Level Task Force (DLTF Mining) constituted under the Chairmanship of Deputy
Commissioner, Ambala.

ii. The DC Ambala has also constituted an inter Departmental Team consisting of Police, Sales
Tax, RTA, Irrigation, PWD, Forest and Mines Departments for conducting regular field visits
every day.

iii. In addition to above, a team of State Enforcement Bureau Officials is also doing
checking/legal action to control the illegal mining in riverbed areas of District Ambala.

iv.  As perreport provided by the Mining Department, Ambala this is a routine and continuous
exercise being made by the Local Administration and a total 36 Nos. of complaints have
been registered by Mining Officer, Ambala regarding illegal mining last 06 months in Police
Station concerned of District Ambala and total 71 Nos. of Vehicles/machinery seized/
impounded during 01.08.2023 to 31.01.2024 besides imposing total penalty of Rs.
67,21,850/- by the Department concerned with stands deposited by the 18 no. of violators.
Out of 71 Nos. of Vehicles/machinery seized/ impounded by DLTF, Ambala, 18 no. have

been released after deposition of penalty amount by the violator, 30 no. have been released
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by the orders of Hon’ble District COUI& remaining 23 no. are still under the custody of

Local Administration, Ambala for further necessary action.

2.2.2. 1llegal Dumping of Industrial and Hazardous Wastes on the banks of River

Markanda:
The Joint Committee noted during their inspections on October 8th to October 12th, 2023, and
again on February 19th, 2024, that a significant amount of chemical waste (lime sludge) along
with other wastes (Lime Sludge and Ash) was being disposed of in the Kala Amb region of
Haryana covering few kilometres along the banks of River Markanda without any information to
both of the State Pollution Control Boards, Geo-tagged Photographs 3 to 10 shown below:

Photograph 3, 4, 5, 6, 7 & 8: Dumping of Chemical Waste (Lime Sludge) and other wastes (Ash
and Sludge) along the banks of River Markanda.

Photograph-3
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Photograph-6
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Hala Amb Dera

Photograph-8
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Photograph 9 & 10: Dumping of Chemical W (Lime Sludge) along the banks of River
Markanda

Photograph-9

Photograph-10

All this waste dumped on the banks of River Markanda finding its way into the river, particularly
during rainy periods. As mentioned in the earlier Progress Report of the Joint Committee, 7/e
HPSPCR asserts that the region in question, where lime sludge is being dumped, falls under
Revenue Estate of Haryana's and, therefore, pertains to HSPCB.

However, according to HSPCB, the 03 no. of industries responsible for generating lime waste or
sludge are located in Kala Amb, which is under the jurisdiction of Himachal Pradesh, making it the
responsibility of HPSPCB. The HPSPCB (Himachal Pradesh Pollution Control Board) with neither
SPCB taking ownership, the accumulation of lime sludge and continues to grow as observed by the

Joint Committee during recent visit, in February 2024.

61



In view of the above scenario, the Joint mﬂtee requested HSPCB, to gather information
regarding ownership of the land, where lime sludge is being dumped on the banks of River
Markanda, from the Revenue Department The copy of information obtained by HSPCB for 07 No.
of different dumping locations, as received from the Department of Revenues, Ambala enclosed

as Annexure-HR2.

Note: The examination of the details provided by the Department of Revenues, Ambala shows that
out of 07 no. of Lime sludge dumping locations one of the land is owned by M/s Ruchira Papers
Ltd, Trilokpur Road, Kala amb itself which is also a generator of this Lime Sludge to the tune of
around 60 tons/per day (on dry basis) i.e around 120 tons per day on as such basis, indicating that
M/s Ruchira Papers Ltd may be involved in dumping the Lime Sludge on the banks of River:

In addition to the above, further investigation was also conducted by the Joint Committee in this

regard as follows:

i.  Asper the records shared with the Joint Committee, only 03 No. of industries in Kala Amb
namely i) M/s Ruchira Papers Ltd, ii) M/s Himachal Polyolefin Ltd and iii) M/s Vashisth
Chemicals, generate lime sludge/Lime waste and none of these industries are authorized

to dispose of this waste like this. All these Units were visited by the Joint Committee.

ii. It was possible to establish the lime waste trail with respect to M/s Himachal Polyolefin
Ltd and M/s Vashisth Chemicals, from the records made available to the Joint Committee,
to conclude that Lime Sludge/Waste is being sent to another Company located at Paonta
Sahib, for reusing it. Further, the lime sludge/waste generated by these two Industries is

non-hazardous.

iii. ~ With regard to M/s Ruchira Papers Ltd (RPL), the details were requested through
HPSPCB, to as to verify the compliance of various rules/charter, with regard to Hazardous
waste generation/disposal, Generation and recycling of lime sludge and base line data as
provided in EIA report. However, no such data was provided for further examination by
the Joint Committee except the following information received through HPSPCB, claiming
that: /) Lime sludge being generated in the Chemical recovery is being process through Lime
Kiln being installed to comply with EIA Clearance granted to the company ii) Used spent
oll is the only hazardous waste being generated and sent to M/s Shiwalik Solid Waste

Management Ltd, who is authorized recycler.

iv. It is pertinent to mention that according to Corporate Responsibility for Environment
Protection (CREP) Guidelines, Pulp and Paper Industry is required to installs Lime Kiln,
for recovery of Lime from the Lime Sludge generated during Chemical Recovery Process
(CRP). M/s Ruchira Papers Ltd. have installed a Rotary Lime Kiln of 60 TPD Capacity for
recovery of Lime from the Lime Sludge. However, from the information received from the
Revenue Department it seems that either Lime Kiln is not being operated regularly or it is

not working efficiently to process all the lime sludge generated by the Unit.
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v.  Further, as per “SCHEDULE I [See ﬁ(n (17) ()] LIST OF PROCESSES GENERATING
HAZARDOUS WASTES” of Hazardous Waste Management Rules, 2016, the following
categories of waste from the Pulp and Paper industry are covered under hazardous
wastes:

32.1 Spent chemicals

32.2 Corrosive wastes arising from use of strong acid and bases

32.3 Process sludge containing absorbable organic halides (A0OX)

33.1 Empty barrels/containers/liners contaminated with hazardous chemicals /wastes
33.2 Contaminated cotton rags or other cleaning materials

35.3 Chemical sludge from waste water treatment

5.1. Waste or Used Oil

As per Hazardous Waste Authorization granted to the unit under the provisions of HOWM
Rules 2016, the unit has been authorized for generation & storage of one type of
Hazardous Waste i.e. Used Oil (Category 5.1). (Annexure-HP1). The HPSPCRB has informed
that the unit had applied for renewal of Authorization under HOWM Rules 2016 on
21.03.2024 (Appl ID - 11869675) and the application has been returned back with an
observation to apply for all streams of HW generated, handled, reutilized in the unit with
complete justification.

No information has been made available to the Joint Committee with regard to the disposal
of hazardous wastes generated in other six categories as listed above, including sludge from
Secondary Clarifiers.

vi.  As per Environmental Clearance granted to M/s Ruchira Papers Ltd, by MoEF&CC vide F.
No.J-11011/580/2007-IA 1l dated 11/10/2007 (Annexure-HP2), “Solid waste generated

in the form of boiler ash shall be provided to cement/brick manufacturing Units” No

Information/record was made available to the Joint Committee in this regard as well.

vii. ~ With reference to the Lime Sludge generated in the Pulp and Paper, the “SCHEDULE I [See
rule 3 (1) (17) (i)] LIST OF PROCESSES GENERATING HAZARDOUS WASTES" clearly
specifies at S.No. 35 that (35.3) Chemical sludge from waste water treatment, from the
processes mentioned in this schedule is hazardous. Since, Pulp and Paper process is
mentioned in this Schedule I and the Lime Sludge is generated during treatment of Black
Liquor (Waste water generated during pulping) in the Chemical Recovery Process and

therefore Lime Sludge from Pulp & Paper Industry is Hazardous Waste.

Being hazardous waste, Lime sludge is to be either recycled back by recovery of Lime
through Lime Kiln and if for any reason, it is not used in the Lime Kiln, it must be sent to a
Treatment, Storage and Disposal Facility (TSDF) after obtaining authorization under HWM
Rules, 2016, from State Pollution Control Board,

In view of the HW Authorization granted to the unit and understanding of M/s Ruchira Papers
Ltd. regarding Used Oil as the only hazardous waste generated from the process, it indicates
that various hazardous wastes are not being disposed off as per provisions of Hazardous Waste

Management Rules, 2016.

10
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2.2.2.1. Action taken regarding dumping of Lime Sludge:

I To identify the industries dumping lime sludge on the banks of information regarding
ownership of the land, where lime sludge is being dumped on the banks of River
Markanda, was obtained from the Revenue Department by HSPCB RO, Ambala. 7he
examination of the details provided by the Department of Revenues shows that the land in
one ofthe 07 Lime sludge dumping locations is owned by M/s Ruchira Papers Ltd, Trilokpur
Road, Kalaamb, which is also a generator of this Lime Sludge, indicating that M/s Ruchira
Papers Ltd may be involved in dumping the Lime Sludge on the banks of River.

ii. HPSPCB RO, Sirmour issued a common Show Cause Notice vide No. HPSPCB/RO
Paonta/Notice File/2019-3065-67 dated 14/02/2024 (Annexure-HP3) to all the three
Lime waste generating Units namely i) M/s Ruchira Papers Ltd, ii) M/s Himachal Polyolefin
Ltd and iii) M/s Vashisth Chemicals directing to immediately stop the entire illegal activity
of dumping of process waste material i.e. lime waste powder/ calcium waste powder and
immediately remove entire dumped material and also restore the sites immediately. These
Units were also directed to submit the complete details regarding (i) daily waste material
generation, (ii) handling and management plan, (iii) disposal plan, (iv) quantity
generated and disposed of in last 2 year along with supporting documents within 7 days.
As per further information provided by HPSPCB RO, Sirmour,. all three Units responded
that lime sludge is not being dumped by them (Annexure-HP4).

iii.  No action has been taken with regard to removal of dumped material and restoration of
sites.

2.3. Discharge of untreated domestic sewage or industrial effluent:

2.3.1. State of Himachal Pradesh:
Calculation for Domestic Sewage load for the Kala Amb area in Himachal Pradesh by
extrapolating the Census of 2011 to the present population and also for the projected population

after 20 years has been provided by HPSPCB as under:

As per Census 2011, the population of Kala Amb & Moginand area in 2011 was 6,695 and the
present population of the area is 7,280. The projected population after 20 years will be 10,010
considering the present growth rate of area. For this population sewage load calculations as per
water demand of 135 litres per capita will be 1,081 KLD. In addition to this considering a floating
population of around 10,000 in Kala Amb, sewage generation as per water demand of 45 litres
per capita will be around 360 KLD (Source: IS 1172:1993 Indian Standard Code of Basic
Requirements for basic supply, drainage and sanitation).

Considering the above information provided by HPSPCB, the existing quantity of Sewage
generation from the Kalaamb area of Himachal Pradesh is 1038 KLD.

For the treatment of domestic sewage, septic tanks/soak pits have been provided by individual
households. To cater this untreated domestic sewage/sullage from villages i.e. Moginand,

Rampur Jattan, Mainthapal, Ogli, Johron, Khairi and Trilokpur, the State Government of H.P. has

11
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already established two STPs [STP Tﬁ]okpzi aﬁpacity 1.5 MLD and CETP-cum-STP Kala Amb of
capacity 2.5 MLD (0.8 MLD Industrial + 1.75 MLD domestic)] and same could not be made
operational till date due to damages caused by recent flash floods in Himachal Pradesh, as per

information provided for the State of Himachal Pradesh.

In view of the fact that STPs meant for treatment of domestic sewage are yet to made operation,

the total quantity of untreated domestic sewage is estimated to be 1038 KLD.

Further, there are numerous road side dhabas/butcher shops/sabziwalas located on both sides
of Kala Amb-Trilokpur Road of Himachal Pradesh and Haryana their solid/liquid waste is flowing
into roadside drains and further merging into Jattanwala Nallah. Water stagnation and decaying
biodegradable waste is also one of the factors in affecting the water quality of River Markanda.
In addition to above, Block Development Officer, Nahan has submitted detail of management of
black water of 07 number of Gram Panchayats vide letter no. BBM/NGT/2023-3354, dated
05.10.2023, as informed by HPSPCB.

There are total 03 no. of drains and 01 no. of Rivulet identified by State of Himachal in the District
Sirmaur which are carrying untreated effluent and further merging in to River Markanda directly
(covering from origin point of River Markanda in Himachal Pradesh to its exit at Kala Amb, HP
and Haryana Border). The details of locations of such sub drains/ nallah/Rivulets are given at

Annexure-HP5.

2.3.1.1: Action Taken by Himachal Pradesh:

As per information provided to the Joint Committee, the following action has been taken by

Himachal Pradesh:

Hon’ble NGT in 0.A. No, 673 /2018 has directed for rejuvenation of 07 polluted river stretches in
Himachal Pradesh including River Markanda and prepare the action plan. HPSPCB has already
prepared action plan for rejuvenation of River Markanda and progress report is monitored at
State level by State Surveillance Task Force chaired by Worthy Chief Secretary, Govt. of H.P. and
at district level by District Level Surveillance Task Force chaired by Deputy Commissioner,
Sirmaur on monthly basis. After quantification along with action plan for tapping of these drains
is already proposed to be treated in CETP-cum-STP Kala Amb provided by M/s Kala Amb
Infrastructure Development Company and Jal Shakti Vibhag, Nahan.

2.3.2: State of Haryana:
Total 145 MLD of sewage is being generated from different 12 towns of 04 Districts at Panchkula,
Ambala, Kurukshetra and Kaithal of Haryana which are located in catchment area of River

Markanda and its tributaries.

There are total 40 No. of STPs installed with treatment capacity of 264 MLD to cater out the need
of treatment in these towns. The detailed status of Management of sewage generated from these
towns of Districts of Panchkula, Ambala, Kurukshetra and Kaithal has already been provided to

the Hon’ble Tribunal by the Joint Committee in its interim progress report filed on dated
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17.10.2023. Further, the PHED Departmenﬁlﬁg’ana has informed that they are having 551476

No. of sewer connections against 962419 No. of total consumers throughout State of Haryana.

Total 38 No. of discharge points were identified by the Joint Committee from State of Haryana after

obtaining information from Irrigation & Water Resources Department (Jal Shakti), Haryana from

its different 03 No. of Districts i.e. Panchkula, Ambala & Kurukshetra carrying untreated domestic

effluent and further merging in to River Markanda or into its Tributaries directly or indirectly

(covering from entry point of River Markanda in Haryana at Kala Amb to its final merger into

River Ghaggar at Kaithal, Haryana) with details of locations of such sub drains/ nallah/Rivulets

have already been provided before the Hon’ble Tribunal in earlier Progress Report.

2.3.2.1: Action Taken by Haryana:

As per information provided by HSPCB Member, the following actions have been taken by the

state of Haryana:

L.

ii.

A review meeting was convened under the Chairmanship of Chairman, HSPCB on dated
09.02.2024 amongst the Administrative secretaries/HODs of the stakeholder
departments of Haryana to obtain the information and time bound action plan for
tapping/diversion/treatment of these discharge points pertaining to the respective
departments and to discuss other issues based upon the non-compliances observed by
the Joint Committee in its progress report earlier filed, wherever interventions required
from the other departments. The copy of proceedings of meeting held on dated
09.02.2024 is enclosed as Annexure-HR3.

Further after receipt of requisite information and date bound action plan received from
the stakeholder departments for tapping/diversion/treatment of these 38 no. of
discharge points identified previously by the Joint Committee for the State of Haryana, the
final status alongwith quantum of effluent going into River Markanda through these 38
no. of discharge points is provided by HSPCB and same is enclosed herewith at Annexure-

HRA4.

2.4. Operational efficacy of STPs/ETPs/CETPs already setup:
2.4.1. State of Himachal Pradesh:

Operational efficacy of STP/CETPs already setup by Jal Shakti Vibhag and Department of

Industries is tabulated below, as per details received from HPSPCB:

STP CETP-cum-STP
Capacity (in Operational Status Capacity (in Operation Status
MLD) MLD)

STPisnotfunctionalyet | 2.5 MLD (0.8 STP is not functional yet

1.5 MLD due to damage of sewer | MLD industrial due to damage of sewer
pipeline in | effluent+ 1.7 pipeline in unprecedented
unprecedented rainfall| MLD domestic rainfall  during  last
during last monsoon effluent) monsoon and
and unavailability of unavailability of funds, the
funds, the description description given below
given below at point no. at point no. 2.4.1.2
24.1.1
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2.4.1.1 Status of STPs: 469

For the sewage management, Jal Shakti Vibhag, Nahan has installed Sewage Treatment Plant of
capacity 1.5 MLD for Johron, Khairi and Trilokpur area of Kala Amb for sewage of Moginand,
Rampur Jattan, Mainthapal and Ogli area of Kala Amb in CETP-cum-STP of capacity 2.5 MLD (1.7
MLD domestic effluent). The total pipeline to be laid for STP Trilokpur is 8.5 km out of which
work of laying pipeline of approx. 7.9 km was completed and 600 m is balance. Latest status was
sought from ]SV vide letter no. PCB/RO(Pt)/OA No. 515/2022/2023-3156-58 dated
20.02.2024). As per status note by Jal Shakti Vibhag (JSV) Nahan, have intimated that the sewer
network of STP Trilokpur has suffered damages due to heavy rainfall causing flash floods in this
monsoon season and due to no allocation of funds during current financial year i.e. 2023-24, the
balance sewer network and damaged sewer line i.e. 600 m has not been completed. These works
need time for completion which is estimated to be completed by June, 2024. STP can be made
functional by taking sewage from Trilokpur temple complex. Regarding household sewer
connection vis-a-vis STP Trilokpur, JSV Nahan has received 28 nos. of application for approval
and same have been approved. The copy of status report by Jal Shakti Vibhag, Nahan is enclosed

herewith as Annexure-HP6.

1.4.1.2.Status of CETP-cum-STP Kala Amb:

The Special Purpose Vehicle (SPV) M/s Kala Amb Industrial Development Company (KIDC) has
proposed to establish CETP-cum-STP Kala Amb of capacity 5 MLD in two phases out of which
Common Effluent Treatment Plant (CETP) of capacity 2.5 MLD is already established for first
phase (0.8 MLD industrial effluent and 1.7 MLD domestic effluent). H.P State Pollution Control
Board has already issued Consent to operate to run the CETP. However same could not be
operated due to no household/commercial domestic effluent load. HPSPCB has already notified
inlet standards of CETP Kala Amb. A letter in this context has already been written by Kala Amb
Infrastructure Development Company (KIDC) vide letter no. KIDC/-JSV-03, dated 25.09.2023 to
the Executive Engineer, Jal Shakti Vibhag Nahan.

Work of laying total sewerage pipeline of 21.645 kms for Moginand, Rampur Jattan, Mainthapal
and Ogli in Kala Amb out of which work of 20.500 kms was completed. (Latest status was sought
from ]SV vide letter no. PCB/RO (Pt)/OA No. 515/2022/2023-3156-58 dated 20.02.2024) As
per status note by Jal Shakti Vibhag (JSV) Nahan, have intimated that the sewer network of STP
Kala Amb and STP Trilokpur has suffered major damages due to heavy rainfall causing flash
floods in this monsoon season and due to no allocation of funds during current financial year i.e.
2023-24, the balance sewer network and damaged sewer line has not been completed. These
works need time for completion which is estimated to be completed by June, 2024 subject to
availability of funds. Regarding house sewer connection vis-a-vis CETP-cum-STP Kala Amb, JSV
Nahan has received 53 nos. of application for approval and same will be approved after
functioning of the scheme. The copy of status report by Jal Shakti Vibhag, Nahan is already

enclosed in Annexure-HP6.
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The Inspections and Sampling of Sewage Tiﬁint Plants (STPs)/Common Effluent Treatment

Plants (CETPs) falling in the catchment area of River Markanda and its Tributary was carried out

by Joint Committee with having the details given below:

Sr.No. | Date and STP/CETP Details of | Geographical | Parameters Findings/
Time of Location and | Sampling | Coordinates | to be compliance
Sampling Capacity Points analyzed status

1. 25/09/2023 | CETP Kala CETP Kala Amb 2.5 MLD capacity (0.8 MLD industrial effluent part and 1.7
09:04 AM Amb MLD sewage part) has been granted Consent to Operate by HPSPCB on dated

(S&TP 21/09/2023. The industrial effluent treatment part of CETP-cum-STP Kala
Trilokpur, Amb has been started. Kala Amb Infrastructure Development Company
g;;r(ljaecskllqal (KIDC) has made agreement with 51 numbers of water polluting industries.
36 number of industries are disposing their effluent to CETP Kala Amb after
primary treatment through their own captive ETPs. KIDC is collecting the
effluent from these industries through GPS enabled tankers. The sewage
treatment part of CETP-cum-STP Kala Amb is not started yet due to damage of
sewerage pipelines laid by Jal Shakti Vibhag in recent flash floods in River
Markanda, as informed by the representative of CETP/STP.
19.02.2024 | Re-visit of Joint Committee re-inspected the CETP-cum-STP Kala Amb on 19.02.2024
04:30 PM (S:'Egl})(-;:]l;m- and collected the sample of inlet of CETP-cum-STP to know the status of the
Amb compliance of the industries connected to CETP-cum-STP with regard to the
Inlet standards of CETP notified by HPSPCB (Annexure-HP7). It was also
observed that there was no discharge of treated effluent i.e. final outlet of
CETP-cum-STP Kala Amb into River Markanda. Hence, the Joint committee
did not collect the sample of final outlet of CETP-cum-STP Kala Amb.

The results of the analysis for the inlet sample collected from the equalization tank of the CETP-

cum-STP and analyzed in CPCB Laboratory are as follows:

Sr. Parameters Results in Prescribed Compliance Status
No. mg/l except pH | Standards mg/]
except pH

1 Total Suspended | 545 500 Not within prescribed
Solids (TSS) Limit

2 Chemical Oxygen | 1982 1500 Not within prescribed
Demand (COD) Limit

3 Biochemical Oxygen | 788 500 Not within prescribed
Demand (BOD) Limit

5 0il & Grease BDL 30 within prescribed Limit

6 Fixed Dissolved Solids | 664 3000 within prescribed Limit
(FDS)

7 pH 6.9 6.5-9.0 within prescribed range
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The Inlet sample was found to be noniﬁglying with regard to Total Suspended Solids
(T5S), Chemical Oxygen Demand (COD) and Biochemical Oxygen Demand, as the results
of analysis for these parameters were exceeding the prescribed inlet norms, which
indicates that some of the industries connected to CETP-cum-STP may not be complying
with the inlet norms notified by HPSPCB, for sending primary treated effluent to CETP-
cum-STP. As informed by General Manager DIC Nahan, (Annexure -HP8) the CETP-cum-
STP Kala Amb is commissioned recently (i.e. since 04 Dec 2023) and member industries
have started sending their effluent to CETP-cum-STP Kala Amb. HPSPCB has collected
sample of treated water of CETP-cum-STP Kala Amb on 18.04.2024 after tertiary
treatment and results are conforming to the prescribed CETP standards in Schedule |
of Environment (Protection) Rules, 1986, Copy of analysis report is enclosed as

Annexure -HPG.

2.4.1.3 Status of ETPs and Industries visited by Joint Committee:

The Kala Amb industrial area can be divided into following zones as per drainage pattern:

I Industries located on the Right and left bank of River Markanda from Moginand area
to Kala Amb barrier
il.  Industries located in Jattanwala Drain catchment
iii.  Industries located in Khairi area

Iv.  Industries located on Kala Amb-Sadhaura Road

There are total 97 nos. of water polluting industries located in Kala Amb area of Himachal
Pradesh. These industries have provided captive Effluent Treatment Plants. In addition to above,
08 nos. of industries have installed captive STPs wherever the manpower is more than 150 nos.
The treatment technologies provide ranges from primary treatment system i.e. Chemical
treatment, precipitation/settling followed by dual media carbon filters, activated sludge process
followed by dual media carbon filters, industries have also provided RO systems and evaporators

for ensuring zero liquid discharge.

M/s Ruchira Papers Ltd. is the only industry in Kala Amb that falls under 17 categories of highly
polluting industries and has installed their captive ETP of capacity 11 MLD. The unit has obtained
consent from State Board for discharge of treated effluent quantity of 4.012 MLD into drain. The
unit has installed Real Time Online Continuous Water Quality Monitoring Station and Flow meter
at the final outlet of ETP. The results of treated effluent are being displayed on the CPCB and

HPSPCB server on real time basis.

All the 105 nos. of industries have obtained requisite Consent to Operate of the State Board under
Water (Prevention and Control of Pollution) Act, 1974 and Air (Prevention and Control of
Pollution) Act, 1981. All the 105 nos. of industries have installed effluent treatment plants or
Sewage Treatment Plants in their respective industries. The list of water polluting industries
along with their final disposal and their compliance status is annexed as Annexure-HP10.

Further the random Inspections and Sampling of other Industries falling in the catchment area
of River Markanda in both of the states was carried out by Joint Committee, so as to know the

compliance, in general.
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The status of the Compliance of the Industries inspected by the Joint Committee in the Kala Amb

Area falling in the State of Himachal Pradesh is as follows:

2.4.1.3.1. M/s Ruchira Papers Ltd:

L.

ii.

iil.

iv.

Vi.

VIL

VIl

M/s Ruchira Papers Ltd, was visited by the Joint Committee on 25/09/2023.

M/s Ruchira Papers Ltd. is the only industry falling under 17 Categories of highly

polluting Industries located in Kala Amb.

M/s Ruchira Papers is the only Industry in Kala Amb, which has been granted permission

to discharge its 4.012 MLD treated effluent into the drain by HPSPCB.

Out of total 5.6 MLD waste water discharge (both domestic and Industrial) from Kala Amb
area of Himachal Pradesh into the Jattanwala Nallah, more than 70% discharge (4 MLD)

is contributed by M /s Ruchira Papers Ltd.

The sample of treated effluent from the final discharge of ETP was taken by the Joint
Committee and sent to CPCB Head Office Laboratory, Delhi for analysis of applicable
Parameters.

One parallel sample of the treated effluent was also taken by HPSPCB Regional Officer,
Paonta Sahib, marked as Study Sample and sent to HPSPCB Regional Laboratory, Paonta
Sahib.

Further, one sample was also taken by M/s Ruchira Papers Ltd and as per information
received from HPSPCB, the sample was sent to Shri Om Testing and Research Laboratory,
Noida.

The analysis results from HPSPCB Regional Laboratory are enclosed as Annexure-HP11.
The HPSPCRB has informed that the facility for testing AOX is not available in the HPSPCR
Laboratory. Ms. Ruchira Papers Ltd has not got analyzed all the parameters w.r.t pulp &
paper units.

The results of analysis of the samples as reported by CPCB Head Office Laboratory, Delhi,
HPSPCB Regional Laboratory, Paonta Sahib and Sri Om Testing and Research Laboratory

are summarized in the following Table:

S.No. | Parameters Results of Analysis, mg/] except pH Prescribed Limits,
mg/] except pH
* # HPSPCB Regional | # Shri Om Testing and
CPC_B Laboratory, Laboratory, Paonta | Research Laboratory,
Delhi Sahib Noida.
1 pH 7.8 7.70 7.38 7.0-8.5
2 TSS 23 10 20 50
3 CcoD 505 104 120 250
4 BOD 187 7.5 9 30
5 AOX, as Cl 18.544 Not done Not done 1 Kg/ton of Paper
7 MLSS (Aeration | 3992 Not done Not done
Tank)
8 MLVSS 2293 Not done Not done
(Aeration Tank

*
CPCB Head Office Laboratory is recognised under SECTION 12(1) B OF THE ENVIRONMENT (PROTECTION) ACT, 1986 and its
analysts are notified as Government Analysts for the purposes of analysis of samples of air, water, soil or other substances sent for analysis.

# NABL Approved Laboratory.

As per analysis report of the sample collected by the Joint Committee and analyzed in CPCB Head

Office Laboratory, Delhi, M/s Ruchira Papers Ltd was found to be not complying with regard to
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COD and BOD Parameters. COD concentraaiﬁtébe sample was 505 mg/I against the prescribed
limit of 250 mgy/I. Similarly, BOD concentration in the sample was 187 mg/I against the prescribed
limit of 30 mg/I. The Industry was found to be complying with pH, TSS, AOX parameters, as per
analysis report from the same laboratory i.e. CPCB Head Office Laboratory. The MLSS and MLVSS
Concentration in the aeration tank was also within acceptable range.

However, as per report of the parallel samples analyzed in HPSPCB Regional Laboratory, Paonta
Sahib and Shri Om Testing and Research Laboratory, Noida, M/s Ruchira Papers Ltd was
complying with all the parameters.

The results reported by CPCEB for analysis conducted in CPCB Laboratory and other two
Laboratories are at variance, with regard to COD and BOD parameters. While CPCB Head Office
Laboratory reported COD concentration of 505 mg/l, whereas HPSPCB Regional Laboratory,
Paonta Sahib reported COD concentration of 104 mg/l and Shri Om Testing and Research
Laboratory, Noida reported COD Concentration of 120 mg/l. Similarly, CPCB Head Office
Laboratory reported BOD concentration of 187 mg/I, whereas HPSPCB Regional Laboratory,
Paonta Sahib reported BOD concentration of 7.5 mg/l and Shri Om Testing and Research
Laboratory, Noida reported BOD Concentration of 9 mg/I.

It is pertinent to mention here that CPCB Head Office Laboratory is recognized under SECTION
12(1) B OF THE ENVIRONMENT (PROTECTION) ACT, 1986 and its analysts are notified as
Government Analysts for the purposes of analysis of samples of air, water, soil or other substances

sent for analysis, whereas other two Laboratories mentioned above are NABL approved.

% Other observations made by the Joint Committee during visit to M/ Ruchira Papers Ltd is as
follows:

a. As per specific conditions of Environmental Clearance granted to M/s Ruchira Papers Ltd. by
MoEF & CCvide F. No.]-11011/580/2007-1A Il dated 11/10/2007, “Chlorine Dioxide shall be
used as bleaching agent and no elemental chlorine shall be used for bleaching”. However, it
was observed that Industry has stored large number of Chlorine Cylinders and a Chlorination
Tower has also provided for bleaching (Photograph 11 & 12).

Photograph 11 & 12: Chlorine Gas Cylinders and Chlorination tower in the premises of
M/s Ruchira Papers Ltd.

Lt TR, Mmoo Jdatan,; Rale A

Photograph-11
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Photograph-12

HPSPCB was requested by the Joint Committee to provide the bleaching sequence followed
by M/s Ruchira Papers Ltd, to know the requirement of chlorine Cylinders and Chlorination
tower, as observed during inspection.

As per details provided by HPSPCB on 24/04/2024, M/s Ruchira Papers Ltd. is following Do-
Ep- D1, where Do represents “first Chlorine di Oxide Stage’, Ep represents “Alkali Extraction

in the presence of peroxide” and D; represents “second Chlorine dioxide stage’.

The bleaching sequence shared by HPSPCEB with the Joint Committee is Elemental Chlorine
Free Bleaching Sequence and, in this sequence, neither elemental chlorine nor chlorination
tower is required. However;, no justification has been provided for the presence of large
number of Elemental Chlorine Gas Cylinders and Chlorination Tower in the premises of the

Industry.

Further, as per information available on the website of M/s Ruchira Papers Ltd regarding
bleaching sequence, the Industry is following CD-Eop-D bleaching sequence (Photograph 13
given below), where CD represents “Elemental Chlorine and Chlorine Dioxide added together’,
Eop represents “Alkali extraction reinforced with oxygen and hydrogen peroxide” and D

represents “Chlorine Dioxide”
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Photograph 13

In view of the presence of chlorine gas cylinders & Chlorination Tower in the premises of the

industry, as observed by the Joint Committee , contradiction in bleaching sequence provided

to the Joint Committee, information regarding bleaching sequence available on the website of
the Industry and specific condition of Environmental Clearance granted to the Industry by

MoEF & CC that “No elemental chlorine shall be used in the bleaching’, the member
representing MoEF & CC was requested on 25/04/2024, to provide i) the copy of last/latest
half yearly Compliance Report filed by the Industry regarding compliance of the conditions
of Environmental Clearance and ii) Last/latest report of MoEF & CC regarding verification of
the compliance of the conditions of Environmental Clearance granted to the industry, which

are awaited.

. As per conditions of the Environmental Clearance granted to the Industry by the Ministry of
Environment, Forest and Climate Change (MoEF & CC), the industry is required to dispose off

its treated effluent, for agriculture, plantation and in the drain.

However; the industry is disposing off its treated effluent only in drain, despite the fact that
33% of the area, as claimed by the Unit is under plantation besides additional land acquired by
the Industry along the Markanda River in the state of Haryana for plantation.

The industry has installed Online Continuous Emission Monitoring System (OCEMS) at the

final outlet of ETP, which is connected with SPCB and CPCB servers. /n order to check that if
the OCEMS installed by the industry is properly calibrated, the samples from various stages
of effluent treatment plant were tested using the sensor of OCEMS by the Joint Committee.

As can be seen from the Photographs 14-17 taken during checking of the calibration of
OCEMS installed by the Industry , by the Joint Committee, the ratio of BOD to COD in the
samples from various stages from untreated to partially treated and final treated is same i.e

around 1: 10. The fixed ratio of BOD to COD at all stages indicated either tempering of the
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OCEMS or dilution to achieve standards%@ertin ent to mention here that BOD to COD ratio
in pulp and paper industry untreated effluent varies from 1:2.5 to 1:4 depending on the
process followed, which is keeps on increasing at different stages of effluent treatment
process based on the efficiency of individual stages w.r.t COD and BOD reduction, thereby
increasing the ratio to 1:10 or even more in the final treated effluent depending on the
technology adopted.

As per information received through HPSPCB on 24t April, 2024 alongwith Annexure-HP12,
the industry has got the calibration checked from the vendor with regard the final discharge.
However, the above observations of the Joint Committee are yet to be addressed. Therefore, in
view of the observation of the Joint Committee regarding fixed BOD: COD ratio, HPSPCB may
revisit and get the calibration rechecked to ensure the correctness of the values reported
through OCEMS.

The HPSPCB has asserted that the analysis result of aeration tank sample collected by Joint
committee show MLSS of 3992 mg/L which is under desirable range. Further, MLVSS/MLSS
ratio is appx. 0.6 which is also desirable range indicating proper functioning of secondary
biological treatment system. Unit has further installed secondary clarifier and advanced
treatment system based on Fenton technology (using Fenton reagenti.e. ferric ion+ hydrogen
peroxide). The analysis report dated 12.10.2023 of parallel sample collected by HPSPCB show
parameters of pH, BOD, COD, TSS within permissible discharge limits. HPSPCB is also carrying
out regular sampling and monitoring of the unit. Latest sample analysis result dated

10.04.2024 is also meeting the prescribed norms (Annexure-HP13).

Photographs 14 to 17: Values of various parameters during checking of calibration by the Joint
Committee.
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Action taken by HPSPCB: Action is yet to be taken by Himachal Pradesh SPCB.

d. The joint Committee was also informed by the HSPCB Nodal Officer regarding order of Hon’ble
Court of SDM Naraingarh dated 12/04/2024 in the matter of Case No 16 under 133 Crpc, Usha
Rani Wo Parveen Kumar present Sarpanch, Gram Panchayat Kala Amb, Tehsil Naraingarh
Distt Ambala (Plaintiff) V/s Ruchira Paper Mil], Kala Amb, Tehsil Nahan Distt Sirmour
Through Manager (Respondent) and The Kala Amb Chamber of Commerce and Industries,
Kala Amb Through its Secretary Ashok Kumar ( Plaintlft) Vs 1. Singh Ram 2. Rajpal 3. Ramesh
Kumar 4. Suresh Kumar S/o Jiwan Ram R/o Vill Dera Tehsil Naraingarh Distt Ambala
(Respondent).

The matter is related to 7) the discharge of effluent by M/s Ruchira Paper Mills causing
nuisance as alleged by the petitioner (Residents of shiv colony, Kala Amb in Haryana) and ii)
the blockage of water flow by Respondents (04 residents of Village Dera, Tehsil Naraingarh,
Haryana) through their land causing nuisance as alleged by petitioners (Kala Amb chamber of

commerce whose M/s Ruchira Papers Ltd. is also a member).

After hearing the matter and also considering the reports obtained from both HSPCB
Regional Officer, Ambala and HPSPCB, Regional Officer, Sirmour, Hon’ble Court of SDM issued
the absolute Orders dated 12/04/2024 under Section 138 of the Criminal Procedure Court,

(copy of order enclosed as Annexure-HR7), and relevant portion is reproduced, as follows:

1. “The Kala Amb Chamber of Commerce is directed to drain out the water which has
stagnated in the residential areas of Dera and Kala Amb villages of Haryana within 7
days of issuance of this order in order to safeguard the Fundamental Right to Life and
Liberty under Article 21 of the Constitution of India, of the residents of the Villages.
The drained out water is to be discharged into the Jattanwala Nallah as per the
prescribed environmental standards. The SHO Naraingarh, BD & PO Naraingarh and
RO, HSPCB Ambala shall ensure compliance of this direction and submit a

compliance report to this Court within 10 days of issuance of this order’
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2. There respondents Singh Ram, Raj Pal, Ramesh Kumar and Suresh Kumar' sons of
Jiwan Ram' R/o Dera, Naraingarh, Ambala are directed to clear the blockage in their
land’ allowing the flow of the Nallah, within 7 days of passing of this order They are
further directed, under Section 143 CrPcC to not to cause such blockage in the future.
SHO Naraingarh and BD & PO Naraingarh are to ensure compliance of this order and

submit a compliance report to this court within 10 days.

3. M/s Ruchira Papers Ltd is directed to divert the flow of the water, currently passing
through the lands of respondents Singh Ram and Ors, through their own lands
adjacent to the lands of the respondents, based on the principle of Polluter Pays, as
held by the Hon'ble Supreme Court.in several judgements, including Indian Council
for Enviro-Legal Action vs Union of India JT1996(2) 196, Vellore Citizens Welfare
Forum v Union of India and Ors JT 1996(7) SC 375, MC Mehta v Union of India, 1995
SCC 711. This is to be completed within 2 months of passing of this order. RO, HSPCB

and BDPO Naraingarh are directed to file compliance report in this court,”

2.4.1.3.2. M/s Rich Graviss Products Pvt. Ltd., Kala Amb, Himachal Pradesh:
The unit was visited by the Joint Committee on 08/10/2023. The samples from ETP were

collected and sent to CPCB Head Office Laboratory for analysis.

As per analysis report, the Unit was found to be non-compliant with regard to COD, BOD and TSS
Parameters. COD, BOD and TSS in the final treated effluent was found to be 3154 mg/l, 1567 mg/I
and 234 mg/l respectively against the prescribed limits of 250 mg/l, 100 mg/I and 200 mg/! for
COD, BOD and TSS respectively.

It was observed that the treated effluent of ETP is being utilized for irrigation/gardening purpose
in 1.5 hectare additional land located adjacent to the unit. 7he Unit has not prepared and

Implemented Irrigation Management Plan.

Action taken by HPSPCB: As per information provided by HPSPCB, the following action has been
taken:

i.  Show cause notice has been issued to the unit from HPSPCB Paonta Sahib vide letter no.

2524 dated 08.12.2023 for not meeting the prescribed discharge norms and another

letter issued vide letter no. 1160 dated 16.08.2023 regarding submission of Irrigation

Management Plan. Copy of letters is annexed herewith as Annexure-HP14.

ii.  The unit has also upgraded the Effluent Treatment Plant with installation of Membrane
Bio Reactor (MBR) component after Moving Bed Bio Reactor (MBBR) treatment unit.

ETP-um-STP of capacity 150 KLD is currently operated at 50% capacity.

iii. ~ The unit has also acquired an additional piece of adjoining land (02 Bighas) for use of
treated water in gardening purposes / land application. Also, unit has installed sludge

dryer for management of ETP sludge.
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2.4.1.3.3. M/s Himachal Polyolefin Ltd., Yamﬂlriggar Road, Himachal Pradesh:
i.  The unit was visited by the Joint Committee on 19/02/2024. The samples of treated
effluent from the discharge point on to land owned by the Unit were collected and sent to

CPCB Head Office Laboratory for analysis.

ii.  The analysis results of the sample collected by Joint Committee show parameters within
permissible discharge limits for land irrigation purpose as per Schedule VI of
Environment (Protection) Rules, 1986.

iii. ~ However, the Unit was found to be non-compliant with regard to TDS parameter, as
specified in the “Guidelines for Utilization of Treated Effluent in Irrigation’ prepared by
CPCB under the directions of Hon’ble National Green Tribunal vide order dated vide order
dated 24.05.2019 in the matter of O.A. No. 348/2017, Shailesh Singh Vs Al-Dua Food
Processing Pvt. Ltd.

1v.  TDS in the sample collected by the Joint Committee and analysed in CPCE Laboratory was
3400 mg/I against the prescribed limit of 2100 mg/I.

v.  The Unit was also found to be violating the condition of Consent to Operate (CTO) granted
by HSPCB with regard to Mode of Discharge of Treated Effluent. As per Consent to Consent
to operate granted to the Unit, the treated effluent is to be recycled in the process, whereas
the Unit was found discharging the effluent on to land without meeting the prescribed limit
of TDS Parameter and also in violation of the condition of Consent to Operate (Photograph
18-21)

Photographs 18-21: Discharge of effluent in violation of the conditions of CTO
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Action taken by HPSPCB: As per informiiréreceived from HPSPCB on 24/04/2024, the

following action has been taken by HPSPCB:

ii.

iil.

RO, HPSPCB Paonta Sahib had already issued show cause notice to lime sludge generating
units vide letter no. letter no. 3065-67, dated 14.02.2024. The unit has submitted reply
with supporting documents on dated 21.02.2024 and submitted that the entire lime
sludge is being sold to trading companies in Paonta Sahib. The copy of reply submitted by

the unit is attached herewith as Annexure-HP15.

Further, HPSPCB Paonta Sahib has issued show cause notice and directions to the unit
vide letter no. 3164, dated 20.02.2024 to immediately stop discharging treated effluent

on their land. Copy of letter is attached herewith as Annexure-HP16.

Further, HPSPCB has carried out inspection and resampling of the unit on 16.04.2024. The
unit is recycling treated effluent in lime slaking process and sample analysis result of NABL
approved Regional Laboratory, HPSPCB Paonta Sahib is showing parameters pH and TSS

within permissible limits. Copy of analysis report is enclosed as Annexure-HP17.

2.4.1.3.3. Other Industries visited by the Joint Committee:

I

IL

iil.

M/s Vashisth Chemicals, Kala Amb was visited by the Joint Committee on 08/10/2023.
The unit has been given Consent to Operate as ZLD Unit. At the time of visit, no effluent was

under recycling and hence sample was not taken.

M/s Sagar Katha Factory, Trilokpur Road, Kala Amb, Himachal Pradesh, was visited by the
Joint Committee on 19/02/2024 and the samples were taken for analysis in CPCB Head
Office Laboratory. The analysis results of sample collected by Joint Committee were found

to be within prescribed limits.

M/s Ruchira Printing and Packaging, Plot no. 11, Vill. Johron, Kala Amb was visited by the
Joint Committee on 19/02/2024. The unit is engaged in manufacturing of Monocarton
sheets, catalogues and corrugated boxes. The unit falls under Green category and there is
no generation of effluent from manufacturing process. The committee did not find any

effluent generation from the unit.

2.4.2. State of Haryana:
2.4.2.1 Status of STPs of Haryana:

There are total 40 no. of Sewerage Treatment Plants (STP) have already been installed in 04

no. of Districts i.e Panchkula, Ambala, Kurukshetra and Kaithal of Haryana with having total

264 MLD of installed capacity, as summarized in the following Table.

The Haryana State has fixed stringent norms for discharge of sewage incompliance of the
directions issued by the Hon’ble NGT vide its order dated 15.06.2020 in OA No. 138 of 2016
wherein parameters fixed as BOD-10 mg/L, Total Suspended Solid-20 mg/L, COD-50 mg/L
and Fecal Coliform less than 100 MPN/100 ml.
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District Existing sTps | Under Construction STPs
Number Capacity Number Capacity
(MLD) (MLD)
Ambala 14 51 4 (ULBD) 44
Kurukshetra 4 59.5 0 0
Panchkula 15 97.25 0 0
Kaithal 7 56 0 0
Total 40 264 MLD 4 44

Out of these total 40 STPs, 26 Nos. of STPs were have been reported complying and 14 Nos.

of STPs were reported non-complying by the Joint Committee at the time of filing its

progress report on dated 17.10.2023 based upon the latest monitoring reports available.

2.4.2.1.1. Present compliance Status, Up gradation targets and Action taken with regard to
these 14 no. of Non-complying STPs:

These 14 no. of STPs were under up gradation to meet out with the aforesaid stringent

effluent discharge standards, out of these 05 no. of STPs have now been up-graded and

complying as on date. All of these 14 no. of STPs pertaining to PHED Department, the latest

Action taken report alongwith the timelines to complete the work of up gradation to meet

out with the prescribed effluent discharge standards submitted by PHED. Total

Environmental Compensation amounting of Rs. 963.30 Lacs have been assessed by the

respective Regional officers of HSPCB and recommended for imposition and finalization to

the competent authority based upon the HSPCB policy order dated 22.12.2021 as provided
by Nodal Officer, HSPCB.

The details of timelines to complete the work of up gradation and action of imposition of

Environmental Compensation for these STPs, as provided by HSPCB are given as under:

Sr. | Name ofthe | STP Likely date of achieving of | Action taken by HSPCB
No. | district discharge standards
committed by PHED and
present compliance status
1 Ambala 3.25MLD, | The STP has been | Based upon the past violations for non-
Naya Gaon, | upgraded to achieve | achievement of prescribed effluent
Unit-], stringent standard | discharge standards the Interim
Ambala prescribed by HSPCB on | Environmental Compensation of Rs.
City 02.07.2020 and as per the | 85,50,000/- Assessed and recommended
latest analysis report | for imposition and finalization to the
dated 19.03.2024, The STP | competent authority.
is complying.
2 Ambala 3.25MLD, | The STP has been | Based upon the past violations for non-
Naya Gaon, | upgraded to achieve | achievement of prescribed effluent
Unit-1I, stringent standard | discharge  standards  the  Interim
Ambala prescribed by HSPCB on | Environmental Compensation of Rs.
City 02.07.2020 and as per the | 85,50,000/- Assessed and recommended
latest analysis report | for imposition and finalization to the
dated 19.03.2024, The STP | competent authority.
is complying.
3 Ambala 5 MLD, The work for up-gradation | Based upon the past violations for non-
Baldev of STP is in progress and | achievement of effluent discharge
Nagar, likely to be completed by | standards Interim Environmental
Unit-1, 31.05.2024. Compensation of Rs.82,50,000/- Assessed
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Sr. | Name ofthe | STP Likely date of dcrh ng of | Action taken by HSPCB
No. | district discharge standards
committed by PHED and
present compliance status
Ambala and recommended for imposition and
City finalization to the competent authority.
4 Ambala 3.25 MLD, | The work for up-gradation | Based upon the past violations for non-
Baldev of STP is in progress and | achievement of prescribed effluent
Nagar, likely to be completed by | discharge standards the Interim
Unit-11, 31.05.2024. Environmental Compensation of Rs.
Ambala 82,50,000/- Assessed and recommended
City for imposition and finalization to the
competent authority.
5 Ambala 5 MLD, The STP has been | Based upon the past violations for non-
Moti upgraded to achieve | achievement of prescribed effluent
Nagar, stringent standard | discharge standards the Environmental
Unit-], prescribed by HSPCB on | Compensation of Rs. 79,20,000/- Assessed
Ambala 02.07.2020 and as per the | and recommended for imposition and
City latest analysis report | finalization to the competent authority.
dated 19.03.2024, The STP
is complying.
6 Ambala 5 MLD, The STP has been | Based upon the past violations for non-
Moti upgraded to achieve | achievement of prescribed effluent
Nagar, stringent standard | discharge standards the Environmental
Unit-II, prescribed by HSPCB on | Compensation of Rs. 79,20,000/- Assessed
Ambala 02.07.2020 and as per the | and recommended for imposition and
City latest analysis report | finalization to the competent authority.
dated 19.03.2024, The STP
is complying.
7 Ambala 3.25 MLD, | The work for up-gradation | Based upon the past violations for non-
Nasirpur, of STP is under progress | achievement of prescribed effluent
Ambala and likely to be completed | discharge standards  the Interim
City by 31.04.2024. Environmental Compensation of Rs.
82,50,000/- Assessed and recommended
for imposition and finalization to the
competent authority.
8 Ambala 3.25 MLD, | There was heavy rainfall | Based upon the past violations for non-
Devi in Ambala town in the | achievement of prescribed effluent
Nagar, month of July 2023 and | discharge standards the Interim
Ambala the STP was completely | Environmental Compensation of Rs.
City submerged and structure | 82,50,000/- Assessed and recommended
were damaged. Some | for imposition and finalization to the
villages have also covered | competent authority.
in MC limit. Estimate for
laying of sewerage in
these villages is under
preparation. Accordingly,
a new STP of 11 MLD in
place of this STP is under
planning for
establishment.
9 Ambala 3 MLD, The work for up-gradation | Joint committee has visited the STP on
Naraingar | of STP is in progress and | dated 25.09.2023 and collected effluent
h likely to be completed by | samples from their inlet and outlet.

31.08.2024.

Further, based upon the analysis reports
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Sr. | Name ofthe | STP Likely date of Jclﬂ&ng of | Action taken by HSPCB
No. | district discharge standards
committed by PHED and
present compliance status
released by CPCB Laboratory, New Delhi
and monthly sampling of HSPCB the STP
has been reported non-complying.
Based upon the past violations for non-
achievement of prescribed effluent
discharge standards the Interim
Environmental Compensation of Rs.
28,80,000/- Assessed and recommended
for imposition and finalization to the
competent authority.
10 | Ambala 4 MLD, STP is now complying as | Joint committee has visited the STP on
Barara per the latest analysis | dated 25.09.2023 and collected effluent
report dated 19.03.2024 | samples from their inlet and outlet.
released by HSPCB Lab. Further, based upon the analysis reports
released by CPCB Laboratory, New Delhi
the STP have been reported non-complying
previously.
Based upon the past violations for non-
achievement of prescribed effluent
discharge standards the Environmental
Compensation of Rs. 2,90,000/- Assessed
and recommended for imposition and
finalization to the competent authority.
11 | Ambala 6 MLD, STP is now complying as | Based upon the past violations for non-
Model per the latest analysis | achievement of prescribed effluent
Town, report dated 19.03.2024 | discharge standards the Environmental
Ambala released by HSPCB Lab. Compensation of Rs. 79,20,000/- Assessed
City and recommended for imposition and
finalization to the competent authority.
12 | Kurukshetra | 8 MLD, The work for Upgradation | Based upon the past violations for non-
Modal of STP was allotted to M/s | achievement of prescribed effluent
Town, Rathee Construction | discharge standards the Environmental
Pehowa Company on 01.08.2022 | Compensation of Rs. 73,30,000/- Assessed
but contractor could not | and recommended for imposition and
start the work after | finalization to the competent authority.
repeated request. Clause 3
was imposed against the
firm. The DNIT for risk and
cost of M/s Rathee
Construction = Company
has been received and the
same is under scrutiny in
head office.
13 | Panchkula 4.5 MLD, The work for upgradation | Based upon the past violations for non-
Ram Bagh | has been completed and is | achievement of prescribed effluent
Road, under trial run w.ef | discharge standards the Environmental
Kalka 01.02.2024. Compensation of Rs. 70,70,000/- Assessed

and recommended for imposition and
finalization to the competent authority.
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Sr. | Name ofthe | STP Likely date of :!clﬂe(zing of | Action taken by HSPCB
No. | district discharge standards
committed by PHED and
present compliance status
14 | Panchkula 0.25 MLD, | The work for | Based upon the past violations for non-
Bangla upgradation/  diversion | achievement of prescribed effluent
Basti, will start soon. discharge standards the Environmental
Kalka Compensation of Rs. 49,00,000/- Assessed

and recommended for imposition and
finalization to the competent authority.

Apart from initiating the action for imposition of Environmental compensation, the cases for
filing prosecution complaint before Hon’ble Special Environment Court at Kurukshetra have
also been initiated by the respective RO offices of HSPCB for all of the above 14 no. of STPs
against the officers and contractors responsible under the provisions of Water (Prevention

& Control of Pollution) Act, 1974 as intimated by Nodal Officer, HSPCB.

2.4.2.2. Status of CETPs of Haryana:

There are total 3 Nos. of CETPs of 6 MLD capacity, which are already operational in aforesaid

4 districts of Haryana existing in catchment area of River Markanda and its Tributaries.

The Joint committee visited all of these 3 no. of CETPs and collected effluent samples from
their inlet and outlet. Further, based upon the latest analysis reports released by CPCB
Laboratory, New Delhi all of the 03 CETPs have been reported as non-complying with regard

to parameter mentioned in the following Table.

These 03 No. of CETPs pertaining to HSIIDC Department which were reported/found non-
complying, the latest Action taken report alongwith the timelines to complete the work of up
gradation to meet out with the prescribed effluent discharge standards submitted by HSIIDC

is also given in the following Table.

Total Environmental Compensation amounting of Rs. 12 Lacs have been assessed by the
respective Regional officers of HSPCB and recommended for imposition and finalization to

the competent authority based upon the HSCB policy order dated 22.12.2021.

The details of timelines to complete the work of up gradation and imposition of

Environmental Compensation for these CETPs by HSPCB are as follows:

Sr. Name of Results of Likely date of achieving of Action taken by
N CETP the discharge standards committed by HSPCB
o. sampling HSIIDC and present compliance
conducted status
by Joint
Committee
on dated
26.09.2023
1 0.5 MLD, BOD: 75 As reported by DGM, HSIIDC the work | Based upon the past
HSIIDC, Fluoride: 3.2 for upgradation of CETP has already | violations for non-
Barwala, Sulphide: 6 been completed in the year 2021 and | achievement of
Panchku thereafter achieving the discharge | prescribed effluent
la standards as monitored by HSPCB | discharge standards
regularly. Also at the time of |the Environmental
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ins;’ec'cigl of Joint Committee CETP | Compensation of Rs.
was functioning satisfactorily. 2,40,000/- Assessed
Presently, based upon the recent|and recommended
reports released of the sample | for imposition and
collected by HSPCB for the month of | finalization to the
October, November, December, 2023 | competent authority.
& January, 2024, the parameters are

found with in prescribed limits and no

more up-gradation is required.

Further he has submitted that all

the efforts are been made to

achieve the prescribed discharge

standards.

2 0.5 MLD, BOD: 98 As reported by DGM, HSIIDC the work | Based upon the past
HSIIDC, Fluoride: 3.1 for upgradation of CETP has already | violations for non-
Ambala Sulphide: 4 been completed in the year 2021 and | achievement of
Cantt. thereafter achieving the discharge | prescribed effluent

standards as monitored by HSPCB | discharge standards
regularly. the interim
Thereafter due to the impact of flood in | Environmental

rainy season of the month of July and | Compensation of Rs.
August, 2023 all the structure, | 7,30,000/- Assessed
mechanical & electrical equipment | and recommended
and OCEMS were fully submerged up | for imposition and
to the depth of 7 to 8 feet and all the | finalization to the
system were got damaged in stagnant | competent authority.
water.

Further he has submitted that CETP is

being upgraded and work amounting

to Rs.32.43 Lacs for revamping and up-

gradation of the plant will be

completed by 15.05.2024.

Further he has submitted that all

the efforts are been made to

achieve the prescribed discharge

standards.

3 5 MLD, BOD: 63 As reported by DGM, HSIIDC the CETP | Based upon the past
HSIIDC Fluoride: 14 was newly commissioned in the year | violations for non-
Saha, Sulphide: 4 2016 and thereafter achieving the | achievement of
Ambala discharge standards as monitored by | prescribed effluent

HSPCB regularly. Also at the time of | discharge standards
inspection of Joint Committee CETP | the Environmental
was functioning satisfactorily. Compensation of Rs.
Presently, based upon the recent | 2,30,000/- Assessed
reports released of the sample |and recommended
collected by HSPCB for the month of | for imposition and
October, November, December, 2023 | finalization to the
& January, 2024, the parameters are | competent authority.
found with in prescribed limits and no
more up-gradation is required.
Further he has submitted that all
the efforts are been made to
achieve the prescribed discharge
standards.

2.4.2.3.  Status of Standalone Effluent Treatment Plants (ETP) & Sewage Treatment Plants (STP)

installed by industries and Industries visited by Joint Committee:

As already reported in earlier Progress Report of the Joint Committee, there are total 70 Nos. of

industries falling in catchment area of River Markanda or its tributaries in all the 03 Districts i.e.

Panchkula, Ambala and Kurukshetra of Haryana. All of the industries are operating with valid

Consent to Operate (CTO) from the Board for discharge of treated effluent and are having

installed their individual Standalone Effluent Treatment Plants/Sewage Treatment Plants

(ETPs/STPs) with having capacity based upon the requirement. The detailed compliance status,
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Consented Discharge & Capacity of treatjlj§acility installed and Mode of disposal of the
treated effluent has already been reported by the Joint committee in its report filed on dated

17.10.2023.

The Joint committee has also conducted the random inspections and water sampling of 05 no. of
industries on dated 09.10.2023 (ZLD based Grain Distilleries) and 1 no. of Sugar Mill existing in
catchment area of River Markanda and falling in jurisdiction of District Ambala, The finding of

inspections are described as below:.

2.4.2.3.1. M/s NV Distilleries Private Limited, Village Badholi, Teh Naraingarh, District Ambala.

i. Unit is engaged in manufacturing of Extra Neutral Alcohol/ Rectified Spirit using
Grains as raw material with having engaged in processes of Milling, Liquification,
Fermentation & Distillation process, which are water and air polluting in nature and
covered under Red category of consent management of the Board.

ii. The unit has obtained CTO valid upto 30.09.2024 with having generation of 180 KLD
of trade effluent and same is being presently used for recycling and reusing back into
process and the unit is not disposing any kind of treated effluent into inland surface
water/onland percolation through irrigation/plantation purposes.

iil. The unit has installed Common ETP-cum-STP of 300 KLD capacity followed by RO &
MEE system for treatment of mixed effluent generated from the various Sources of
Water pollution. The treatment is Biological Based and whole of the treated effluent is
being further re-used and recycled in various distillery processes to Achieve Zero
Liquid Discharge (ZLD) status. The component of effluent treatment system installed
are consisting of Decanter, Multi effect Evaporator (MEE), ETP and RO for the
treatment of entire process effluents.

iv. The unit was visited by the Joint Committee on 09/10/2023. The effluent samples
were also collected by the Joint Committee from Inlet & outlet of ETP installed (from
the closed loop) and as per the analysis report received from Central Pollution Control
Board (CPCB), Laboratory at Delhi vide Analysis report dated 06.11.2023 the BOD
parameter of effluent sample collected from final outlet of ETP installed were found
43 mg/l, which may be termed exceeding the limits when unit will discharge into open
Environment either into Inland surface water/river Stream or for onland percolation
through irrigation/plantation purposes, as per applicable notified standards.
However the unit was not found to be discharging effluent for on-land application
within and outside the premises of the unit. It was informed by HSPCB member that
general discharge standards of BOD 30 mg/1 imposed in CTO granted (inadvertently)
is not applicable in the present case when the treated effluent is being further
reused/recycled by the unit. No discharge standards are prescribed for such ZLD
based distillery units by MOEF & CC under EP Rules, 1986.

V. Hence the case for obtaining administrative approval for issuing varied consent to
operate to the unit without imposition of general effluent discharge standards
recommended by RO, HSPCB, Ambala to his competent authority as per the
information provided by HSPCB RO, Ambala.
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2.4.2.3.2.

ii.

iil.

v.

2.4.2.3.3.

M/s N.V. International Pvt Ltd, Viﬂlée&adholi, Teh Naraingarh, District Ambala.

Unit is engaged in Production of Extra Neutral Alcohol (ENA) /Rectified spirit by using
Grain as raw material with having engaged in processes of Milling, Liquification,
Fermentation & Distillation process, which are water and air polluting in nature and
covered under Red category of consent management of the Board.

The unit has obtained CTO valid upto 30.09.2025 with having generation of 350 KLD
of trade effluent and same is being presently used for recycling and reusing back into
process and the unit is not disposing any kind of treated effluent into inland surface
water/onland percolation through irrigation/plantation purposes.

The unit has installed Common ETP-cum-STP of 350 KLD capacity followed by RO &
MEE system for treatment of mixed effluent generated from the various Sources of
Water pollution. The treatment is Biological Based and whole of the treated effluent is
being further re-used and recycled in various distillery processes to Achieve Zero
Liquid Discharge (ZLD) status. The component of effluent treatment system installed
are consisting of Decanter, Multi effect Evaporator (MEE), ETP and RO for the
treatment of entire process effluents.

The unit was visited by the Joint Committee on 09/10/2023. The effluent samples
were also collected by the Joint Committee from Inlet & outlet of ETP installed (from
the closed loop) and as per the analysis report received from Central Pollution Control
Board (CPCB), Laboratory at Delhi vide Analysis report dated 06.11.2023 the BOD &
COD parameter of effluent sample collected from final outlet of ETP installed were
found 432 mg/1 & 883 mg/] respectively, which may be termed exceeding the limits
when unit will discharge into open Environment either into Inland surface
water/river Stream or for onland percolation through irrigation/plantation purposes,
as per applicable notified standards. However the unit was not found to be discharging
effluent for on-land application within and outside the premises of the unit. It was
informed by HSPCB member that general discharge standards of BOD 30 mg/1 & COD
250 mg/1 imposed in CTO granted (inadvertently) are not applicable in the present
case when the treated effluent is being further reused/recycled by the unit (ZLD). No
discharge standards are prescribed for such ZLD based distillery units by MOEF & CC
under EP Rules, 1986.

Hence the case for obtaining administrative approval for issuing varied consent to
operate to the unit without imposition of general effluent discharge standards
recommended by RO, HSPCB, Ambala to his competent authority as per the
information provided by HSPCB RO, Ambala.

M/s Oasis Ethanol Industries Private limited, Village Jatwar Tehsil Naraingarh, Distt-
Ambala.
Unit is engaged in Production of Ethanol by using Grain as raw material with having

engaged in processes of Milling, Liquification, Fermentation & Distillation process,
which are water and air polluting in nature and covered under Red category of consent

management of the Board.
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ii.

iil.

Vi.

iv.

2.4.2.34.

ii.

The unit has obtained CTO valid 1.1.‘2%0.09.2 027 with having generation of 2160 KLD
of trade effluent and same is being presently used for recycling and reusing back into
process and the unit is not disposing any kind of treated effluent into inland surface
water/onland percolation through irrigation/plantation purposes.

The unit has installed Common ETP-cum-STP of 3200 KLD capacity followed by RO &
MEE system for treatment of 1884 KLD of mixed effluent generated from the various
Sources of Water pollution as mentioned above. The treatment is Biological Based and
whole of the treated effluent is being further re-used and recycled in various distillery
processes to Achieve Zero Liquid Discharge (ZLD) status. The component of effluent
treatment system installed are consisting of Decanter; MEE, Dryer, Equalization tank,
Bio Digestor; Aeration tank, Clarifier, Treated water lagoon (Concrete pit), MGF & ACF,
Ultra Filtration, Reverse Osmosis.

The unit was visited by the Joint Committee on 09/10/2023. The effluent samples
were also collected by the Joint Committee from Inlet & outlet of ETP installed (from
the closed loop) and as per the analysis report received from Central Pollution Control
Board (CPCB), Laboratory at Delhi vide Analysis report dated 06.11.2023 the BOD
parameter of effluent sample collected from final outlet of ETP installed was found 42
mg/l, which may be termed exceeding the limits when unit will discharge into open
Environment either into Inland surface water/river Stream or for onland percolation
through irrigation/plantation purposes, as per applicable notified standards.
However the unit was not found to be discharging effluent for on-land application
within and outside the premises of the unit. It was informed by HSPCB member that
general discharge standards of BOD 30 mg/1 imposed in CTO granted (inadvertently)
is not applicable in the present case when the treated effluent is being further
reused/recycled by the unit. No discharge standards are prescribed for such ZLD
based distillery units by MOEF & CC under EP Rules, 1986.

Hence the case for obtaining administrative approval for issuing varied consent to
operate to the unit without imposition of general effluent discharge standards
recommended by RO, HSPCB, Ambala to his competent authority as per the
information provided by HSPCB RO, Ambala.

& 2.4.2.3.5 M/s Oasis Commercial Pvt Ltd & M /s Oasis Overseas Exports Pvt. Ltd., Village
Jatwar Tehsil Naraingarh, Distt-Ambala

Both of units are engaged in Production of Extra Neutral Alcohol (ENA)/Rectified
spirit/ Ethanol by using Grain as raw material with having engaged in processes of
Milling, Liquification, Fermentation & Distillation process, which are water and air
polluting in nature and covered under Red category of consent management of the
Board.

Both the units have obtained CTO valid upto 30.09.2026 with having generation of
2160 KLD of trade effluent and same is being presently used for recycling and reusing
back into process and the units are not disposing any kind of treated effluent into

inland surface water/onland percolation through irrigation/plantation purposes.
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iii. Both of sister concerned units higgtalled a Common ETP-cum-STP for both of the
units of 1720 KLD capacity followed by RO & MEE system for treatment of 1276 KLD
of mixed effluent generated from the various Sources of Water pollution as mentioned
above. The treatment is Biological Based and whole of the treated effluent is being
further re-used and recycled in various distillery processes to Achieve Zero Liquid
Discharge (ZLD) status. The component of effluent treatment system installed are
consisting of Decanter, MEE, Dryer, Equalization tank, BIO Digestor, Aeration tank,
Clarifier, Treated water lagoon (Concrete pit), MGF & ACF, Ultra Filtration, Reverse
Osmosis..

vii.  The units were visited by the Joint Committee on 09/10/2023. The effluent samples
were also collected by the Joint Committee from Inlet & outlet of Common ETP
installed (from the closed loop) and as per the analysis report received from Central
Pollution Control Board (CPCB), Laboratory at Delhi vide Analysis report dated
06.11.2023 the BOD parameter of effluent sample collected from final outlet of ETP
installed was found 45 mg/1, which may be termed exceeding the limits when unit will
discharge into open Environment either into Inland surface water/river Stream or for
onland percolation through irrigation/plantation purposes, as per applicable notified
standards. However the unit was not found to be discharging effluent for on-land
application within and outside the premises of the unit. It was informed by HSPCB
member that general discharge standards of BOD 30 mg/l imposed in CTO granted
(inadvertently) is not applicable in the present case when the treated effluent is being
further reused/recycled by the unit. No discharge standards are prescribed for such
ZLD based distillery units by MOEF & CC under EP Rules, 1986.

iv. Hence the case for obtaining administrative approval for issuing varied consent to
operate to the unit without imposition of general effluent discharge standards
recommended by RO, HSPCB, Ambala to his competent authority as per the
information provided by HSPCB RO, Ambala.

Action taken by HSPCB: As per information provided by HSPCB, all of the above 05 no. of units
have adopted Zero Liquid Discharge (ZLD) based effluent treatment system installed with having
components consisting as Decanter, Multi effect Evaporator (MEE), ETP and RO Filtration for the
treatment of entire process effluents generated and whole of the treated effluent is being further
re-used and recycled in various distillery processes to Achieve the ZLD status. Also the Joint
Committee has not identified any source/point of disposal of any kind of by-pass arrangement
for effluent disposal into inland surface waters or river/ streams or onland percolation within or
outside the premises of all of the 05 no. of units.

Hence, the proposals for making necessary amendments in the CTOs granted and for taking
decision for imposition of Environmental Compensation (in absence of any damage caused to the
Environment) have been recommended to the competent authority by RO, HSPCB, Ambala on
dated 27.02.2024 for seeking permission for granting/ issuance of varied consent to operate
(CTO) to the units without imposing eftluent discharge standards. Further the appropriate action
shall be taken by Regional Office after receipt of administrative approval from competent

authority of HSPCB at Panchkula.
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2.4.2.3.5.6. M/s Naraingarh Sugar Mills Ltd, %lgéanondi, Tehsil Naraingarh, Ambala:

i Joint Committee has also visited 01 no. of Sugar Mill i.e. M/s Naraingarh Sugar Mills
Ltd, VPO Banondi, Tehsil Naraingarh, District Ambala on 20.02.2024.

ii. Unit is engaged in production of Sugar by using Sugar cane as raw material with having
engaged in processes of crushing, Juice heating, Juice clarification, syrup Sulphotation,
Evaporation, crystallization, centrifugation & packing, which are water and air
polluting in nature and covered under Red category of consent management of the
Board.

iil. The industry was found to be engaged in by-passing the untreated trade effluent
through a local drain which is further merging to the River network (Photographs 22-
25).

Photographs 22-25: Showing Bypass arrangement made by M/s Naraingarh Sugar Mills Ltd to

discharge untreated effluent into the drain leading to river network:
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The effluent samples were collected by thjllgﬁ' Committee from Untreated Effluent Discharge
from Cooling water, Untreated Effluent Discharge from Process, Inlet, outlet & Aeration Tank of
ETP & Combined/Common drain carrying untreated effluent (from cooling tower and process
discharge) inside factory near residential quarter which is leading outside the premises of the
unit as bypass arrangements and sent to CPCB Laboratory, New Delhi for analysis. As per the
analysis report received from Central Pollution Control Board (CPCB), Laboratory at Delhi vide
Analysis report no. WATER/2324/WW /00115 dated 05.03.2024 the parameters of above

mentioned effluent samples found exceeding the prescribed limits in the following manner:

Sr. | Dateand Time | Sample | Sample Source | Latitude & | Parameter | Results Limit
no. | of Sampling Code Longitude (inmg/L | (in mg/L
except except
pH) pH)
1 20/02/2024 NSM-1 | Untreated 30.45787 | COD 812 250
11:14 AM Effluent 77.05274 | BOD 191 30
Discharge from TDS 2504 2100
Cooling water TSS 212 30
2 20/02/2024 NSM-2 | Untreated 30.45832 | pH 3.9 5.5-8.5
11:36 AM Effluent 77.05365 | COD 934 250
Discharge from BOD 233 30
Process TDS 2152 2100
TSS 465 30
3 20/02/2024 NSM-6 | Combined 30.45664 | COD 409 250
12:15 PM drain carrying | 77.05048 | BOD 94 30
untreated TSS 107 30
effluent from
cooling tower
and process
discharge
inside factory
leading to
nearby drain
outside.

From the above mentioned results it is evident that unit was engaged in disposing the untreated
trade effluent in violations of standards laid down vide MEOF&CC notification dated 14.01.2016
under EP Rules, 1986 and also in violation of discharge standards imposed in the CTO granted by
HSPCB.

Action taken by HSPCB: The case for recommendation of initiating closure action against the unit
has already been initiated by RO, HSPCB, Ambala and the imposition of Environmental
Compensation shall also be initiated based upon the Policy applicable on such violations after
closure of the unit. Copy of SCN issued to the unit vide letter dated 22.03.2024 and Analysis

report released by CPCB Laboratory are attached as Annexure-HRS.

2.5. Proposals for setting up of STPs/ETPs/CETPs:

2.5.1. State of Himachal Pradesh:

As per information provided by HPSPCB, to cater the untreated domestic sewage/sullage from
villages located in Kala Amb area of H.P. i.e. Moginand, Rampur Jattan, Mainthapal, Ogli, Johron,
Khairi and Trilokpur, the Jal Shakti Vibhag has already established two STPs [STP Trilokpur of
capacity 1.5 MLD and CETP-cum-STP Kala Amb of capacity 2.5 MLD (0.8 industrial + 1.7
domestic)]. The civil structure of STP Trilokpur and STP Kala Amb is already completed by Jal
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Shakti Vibhag Nahan. The total pipeline to iﬁg for STP Trilokpur is 8.5kms out of which work
of laying pipeline of approx. 7.9 km was completed. Work of laying total sewerage pipeline of
21.645 kms for Moginand, Rampur Jattan, Mainthapal and Ogli in Kala Amb out of which work of
20.500 kms was completed. The sewer network of STP Kala Amb and STP Trilokpur has suffered
major damages due to heavy rainfall causing flash floods in this monsoon season. Restoration
work of these sewerage network shall be started again by Jal Shakti Vibhag and will be completed
by June, 2024 subject to availability of funds. The entire sewage generation from aforementioned
villages of Kala Amb area of H.P, shall be treated after operationalization of these STPs. There will
be no sewage gap for Kala Amb area of H.E Hence, there is no fresh proposal for setting up of any

new STP/CETP in Kala Amb.

2.5.2. State of Haryana:

The proposal for setting up of new 04 no. of STPs to cater the need of treatment of MC area,
Ambala Sadar is under implementation. All of these 04 no. of under construction STPs relates to
MC, Ambala Sadar and hence latest report w.r.t completion of construction and likely date of

commissioning submitted by ULBD given as below:-

Sr. Name & | Estimated date of | Capacity | Source of effluent will be | Treatment
No. address  of | commissioning (in MLD) | received/ area/ drain of | technology
STP Tapping (MBBR/
proposed SBR/UASB/
others)
1 Domestic effluent from | Sequential
12 Cross residential (_:010n.ies whic}} is | Batch Reactor
road 31.08.2025 12 presently being discharged into
River Tangri via Mahesh Nagar
Drain
2 Khuda Sequential
Khurd 31.08.2025 12 | do---- Batch Reactor
1 J [ e O S do---- Sequential
Machonda 31.05.2024 10 Batch Reactor
4 STP is| |- do---- Sequential
Commissioned Batch Reactor
Babyal and under trial 10
run
Total 44 MLD

Further it is pertinent to add here that after commissioning of these 04 new STPs there will be
diversion and treatment of Domestic effluent generating from residential colonies which is
presently being discharged into River Tangri via Mahesh Nagar Drain which is ultimately
reaching to River Markanda. Also out of total 38 no. of the discharge points, the 4 no. of discharge

points listed at Sr. No. 15, 16, 17 & 18 of Annexure-HR4 shall be diverted/ treated.

2.6. Dredging of the River/Drain required if any:

2.6.1. State of Himachal Pradesh:

As per information provided by HPSPCB, Presently, there are no policy guidelines with the
Geological wing Department of Industries w.rt. de-silting or dredging of river bed of River
Markanda (from Khajurna Bridge near Bikram Bagh to Sadhoura Bridge, Kala Amb in Himachal
Pradesh).
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2.6.1. State of Haryana:

158

The dredging has not been done in river Markanda and desilting of this river is required. As

reported by XEN, Water Service Division, Irrigation Department, Ambala vide his letter dated

22.02.2024 the case for dredging and desilting of rivers at critical locations before onset of

rainy season and for survey for fixation of river bed section has been sent to higher authority

and after approval the action will be taken accordingly. The dredging/desilting of drains is

taken up every year before on set of rainy season through MGNREGA and Department

Machinery. Further, The Mining & Geology Department, Haryana has issued Letter of Intent

(LOI) to the various mining contractors and the details for mining allowed in River Markanda

and its Tributaries by the Mining Department in Haryana is given as below:

Sr. | District Name of Mining | Details of Villages | Mining Name of | Date of | Present Status of
No. Contractor in Which mining | Area River LOlissued | Mining by
approved to the | approved Contractor
contractor (in
Hectare)
1. Ambala 1.M/s Reliable Fatehpur, Laha, 105.51 Begna 28.07.22 | Public Hearing
Mining  Corp. Batoura, Nagoli, River conducted and EC
SR-68 DLF Banaudi, Bari is awaited, So
Phase- 3, Bassi Mining work not
Gurugram started yet.
2. M/s RM | Toka, Chichi 247 Roon and | 28.07.22 | Public Hearing
Mines and Infra Majra, Sangrani, Markanda conducted and EC
Pvt. Ltd. R/o Sahpur, Rao River is awaited, So
149, Laxmi Majra, Dera, Mining work not
Garden, Yamuna Hamidpur, Dehar started yet.
Nagar.
3. M/s SCP Gadouli, Ambli 99.09 Markanda | 28.07.22 | Public Hearing
Commodities, C- River conducted and EC
509, DDA Flates, is awaited, So
Sec- 29, Rohini Mining work not
New Delhi. started yet.
4. M/s M P Kharu Khera 8.98 Markanda | 21.07.23 | Public Hearing
Traders, Karnal River conducted and EC
Road, Tehsil is awaited, So
Indri  District Mining work not
Karnal started yet.
5. M/s PS Rayewali, 90.29 Tangri 21.07.23 | Public Hearing
Enterprises R/o Sadhapur, Jatwar, River conducted and EC
1309, Modern Samru, Khera is awaited, So
Colony, Jattan, Bodyo, Mining work not
Kansapur Road, Tepla started yet.
Shivpuri,
Yamuna Nagar
2. Kurukshtra | M/s Damli, Ramnagar, 331.69 Markanda 03.01.14 The said contract
Markandeshwar Patti Kakra, River was terminated
Construction Co., | Gumti, Malakpur, by Director Mines
Vill- Ajrana Kalan, | Kalsana, & Geology Deptt.
District Mugalmajra, Haryana vide
Kurukshetra Kathuwa, Ajrana order dated
Khurd, Patti, 02.06.2017
Sehzadpur,
Jhansa,  Thaska
Miranji,
Khanjarpur,
Tangore,
Ajmatpur, Dunia
Majra, Jalbera
3. Panchkula | M/s Vishnu | Natwal 35.34 Tangri 16.11.201 | The said contract
Enterprises PKL B-17 River 7 was terminated
by Director Mines
& Geology Deptt.
Haryana
4. Kaithal NIL, as no mining contract has been allotted to any contractor in District Kaithal
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2.7. Rejuvenation/remedial measures reigii:

2.7.1. State of Himachal Pradesh:
HPSPCB has shared the following Rejuvenation/Remedial, which have been proposed and

implemented in the state of Himachal Pradesh:

HPSPCB is regularly monitoring the water quality of River Markanda, ground water quality
of Kala Amb area, surprise inspection/monitoring of industries and taking appropriate legal
action against the violators as per mandate of State Board.

» HPSPCB is regularly monitoring the water quality of River Markanda on bimonthly basis.
The State Pollution Control Board is collecting the surface water samples of River
Markanda at different locations i.e. River Markanda Downstream Salani Khad at
Moginand, River Markanda Upstream Kala Amb and River Markanda Downstream Kala
Amb. The analysis results of River Markanda in Kala Amb area of Himachal Pradesh is
meeting the water quality parameters of Class-B as per CPCB criteria for Designated Best
Use of Water.

» HPSPCB is regularly monitoring ground water quality of industrial area as well as
residential area of Kala Amb Himachal Pradesh. No ground water contamination is
observed.

» HPSPCB is regularly conducting surprise inspection of industries in Kala Amb area to
ensure compliance to norms. HPSPCB has taken action against 16 number of defaulting
industries under the provisions of Water (Prevention and Control of Pollution) Act, 1974
and has further imposed and recovered environmental compensation of Rs. 7,43,750/-
in FY 2019-20, Rs. 18,70,000/- in FY 2020-21, Rs. nil in FY 2021-22, Rs. 2,68,750/- in FY
2022-23, Rs. 2,75,000/- in FY 2023-24till date. Total EC recovered from 16 number of
industries is Rs. 3157500 (Thirty-One Lakhs Fifty Seven Thousand and Five Hundred
Rupees only).

» Hon’ble NGT in O.A. No, 673/2018 has directed for rejuvenation of 07 polluted river
stretches in Himachal Pradesh including River Markanda and prepare the action plan.
HPSPCB has already prepared action plan for rejuvenation of River Markanda and
progress report Is monitored at State level by State Surveillance Task Force chaired by
Worthy Chief Secretary, Govt. of H.P. and at district level by District Level Surveillance
Task Force chaired by Deputy Commissioner, Sirmaur on monthly basis. Now, as per draft
report of CPCB regarding polluted river stretches for restoration of water quality (2022),
there is continuous improvement in water quality of River Markanda and has upgraded

the status from priority Class-II to priority Class-V.

The State of Himachal Pradesh had also proposed/recommended as under in interim report
submitted to Hon’ble NGT on 17.10.2023, the compliance status of the same is mentioned

below:
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Sr. Actions/Recommendations AiénO taken by Status of compliance
No. | by HPSPCB HPSPCB
1. The industrial effluent | Consent to Operate It has been apprised by GM DIC
treatment part of CETP-cum- | has been issued by Sirmaur that industrial part of
STP Kala Amb has been started. | HPSPCB and is CETP-cum-STP Kala Amb has
As on date, 36 nos. of member | valid up to been operationalized since with
industries are disposing of their | 31.03.2024. M/s effect from 4th December, 2023.36
partially treated trade effluent to | Kala Amb number of industries are
CETP-cum-STP  Kala  Amb. | Infrastructure disposing their effluent to CETP
Special Purpose Vehicle i.e. Kala | Development Kala Amb after primary treatment
Amb Infrastructure | Company (KIDC) through their own captive ETPs.
Development Company (KIDC) | has applied for KIDC is collecting the effluent
shall ensure 100% collection | Renewal of from these industries through GPS
and treatment of effluent of all | Consent to Operate enabled tankers. The Sewage
member units in CETP Kala Amb | on HPOCMMS on Treatment part of CETP-cum-STP
and shall adhere to discharge | dated 30.03.2024. Kala Amb is not started yet due to
standards as per Sr. no. 55 of damage of sewerage pipelines laid
Schedule-I of The Environment by Jal Shakti Vibhag in recent flash
(Protection) Rules, 1986. The floods in River Markanda, as
sewerage treatment part of informed by the representative of
CETP-cum-STP Kala Amb is yet CETP/STP.
to be started. After full
commissioning of CETP-cum- Deputy Commissioner, Sirmaur
STP Kala Amb, there will be during the meeting with all stake
more improvement in the water holder department and agencies
quality of the river Markanda. on 24.04.2024 has directed KIDC
to connect all remaining units with
CETP-cum-STP Kala Amb
positively within one month.
2. Jal Shakti Vibhag Nahan to repair | Letters to the | CETP-cum-STP Kala Amb [2.5 MLD

all the damaged pipeline and get
the household connections in
coordination = with  Project
Officer (PO), District Rural
Development Authority (DRDA)
Sirmaur, Block Development
Officer (BDO), Nahan and
District ~ Panchayat  Officer
(DPO), Sirmaur.

concerned authorities
have been issued from
HPSPCB Paonta Sahib
vide letter no.2362-65
dated 20.11.2023 and
letter no. 3156-58
dated 20.02.2024.
Copies of letters are
enclosed as Annexure-
HP18.

(0.8 MLD industrial + 1.7 MLD
domestic)]:

It has been apprised by Jal Shakti
Vibhag Nahan that the main sewer
trunk line along Markanda (from
Moginand Side) and that from
Dhakanwala has suffered major
damages. The sewer lines along
supporting pillars of trunk sewer
line along Markanda have been
damaged at several points. The
trunk sewer line from
Dhakanwala of 1642 mtr. Length
is completely damaged. But, due
to none allocated any funds
during current financial year i.e.
2023-24, the balance sewer
network and damaged sewer line
has not been completed. These
works need time for completion
which will completed by June,
2024 subject to availability of
funds.

Regarding household sewage
connections, it is intimated that
after wide publication and
Organized Awareness camp 53
Nos. Application has been
received for approval and the
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same will be approved after
functioning of scheme.

STP Trilokpur:
It has been apprised by Jal Shakti

Vibhag Nahan that the total sewer
network proposed is 8500 mtr.
against which 7900 mtr. sewer
network was laid and 600 mtr. is
balance. STP
functional by taking sewage from
Trilokpur Temple Complex. But
main trunk sewer line at Bridge
neat STP got damaged during
flood in nallah caused by intense
rainfall in the month of June-July,
2023 which is being restored. The
damages due to intense rainfall
also occurred at various points of
sewer network. But, due to none
allocated any funds during
current financial yeari.e. 2023-24,
the balance sewer network and
damaged work has not been
completed. These works need
time for completion which will
completed by June, 2024 subject
to availability of funds.

Regarding house hold sewage
connections, it is intimated that
after wide publication and
Organized Awareness camp 28
Nos. Sewer connections have been
approval till date.

Status report received from JSV
Nahan is already enclosed as
Annexure-HP6.

can be made

Deputy Commissioner, Sirmaur
during the meeting held with all
stakeholder departments and
agencies on 24.04.2024 directed

Jal Shakti Vibhag Nahan to
coordinate with Rural
Development department to

sensitize the locals to take sewage
connections for common STP at
Trilokpur.

JSV Nahan was also directed to
take up matter of availability of
funds with higher authorities and
complete the work of STP within
two months.

Special Area  Development
Authority (SADA) Trilokpur to
ensure proper collection,

segregation and processing of
solid waste other than Municipal
Council limits in coordination
with BDO Nahan.

Letter to concerned
authorities have been

issued from HPSPCB

Paonta Sahib vide
letter no. 2052-56
dated 19.10.2023,
letter no. 2366-71

It has been apprised by Member
Secretary, SADA Trilokpur that
process of development of
aforesaid site is in process for
providing efficient transportation
and scientific handling/disposal
of municipal solid waste in Kala-
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datedV  20.11.2023.
Copies of letters are
enclosed as Annexure-
HP19.

Amb Gram Panchayat up to the
Solid Waste Management site by
the authority from the designated
Secondary collection points to be
established by the
Panchayat concern, despite being
the mandate of the Gram
Panchayat concern. Door-to-door
collection/segregation of the solid
waste and disposal of the same
upto secondary collection points
in segregated manner is the
mandate of the Gram
Panchayat/Rural Department and
SADA the
transportation of solid waste from
the secondary collection points up
to Solid Waste management site
situated at Ogli and scientific
disposal of the same.

The status report received from
SADA Trilokpur vide their letter
no. 452, dated 01.03.2024 is
attached herewith as Annexure-
HP20.

Gram

will ensure

Regular cleaning of industrial
area drains of Kala Amb area of
H.P. to be carried out by IADA to
ensure no stagnation of water
and HPPWD shall ensure proper
cleaning of roadside drains of
Kala Amb area of H.P. under
their jurisdictional area.

Directions issued to the
concerned
departments in district
level meetings under
chairmanship of DC
Sirmaur and status
sought through email
dated 28.02.2024.

It is apprised by GM, DIC Sirmaur
that regular cleaning of drain and
sewerage chambers in Kala Amb
area is being carried out by
Industrial Area Development
Authority (IADA). Latest cleaning
was done by the department on
02.01.2024 and 30.01.2024 and
02.02.2024 with total expenditure
of Rs. 56300 /- (Rupees Fifty Six
Thousand and Three Hundred
only).

The status report submitted by
General Manager, DIC Sirmaur
vide letter no. 3552, dated
01.03.2024 is enclosed herewith
as Annexure-HP8.

Jal Shakti Vibhag to maintain and
operate Real Time Water Quality
Monitoring Station (RTWQMS)
at Kala Amb.

the
concerned authorities

Letters to

have been issued from
HPSPCB Paonta Sahib
vide letter no.2362-65
dated 20.11.2023 and
letter no. 3156-58
dated 20.02.2024.
Copies of letters are
enclosed as Annexure-
HP18.

It has been apprised by Jal Shakti
Vibhag Nahan that Real Time
Water Quality Monitoring Station
(RTWQMS) was successfully
installed at Markanda River. But,
during heavy rainfall in August,
2022, the same got completely
damaged. The sensors
washed away  making it
completely defunct.
resume its functioning a estimate
has been prepared amounting to
Rs. 55.46 lakh only. and the same
send to the Deputy Commissioner,
Distt. Sirmour and Superintending
Engineer, Jal Shakti Circle Nahan
for arranging necessary funds.

were

Now to
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IJ1 Status report received from JSV

Nahan is already enclosed
herewith as Annexure-HP6.

6 Department of Industries shall | Letters to the | It has been apprised by GM,DIC
identify and notify the non- | concerned authorities | Sirmaur that the matter of
hazardous waste management | have been issued from | identifying and notifying the non-
site for industrial units in Kala | HPSPCB Paonta Sahib | hazardous waste management

Amb area. vide letter no.2057-60 | site for industrial units in Kala
dated 19.10.2023, | Amb area has been taken up with
letter No0.2372-75 | district administration and the

dated 20.11.2023 and | tentative site shall be finalized
letter no. 3154, dated | before 31.03.2024.

20.02.2024. Copies of | The status report submitted by
letters are enclosed as | General Manager, DIC is already
Annexure-HP21 enclosed as per Annexure-HP8.

2.7.2. State of Haryana:

The following is the proposal shared by HSPCB with regard to the state of Haryana:

The Jattan Walla Nallah is a natural rivulet generating from Kala Amb area of Himachal Pradesh
carrying the untreated domestic effluent generating from Kala Amb area of State of Haryana and
Himachal Pradesh both and treated Industrial effluent generating from industries located in Kala

Amb area of State of Himachal Pradesh.

RO, HSPCB, Ambala and Irrigation Department, Ambala were also directed by the Chairman,
HSPCB to jointly monitor the flow and quality of effluent coming from Jattan Walla Nallah daily
for the next 10 days during a review meeting held on dated 04.10.2023 under his chairmanship.
The required exercise was jointly done by the HSPCB & Irrigation Department Ambala from
05.10.2023 to 16.10.2023 with collecting continuous daily samples for 10 days of the effluent
coming from Jattan Walla Nallah and upstream and downstream of River Markanda at the point
of confluence of Nallah. The analysis results based upon the report released by HSPCB
Laboratory at Panchkula are enclosed in tabulated form as Annexure-HR9 and the average

results of 04 main parameters are given as below: -

Parameter Average Value in Upstream | Average Value in Jatton | Average Value in
of Markanda River before | Walla Nallah coming | Downstream of Markanda
merging of Jatton walla | generating from Kala | River after Merging of Jatton

(MPN per 100 ml )

nallah at Kala Amb (mg/1) | Amb (mg/]) wala nallah at Kala Amb
(mg/)
BOD 5.5 116.27 8.56
COD 25.82 405.82 51.64
DO 7.31 BDL (DL=01) 6.08
Faecal Coliform 845.45 4281.82 1700

From the above results, it is established that the water quality of river Markanda is firther
deteriorating after mixing/merging of Jatton Walla nallah which is the main grievance of the

applicant Sh. Dharamvir in the present original application.
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Further the XEN, Water Service Division, Iiégm Department, Ambala has submitted vide his
letter dated 22.02.2024 that all the Rivers in District Ambala are non-perennial and having steep

slope. Hence no water body can be created in Rivers of District Ambala.

Hence, presently no Rejuvenation/remedial measures Plan has been claimed/suggested in the

Revenue Estate of Haryana by Irrigation & Water Resources Department (Jal Shakti), Haryana.

It was also directed by Hon’ble NGT to submit detailed pointwise suggestions for remedial
action required to be taken with specific mention of the concerned Authority statutorily
obligated for taking up of the requisite action. In compliance to this, the Joint Committee

has made point-wise suggestions in the last Section of the Report.

2.8. Monitoring of River Markanda and Drains/Strategic Locations (outfall of

STPs/ETPs/CETPs):

The Joint Committee was directed by the Hon’ble National Green Tribunal “7o also arrange
collection of samples of water from different strategic locations (outfall of STPs/ETPs/CETPs)
and at the interval of 1 kms of drain/river and analysis of the same with respect to all relevant

parameters including presence of heavy metals’.

Based upon the information provided by both of the PCBs as Nodal agency, the joint committee
has completed the work w.r.t. inspection & sampling of River Markanda and Rivulets/ Drains
merging into River and STPs/CETPs/Industries located in catchment area of River Markanda
and its Tributaries with covering District Sirmaur in Himachal Pradesh and District Panchkula,
Ambala, Kurukshetra & Kaithal in Haryana in three phasesi.e. from 25th to 27th September, 2023,
from 8th to 12th October, 2023 and 26th to 28th December, 2023.

2.8.1 Water Quality Monitoring of River Markanda Starting from Khajurna bridge on Suketi Road,
HP until the point of confluence into River Ghaggar in Haryana:

The total length of river Markanda from origin point in Himachal Pradesh to exit point at Kala
Amb in Himachal Pradesh is approximately 24.00 KM. River Markanda enters the Kala Amb area
at Bikrambagh and leaves Himachal Pradesh at Sadhaura Bridge in Kala Amb. It covers a distance
of approx. 6 kms in Kala Amb, thereafter the River covers a distance of approx. 125 kms in

Haryana before merging in to River Ghaggar at District Kaithal.

Further during enquiry of the topography of River Markanda and its other tributaries in the
present interstate matter it was acknowledged that River Markanda and its other tributaries
flowing through 01 No. of District of State of Himachal Pradesh i.e. Sirmour, 02 No. of Districts of
State of Punjab i.e. Mohali & Patiala and 04 No. of Districts of State of Haryana i.e. Panchkula,
Ambala, Kurukshetra & Kaithal. The State wise details of River Markanda and its other

tributaries are given below in the table:
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The water sampling of River Markanda Waigéhcted by the Joint Committee from different 28

Sr. Name of | Origin Point Merging into River at | Length of flow | States in

No. River Point (KM) Catchment Area

1 Markanda Shivalik In to River Ghaggar at | 24 KM in | Himachal
Foothills of | Village Dhandota, | HP+125KMin | Pradesh &
Kala Amb, HP | District Kaithal, | Haryana Haryana

Haryana

2 Tangri Shivalik Into River Markandaat | 78.50 KM in | Haryana &
Foothills  of | Village Memadpur | Haryana Punjab
Haryana Rurki, Patiala, Punjab

3 Begna Shivalik Into River Markandaat | 49.48 KM in | Haryana
Foothills  of | Village Paplotha Khera, | Haryana
Haryana Mullana, Haryana

4 Roon Shivalik In to River Markanda at | 06 KM in HP+ | Himachal
Foothills at | Rasour, Naraingarh, | 10.58 KM in | Pradesh &
Kala Amb, HP | Haryana Haryana Haryana

5 Sukroon Shivalik In to River Roon at | Small part in | Himachal
Foothills at | Shahpur, Naraingarh, | HP+ 6.64 KM | Pradesh &
Kala Amb, HP | Haryana in Haryana Haryana

6 Laha Shivalik In to River Begna at | Small part in | Himachal
Foothills at | Village Bataura, | HP+ 6.54 KM | Pradesh &
Village- Naraingarh, Haryana in Haryana Haryana
Churan, HP

no. of strategic locations with covering the complete span starting from Khajurna Bridge on

Suketi Road, in Himachal Pradesh until the point of confluence/ before merging into River

Ghaggar in Haryana. The samples were analysed at CPCB laboratory, New Delhi, the copy of

Analysis reports released by CPCB Laboratory are enclosed as Annexure-HR10. The details and

results for selected parameters of various strategic locations are given as under in Table-A:

Table-A: Water Quality Monitoring of River Markanda

Sr. Date and Sample Description Latitude & Value of Sampling Parameters (in mg/L except pH)
No. | Timeof Longitude 'no~ [pH | TDS | COD | BOD Total .
Sampling Coliform Fecal Coliform
(MPN) (MPN)
A Water Quality in District Sirmaur , Himachal Pradesh
08/10/2023 | River Markanda at 30.51659
1 02:06 PM Khaju.rna Bridge on 77.24604 8.1 85 248 BDL BDL 3100 680
Suketi Road,
Himachal Pradesh
08/10/2023 | River Markanda 30.51655
2 01:19 PM upstr.eam before. 77.24601 8.9 83 240 BDL BDL 230 45
merging of Salani
Khadd, HP
08/10/2023 | River Markanda 30.51574
3 01:24 PM down.stream afte.r 77.246060 8.6 8.4 206 BDL BDL 22000 7900
merging of Salani
Khadd, HP
08/10/2023 | River Markanda 30.506497
12:20 PM upstream before 77.22151
4 merging of Rampur
Jattan drain near 8.5 8.2 264 BDL BDL 22000 7900
Radha Swami
Satsang Bhawan,
Kala Amb, HP
08/10/2023 | River Markanda 30.50602
12:25 PM downstream after 77.2209
5 merging of Rampur
Jattan drain near 8.2 8.2 248 5 BDL 4900 1400
Radha Swami
Satsang Bhawan,
Kala Amb, HP
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08/10/2023
9:35 AM

River Markanda
upstream before
merging of drain
near M/s Vashisth
Chemicals at Kala
Amb, HP

30.50325
77.21895

154

8.6

8.1

290

BDL

BDL

35000

7000

08/10/2023
10:03 AM

River Markanda
downstream after
merging of drain
near M/s Vashisth
Chemicals at Kala
Amb, HP

30.50225
77.2191

8.3

8.2

300

BDL

BDL

9400

6300

08/10/2023
04:06 PM

River Markanda
upstream before
merging of Jattan
walla Nallah at
Markanda Bridge
Kala Amb, HP

30.49626
77.21067

7.8

8.5

204

BDL

BDL

17000

3300

Water Quality in District Ambala, Haryana

08/10/2023
05:33 PM

River Markanda
upstream before
merging of Jattan
walla Nallah
opposite Dera,
Hamidpur, Haryana

30.493847
7.20008

8.4

238

BDL

BDL

17000

13000

10

08/10/2023
06:48 PM

River Markanda
downstream after
merging of Jattan
walla Nallah
opposite Dera, at
Hamidpur Bridge,
Haryana

30.47105
77.17793

8.1

327

15

24000

13000

11

11/10/2023
11:30 AM

River Markanda
before confluence of
River Roon, Near
Chhoti Rasaur,
Naraingarh, Ambala

30.44709
77.169685

8.2

422

35000

2100

12

11/10/2023
11:39 AM

River Markanda
after confluence of
River Roon, Near
Chhoti Rasaur,
Naraingarh, Ambala

30.44398
77.16881

8.2

8.2

334

10

92000

22000

13

11/10/2023
12:33 PM

River Markanda
upstream before
merging of Gadauli
Drain at Village-
Gadauli Ambala

30.37972
77.16596

6.2

8.3

354

12

13000

1100

14

11/10/2023
12:38 PM

River Markanda
downstream after
merging of Gadauli
Drain at Village-
Gadauli Ambala

30.37937
77.16555

5.5

8.1

408

15

35000

1100

15

11/10/2023
03:30 PM

River Markanda
before confluence of
River Begna and
Mullana Drain at
Mullana, Ambala

30.278857
7.02974

7.9

8.3

372

17

1100

170

16

11/10/2023
03:48 PM

River Markanda
after confluence of
River Begna and
Mullana Drain, Near
Markandeshwar
Mandir at Mullana,
Ambala

30.27698
77.02683

7.9

8.4

418

21

7000

1700

17

11/10/2023
05:34 PM

River Markanda at
Harda Hardi Village
upstream of
Shergarh Village,
Ambala

30.242263
76.975086

8.4

312

BDL

2300

150

18

11/10/2023
05:52 PM

River Markanda at
Harda Hardi Village
downstream of
Shergarh Village,
Ambala

30.25084
76.96874

7.9

8.3

326

7900

1700
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19

11/10/2023
06:41 PM

River Markanda at
Village Pasiyala
before leaving
district Ambala

30.22119 1.3

76.94614

7

8.3

330

BDL

92000

54000

Water Quality in District Kurukshetra &

Kaithal , Harya

20

18/12/2023
10:54 AM

Stagnant water in
River Markanda in
downstream of
Village Malikpur,
Kurukshetra
(upstream of River
Markanda in village
Malikpur found Dry
without having any
flow)

30.16109
76.83758

2.1

664

50

15

17000

1700

21

18/12/2023
12:49 PM

Stagnant water in
River Markanda in
upstream of Village
Tangor, Kurukshetra

(River Markanda
found without having
any flow)

30.13429
76.76401

10.3

8.9

308

16

540000

350000

22

18/12/2023
01:52 PM

Stagnant water in
River Markanda in
upstream of
Village Jhansa,
Kurukshetra

(River Markanda
found without having
any flow)

30.118287
6.73948

482

68

19

330

78

23

19/12/2023
12:25 PM

Stagnant water in
River Markanda in
upstream before
merging of
Ismailabad Drain at
Village Ismailabad,
Kurukshetra

(River Markanda
found without having
any flow)

30.05452
76.60895

0.9

7.8

628

71

21

350000

110000

24

19/12/2023
12:48 PM

Stagnant water in
River Markanda in
downstream after
merging of
Ismailabad Drain at
Village Ismailabad,
Kurukshetra

(River Markanda
found without having
any flow)

30.08005
76.63314

8.1

562

37

12

78000

45000

25

19/12/2023
03:38 PM

Stagnant water in
River Markanda in
downstream of
Village Karah Sahib,
Kurukshetra

(River Markanda
found without having
any flow)

30.05704
76.48094

2.5

498

29

4600

450

26

19/12/2023
04:20 PM

River Markanda
after confluence
with River Tangri
(Entering from
Punjab) at village
Sadhpur Viran,
Punjab.

30.07701
76.51669

3.5

516

30

17000

1800

27

19/12/2023
04:44 PM

River Markanda
downstream of
Pump house at RD
62500 near Village
Adoya, Kurukshetra.

30.06526
76.49669

4.7

526

31

11

130000

7800

28

27/12/2023
05:55 PM

River Markanda
before
confluence into
River Ghaggar at
Kaithal, Haryana

30.09121
76.39552

3.1

8.2

520

32

12

17000

1100
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Based upon the above sampling results the linﬂlégt of BOD level of various strategic locations of

River Markanda is drawn as below, showing variation in values of BOD level in its stretch in both

states:
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BOD level of River markanda at various locations in the State of HP & Haryana
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2.8.1.1. Key Observations of Water Quality Monitoring of River Markanda:

On the basis of results of effluent parameters analysed (especially BOD & Faecal Coliform) of

various strategic locations of River Markanda as given above in Table-A and keeping in view of

the availability of flow in the River, following are some important locations in the River which

are observed with poor/ deteriorated quality of water:

.
il.

iil.

iv.

Vi.

vii.

viii.

ix.

River Markanda downstream after merging of Salani Khadd, HP (at Sr. no. 3)

River Markanda downstream after merging of Rampur Jattan drain near Radha Swami Satsang
Bhawan, Kala Amb, HP (at Sr. no. 5)

River Markanda upstream before merging of drain near M/s Vashisth Chemicals at Kala Amb, HP
(at Sr.no. 6)

River Markanda downstream after merging of Jattan walla Nallah opposite Village Dera at
Hamidpur Bridge , Haryana (at Sr. no. 10)

River Markanda after confluence of River Roon, Near Chhoti Rasaur, Naraingarh, Ambala , Haryana
(at Sr.no. 12)

River Markanda downstream after merging of Gadauli Drain at Village-Gadauli Ambala, Haryana (at
Sr. no. 14)

River Markanda after confluence of River Begna and Mullana Drain, Near Markandeshwar Mandir
at Mullana, Ambala, Haryana (at Sr. no. 16)

River Markanda before leaving district Ambala near Village Pasiyala, Ambala, Haryana (at Sr. no.
19)

River Markanda after confluence with River Tangri (Entering from Punjab) at village Sadhpur
Viran, Punjab. (at Sr. no. 26)

River Markanda before confluence into River Ghaggar at Kaithal, Haryana (at Sr. no. 28)
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Comments by HSPCB: 43;

The deterioration of water quality of River Markanda starts after merging of Salani Khadd,
Rampur Jattan Drain and Drain near M /s Vashisth Chemicals, Kala Amb directly into the River
in Himachal Pradesh.

Further, the River entering into State of Haryana in Kala Amb and its quality deteriorates
further after merging of the Jattan walla nallah carrying the untreated domestic effluent
generating from Kala Amb area of State of Haryana and Himachal Pradesh both and Industrial
effluent generating from industries located in Kala Amb area of Himachal Pradesh and further
merging into River Markanda at Village Dera, Haryana at adjoining border area of both of the
States, Confluence of River Roon Near Chhoti Rasaur, Ambala, Merging of Gadauli Drain at
Village-Gadauli, Ambala, Confluence of River Begna and Mullana Drain, Near Markandeshwar
Mandir at Mullana, Ambala and finally after confluence of River Tangri (Entering from Punjab)
at village Sadhpur Viran, Punjab.

The water quality of River Markanda also found in poor conditions in its intermediate stretch
at Village Malikpur, Tangor, Jhansa, Ismailabad of District Kurukshetra, but the water was
found in stagnant position and samples were collected of water accumulated due to
continuous discharge of local source of pollution in shape of domestic effluent generating
from nearby habitation at these locations in District Kurukshetra and the flow of the river was
Zero.

Further, the water in River marknda again acquiring flow after merging of the River Tangri at
Vill Sadhpur Viran, Punjab where the BOD of the River Markanda is found 9 mg/L. The River
markanda is a tributary river of River Ghaggar and before meeting into the River Ghaggar at

District Kaithal, Haryana the BOD level of the River Markanda is found 12 mg/L.

Comments by HPSPCB:

a) The graph drawn above indicates that there is minimum impact on water quality of River

Markanda from the drains in the State of Himachal Pradesh and water quality of River Markanda

has seen spike above 3 mg/L BOD concentration from monitoring point upstream Gadauli village,

Ambala which is appx 15 km away from the territory of Himachal Pradesh and peak of 21 mg/L

observed upstream village Ismailabad, Kurukshetra.

b) It is pertinent to mention here that River Markanda becomes dry after covering distance of

approx 15 km from the interstate border of Himachal Pradesh and the river is further fed through

contributing rivulets and drains only.

c) Further, the drains relating to Himachal Pradesh are already proposed to be tapped and

domestic effluent shall be treated in CETP-cum-STP Kala Amb of capacity 2.5 MLD (0.8 industrial

+ 1.7 MLD domestic) after operationalization of STP component for which Jal Shakti Vibhag

Nahan has given tentative date of June, 2024 subject to availability of funds.

2.8.2. Water Quality Monitoring of various drains and other tributaries of River Markanda:

The water quality monitoring conducted by the Joint Committee by collecting effluent samples from
different 34 no. of locations/ discharge points which are merging into River Markanda directly or

indirectly covering both of the States i.e. Haryana & Himachal Pradesh. The samples were analysed
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at CPCB laboratory, New Delhi, the copy of Analiggports released by CPCB Laboratory are already

enclosed as Annexure-HR10. The details and results for selected parameters of various drains and

other tributaries of River Markanda are given as under in Table-B:

Table-B: Water Quality Monitoring of various Drains and other tributaries of River Markanda

S.NO

Effluent Sample
Description

Latitude &
Longitude

Date and
State Time of
Sampling

Value of Parameters (in mg/L except pH)

pH

coDb

BOD

Combined drain carrying
the untreated domestic
effluent generating from
Kala Amb area of State of
Haryana and Himachal
Pradesh both and
Industrial effluent
generating from
industries located in Kala
Amb area of State of
Himachal Pradesh at
adjoining border area of
both of States

30.50622
77.20563

Himachal
Pradesh
/Haryana

25/09/2023
09:56 AM

7.6

507

212

Drain upstream of M/s
Ruchira Paper Ltd.,
Trilokpur Road, Kala Amb,
Himachal Pradesh

30.50928
77.20857

Himachal
Pradesh

25/09/2023
11:04 AM

7.8

913

445

Drain down stream of M/s
Ruchira Paper Ltd.,
Trilokpur Road, Kala Amb,
Himachal Pradesh.

30.50896
77.20771

Himachal
Pradesh

25/09/2023
11:14 AM

7.5

318

108

Drain adjoining to M/s
Vashisth Chemicals, Kala
Amb carrying effluent
from Kala Amb area of HP

30.50325
77.21909

Himachal
Pradesh

08/10/2023
09:39 AM

7.7

1026

567

Rampur Jattan drain near
Radha Swami Satsang
Bhawan, Kala Amb area of
HP

30.506261
77.221180

Himachal
Pradesh

08/10/2023
12:30 PM

8.1

138

56

Salani Khadd Rivulet, Kala
Amb, HP

30.516903
77.246352

Himachal
Pradesh

08/10/2023
01:29 PM

7.8

217

111

Drain carrying domestic
effluent of Officer Colony,
Kala Amb, Haryana

30.496343
77.206595

08/10/2023

Haryana 04:50 PM

7.9

702

325

Drain carrying domestic
effluent of Navjot Colony,
Kala Amb, Haryana

30.49606
77.20265

08/10/2023

Haryana 05:09 PM

7.7

330

268

Jattan Walla Nallah
carrying the untreated
domestic effluent
generating from Kala Amb
area of State of Haryana
and Himachal Pradesh
both and Industrial
effluent generating from
industries located in Kala
Amb area of Himachal
Pradesh and further
merging into River
Markanda at Village Dera,
Haryana at adjoining
border area of both of the
States

30.49223
77.19774

08/10/2023

Haryana 05:54 PM

7.6

647

380

10

Stagnant Water coming
from Jattan Walla Nallah
inside the Markanda River
opposite Village Dera,
Haryana

30.49173
77.19772

08/10/2023

Haryana 06:01 PM

7.8

790

361

11

Drain carrying domestic
effluent of Gadauli Village
Drain and further merging
into River Markanda at
Gadauli Village, Ambala

30.37972
77.16591

11/10/2023

Haryana 12:40 PM

6.9

200

65
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12

Roon River before
merging into River
Markanda at Near Chhoti
Rasaur, Naraingarh,
Ambala

30.44747
77.16883

134

11/10/2023
11:23 AM

8.4

BDL

BDL

13

River Begna before
merging into River
Markanda at Mullana,
Ambala

30.279013
77.028962

Haryana

11/10/2023
03:33 PM

8.2

16

14

Mullana Drain carrying
domestic effluent before
merging into River
Markanda at Mullana,
Ambala

30.27873
77.03041

Haryana

11/10/2023
03:25 PM

7.1

92

21

15

Harda Hardi Drain
carrying domestic effluent
before merging in River
Markanda, Ambala

30.25085
76.96857

Haryana

11/10/2023
06:08 PM

7.2

72

16

16

Drain carrying domestic
effluent from Village
Malikpur, Kurukshetra
before merging into River
Markanda (Drain no. 1)

30.16109
76.83758

Haryana

18.12.2023

7.3

267

92

17

Drain carrying domestic
effluent from  Village
Malikpur, Kurukshetra
before merging into River
Markanda (Drain no. 2)

30.16109
76.83758

Haryana

18.12.2023

7.6

129

34

18

Drain carrying domestic
effluent from Village
Kalsana, Kurukshetra
before merging into River
Markanda.

30.15605
76.82097

Haryana

18.12.2023

7.6

72

16

19

Drain carrying domestic
effluent from Village
Katwa, Kurukshetra
before merging into River
Markanda

30.13033
76.79324

Haryana

18.12.2023

7.4

114

30

20

Drain carrying domestic
effluent from Village
Tangor, Kurukshetra
before merging into River
Markanda

30.13429
76.76401

Haryana

18.12.2023

7.3

99

27

21

Drain carrying domestic
effluent from Village
Jhansa, Kurukshetra
before merging into River
Markanda

30.11823
76.74048

Haryana

18/12/2023
01:30 PM

7.3

282

102

22

Drain carrying domestic
effluent from  Village
Mohmadshah,
Kurukshetra before
merging into River
Markanda

30.09968
76.70791

Haryana

19/12/2023
11:34 AM

7.4

89

32
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148

23
Drain carrying domestic
effluent from Village
: 30.06676 19/12/2023
Ismailabad, . Ku.ruksh.etra 76.62986 Haryana 12:28 PM 7.2 122 36
before merging into River
Markanda
24 Nallah carrying domestic
effluent from Village
30.61559 26/12/2023
Khangshera,. l?anchlfula 76.96342 Haryana 12:00 PM 7.5 93 25
before merging into River
Tangri
25 Drain carrying domestic
effluent from  Village
30.54042 26/12/2023
Barwala, . l?anchllmla 76.96437 Haryana 06:31 PM 7.9 97 25
before merging into River
Tangri
26 Cunnette Drain carrying
domestic and Industrial
effluent of Ambala Cantt.
(after  merging  with 30.31455 27/12/2023
mahesh Nagar link drain) 76.85737 Haryana 11:52 AM 7.2 600 199
before merging into River
Tangri near  Mahesh
Nagar, Ambala Sadar
27 Downstream of River 26/12/2023
Tangri after merging of 30.61474 12:14 PM
Drain generating from 76.96419 Haryana 7:6 30 8
Khangshera Village
28 River Dangri upstream of 30.59811 26/12/2023
screening Plants at 77' 0119 Haryana 01:06 PM 8.1 5 BDL
Panchkula )
29 River Dangri upstream of 30.67131 26/12/2023
Paonta village 7703998 Haryana 02:05 PM 8.4 BDL BDL
30 River Dangri downstream 30.67101 26/12/2023
of Paonta village 77'03912 Haryana 02:15 PM 8.3 BDL BDL
31 River = Tangri  before 27/12/2023
confluence of cunnette 30.31471 11:58 AM
drain near Mahesh Nagar, 76.8583 Haryana 7.9 67 15
Ambala Sadar
32 River Tangri after 27/12/2023
confluence of cunnette 30.31324 12:41 PM
drain near Mahesh Nagar, 76.85911 Haryana 7.5 241 74
Ambala Sadar
33 River Tangri carrying 27/12/2023
Shahpur Drain s 02:24 PM
Machhonda Drain & Jodha
Nallah generating from 30.21775
urban area of Ambala 76.70679 Haryana 7:6 69 14
towns and exiting the
State of Haryana at
Ambala.
34 River Tangri at exit point 27/12/2023
of State of Punjab and 30.08624 03:44 PM
further merging into River 76.52398 Haryana 8 32 11

Markanda

tributaries of River Markanda merging directly or indirectly is drawn as below, showing

variation in values of BOD level and as significant source of water pollution:

52

Based upon the above sampling results the line chart of BOD level of various drains and other
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BOD level of various Drains and other tributaries of River Markanda merging directly or

indirectly
567

—e—BOD (mg/L)

199

65 74

wn
(2}

=

o
N
~N
N
(%2}

lokpur..
a Amb
a Amb
a Amb

okpur
Officer Colony drain, Haryana

Roon River 4
Barwala

Mullana Drain ¢
Harda Hardi Drain
Khangshera

Gadauli Village
Maliklpur, Kurukshetra

Maliklpur, Kurukshetra
Kalsana, Kurukshetra
Katwa, Kurukshetra
Tangor, Kurukshetra
Jhansa, Kurukshetra
Mohmadshah, Kurukshetra
Ismailabad, Kurukshetra
Cunnette drain

Salani Khadd, Ka
River Tangri at exit point of
River Tangri at exit point of

Jatton wala nallah kala amb
Rampur Jattan, Ka
Navjot Colony Drain, Haryana
Jattan Wala Nala kala Amb
Stagnant Water from Jattan Wala Nala
River Tangri u/s Paonta village
River Tangri d/s Paonta village

Vashisth Chemicals, Ka

-
c
o
a
oo
£
c
Q
()
s
(8]
(%]
v
~
S5
=
oo
c
©
(]
[
(]
=
o

River Tangri d/s Khangshera Village
River Tangri B/c to cunnette drain.
River Tangri A/c to cunnette drain.

Drain u/s of Ruchira Paper Ltd., Tr
Drain d/s of Ruchira Paper Ltd., Tri

2.8.2.1. Key Observations w.r.t monitoring of water quality in drains leading to River Markanda:

On the basis of results of effluent parameters analysed of various Drains as given above in Table-
B and keeping in view of the quantum of effluent flowing in these drains/ Tributaries Rivers,
following are the discharge points which are observed as Major Sources of Water pollution

contributing into River Markanda in terms of BOD and COD concentration.

i. Jattan walla Nallah (at Sr. no. 1, 9, 10)

ii. Drain near M/s Vashisth Chemicals, Kala Amb, HP (at Sr. no. 4)
iii. Rampur Jattan Drain, HP (at Sr. no. 5)

iv. Salani khadd Rivulet, HP (at Sr. no. 6)

V. Officer Colony, HRY (at Sr. no. 7)

Vi. Navjot Colony, HRY (at Sr. no. 8)

vii. Gadhouli drain, HRY (at Sr. no. 11)

viii. ~ Malikpur drain, HRY (at Sr. no. 16, 17)

ix. Jhansa Drain, HRY (at Sr. no. 21)

X. Cunnette Drain, HRY (at Sr. no. 26)

Xi. River Tangri exiting Punjab (at Sr. no. 34)

The BOD observed at the above monitoring points of drains is reflecting their pollution load,
however some points showing the BOD at higher side but there was no significant flow of the

discharge, hence the points cannot be considered as major pollution contributor.

The details of BOD concentration, Quantum of flow and Pollution load analysed in above
mentioned 11 no. of major discharge points which can be termed as major source of pollution

along with site photographs is enclosed as Annexure-HR11.
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The Joint Committee was also directed biagl’ble National Green Tribunal to analyze the
samples for the presence of heavy metals. The samples were analyzed for the presence of heavy
metals and from the results obtained from CPCB Laboratory at New Delhi it can be interpreted
that there is no considerable presence of Heavy Metals in the River Markanda or its Tributaries
and in various drain merging into the river network except of some few locations where presence

of Heavy Metals like Total Chromium, Copper, Iron and Mangnese have been identified in low

concentration, which are presented in the following Table-C:

Table-C: Monitoring Location of Drain/ River having presence of Heavy Metals

Sr.
No.

Monitoring Location of
Drain/ River

Result of Parameter in mg/L

Total Chromium | Copper (Cu) | Iron (Fe)
(Cn)

Mangnese
(Mn)

Drain near Vashisth
Chemicals, Kala Amb

0.127 0.060 3.014

0.273

Navjot Colony Drain,
Haryana

1.165 0.210 24.311

5.759

Drain upsteram of Ruchira
Paper Ltd., Trilokpur Road,
Kala Amb, Himachal
Pradesh.

0.024 BDL 3.624

0.379

River Markanda
downstream of Rampur
Jattan drain near Radha
Swami Satsang Bhawan, Kala
Amb

0.01 4.95 0.84

0.03

Stagnant Water from Jattan
Wala Nala in Markanda River
opposite Dera, Haryana

0.053 0.042 14.081

0.956

River Markanda  after
confluence with Jattanwala
Nallah opposite Dera, near
Hamidpur Bridge,
Naraingarh, Haryana.

0.05 0.04 4.12

0.17

Roon River, Near Chhoti
Rasaur, Naraingarh, Ambala

0.01 0.02 3.18

0.08

River = Markanda before
confluance to River Roon,
Near Chhoti Rasaur,
Naraingarh, Ambala

0.04 0.02 3.62

0.14

River Markanda after
confluence to River Roon,
Near Chhoti Rasaur,
Naraingarh, Ambala

0.04 0.02 4.86

0.17

10

River Markanda
downstream Gadauli Village,
Ambala

0.02 0.01 2.37

0.10

11

River Markanda
downstream Mullana Near
Markandeshwar Mandir,
Ambala

0.02 BDL 2.09

0.07

12

River Markanda at Harda
Hardi Village upstream
Shergarh Village , Ambala

0.02 BDL 3.46

0.06

13

River Markanda near
Shergarh Village,
downstream Harra, Ambala

0.03 0.01 13.92

0.28

14

River Markanda near
Pasiyala Village, Ambala

0.02 BDL 3.73

0.11

15

Mullana Drain merging in
River Markanda at Mullana,
Ambala

0.012 BDL 4.493

0.214
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16 | Harda Hardi Drain merging | 0.017 |§o BDL 5.379 0.224
in River Markanda, Ambala

From the above given results showing some concentration of heavy metals it can be concluded
that there might be some drainage of Industrial effluent into constituent drains/ discharge points
identified by Joint committee (03 no. of Himachal Pradesh & 38 no. of Haryana) which are further
merging into River Markanda and by tapping/ diversion of these discharge points will eradicate

the chances of contamination of river with Industrial effluent.

The HPSPCB Member has given his comments on the monitoring data and observations of the
Joint Committee through a line diagram along with interpretation of HPSPCB, which are
reproduced as under:
“Comments by HPSPCB:
A. The line diagram depicting contribution of BOD load of drains in Himachal Pradesh and
their impact on River Markanda as per analysis report of samples collected by Joint

Committee is depicted below:

River Markanda

River Markanda
U/s Salani Khadd

(BOD- BDL

Salani Khadd
(BOD- 111 mg/L)

River Markanda
D/s Salani Khadd

(BOD- BDL)

River Markanda U/s before merging of
Rampur Jattan drain near Radha Swami
Rampur Jattan Drain near Radha Satsang Bhawan, Kala Amb, HP

Swami Satsang Bhawan (BOD- BDL)

(BOD- 56 mg/L)

River Markanda D/s after merging of Rampur
Jattan drain near Radha Swami Satsang
Bhawan, Kala Amb, HP

(BOD- 5.0 mg/L)

Drain near Vashisht Chemicals

(BOD' 567 mg/L) River Markanda downstream after merging of
drain near M/s Vashisth Chemicals at Kala
Amb, HP
(BOD- BDL)

Himachal Pradesh

Haryana Border Line

River Markanda downstream after merging of

] ) - Jattan walla Nallah opposite Dera, at

((j:ombl?ed fﬂdralrtl CaW Hamidpur Bridge , Haryana
omestic effluent generating from Kala Am

area of State of Haryana and Himachal (BOD- 15 mg/L)
Pradesh both and Industrial effluent
generating from industries located in Kala
Amb area of State of Himachal Pradesh at
adjoining border area of both of States
(BOD- 212 mg/L)
(Flow- 5.6 MLD)

River Markanda

v
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From the compilation & interpretation of results of river monitoring samples collected by the

Interpretation of HPSPCB:

Joint Committee, the following observations can be made -

e The analysis results indicate BOD concentration of 111 mg/L for Salani nallah which had
significant amount of flow observed during the joint inspection. However, as per analysis
result itself, the BOD concentration of River Markanda downstream after merging of
Salani Nallah is BDL (Below Detectable Limit).

e Salani Khadd is also a river monitoring location and HPSPCB has been carrying out
sampling and monitoring of Salani Khadd on monthly basis under MINARS programme
since couple of decades. The historical analysis data of samples collected by different
officials of HPSPCB in the last 5 years show peak value of BOD as 3.8 mg/L and water
quality never degraded below Class-C as per designated best use of water criteria by
CPCB. The copy of sampling results of Salani Khadd by HPSPCB is enclosed herewith as
Annexure- HP22)

Hence, conclusion w.r.t contribution of pollution from Salani nallah cannot be made based on one
round of sampling as the historical data w.r.t river Monitoring carried out by HPSPCB and in vast

variance to the above results.
B. The graph indicating BOD level of various drains in H.P. and Haryana doesn’t show true picture
as the data inserted in the graph show BOD concentration values and not the pollution/BOD

load which includes volumetric flow of polluting streams.

+» The above feedback of the HPSPCB member has been considered and Joint Committee is of the

view that:

The results reported in Section 2.8.1 and 2.8.2 with regard to samples collected from various
drains and also from River Markanda as monitored in compliance to the Directions of Hon’ble
National Green Tribunal are indicating the concentration of various parameters for that
particular month and for the flow of water available at those particular locations at that point
of time, for planning further monitoring. Therefore, these may be considered as indicative and
as base-line data for period under reference, for revisiting the same by conducting fixed point
Joint sampling and analysis, in different months/seasons jointly by HPSPCB and HSPCB,
alongwith flow measurement at the time of sampling, to arrive at conclusion with regard to
Pollutant Concentration Vs. Pollution load. Any unrealistic figure or value at any particular
location based on the statistically significant data generated through joint monitoring may

always be eliminated after deliberations/discussions.
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IL.

iii.

iv.

Conclusion and detailed Point-wise Suggestig%r Remedial Action:

The joint Committee was directed by Hon’ble NGT to submit detailed pointwise suggestions for
remedial action required to be taken with specific mention of the concerned Authority statutorily
obligated for taking up of the requisite action.

In compliance to the orders of Hon’ble National Green Tribunal, the following conclusions and
remedial action suggestions, with corresponding responsible authorities indicated in

parentheses/brackets, are hereby submitted, as follows:

None of the states involved in this matter namely the State of Himachal Pradesh and the State of
Haryana have demarcated and notified the Flood Plane Zone (FPZ) of River Markanda, in their
jurisdiction. 1t is suggested that necessary action is taken by the Irrigation Department, States of
Haryana and Himachal Pradesh with regard to the demarcation and notification of Flood Plane
Zone (FPZ), in view of various advantages of demarcating flood plane zones in terms of

protection of ecosystems and water quality improvements besides other socio-economic

benefits. (Action to be taken by Department of Irrigation, State of Haryana and Himachal

Pradesh).

No encroachments have been made in the state of Haryana and also in the creek of River
Markanda and its tributaries from entry point in Haryana State to final merger into River
Ghaggar at Kaithal, as per detailed shared by both the States, with the Joint Committee.
However; it was observed by the Joint Committee that illegal mining in the Markanda River and
illegal dumping of Industrial wastes on the banks of River Markanda are being done in Kala Amb
area of the State of Haryana.

The illegal mining activities in the River Markanda are leading to the creation of large
excavations in the riverbed, causing the accumulation and further deterioration of wastewater
flowing from Jattan Walla Nallah. With regard to action taken to curb the illegal mining activities
by Mining Department and Local Administration, Ambala total 36 Nos. of complaints have been
registered by Mining Office; Ambala in last 06 months and total 71 Nos. of Vehicles/machinery
seized/ impounded during 01.08.2023 to 31.01.2024 besides imposing total penalty of Rs.
67,21,850/-

The Joint Committee recommends to ask Director, Mines & Geology Department, Haryana to
keep a close vigil on such activities through DLTF Mining Ambala and initiate necessary action
as per the Rules & Regulation of the Department. (Action to be taken by Director, Mines &
Geology Department, Haryana).

With regard to the dumping of Industrial wastes (Lime Sludge) on the banks of River Markanda,
the examination of the details provided by the Department of Revenues, Ambala shows that out
of 07 no. of Lime sludge dumping locations one of the land is owned by M/s Ruchira Papers Ltd,
Trilokpur Road, Kala Amb itself which is a self-generator of this Lime Sludge to the tune of
around 60 tons/per day (on dry basis) i.e around 120 tons per day on as such basis, indicating

that M/s Ruchira Papers Ltd may be involved in dumping the Lime Sludge on the banks of River.
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Vi.

According to Corporate Responsibilityforﬁg)nmentProtection (CREP) Guidelines, Pulp and
Paper Industry is required to installs Lime Kiln, for recovery of Lime from the Lime Sludge
generated during Chemical Recovery Process (CRP). M/s Ruchira Papers Ltd. have installed a
Rotary Lime Kiln of 60 TPD Capacity for recovery of Lime from the Lime Sludge. However; it
seems that either Lime Kiln is not being operated regularly or it is not working efficiently to

process all the lime sludge generated by the Unit.

‘SCHEDULE [ [See rule 3 (1) (17) (i)] LIST OF PROCESSES GENERATING HAZARDOUS WASTES”
clearly specifies at S.No. 35 that (35.3) Chemical sludge from waste water treatment, from the
processes mentioned in this schedule is hazardous. Since, Pulp and Paper process is mentioned
in this Schedule I and the Lime Sludge is generated during treatment of Black Liquor (Waste
water generated during pulping) in the Chemical Recovery Process and therefore Lime Sludge
from Pulp & Paper Industry is Hazardous Waste.

Further, the inclusion of wastes contained in Schedule I does not preclude the use of Schedule
IT (List of waste constituents with concentration limits) to demonstrate that the waste is not
hazardous. /rrespective of the nature and type (Hazardous or Non-Hazardous), dumping of any
kind of Industrial Wastes on the banks of rivers can’t be permitted. It was further observed that

No action has been taken with regard to removal of dumped material and restoration of sites.

Further as per the record supplied by Nodal Agencies to the Joint committee, there are total 03
no. of industries responsible for generating lime waste or sludge are located in Kala Amb, which
are operating under the jurisdiction of Himachal Pradesh, making it the prime responsibility of
HPSPCB and HSPCB to i) study thoroughly mass balance ratio of generation of lime waste or
sludge from these industries and to further ensure that no such unauthorized/ unscientific
disposal of lime waste or sludge made by these industries with in initiating further necessary
legal action against the violator firms as established from the proof of land ownership shared
by State of Haryana (Action to be taken by HPSPCB) and to ensure that no dumping is permitted
on the banks of River Markanda in the State of Haryana (Action to be taken by HSPCB)

In view of the above and also the fact that Lime sludge and other industrial waste generated by

the Industries in Kala Amb area of Himachal Pradesh are being dumped on the banks of River

Markanda in Kala Amb area of Haryana, /t is suggested that necessary action is taken jointly by
HPSPCB and HSPCB, for disposal of Industrial wastes, as per provisions of Hazardous and Other
Wastes (Management and Transboundary Movement) Rules, 2016 and also for remediation of
sites at the banks of River Markanda, where industrial wastes were found to be dumped.

(Action to be taken by HPSPCB & HSPCB)

The State PCBs of HP and Haryana were directed by Hon’ble NGT, to clearly indicate quantity of
sewage and industrial effluents being discharged into river Markanda directly or indirectly
through drains and take necessary steps and to ensure that there shall not be untreated discharge
of waste water (sewage and industrial) into the water body. The monitoring of the drains,
Industries, STPs and CETPs conducted by the Joint Committee and also information provided

by HPSPCB and HSPCB, indicate that:
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i. Approx. 1 MLD of Domestic um‘ig'i' effluent is being discharged into the River
Markanda through 4 Nos of Drains directly or indirectly from the state of Himachal
Pradesh and Approx. 4.8 MLD of industrial treated waste is expected to be discharged
into the River Markanda directly and indirectly through 1 no. of Drain (Jattan Wala
Nallah) from the state of Himachal Pradesh.

ii.  Similarly, Approx. 93 MLD of Domestic untreated effluent is being discharged directly or
indirectly into the River Markanda or its tributaries through 38 Nos Drains from the
state of Haryana. And approx. 0.5 MLD of treated industrial effluent is being discharged
from CETP 0.5 MLD capacity of HSIIDC, Ambala Cantt into River Tangri which is further

merging into River Markanda from the State of Haryana.

vii. CETP cum STP has already been provided for the treatment of domestic and industrial effluent

(except M/s Ruchira Papers Ltd), however, STP pipeline network in Kala Amb area is yet to
repaired and restored by Jal Shakti Division at Nahan. /t is suggested that Jal Shakti Division at
Nahan is directed to get the piping Network restored within next 02 months before the onset of
rainy season (Jal Shakti Division, Nahan). Similarly, the connectivity of water polluting industries
with the CETP cum STP at Kala Amb should be ensured immediately within next 02 months
before the onset of rainy season. (Action to be taken by HPSPCB, DIC and Kala Amb Infrastructure

Development Company).

viii. HSPCB has provided an action plan prepared by Rural Development, PHED and ULBD

IX.

Departments for tapping/diversion/treatment of domestic effluent from 38 No. of discharge
points identified previously by the Joint Committee for the State of Haryana, (Annexure HR4), but
without any time-line and budgetary provisions. 1t is suggested that a proper action plan is
prepared including time-line, key milestones for proper monitoring and budgetary provisions,
for time bound and effective implementation. (Action to be taken by HSPCB, Rural Development,

PHED and ULBD Departments).

Out of various industries monitored in the Kala Amb area of State of Himachal Pradesh, the
industries namely M/s Ruchira Papers Ltd, M/s Rich Products & Solutions Pvt. Ltd. and M/s
Himachal Polyolefin Ltd. were found non-compliant with regard to prescribed parameters. Out of
03 units, only Ruchira paper mill is permitted to discharge treated waste water into Jattan Wala
nallah, which however, was found to discharging effluent without meeting the prescribed
parameters. As informed by HPPCB, further sampling has been carried out by HPPCB and
requisite action is being initiated. HPSPCB has issued show cause notices to these industries
(except M/s Ruchira Papers Ltd), and further action has been initiated by HPPCB.

As per procedure prescribed by HPSPCB, action against the unit has to be initiated after failure two
samples continuously. M/s Rich Products & Solutions Pvt. Ltd. has upgraded the Effluent
Treatment Plant with installation of Membrane Bio Reactor (MBR) component after Moving Bed
Bio Reactor (MBBR) treatment unit. The unit has also acquired an additional piece of adjoining
land (02 Bighas) for use of treated water in gardening purposes / land application. Also, unit has

installed sludge dryer for management of ETP sludge. M/s Himachal Polyolefins Ltd. is recycling
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Xi.

Xii.

xiii.

Xiv.

the treated effluent in lime slaking procesjg‘gner sampling of both units were carried out by
HPSPCB on 16.04.2024 and results are conforming to prescribed standards.
(Action to be taken by HPSPCB)

The Inlet sample from the equalization tank of CETP cum STE Kala Amb was found to be non-
complying with regard to Total Suspended Solids (TSS), Chemical Oxygen Demand (COD) and
Biochemical Oxygen Demand, as the results of analysis for these parameters were exceeding the
prescribed inlet norms, which indicates that the industries connected to CETP-cum-STP may not
be complying with the inlet norms notified by HPSPCB, for sending primary treated effluent to
CETP-cum-STP. HPSPCR is required to identify and take necessary action against such non-
complying industries. (Action to be taken by HPSPCB)

14 Nos. of STPs in the state of Haryana in the catchment of River Markanda were found to be non-
complying with the prescribed norms by the Joint Committee. Total Environmental Compensation
amounting of Rs. 963.30 Lacs have been assessed by the respective Regional officers of HSPCB
and recommended for imposition and finalization to the competent authority based upon the
HSPCB policy order dated 22.12.2021. The action plan for upgradation of these 14 Nos. non-
complying STPs to meet out with the prescribed effluent discharge standards has been prepared
and submitted by PHED, the implementation of which may be supervised by HSPCB.
(Action to be taken by HSPCB and PHED)

All 03 Nos. of CETPs located in the catchment of River Markanda in Haryana found to be non-
complying with regard to prescribed parameters. Total Environmental Compensation amounting
of Rs. 12 Lacshave been assessed by the respective Regional officers of HSPCB and recommended
for imposition and finalization to the competent authority based upon the HSPCB policy order
dated 22.12.2021. Out of these 03 no. of CETP, 02 no. of CETPs are presently complying with the
discharge standards. Further the Action plan with time-lines for upgradation of remaining 01 no.
of CETP has been prepared by HSIIDC, the implementation of which may be supervised by
HSPCB. (Action to be taken by HSPCB and HSIIDC)

M/s Naraingarh Sugar Mills Ltd, VPO Banondi, Tehsil Naraingarh, Ambala was found to be engaged
in by-passing the untreated trade effluent through a local drain which is further merging to the
River network. The Unit was also found to be non-complying with the prescribed parameters. As
informed by HSPCB, the case for recommendation of initiating closure action against the unit has
already been initiatedby RO, HSPCB, Ambala and the imposition of Environmental Compensation
shall also be initiated based upon the Policy applicable on such violations simultaneously

(HSPCB). (Action to be taken by HSPCB)

It was alleged in the application that One paper mill (M/s Ruchira Papers Ltd.) is also causing
environmental pollution/degradation by discharging its waste water through illegally constructed
drain in river Markanda. The mill was visited by the Joint Committee and it was observed by
besides indication of dumping of Industrial waste on the banks of River Markanda and non-

compliance with regard to prescribed parameters as per analysis reports of CPCB Head Office

60

113



XV.

Laboratory (Recognised under SECTION 12(1) 1%1{5' ENVIRONMENT (PROTECTION) ACT, 1986, whose
analysts are notified as Government Analysts for the purposes of analysis of samples of ai, water; soil or other
substances sent for analysis), the industry is not complying with various conditions of Environmental
Conditions granted by MoEF&CC and provision of HWM Rules, 2016. No action has been taken by
HPSPCRB so far in this regard.

Therefore, a detailed and comprehensive study by a Joint Team is required to find the reasons of
non-compliances by the industry despite having facilities for primary, secondary and tertiary
treatment of eftfluent, Chemical Recovery Plant Lime Kiln for recovery of lime from Lime Sludge,
Chlorine Dioxide Plant for implementation of ECF bleaching etc. and get the corrective measures
implemented through Directions under applicable Laws, by the Regulatory agencies.

(Action to be taken by HPSPCB)

As per conditions of the Environmental Clearance granted to M/s Ruchira Papers Ltd Industry

by the Ministry of Environment, Forest and Climate Change (MoEF & CC), the industry is required
to dispose offits treated effluent, for agriculture, plantation and in the drain. However, the industry

is disposing off its treated effluent only in drain, despite the fact that 33% of the area, as claimed

by the Unit is under plantation besides additional land acquired by the Industry along the

Markanda River in the state of Haryana for plantation.

Therefore, in view of the following facts that. i) M /s Ruchira Papers Ltd. is the only industry falling
under 17 Categories of highly polluting Industries located in Kala Amb, ii) M/s Ruchira Papers is

the only Industry in Kala Amb, which has been granted permission to discharge its 4.012 MLD
treated effluent into the drain by HPSPCB, iii) Out of total 5.6 MLD waste water discharge (both

domestic and Industrial) from Kala Amb area of Himachal Pradesh into the Jattan wala Nallah,

more than 70% discharge (4 MLD) is contributed by M/s Ruchira Papers Ltdiv) In a matter
regarding discharge of effluent into the Jattanwala Nalla by the industry and thereby causing
nuisance as alleged by the petitioner (Residents of shiv colony, Kala Amb), the directions of
Hon’ble Court of SDM, Naraingarh vide Order dated 12/04 /2024 (Annexure-HR7) under Section

138 of the Criminal Procedure Court, to M/s Ruchira Papers that “Ruchira papers Ltd is directed
to divert the flow of the water; currently passing through the lands of respondents Singh Ram and
Ors, through their own lands adjacent to the lands of the respondents, based on the principle of
Polluter Pays, as held by the Hon'ble Supreme Court.in several judgements, including Indian

Council for Enviro-Legal Action vs Union of India JT1996(2) 196, Vellore Citizens Welfare Forum

v Union of India and Ors JT 1996(7) SC 375, MC Mehta v Union of India, 1995 SCC 711. This is to

be completed within 2 months of passing of this order.

It is recommended and suggested that:

a. Treated effluent from the Industry is used for irrigation/Plantation as per conditions of EC
granted by MoEF&CC, by implementing a comprehensive Irrigation Management Plan (IMP)
as per “Guidelines for Utilization of Treated Effluent in Irrigation’prepared by CPCB under the
directions of Hon’ble National Green Tribunal vide order dated vide order dated 24.05.2019
in the matter of O.A. No. 348/2017, Shailesh Singh Vs Al-Dua Food Processing Pvt. Ltd., to
reduce the discharge of treated effluent from the Industry into the Jattan wala Nallah, leading

to Markanda River.
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b. The treated effluent from the industry in?ogﬁ drain should be permitted only through closed
/Conduit pipe line unlike existing discharge through open drain passes through
villages/colonies before merging into the River Markanda, followed by installation of Real Time
Water Quality Monitoring Station at the interstate Boundary Jointly/independently by Both
States (Monitoring station installed earlier got damaged during last monsoon), at the location
where it will merge with Jattanwala Nalla/Markanda River. This will also ensure monitoring of
the pollution load coming from Jattanwala Nalla and M/s Ruchira Papers Ltd, for taking timely
corrective action, besides preventing any nuisance causing due to discharge of trade effluentin

the residential colonies of the area. (Action to be taken by HPSPCB)

xvi. None of the Industries, which have been permitted by HPSPCB and HSPCR to use treated effluent
for on-land application have prepared and implemented Irrigation Management Plan (IMP). This
raises significant challenges in assessing whether these industries are employing treated effluent
for irrigation and plantation without adversely affecting the quality of underground water and soil.
All industries that utilize treated effluent for on-land irrigation and plantation are obligated to
develop and execute an Irrigation Management Plan (IMP) in accordance with the guidelines
established by the CPCB, following the directives of the Hon'ble National Green Tribunal (NGT)
in the case of 0.A. No. 348/2017, Shailesh Singh Vs. Al-Dua Food Processing Pvt. Ltd. in 2019.
Additionally, as per the CPCB's guidelines, the recommendations from the Irrigation
Management Plan (IMP) must be included as conditions for obtaining Consent to Operate (CTO)
from the State Pollution Control Boards (SPCBs). However, the Joint Committee has observed
that neither the Haryana State Pollution Control Board nor the Himachal Pradesh State Pollution
Control Board have incorporated the IMP as a CTO condition. /t is recommended that the SPCBs
take immediate steps to ensure compliance with the directives of the Hon'ble NGT and CPCB
Guidelines by issuing appropriate directions. (Action to be taken by HPSPCB and HSPCB).

xvii.The Joint Committee's earlier progress report raised concerns about potential inaccuracies or
manipulation in the calibration of OCEMS (Online Continuous Emission Monitoring Systems). /¢
is suggested that the respective State Pollution Control Boards (SPCBs) conduct thorough
investigations into this matter; to ensure that the fill range of concentrations of all relevant
parameters in Effluent Treatment Plants (ETPs), Sewage Treatment Plants (STPs), and Common
Effluent Treatment Plants (CETPs) are consistently covered, so as to guarantee the accurate

reporting of values at all times. (Action to be taken by HPSPCB and HSPCB)

xviil. The Monitoring of River Markanda at various strategic locations and considering various
parameters (especially BOD & Faecal Coliform), indicated that 10 locations in the state of HP and
Haryana in the River were observed having poor/ deteriorated quality of water; as explained in
Section 2.8.1.1 of the report. Similarly, the monitoring of various drains leading to River
Markanda, indicated 11 drains as major sources of pollution contributing to River Markanda in

terms of BOD and COD concentration, as explained in Section 2.8.2.1 of the report.
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XiX.

It is suggested that the results reported#fgégction 2.81 and 2.8.2 with regard to samples
collected from various drains and also from River Markanda as monitored in compliance to the
Directions of Hon’ble National Green Tribunal are indicating the concentration of various
parameters for that particular month and for the flow of water available at those particular
locations at that point of time, for planning further monitoring. Therefore, these may be
considered as indicative and as base-line data for period under reference, for revisiting the same
by conducting fixed point Joint sampling and analysis, in difterent months/seasons jointly by
HPSPCB and HSPCB, alongwith flow measurement at the time of sampling, to arrive at conclusion
with regard to Pollutant Concentration Vs. Pollution load. Any unrealistic figure or value at any
particular location based on the statistically significant data generated through joint monitoring
may always be eliminated after deliberations/discussions.
(Action to be taken by HPSPCB and HSPCB)

Upon reviewing the route map and engaging in various discussions, the Joint Committee has
observed that River Tangri is a significant tributary of River Markanda, with its origin in the
Shivalik Foothills of Haryana. /t eventually joins River Markanda at Village Memadpur Rurki in
Punjab, flowing through Patiala and Mohali District in the State of Punjab and Panchkula & Ambala
Districts in the State of Haryana. As a result, it is recommended to investigate the specific sources
responsible for the direct or indirect discharge of untreated domestic sewage or industrial
effluents into both River Markanda and River Tangri within the revenue estate of the State of
Punjab. 1t is recommended that Hon’ble NGT may direct State of Punjab & Punjab State Pollution
Control Board to investigate for the remaining stretch of River Tangri flowing into State of Punjab
and to Clearly indicate quantity of sewage and industrial effluents being discharged into river
Markanda directly or indirectly through drains and take necessary steps and to ensure that there
shall not be untreated discharge of waste water (sewage and industrial) into the River Tangri.

(Action to be taken by State of Punjab)

Based on the observations outlined above, the Joint Committee advised that both of the
State Pollution Control Boards (HPSPCB and HSPCB) to take all necessary steps, as mentioned
above, to address the violations and deficiencies by implementing the required actions in
accordance with the relevant environmental laws.

The above report of the Joint Committee covering all the points/directions given in the
various orders in this matter, is being submitted for the consideration of Hon’ble National Green
Tribunal. The Joint Committee shall abide by further directions of Hon’ble National Green

Tribunal, in this matter.
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A Nominated members from Central Agencies:

; %mﬂ‘“\m

Dr. K. H%M;EHHSFE Dr. Narender Sharma, Scientist-F,

MoEF&CE, Integrated Regional Dffice, CPCB Regional Directorate, Chandigarh,
Chandigarh (Member nominated by MoEF & {(Member Nominated by CPCH)
)

B. Mominated members from State of Haryana:

I: | Léfwu (Y/
““ v | -
Rajiv P : Jc.s MD Sugar Mill, Yash Jaluka, IAS, SDM Naraingarh,

Shahabad, Representative of Deputy Representative of Deputy Commissioner,
Commissioner, Kurukshetra Ambala

% A ‘L‘lﬂﬂ

a3 // >1

Mukesh Gupta, HOD (Engg.), HSIIDC, A. K Raghuvanshi, 5.E, 5YL Ambala,
Panchkula, Representative of ACS, Representative of Commissioner &
Industries & Commerce Department, Secretary to Irrigation & Water Resources
Government of Haryana Department (Jal Shakti), Government of
Haryana

t
Ajay Choudhary, ADA, Representative of ACS, Ajay Singh, I}F\ ul
Environment & Climate Change Department, Regional Officer,

Haryana, HSPCE, Ambala
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C. Nominated members from State of Himachal Pradesh ]
(Not Available)
LR Verma, HAS, ADM Nahan as nominated | 5h. Suresh Attri, Chief Scienfific Officer,
representative  of Deputy . Commissioner, Department of Environment Science &
Mahan ~ | Technology, H.P., Representative of ACS,
Y Department of Environment Science &
s _—--__i’f-.','l;ﬂ |baa . Technology, H.P.
Fd
b .
- e I
"I._.- A _____,_'-'—"r"hl}.l_q
! ——" GenefSi Manager, L | ——— __L.ig-_’:a._.
Sh Sah.?hl Sni_l.l. Gupgal, E&mn:@.mﬁﬂfp? Frnent of Sh. Arshad Rehman, n
Industries  Sirmaugy R epreseamtndarent (s xEN sV Nahanagonitisialécd represeniatize

Department of Industries, H.I

of Principal Secraggrshew Gofir

~

e fl_f:_-:_,_/-'

Sl

Al .!:"'ﬂnTlar, .Fle.éjuuul ﬂ!ﬁmhpm tu*ﬂ-iﬂ'l.

Englnsar,

HESPCE Paonta Salib, Disigasumanm| btk Simour 1P,

Dated: April 27, 2024,
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4%3 Annexure-HR1
From:
Assisant Mining Engineer,

Mines and Geology Department,
Ambala

To:
The Regional Officer,
HSPCB. Ambala

Memo No. AME/Amb /449 Dated Hf:.}'.l_u_ﬁl——

Subject: To submit Action taken report and Information required in Compliance
of Hon"ble National Green Tribunal aorder dated 18.07.2022 in O.A. No.
515/2022 titled as Dharamvir v/s State of Haryana & Otr, New Delhi-reg.

On the subject noted above, it is informed to vou that as per available staff in
Mines & Geology Department, Ambala to control the illegal mining in Naraingarh Sub-
Division. Ambala efforts are being doing to control the illegal mining of minerals from the
river bed arcas of rivers Markanda, Roon, Sukdo and Begna. During checking of illegal
mining in these riverbed areas complaints has been given to concerned Police Stations against
the persons/ land owners/ vehicles were involved in illegal mining/transportation of illegally
mined out mincrals. To control the illegal mining of mincrals in above mentioned rivers,
Deputy Commissioner, Ambala has been constituted an inter-departmental team of Police.
Rale tax. RTA, Irrigation, PWD, Forest and Mines Departments for everyday. In addition to
above efforts team of Enforcement Police Officials is also doing checking/legal action to
control the illegal mining in riverbed areas of District Ambala. The list of complaints against
the persons/ land owners which were involved in illegal mining and the vehicles which
were caught in offence of illegal transportation of minerals during the last six months is
artached herewith. In addition to above efforts to be continued to control the illegal mining in
ahove mentioned riverbed areas by Mines and Geology Department, Ambala.

It is for your kind information and necessary action, please.

C@.ﬂ aﬂm‘*a‘“

Assistant Mining E \

Mines and Geology
Ambala.
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|I|I|III|
FIR/Dated
e [Nameof Police [Subject
Sr. No.|Complaint regarding ﬁ_ai_:_..__..___nn.%._.: {Date  |Station/ Chowki
illegal mining from upBe Incharge
Revenue estate of
: int regarding fllegal
Village .na_._._ _”___nu. g Pending
Naraingarh mine — -
1 |vill Dera 2396/22.08.2023 L = Complaint regarding illegal .
P Pending
ﬂ.m H_._.Wa.ﬂ-_ﬂm._l_.._ _-_s-——.-:.-m. .
2 |vill Toka JADNY/22 082073 = complaint regarding ilegal .
ko Pending
PS Naralngarh mining
3 |vill Toka 2404/22.08.2023 al TG e i
: iegi ar Maing
a  |vill Dera 2418/23.08.2023 ps Maraingarh __|Transmission line oW
i nﬂnﬂ el Complaint regarding illegal )
Rambagh, Tapna, . . s Pendin
: _Imh..mn__u..:.. 2437/25.08.2023 PS Naraingarh mining nE
“_,&_ n..ma“.” ﬂiﬁiﬁas‘ Regarding to stop illegal
agh, Tapna, . :
i 2457/31.08.2023 Ps Shahzadpur _transportation il
& b Complaint regarding illegal
i Kachi Sadak Pending
29.08.2023 PC Kala Amb |mining near .
Fs Vill Dera __H_n_n.__._._..-_mm_._.._“ ._-_mm.m-ﬁ_._:m “___"m..m.m.r
g Ivill Dera 31.08.2023 PC Kala Amb mining near Kachi Sadak Pending
: iComplaint regarding illegal
g |Vill Ramabagh, Kala amb__[10.09.2023 PC Kala Amb mining Pending
Complaint regarding illegal
10  |Vill Dera 09.09.2023 PS Naraingarh mining near Kachi Sadak Pending
Complaint regarding illegal
11 [Vill Dera SPL-1/08.09.2023 PC Kala Amb mining near Kachi Sadak Pending
Complaint regarding illegal
12  |Vill Dera SPL-2/08.09.2023 PC Kala Amb mining near Kachi Sadak Pending
Complaint regarding illegal
13 |Vill Shahpur 2544/11.09.2023 PS5 Maraingarh mining 526/11.10.2023
Complaint regarding illegal
| 14 |vill Dera 2649/11.09.2023 PS5 Naraingarh mining 542/18.10.2023
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Complaint regarding illegal

30 IVill Rajauli 5PL-1/18.12.2023 HSENB, Ambala  |mining Pending
Complaint regarding illegal

31 IVl Toka 168/15.01.2024 HSENB, Ambala__|mining Pending _
Complaint regarding illegal

32 |Vill Sangrani 206/16,01.2024 HSENE, Ambala  |[mining Pending
Complaint regarding illegal

33 |vill Rajauli 19/03.01.2024 HSENB, Ambala  |mining Pending
Complaint regarding illegal

34 |Vill Miyanpur 248/18.01.2024 HSENE, Ambala  |mining Pending
Complaint regarding illegal

35 [vill Sangrani 260/19.01.2024 HSENB, Ambala  |mining Pending
Complaint regarding illegal

36 [Vill Ragmajra 264/19.01.2024 HSEME, Ambala mining Pending
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Sr. |n e ‘Wishiche Relnied fimpound Detsdl of District Ambala up be 01062023 TO 31.01,2024
Nao, |5 n...a_n_m Type of Veheile Mo |54 Chiasis No. |Dther Ma. Hame of Date of Amadnt |Imcase |Name ofpaolice |Statusof |Remarks i any
R af ¥ehicle ¢ mineral release af nat slation FIRS case
vehide/  |machiners penuily jcompoun
machinery imposed |dedf
for iliegal / details of
mining/ recovere [FIIL no.
trans porgati d and date
on of illegal
i e ral
1 L[ 7= raT
01082023 |Trolley BEZDEASIA2I53 wash Sand Naraingath S14/2003 |Rabeased o Supardari
< [03.08.2073  |Durmper |ins5s5 n63e Gatka 18082023 |218000 Maraingarh |Refeased
3
04.08.2023  |Dumpe  (HESPD536] Core tand KALA AN 486/2023 |Released on Supardar
4 Tractor
04 08 3023 Ty OS10ZET2T29 [River sand Haralngarh
5 Tractor
0408 X02% Trolkey BZDAI0I903653 {Alver send Haraingarh S14/023 |Redessed on Supandan
ﬁ a7 08 2023 Diyirageir r_wmm.-._"_.._:.un {Care gand Sex~ Marsingarh, 5682073 |Released on Supardan
Tiraeine
P L Ik e e e —q..n_—-.__. WYCGL19208 (Sard Kala Al 5473200 (reslessed on muperdan
g [Fractar
r oo R 2023 Troliey CZPBR11319]453 BRI Kala Aimb 54NN |realeased on swuperda
9
12082008 |Dumper HR3TE 0139 BAATT P01 INANIOGES P Rdimeral 117083033 (422000 Sec4 Naraingarh Rlmased
1
14.08.2003  |Dumper HRZTE 4345 zand Secd Naraingarh  [SB0/2023 |resleased on superdar
i1 Traciar
1508 X113 |Tralley HROLE TRAS Bajri Sec-d Nasaingarh  |[498/2020 | Relemed on Superdsi
i 12 J1B0E2003  |Dumper HR37E 0&00 G aval I1082031 |423360 Maraingarh |Released
13
ZLOA2023  |Dumper HR-SE-B.0142 Sand Maraingarh 500/2023 |Released on Supardari
12
2608.2013  |Dumper HRITE £7E4 Sand Lahazadpus |303/2023 |Refeazed on Supardar
-~ |15
26,08 2073 {Dumper HRA7E 1505 Gravel Maraingarh 5452023 [Released on Supardari
16
7908.2025  |Dumper HR37C 0786 Gl Kpla it £57/2023 |heloased oa Separdan
17 29082023 IEE HPEAR I585 Oy 20053023 |418000 Haraingarh |Ruteased -
| |18 |DB9.rI23 | Crumper HHITF B367 HGHANEL _ ______t..E.._n-z._. |
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20.09.2023  |Dumper  [HRSEA 0015 o CTETET o Mo [¥alz Amb |Released
#mode |
{5, 12 202
3 memi
26092023 |oumper HASEB 5304 Grawe] {Maraingarh -2 _mmﬁia:m:ﬂ]ila
2: |26092003  |Dumper  |WA3JE 3533 c Jor1z.2023 421000 saha L
= Sk : EYTTPT
112 2
Teach 3 memo
053023 [Trobey CZIDIL24A21253 8l Sec-4 Maraingarh [no. E_Ea?rmm
3l 112 i
10,1102 |
1 memin
9052023 | Dumper HRATE (404 lareval Kala A no. Aelessed an Supergzri
3336 ¢t Ui
05.12.202
Trackor 3 memo
Woa a3 Tolley ﬂ_uum_,_._m__.wﬁ_u.mm Bz Maraingarh rE. Released on Supamian
26 2023 |oumper  |HRGSE G758 Cliy 08.11.2023  [442850 [Margingarh Released
T
ISI0.2028  |icE Machine HARALNDID1 415163 Clay 00112023 [aa7zmn Maraingarh Released
7. 102023 Denper FRILICKE2 T s
I L 275 fand 28.12.302% - [217=00 |Maraingarh e leased N~
§.10.2023 T Fifi
= rofley E 4508 Sand ahash Magar 47/1023  |released on wperde
3141 di
" .”,.,..E.Hu
8002023 |Tealiey HAZSC 1369 Sand i ;
Kahash Ma |
31 [1002073 |bumper  [w71o183 Sand e fieleased on Supardart
e
= 2 13.10.2023 1220000 Kala Asmb Released
ATE5 dt |
Trsctor Oveirary 21.12.702
13.30.30723  [Trofiey MEBNBEBBAZNNED 250 Clay Mar b R
13 Tracier Ll S L Aelessed on Supardar
14.10.2023  |Troley 4100ELI4A00Z6T0FLE Sand M h
ars
30,200,133 Cumper HAZTE @377 sand [og.11003 420000 _.._.uau.._._uﬂl.|? 71/2023 reéleased on Supnardari
gar |Released
A364de
0512902
l31 10.2003  |Dumper ._.imm_..q.u___ I mema
:.Eu:._m.n.ﬂ o
02133023  [Vata Truck  [MRSEC 1383
04112023  |Dumper HRS8C £303 Gula FEET_ TRI2023
04113023 |Dumps  |kisas gisg Gatka Naraingorh
Gatka ?ru_..-r.__nnq_._




(e}
N
<
EET e 3z dt
24 0.2
4 mama
= 09.13.2023  [pumper  [unsre oosn Care Sand {ala Amib “.”“_w - Reteased an Supardari
1512202
3 mema
Cone Sand I.IHE_._._ ] Fel=aned on Supardari
BAATS SRR P3G 11541 Greval J0B. 112025 420000 Hardingarh Released -
ATE0 dt
20012 203
3 muem
| 11711 2023 foumper HEEE 16 =and Marangarh ] Eedeased on Supardsi
a3 S0t
ELDL N0
4 memo
17.11. 2073 |pumper [HRITE 5536 Garka Maraingarh ng Released on Supardari |
44 121.11.7033  |bumper MRGEC DADE Gravel Margingarh
45 Tractor
22.11.2023 | Troley _|DZADA111358553 Sand Maraingar
“ih
%" {85 dt N
GE.0L 24 N~
4I.Hn. 112023  |Dumger HR37E 1BGE |Graved Maraingarh MEmH o rur.nmm__ on Sugardari
47 126.11.202% Trally Sand Maralngarh
45
A9 di
24,0024
0,11 M0rs M B rMachine HARM TSN A0 A0P0a 52 Graved Maraingart meimed e | Released on Separdarl
A9 Traoies
01,12 208 Trafley AN BERBAZRMD0E 235 Sand MHeraingarh
50
02.12. 3023 | Dumgsir HR3ZC 3050 Graved Sec-d Naralngarh
51
rH_. 12,3023 [ Dwmiper HABEA 4035 Graved 18122073 |2I0000 Sec-1 Masaingarh |Reteased
52
_ENFHE }ICB Machine HARIDHNTTO 1434598 05122023 [335000 Set-d Naraingarh | mateasead
53
320 ct
14,0024
_Ern.uﬁm Duairiper HRITE 2555 Gravel Naraingarh mame no_|Released on Supardari
. |54 Joa1z2023  jOumper HR3ZE 7537 Core sand  |16.01.2024  |422000 Naraingarh _,IEIEEF
. 17123023 [Dumpes HA3IF £E00 Sand 12122023 [420000 HSERE Ambala feleased
ﬁn. ._.,muEn_uu Dumper HA3?E GE2G Gaika 109022024 [4200i0 S0z Narsdngarh _E_Eﬁ_
\ FII
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57 Tracior
| 118120023 |resiigy &7 1802 /NKDA TR | Sand HiEMA Ambala
58 1812300 [bumper HRSAC DO Gatks HIERR Ambala
55 Tractar
15123033 |wolley HRT10 558% Land -
B0 Tracis
1E0LX 023 [Troliey HEDGY 5091 Zand HEENE Ambaly i
Bl T140 o
09.07.20%
Tarcio: 3 mama
20123023 [Troley HROZAN 8501 Sand HEEnE Ambala  [no Rebeased on Supardari
_mu = Tractos
22123023 |Troliey DEDEETINANG River Sand 3ec-4 Naraingarh
Bl Tractos |
22123023 |Tralley MEBNBGSIARPCAESSY Abver sand HSERE Ambada
B 0101200 [Dumper HR3EI062 | Lala Amiy
65 [301362¢  [Dumper HR3705361 | B H5Enb Ambala
EBE Tractoi
13,04 3934 —-E_r.._ HRESFIEIZ |MERSTISATO35M 210500 024812428815 |Eaji H3Enb Ambaly
67 601303 [Owmnge HR3 L0795 avel HS5Enb Ambala
B2 J1601202¢  |Oumper HAITEINEE Gravel H5En Ambala N
Tragin:
H0.00 3024 Trolhey anﬁpﬁﬂg PLEDMG253 rrﬁmii HEEnb Ambals
Ch L P T
F1L00 2004 |Tralley s —_H_IEHHE AI00ELUDSKREAALSFE?  |River Sand HiEnb Ambals
10002024 [Dumper |n=37FR6EI0 | [GaTEA 01022024 | 420000] H3Enb Ambala Released
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ftaren wgew FraE 419,
ST |
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faua: Request to provide information reguired in compliance of
H_nn’hlu National Green Tribunal Order date 18-07-2028 in
0.A. No. 515/2022 titled as Dharmvir Vs State of Harvana &
Anr, New Delhi. ¢
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RIS |
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763

Sd¥ect: Details of ownership of Land where Lime Sludge Found Disposed off Kala Amb industries

Sr. No. Ownership Kashtkar Murbba/Killa No. | Rakba | Remarks
1. 79F UF 9 T 9 99 97T O
2, mﬁgﬁfﬁwmww Hadd Lime sludge
[ oF wiaar o 754121 B-0  found availsble
%ﬁrﬁl Lime sludpe
2 R TR e ARt o s e 04/ -0 |found avallzble
; ; L HFdal R 3 315 | Lime siudge
3 A TEATE 9 gA0T A 7 g9 A B2 5-1 _ |found available
T FtEdT e
Feard O Addrg ﬁ?mﬁmgﬁ Lirmie stud
Eh—-il LE i mm m :‘p_ﬁ:r fudge
4 el & 3 ba! 1024/25/2 3-19  |found svailable
=t #fg He oA el
SHies F weEwa Lime sludge
5 ST T rei's Tl_f’aﬂ"rr I P 95//13 G-l Jfound avallable
TEReT FHI 99 TH O2 CEREUGE T Femd 102//16 9-10 | Uime shudge
f [A2517 2-10  [found available
FeaI e 49 S 9 9F 112 amr ‘ﬁ‘:r
1. ST IOH 5 aleled TH 3 mT-ﬁ:aﬁ
el T6E 99 B0 19 97 sew ow oS gsr;mﬁwmﬂmmtgﬂr Lime slydge
Q4125 -0

7

found avaiabie

Note: 1. 9earT N9 @y geleeT )

2. 3UUFT WHY FAT T FTAEE qY e ¥

(. N Boden
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Annexure-HP1

operations using
mineral or synthetic
oil as lubricant in
hydraulic systems

oil

’ o ¥ H.P.STATE POLLUTION CONTROL BOARD
_______.__/, HIM PARIVESH, PHASE-I11, NEW SHIMLA-171009.
s Ph. No. 0177-2673766,2673276, Fax No. 2673018
HPSPCB/HWM R/10828 Date: 27/03/2019
To, M/s
Ruchira PapersLimited (Writing And Printing Unit)
Tirlokpur Road, Village Rampur Jattan, Kala-Amb (H.P.)
Nahan,Distt.Sirmaur (HP)
Subject: Renewal of Authorization for operating a facility for generation, storage and disposal of Hazardous Wastes.
1 (8) Number of authorization SIR-304
(b) Period of Authorization S5years
(c) valid from 01/04/2019
(d) Date of Expiry 31/03/2024
Details Of Authorization
S.No. | Categories Waste Type of Hazardous | Quantity of M ode of Disposal/
Streams of Waste Hazardous Waste recycling/
Hazardous Waste utilization/ co-
processing etc.
1 5. Industrial 5.1 Used or spent 150 Ltr/year Recovery and

Reuse-Authorized
recyclers

or other
applications

The Authorization/ Renewal of Authorization shall be in force for a period up to 31, March 2024 subject to
concurrent validity of the Consent/ Renewal of Consent under Water (Prevention & Control of Pollution)
Act, 1974 and Air (Prevention & Control of Pollution) Act, 1981 or any other authorization required from
the State Board.

Ruchira Papers Limited (Writing And Printing Unit), is hereby granted authorization/ renewal of
authorization under Rule 6 of the Hazardous andOther Wastes (Management and Transboundary
Movement) Rules, 2016 of Environment (Protection) Act, 1986 to operate a facility for generation and
storage of hazardous waste in the premises situated at above mentioned address.

The authorization/ renewal of authorization is subjected to the terms & conditions as given in over leaf. You
shall maintain the records of hazardous waste handled by you in Form-3 and submit;

i) Annua return in Form-4 on or before the 30th day of June of every year.

i) Apply for the renewal of authorization on prescribed Form-I through concerned Regional Office before
the expiry of this authorization.

iii) Theunit shall submit manifest in Form-10 to the concerned Regional Office regularly for the disposal of
hazardous waste to the authorized facility.

This authorization/ renewal of authorization is without prejudice to any action, which may be due against
the unit for violation of any other Environmental Act/ Rule.

The occupier, importer/ exporter and operator of TSDF shall be liable for all damages caused to the
environment & shall be liable to payfinancial penalities as levied by HP State Pollution Control Board &
CPCB for violation of provisions of Hazardous and Other Wastes(Management & Transboundary
Movement) Rules, 2016 as per Rule 23 (1) & (2).
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10.

11.

Copy to:

The industry shall send its waste i.e. Used/i?egon to the authorized recycler through authorized
transporter on regular basis along with contaminated containers to the facilities authorized by State Board
for its treatment and disposal and shall submit manifest in Form-10regularly to the concerned Regional
Office of the State Board.

There exists a Common Treatment Storage & Disposal Facility (TSDF) at Village Majra, PO Dhabota,
Tehsil Nalagarh, Distt. Solan (HP).The industry shall comply with the provisions of the Hazardous and
Other Wastes (Management and Transboundary Movement) Rules,2016 w.r.t. management and handling of
hazardous wastes in letter and spirit.

The unit shall not store the hazardous waste at their premises for more than the period prescribed as per
office order No. HPSPCB/ 63rdBoard Meeting/ Notification/ 11-9907-50 dated 02.08.2011 available in the
State Board Websitehttp://hppcb.nic.in/Notification/HWM/HWM _Notification.pdf.

The utilization of hazardous and other wastes as a resource or after pre-processing either for co-processing
or for any other use, including within the premises of the generator, shall be carried out only after obtaining
authorization from the State Pollution Control Board inrespect of waste on the basis of standard operating
procedures or guidelines provided by the central Pollution Control Board.

Unit shall comply with the provisions of Rule 20(2) of the Hazardous and Other Wastes (Management and
Transboundary Movement)Rules, 2016, failing which authorization granted to the unit, shall stand
cancelled.

Dr. R. K. Pruthi, IAS
Member Secretary

1. The Sr. Env. Engineer, Head Office for information please.

2. Case File.

3.The Sr. Environmental Engineer, HP State Pollution Control Board, Paonta Sahib in reference to case recommended by you
online, you are also directed to assess the quantum of hazardous waste generated by the unit and submit your report to this office.
4. M/s Shivalik Solid Waste Management Ltd., Village Majra, PO Dhabota, Tehsil Nalagarh, Distt. Solan (HP) for information

and necessary action.

Dr.R. K. Pruthi, IAS
Member Secretary
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10.

11.

12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22,

23.

TERMSAND CONDIT?ii}F AUTHORISATION

The authorized person shall comply with the provisions of the Environment (Protection) Act 1986 and the
rules made there under.

The authorization or its renewal shall be produced for inspection at the request of an officer authorized by
the H.P. State Pollution Control Board.

The pers on authorized shall not rent, lend, sell, dispose, transfer or otherwise transport the hazardous
wastes without obtaining prior permission of the Board.

Any unauthorized change in personnel, equipment and working conditions as mentioned in the application
by the person authorized shall constitute a breach of his authorization.

It is the duty of the authorized person to take prior permission of the State Pollution Control Board to close
down the facility.

An application for the Renewal of Authorization shall be made as per Rule 6 of the Hazardous and Other
Wastes (Management and Transboundary Movement)Rules, 2016 i.e. in Form-1 before expiry of
authorization.

The occupier authorized for generation, handling, collection, reception, treatment, transport, storage,
recycling, reprocessing, recovery, reuse and disposal of hazardous wastes and shall maintain records of such
operations along with data on environmental surveillance in Form-3 and shall submit Annual Returnsto the
Board in Form-4 by on or before the 30th day of June of every year.

The authorized person shall report about the accident which occurs at the hazardous waste storage site
immediately to HPSPCB

Before transferring ownership or operation of afacility/unit during its operating life or of a disposal facility
during the post closure period, the owner/ operator of the unit must seek prior permission of the State Board
and must notify the near occupier or operator in writing of the requirements of this authorization. An
occupier or operator of the requirements of this authorization in no way relieves the new occupier or
operator of his obligation to comply with all applicable requirements.

Before the hazardous waste is stored or dumped in the facility, he (she) must conduct a detailed physical and
chemical analysis of hazardous waste sample collected from the site and to report to the State Board.

An occupier/ generator shall not store hazardous wastes in open ground. It must be stored in an isolated site
away from plant operational area.

The storage tank/container of the hazardous waste should be in good condition and made of (or lined with)
an appropriate material which does not react with the waste contained in it and can with-stand the physical
and environmental conditions during storage and handling.

The occupier generating hazardous waste shall mark each container holding hazardous waste with the
marking “HAZARDOUS WASTE” both in English and Hindi.

The storage area should be fenced properly and a SIGN/ NOTICE Board indicating “DANGER” and
“HAZARDOUS WASTE" sign & nature of the waste with quantum of storage, generation shall be placed at
storage site.

The occupier generating hazardous waste shall provide the required safety devices like safety mask,
goggles, hand-gloves, gumboots etc. to the workers for handling the hazardous waste. The occupier shall
impart training to the personnel/ workers for handling and storage of hazardous waste.

Non-compatible hazardous waste and material shall not be mixed in the same storage container.

The industry shall store the hazardous waste in lined pits provided within the industry premises for the
period as prescribed by the State Board. The pit(s) should be covered from the top. The storage area shall be
demarcated by a barbed fencing with a “DANGER” and “HAZARDOUS WASTE” sign. The unit
shalltransfer the hazardous waste to TSDF at Village Majra, PO Dhabota, Tehsil Nalagarh, Distt. Solan
(HP).

There should be sufficient & efficient provisions to avoid under ground water contamination due to waste
storage and disposal. The quality of ground water where the waste has been stored shall be monitored by the
industry.

The occupier shall be responsible for any damage of life/or property during storage of his waste and will
obtain Public Liability Insurance, wherever applicable.

The industry shall take steps wherever feasible, for reduction in hazardous waste generated or recycled or
reused and submit the report along with application for renewal of authorization.

The occupier who is generating hazardous waste shall draw an Emergency Plan for meeting any emergency
due to On Site Storage of Hazardous Waste inside its premises.

The occupier shall obtain ‘No Objection Certificate’ from the State Pollution Control Board of both the
States in case of transport of hazardous wastes for finaldisposal to a facility for treatment, storage and
disposal existing in a State other than the State where the hazardous waste is generated. The occupier
shallintimate the concerned State Pollution Control Boards before he hands over the hazardous wastes to the
transporter in case of transportation of hazardous wastes through a State other than the State of origin or
destination

The hazardous waste should be transported through a transporter having valid authorization of the HPSPCB.
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25.

26.

27.

28.

29.

30.

31.

32.

33.

35.

36.

37.

38.

No transportation of hazardous wastes shall bi%dé taken unless it is accompanied by five copies of the
manifest (Form-10) as per the color codes. Thetransporter shall give a copy of the manifest duly signed with
date to the occupier and retain the remaining four copies to be used as prescribed in condition no. 26

The occupier shall provide the transporter with six copies of the manifest in Form 10 as per the color codes
indicated below:

Copy 1 (White) To be forwarded by the sender to the State Pollution Control Board after signing all the
seven copies.

Copy 2 (Yellow) To be retained by the sender after taking signature on it from the transporter and rest of the
five signed copies to be carried by the transporter.

Copy 3 (Pink)  To be retained by the receiver (actual user or treatment storage and disposal facility
operator) after receiving the waste and the remaining four copies are to be duly signed by the receiver.

Copy 4 (Orange) To be handed over to the transporter by the receiver after accepting waste.
Copy 5 (Green)  To be sent by the receiver to the State Pollution Control Board.
Copy 6 (Blue) To be sent by the receiver to the sender.

Copy 7 (Grey) To be sent by the receiver to the State Pollution Control Board of the sender in case the
sender is in another State.

The occupier shall provide the transporter with relevant information in Form-9, regarding the hazardous
nature of the wastes and measures to be taken in case ofan emergency and shall label the hazardous and
other wastes containers as per Form-8.

The industry shall get registered with MoEF under Battery (M&H) Rules, 2001 along with authorization
from HPSPCB under Hazardous and Other Wastes(Management and Transboundary Movement) Rules,
2016 for recycling/ reprocessing the battery scrap, lead dross etc., if applicable.

The industry shall ensure that E-waste generate if any, by them is channelized to authorized collection
centre/ registered dismantler or recycler or is returned tothe pickup or take back services provided by the
producer

The occupier generating hazardous waste specified in Schedule-1V may sell it only to recycler having a
valid authorization from State Pollution Control Board for recycling or reprocessing.

Bulk Consumer & Auctioneer of used lead acid batteries shall file return in Form-VII1 & X respectively of
Batteries (M&H) Rules 2001.

The unit shall required to display quantum, storage of hazardous wastes on a Sign Board of size 6'x4’ at
main gate;

The occupier, importer, transporter and operator of the facility shall be liable for all the damages caused to
the environment or third party due to improper handling of hazardous wastes or disposal of hazardous
wastes.

The utilization of hazardous and other wastes as a resource or after pre-processing either for co-processing
or for any other use, including within the premises of the generator, shall be carried out only after obtaining
authorization from the State Pollution Control Board in respect of waste on the basis of standard
operatingprocedures or guidelines provided by the central Pollution Control Board.

RO rejects, if generated by the industries shall be disposed off to in MEE or to TSDF.

Utilization of hazardous waste as a supplementary resource or for energy recovery or after processing shall
be carried out by the units only after obtaining approval from CPCB if applicable.

Import of hazardous wastes shall be made in accordance to the provisions of Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016.

The firm shall get the sample of sludge/ slag / or process solid waste, if any, analysed for Hazardous Waste
constituents/ leachate properties and inform this office accordingly.

The authorization is subjected to the conditions mentioned above and also to such conditions as may be
specified in the rules from time to time in force under the Environment (Protection) Act 1986.

By Order

Member Secretary
HPSPCB
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F Mo, J-11011/580/2007= 1AL (1)
Government of India
Ministry of Environment and Forests
{I.A. Divigion)

Paryavaran Bhawan
CGO Coamplex, Lodhi Road
Mew Delhi =110 003

E-mail : pb.rastogi@nic.in
Telefax : 011: 2436 7668
Cated 11" October, 2007
T,
Wis Rucrirs Papers Lid.
Trilakpur Read, Kala Amb, Nahan
Sirmaur, Himachal Pradesh

E-mall ; mfo@nuchirgpapers com ! ruchirapaper@lethn net / rpidelni@ruchirapapers $om
Fax No.: 01734 — 2611441/ 011-26442028

Subject: Paper (Writing & Printing) Plant, Unit-| (100 TPD) at Kala Amb Industrial Area,
Nahan, Sirmaur, Himachal Pradesh by M/s Ruchira Papers Ltd. — Environme ntal
¢clearance regarding.

Ref.  :Your letter no. nil dated 7" June, 2007.

Eir. &
~ This has reference to your latter no. nil dated” 77 Jung, 2007 alongwith Appication.
Cuestionnaire and EIAEMP report as par ElA Nar:tll:atiun. 1924 on the above mentionec

project. .

20  The Ministry of Enwvironmen! and Forests has examined yaur appliication It is noieg thal
Mis Ruchira Papers Ltd. have proposed to sel up @ Paper (Writng & Printing) Plant, Unit-lf {202
TPD) at notified Kala Amb Industrial area, Nahan, Sirmaur, H. P. Total project areais 8ha Nt
naticnal park, wild life sancluary I8 located in 7 km. radius. No renabiitation and resettlemant is
involved. Total cost of the project s Rs. 135:49 Crores. Rs. 28.10 Crares are garmarked for
anvironment poliution control measures

10 Agro residue pulp {185 TPD), Purchased pulp (16.6 TPD), Filer {Sozp stane 38 TPDC
will be usad as raw material. Proposed project is based on manufactunng of pleached varieties
of papar using agricultural wheat straw. Small quantity of readymade pulp will alsc be
purchased from outsids, Soapstone will be used as filler  Chiorine di-oxide will be used a:
bleaching agent and no elamental Chioring will ba used for bleaching. Chemical recovery pian:
will be installed Total ground water reguiramant will be 343 mhr 275 m /hr water will be
recycled and reused in the premises. -

40 The Ministry of Environment and Foresis hereby agoords environmental clearance 1o the
proposed of the above project under the prowisions of EIA Motification dated 27th January, 1882
as amended subsequently subject to strict compliance of the following specific and geners
conditions
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A, SPECIFIC COMDITIONS :

[

Wi,

Wi,

ii.

Chilorine di-oxide shall be used 2s Bleaching agent and no elemental Chlorine shall
be used for bleaching. Chemical recavery plant shall be instatled

Elecirostatic precipitator (ESP) shall be provided to the boilers to mnrr::l gasenus
emissions and SPM emissions shall be maintained below 150 mgiNm’  Scrubber
shall be provided 10 s5Crub gases

Fugltive emissions shall be controiled by providing dust collectors and water spraying
system. at malenal transfer points. Odour shall be controlled by installing adour
collection system. Monitoring of H;S and mercaptans shall be carmed cul once in &
maonth in the work envirgnment.

Total ground water requirement and effluent generation shall not exceed 345 m*/hr.
and 275 mhr respeciively. Prior 'permission’ for the drawd of ground water shall be
abtained from the State Ground Water Board / Central Ground Water Authority
(SGWB | CGWA) Efforts shall be made 1o reduce the quantity of ground water
intake and maximize use of recycied water in raw material washing, pulp washing,
pulp bleaching, purchased pulp, pulper atc. The wastewater from the process shall
be properly treated in the effiuent treatment plant (ETP) and shall meet the
prescribed norme of HPSEP & PCB or notified under the E{P)A before discharge fo
nearby drain and agricultural land, Tertiary treatrnert facilities shall be installed. The
black liquor from pulp washing shall be treated in chemical racovery plant.

Effort shall be made to reduce colour in wastewater substantially after Chiorine di-
axide bieaching. .

AOy levels shall not exceed 1.0 kgton of paper production and water guality shall be
regularly monitored at the discharge point and in the nearby drain. The company
also shall have their ocwn instrumant for the measurement of ACx. TOC levels in the
reated effluant snall 2lso be measurad once In a montn.

Solid waste generated i the form of bailer ash shail ba provided o cament | bricks
manufacturing unis. Lime kiln shall be installed to recover lime from the ime mud
ETP siudge from |;:-r|n'|5|rg||I clanfigr shall be sold 1o papemnam manufacturers and
excess shall be used for land filking withan the factory premises only.

GENERAL CONDITIONS:

The project authonty must adhere to the stipulations made by H P, State Environmean:
Praotection & Paoliutian Control Board (HPFSEP & PCE) and State Government

Mo further expansion or modification of the plant should be carried out withaul price
approval of this Ministry

The gaseous emissions (SPM, 503 NOy and H:8) from vanous process units shall
canform to the standards prescribed from time o tirme. The H.P, Stale Environrment
Protection & Poilution Contral Board (HPSEP & PCB) may specify more siringent
standards for the relevant parameters keeping in view the nature of the industry, its
size and location. Al no fime, the emission level shall go beyond the prescribed
standards. In the event of failure of any pollution control systemy(s) adopied by the

88

141



Wi

Wik,

.

XL,

xill.

AW,

unit. the respective unit should not be restaried untl the control measures are
ractified to achieve the desired efficiency

Ab least four ambient air quality monitoring stations should be established including
ore in the downward direction as well a3 where maximum ground level concentration
of SPM, SO; and NOy are anticipated in consultation with the HPFSEP & PCB. Daia
on ambéent alr quality and stack emissiens should be regulariy submitted to this
Ministry including its Regional Office at Chandigarh and HPSEP & PCB onca in six
manths.

indusirial waste water should be properly coliected. treated so as to conferm 1o the
standards prescribed under GSR 422 (E) dated 18™ May, 1953 and 31" December,
1993 or as amended from time to time. The treated wastewater should be utilized for
planiation purpose.

The overall noize fevels in and around the plant area should be kept well within the
standards (85 dBA) by proviging noise control measures ingluding acoustic hoods,
silencers, enclosures elc. on all sources of noise generation. The ambent nome
levels should conform to the standards prescribed under Environmental (Protection)
Act 1986 Rules, 1989 viz. 75 dBA (day time) and 70 dBA (night time),

As per the recommendations made in the Charter on Corporate Responsibilty for
Environmantal Protection (CREP) issued by the CPCB shall be followed.

Grasn pett shall be raised in at least 33% area to mifigate the affacts of fugitive
amissions all around the plant in as per the CPCH guidelines and in consultation with
local DFO.

The sompany shall undertake rainwaler harvesting measures 1o recharge the ground
wiater,

Proper house keeping and adequate occupational health pregrammes must Se 1aken
up. All the persons working in the sensitive areas shail wear proteclive covers.
Occupational Health Surveillance programme shall be done on a regular basis anc
records maintzined The programme must include lung function and sputum analysis
tests once in sx months

The project proponent shall also comply with all the environmental protection
measures and safeguards recommended in the EIAEMP

A separate environmenial management cell with full fledged laboralory facilities to

carry out various management and monitoring functions should be set up under the
cantrol of Senior Executive

The preject authorities will provide adequate funds both recurring and non-récurming
to implament tha conditions stipulated by the Ministry of Environment and Forests as
wall as the State Gowvernmant along with the implementation scnedute for all the
conditions stipulated herein. The funds so provided shouid not be diverted for any
gther purposes.

The Regional Office of this Ministry at Chandigarh / Central Pallution Control Board /
HPSEP & PCB will monitor the stipulated conditions. A six monthly compliance

89

142



178

4

repot and the monitored data along with statistical interpretation should be
submitied o them regularty

Al Tha Project Authorities should inform the Regional Office as well as the Ministry, the

date of financial clesure and final approval of the project by the cancemed authorities
and the date of commencing the land develepment wark,

xvi.  The Project Proponent should inform the public that the project has been accorded
environmental clearance by the Ministry and copies of the clearance latter are
available with the HPSEP & PCB/Committes and may 2lso be seen at Wabsits of the
Mirisiry of Environment and Forests at htip-/ervior nic.in. This should be adverised
within seven days from the date of issue of the clearance lattar at least in twe local
rewspapers that are widely circulated in the region of whizh ona shall be in the

vernacular language of the locality concermad and a copy of the same should be
farwarded to the Regional office,

50 The Minisiry or any competent authorty may 'atlpul.aha any further condition{s} on
recaiving reponts from the project authorities. The above conditions will be monitored by the
Regional Cifice of this Minisiry located at Chandigarh.

60 The Ministry may revoke or suspend the clearance if implementation of any of the above
conditions is not satisfactory

7.0 Any cther conditions or alierstion . the-above conditiens will have to be implemented by
the project authorities in a time bound manner,

80 The above conditions wil te enforced, inter-glia under the provisions of the Water
{Pravention and Control of Poliution) Act, 1974 the Air (Prevention and Control of Pollution) Act,
1881 the Environment (Protection) Acl, 1886 and the Public Liability Insurance Act, 1991 along

with their amandments and rules.

{Dr. P. B. Rastogi)

Additional Director
Copyto -

1 Chairman, H. F. Stale Envirenment Protection & Poliution Control Board, Paryavaran
Bhavan, Phase-lll, Mew Shimlas - 171 002, H.P.

2 Chairman, Central Pallution Control Board, Parivesh Bhavan, CBD-cum-Office Complex,
East Arjun Nagar, Delhi - 110032,

3 Chief Conservator of Forests, (Wildlife)/Chisf Wildlife Warden, Government of Himacha
Pradesh, Shimla- 171 001, H.P. '

4. The Conservator of Forests {Centr2, Ministry of Environment & Forests. Regional

QOffice (Northern Zone), Bays No. 24-25, Sector 31-A, Dakshin Marg, Chandigarh - 160
047
3 Monitoring Cell, Ministry of Environment and Forests, Paryavaran Bhawar, OGO

Comptex, New Delhi,
,_,B”Euarﬂ File

7. Monitoring File. g )
8 Record File. ﬂ'?w ik

{Dr. P. B. Rastogi)
Additional Director
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Annexure-HP3

m%m N ”FE
Emﬂmlﬂtﬁﬂﬁaﬂm&hmﬂummmm i t?'% Lt ke

EmiTRIET

No. Hps
PLB/ RO Paonta/ Notice File fZ019- 3 ol - €' Dated M--c9- 4.

To

1 M/ Vashisht Chemicals Pyt. Ltd., ¥illage Ceali, Nahan Road, Kala Amb
& M/s Ruchira Paper Limited, Trilakpur Road, Kala Amb, Sirmaur, HP

3 M/s Himachal Polyolafing Limited, Village Ogli, Sudhora Road, Kala Amb

Subject:-  Show Cause Notice under Water (Prevention and Control af Pollution) Act, 1974 and
HWMR Rules, 2016,

Whereas it has been amply established through physical joint inspaction of River
Markanda Bank (Kala Amb - Naraingarh road) on dated 08,02, 2024 that you are violating the
provisions of Water Act, 1974 and HWMR 2016, During joint inspection, the representative of

vour units were also present and site where illegal dumping made was shown to them. It has
been found that there is illegal dumping of process waste material ie. lime waste powder/

caleium waste powder on the both banks of River Markandadownstream of Kala Amb - Sudhera
Bridge on Kala Amb to Naraingarh read part of Haryana, The photographs are enclosed herewith.

Howewver, before proceeding against you, you are hereby afforded an opportunity to
comply the provisionz of aforesaid acts. You are directed to immediately stop the entire illegal

activity of dumping of process waste material i.e lime wasle powder/ calcium waste powder and
also directed to Immediately remove entire dumped material and also restore the sites

immediately. You are further directad to submit the complete details regarding () daily waste
material generation, (i} handling and management plan, (i) disposal plan, (iv) quantity
generated and disposed of in last 2 year along with supporting documents in the office of
undersigned within 7 days.

You are also directed to show cause within 7 days after receipt of this notice either in
persan or thraugh authorized person as to why the action under the aforesaid provisions of law
should not be taken against you for failure to comply the provisions of Water Act.,

Flease note that in the event of failure to comply with above directions penal and
legal acti:fns under relevant laws shall be inftiated against you and emrriru nmental
compen
mmﬁjfsa :::::t pﬂi IJnE :ﬁnzi.::mm on you for the above-mentioned wiolationy and non-

Enct: Photographs

Regiodd Dfficer,
PSPCB Paonta Sahib
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Annexure-HP4

{\?EF?ETSRA COMMITTED TOTHE ENR'I'H. W ruchirapapers com

REF. NO.RPL/2022-23/ /4 5% |
DATE:- 20.02.2024

Regional Officer,
H.P. State Pollution Control Board,
Regional Office Subhkhera, HIMUDA Colony, |

[District, Sirmour, PAONTA SAHIB, (H.P.)

Subject: Reply of your letter no. HPSFEBIRH Paonta/Notice File/2019-3065-67
dated: -14.02.2024, .

Dear Sir,

This is in reference to your letter no, HPSPCE/RO Paonta/Notice File/2019-3065-67 dated: -
14.02.2024. We have nated the contents of above lette: and wankt to clarify that we have nat

. disposed off any kind of waste material on the bank of Markanda River, We reiterate that,
lime siudge, being generated in chemical recovery plant Is being processed through lime Kiln
being installed to comply with EIA clearance granted to the Company.

We request your good-self to take our above submissions on record and withdraw above
show cause notice. We re-assure you that we will continue to fulfil our commitment towards
sustainable environment in its true spirit.

Thanking You.

Yours faithfully,
FOR RUCHIRA PAPERS LIMITED

B o i

Executive Director A *‘"’f"‘
% v

[ ]

FUCHIEA PAPE RS LIBTED G OFFICE & WORKS ADfH, OFFICE DELMI OFFICE

CINA2101 2P IREOPLEO04 336 Triigk par Road, Kals Amb 2922 Hew Professors Calony pd- 146, 2nd Floar
Birmaue Yarmura Bagar Gewater Hallish Part2
Himachal Pradesh= 1710080 " Haryana - 135008 Mg Digihi- 110048

19226638/ 23226635
T 451 B0 51800697 [ 53101832 Toa51«1732.233745,/ 233140 - 'i:,.,rl e it hirapaPETs SO
[ infocgruchirapapers con E: spdynrdruchivapasers. com Eirpd &
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- Vashisht Chemicals

Private Limied

Feb 16th, 2024,
The Regional Officer

HP State Pollution Control Board,
Poanta Sahib, District Sirmaur, HP.

Sub: Regarding query of excess generation By-product (Screen wasta).

Sir,

Regarding our records for excess screen waste sold as cbserved by visiting team cross-
referencing with consent in CTO,

We have made a mathemafical calculation on the by-preduct based on process 1
chemistry taking the value of Limestone and the PCC generated therafrom as the basis.

The data iz comect in the before mentioned contesxt.

However, the waste |s sold an wet basis (40-50% water) and thus the weight increases
substantially. Furthermore due to the increasing competition in the industry and the
naed 1o design & manufacture an even finer product the mesh fineness on the
Gyroscreens have gone up resuliing in increased by-product generation,

We would also like to highlight that within the Limestone itself there is a significant
difference by-product generation with Renuka side imesfone having low genaration,

Poanta Sahib belt having higher generation.

All the above-mantioned factors add up to explain the difference in the permission as
taken by us in the CTO and the realworld process issues that increase the generation

in Tons.

We hope that our presentation is satisfactory. In case of any other query we are
available at all umes.,

Thanking You.

Yours truly,
For Vashisht Chemicals Pvt. Ltd.

7 S
&nwﬂ\

Ashok Vashisht

Direct
L-Igﬁﬁﬂaﬁﬂ /’é %}fﬁﬁz” 4

Regd. Office & Works; Nahan Road, PO Kala Amb-173030, District Sirmaur, HP, [ndia,
Email: vashishichemicals@pmail com, Mobile : 981663857375,
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Vashisht Chemicals

Private Limited

Fehruary 207, 2024,

The Regional Officer
HP State Pollution Control Board,
Poanta Sahib, District Sirmaur, HP.

sub: Solid Waste Man nt of our Lime Sludge.

Dear Sir,

We would like to bring to the notice of your good-self that we have proper solid waste disposal
systermn in place for any lime waste we produce.

We have nat any dumped any waste material at Kala Amb or any other Road/site. The waste
material has saleable value, and hence, we sell it to companies praducing Hydrated Lime that

use it as a raw material.

we are selling our Sludge to following Custemers producing Hydrated Lime and Fly Ash Bricks

manufacturer.
1) Bhagwati Chemicals, Paonta Sahib, HP.
2) Bhagwati Lime & Chemicals, Paonta Sahib, HP.
3) ML Industries, Paonta Sahib, HP.
4) Vedika Industries, Faonta Sahib, HP.
5) R.K Enterprises, Gurgaon, HR.

We are also enclosing herewith summary of sales of Lime Sludge FY. 2022-23 & FY, 2023-24
with some copy of invoices and waste management and disposal plan.

We further assure you that the departments’ directions will be followed in letter and spirit, as
directed from time to timea,

Thanking You.
Yours truly,

Fur'ul'asl'lj: ri:mgfpmt Ltd. ; Mﬁ‘ﬂb 3 !w]d’]
AF Fe

Ashok Vashisht

(Director) N
. M’

M- 9816638571

Eﬂi':}m':'{& Works: Nahan Road, PO Kala Amb-173030, District Sirmar, HP, India,
il: vashisltchemicals@gmall.com, Mobile : 9816638573-75,
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VASHISHT CHEMICALS PVT LTD, KALA AMB, HP.
SLUDGE PRODUCTION & DISPOSAL SHEET

O
915.{:. T

95

-

APRIL TO MARCH
WASTE
F.Y. OPENING |MATERIAL TOTAL CLOSING
2022-23 | BALANCE |DRYBASIS |WATER |PRODUCTION |[SALE  |BALANCE
APRIL | 855.500 35.050] 31.545 66.595| 181.200 740.895
MAY 740,895 37.100] 33.390 70490 154.890 656,495
JUNE 656,495 37.550| 30,040 67.500] 81.810]  642.275
JULY 642,275 32.750|  26.200 58.950|  0.000] 701.225
AUG 701.235 33.500|  26.800 60.300| 85410 676.115
SEPT 676.115 34300 27.440 61.740 227.250 510.605
ocT 510.605 37.700] 30.160 67.860| 256.760 321.705
NOV | 321.705 35.000]  28.000 63.000] 174700{  210.008
DEC 210.005 3g250]  30.600] 68.850| 130.890| 147.965
JAN 147.965 36.750]  29.400 66.150] 110.500] 103.615
| FEB 103.615 28.000]  22.400 50.400| 129.600 24 415
| MARCH | 24415 37.625|  30.100 67,725 0,000 92.140
423.575| 346.075 769.650| 1533.010
Fﬂ.r”&ﬁhﬁht ChEﬂ"IE':iT F'EL Ltd.

'

Director
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VASHISHT CHEMICALS PVT LTD, KALA AMB, HP.
SLUDGE PRODUCTION & DISPOSAL SHEET

APRIL TO MARCH
WASTE

IF.Y. OPENING |MATERIAL TOTAL CLOSING

2023-24 | BALANCE |DRY BASIS |WATER |PRODUCTION |SALE BALANCE
APRIL 92.140 16630 29304 65.934] 102,900 55.174
MAY 55.174 39.475| 31580 71.055| 123.000 3.229
JUNE 3,229 36.740| 29.392 66.132 2793 41.431
JULY 41.431 34015 27.220 £1.245 9.500 93,176
AUG 93.176 34.550]  27.640] G200  26.000 129,366
SEPT 129,366 37.500| 30.000| 67.500] 12.500 178.366
ocT 178.366 35030 28.024 63.054] 53.000 128420
NOV 188.420 27500  22.000 49500 13.500 224.420
DEC 224.420 38.750|  31.000 §9.750| 55,000 239,170
IAN 239170 31500  26.800 60300 s0.000 243,470
FEB 249.470 0.000 249,470
MARCH | 249470 0.000 749 470

353.700| 282.960| 636,660, 479.330|
tar \ashicht Ch emicﬂslﬁrt} Ltd.
Jﬂ,‘ e
gb(; - Mirscter
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Vashisht Chemicals

Private Limated

Lime Sludge Waste Handling, Management and Disposal Plan

A ﬁt.%_.;_ skets
3 ; . ey HJ- “_t.‘_u.:"

L'...,:"" .'.-,,—.r]. .

Wazte Stﬂtlk’- -

Far Vashisht Chem h:a_is_ Fh.rt. 11d.

JMM .

r::]Llﬂ' W mrﬂttﬂl:

Repd Office & Worlks: Nahan Road, PC Kala Amb-173030, District Sirmaur, HP, India
Lamail: vashishichemicals@igmail.com, Mobile ; 98 16638573-75.
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"Tax Invoice

7Y ——

Sompany's PAN CAABCWIZIOR

e laralion )
Wi daclare thal ihis invoice shows the actual price of e
goods dascribed and ihat all particulars are brug and
[owlii »|

This Is & Compuler

RN . BTefdfei901140a11ac6c3e08918hof 84063 3002955104
B3 o8l 1520017 TOE
Aek Moo 1 132417271155867
ach Dode o 3i-Jan-24
Vashisht Chemicals Private Limited (202324 | voiceba ]
Mahan Road, Kala Amb- 173030 |_4HI L I¥~Jan-24
Ci=drict Siomaur | Dy Mole ftodeTearms of Pegmeni o
CSTIMUIM: D2A0BCWVI230F 223
Siale Mame : Himachal Pradesh, Cade : 02 |Relerenca No. & Date T Other Refarences R
CiN U24230HP 1507 PTCO20516 _L
E-Mad washishicherscals@gmail com Buyer's Order Ho —{isated - i
Consgnee {Shp ta) ; ]
‘R.K.Enlerprises HR] | Dispalch DoaNo, ~ —|O@lvery Mot Date
Khawat No. 427, Quila No. B&10, Vill. Siki, I‘;;B i ¢
s -Pai SV A e
LG}:::;;:nExpress. Sec. #4, T-Point, Opp. SWH Project IEH‘EpEt{:hEd ihrdgh Fechaien
GSTININ | DSAWGPDSBBZP1Z0 . |GURGAON {HR)
Siate Mama : Haryana, Code : Qi Bill of Lading LR-RR Mo, Kaotor Wiehicle Mo,
Buyer (il 1]  |RJioGAl822
R.K. Enterprises {HR) - | Tarm= of Delivery |
Knewat No. 427, Qulla No. 9810, Vill. Sibi, |
Dwerka Express, Sec. B4, T-Point, Opp. SVH Project,
Gurgaon
GETINAIN - DEAWGPOREEZPIZ0
Stala Name Haryana, Code : 06 i
= Descrplion of Goods T HENFSAC | Quantity Rate | per Aminunt
nr - ——en —_ — | — =
1 POC-Waste 28355000 | 25,000 MT 100.00] MT 2,500.00
I
IGST @18% | ! 18% 450,00
| | |
2! [N S i ; T
- e [/OOMT ¥ 2,950.00|
Ermount Chargeable (i words) ' hﬁE.
INR Two Thousand Nine Hundred Fifty Only o s e |
HEHISAD Taxable | ST | Tolal |
Vakss | Fate | Amount | Ta Arcad |
o : — 7 2mnopnl 450, 450.00
FEESO00 Total]  2,500.00] 450.00] 430,09
Hundred Fifty Omly
Tax Amount [inwords) © INR Four ty Company's Bank Detals
Bank Mame ; Bank of Baroda
Afe Ho © 4B130500000036

Branch & IFS Code - Hala Amb & BARBOKALR
for Yashisht Chemicals Private Lim| i}' 3

&

_—

Genaraied Invoice

For Washisht Chr.'micalfs

e

Put. Ltd.
g—

af W

r

L

Directo
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IRN

Bl D
Ach Dale

Fol

Tax Invoice

. MoealdidSfecaniT4M99afM3SETd{dbsSda3614eTERIS 5.

5939beddddi4ecEd
1 132316492050104
D od-Mow-23

IWashisht Chemicals Private Limilad [2023-24)
‘Mahan Road, Kala Amb- 173030
Digtrict Sirmaur
GETINMUIMN: (ZAABC1Z30REE3

%ars FOR SUPPLIER)

Inwosce Mo,

.

|
Reference lo & Date. |

Delwery Nobe

""HE!'EH' et i
WodeMTerma of Payment :

State Mame ; Himachal Fradesh, Code ; 02 ‘Otrer Referencas
CIN U24239HP193TPTCO20516 |
|E-Mal . vashishichemicals@gmall cam [BoersOder e, (Cawd
Consignes (Ship 10} yer's Order No. i
B hagwali Lime & Chemicals T e Delivery Note Date
Plot No 22, B8, 59, Industrial Area, mT 4
Gondpur, Tehsil Paonta Sahib LLL b
GSTINAUIN T DZABIPASEDOMZZY Ulispatched fwougn Uegination
Sfate Name @ Himachal Pradesh, Code : 02 SELF _ _|PAONTASAHIB |
Buyer (Bill 1) | Bl of Lading/LR-RR Na. Mafor Vehicke Mo, |
 Bhagwati Lime & Chemicals i oo oo TTHPTIERSEE
'"Plot Mo 22, BB, §9. Industrial Area, Tatrns of Dalivery B
| Gondpur, Tehsil Paonta Sahib ' :
| GSTINIUIN . 2ZABIPASEDOM2ZY 5
i Siate Name : Himachal Pradesh, Code @ 02 |
|
= Descripton of Gocds HSNISAT | Cuaniiy Rate | per Amaunt
e e [iilosoias = d g shiisas ‘l_ s i 4 em ]
1 PCG- Waste 8365000 13500 MT!  200.00] MTi 2,700.00
CGST @9% | §1% | 243,00
SGST @9% ' 2% | 243.00|
! | ' '
i | |
: "y Total (aso0mr] U 1 73,186.00!
Amouni Chargeabia (in words) E&OE
'INR Three Thousand One Hundred Eighty Six Only = i
TUUUMSNSAG T T [ Tmeble [ _gest [ SGSTATGET Total
| Value | Fate | Amount | Rate , Amount | Tax Amount
" 28365000 | 270000] 9% 24300 9% {29300 45600,
o —ya| - ggouagr | 243,00 T 203.00] 485,00
Tax Amount (nworss) © INR Four Hundred Eighty Six Only
Company's Bank Delails
Bank Mame : Bank of Baroda
Adc M, : 46130500000036

Cormpany's PAN

Ceclaralion

 AABCVIZIOF

e daciars that this invaice shows the actual price of the
gobds described and that all pariculars are true and

coffel

Thiz is a Computer Generabed Inadics

Branch & IFS Code @ Kala Amb & BARBQ

For Mashi

@gw"

99

"~ “Jor Vashishi Chemicals Private Fialet

cht Ch emicals Pyt Ltd,

WA
&P T ctor
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o
Tax Invoice ?éﬁﬂTEFﬂHEUFFUEH}

e-lnyoice

IRH ¢ asbklAbiTak2dd140Td e b0 bIEIeh T 356ab3faT 0B 3.
429233471 2Ib70
hex Moo 1323151207BETTR
Ak Date 0 1d-Jun-23
Vashisht Chemicals Private Limited (2023-24) imvoice Mo Dated
| Wahan Road, Kata Amb- 173030 138 14-Jun-23 e
| Cistrict Sirmaur Dalvery Nota Mode Terma of Payman
GSTINUIN: 02AABCY1230F223 S
iSlate Name . Himacha! Pradesh, Code ; 02 Reference Mo, & Dala. Diher Relerances
[CIN: U24238HP198TPTCO20516
E-Mail  vashishichermicalsflgmaiteom Buyers Order No, e |
Consignes [Ship v}
Vedikn Industries | Cispateh Doc Ha.~ el Hate Date
Hear Tiobal Colony, Bhuppur, | 1;:3 i kb
Tehsil Paonia Sahib, Distriet Sirmaur L R
GSTINIIN - I2GLLPD7334C1ZH Dispatched through i hecbin Il
Stzle Name - Himachal Pradesh, Code : 02 SELF PAONTA SAHIB
Boyer Bl 100 Bl of LadingALR-RR Mo, Motor Vehicle No,
Vedika Industries I T SSRTIrT, | HP17GS068
Hear Tibbal Colony, Bhuppur, Terms of Delvery
Tehsil Paonta Sahib, District Sirmaur
GSTIN/UIN : D2GLLPDT334C1ZH
Siato Name . Himachal Pradesh, Code ; G2
5l Cescrigtion of Goods HEMIGAT | Cuwanliy Rale per Arrount
| B2 talie s o
1 PCC-Waste 28365000 | 7030 MT 100.00| MT 703.00
| 1 CGST @9% 9| % £3.27
SGST gpoks i 9% €3.27
I N
" Towll| T.030 MT i F8o0.54
Arnaurn Cherpeeble (in words) s EEGE
INR Eight Hundred Twenty Nine and Fifty Four palse Only
HSNISAC ' | Taxable | _ Cendral Tax tate Tax. | Totad
1. | Valus Rate_ | Amount | Rate | Amount | Tax Amount |
(28365000 S = [ 70300 ®%| 6327 0% B3.27 126.54|
. Total| 703.00 | 83.27) 63.27 126.54
Ta Amcasl {in words] | INR One Hundred Twenty Six and Fifty Four palse Only
Company's Bank Details
Bark Hamo . Bank of Baroda
AJG Mo, . AE130500000035
Company's PAN . AABCV1230F Branch & IFE Code : Kala Amb & BARBD
Dloslaraiion _ lor Vashiaht Chemicals Private
e dockare thal this nvoice shows the actual price of 1he

goods described and that ail particulars ane rue and
o emrrecd, i

—_— - —

Thie i & Computer Generalad Invoice

For Vashisht Chemicals PvL. I:.l::i.
e
pte V- VO Direct
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-y
Tax Invoice (TRIPLICATE FOR SUPPLIER) e-lrveles
IRH : E!n?iﬂﬂﬂ-zdﬂbﬂzﬁhﬂﬂiﬁlaEMHBcMEﬂ?EEMTB?EEIE.-
E2leT2elc 36316 EEh
Aok beo, L 132314263009053
Aok Diale ¢ 27-Feb.23
Vashisht Chemicals Private Limited (2022.23) Frnicice Mo, - [Dated
Mahan Road, Kala Amb- 173030 631 27-Feb-23 ;
Lisinct Sirmaur. | Balowery Mate MedeTerms of Payment
i EETIM‘UIH. D2AMBCY1230F 223
(=late Mame © Himachal Pradesh, Code | 02 Ref Bo & Dale. | CHRer Ral -
GIN.  U24233HP1957PTC020515 i A
E-Padl  vashishtchemesals@gmail.oom - = - -
Consignee (Ship to) @ Buyvair's Orelar Na. Drarlad
Bhagwatl Lime & Chemicals - o e f s — -
Piat No. 22, 68, 89, Industrial Area, KR Lo Delivary Ncbe Date
Gandpur, Tehsi Paonia Sahio 631 : sl oo
ESTIMAIN - 2ARIPASSOOMIZY Dizspatehed fhrough Destination
Stale Name : Himacha! Pradesh, Code; 2 Lew . PAQNTA SAHIB
== Buyer {8l 10) Bill of Lading/LR-ER Mo, [Malor Vahicle No
Bhaywati Limne & Chemicals {HP1TD/DETO
Pzt No. 22, 68, 69, Industral Area, Teerms of Daflvery )
Condour, Tehsil Paonta Szhib
SETIMIUIN  O2ABIPASGOOM2ZY
State Name © Himachal Pradesh, Code : 02
f
HSI Description of Goods THENISAC | Quardlty | Rame | per|  Amount
a | | | '
‘1 PGG-Waste |zaaesnnn 20,300 MT 200.00; MT 4,060.00 |
CGST @9%, ' 9% 365.40
SGEET @ 21 % 36540
| [ I
| | .
Tol 00087 | | ¥d4790.60
. “Amounl Chargeable (in words) T ESOE
INR Four Thousand Seven Hundred Ninety and Elghty paise Only }
T HSNISAG Taxable " = CermralTox | Siake Tax Yol |
e Value Rela . Amoun | Rale | Amount | Tax Amount
2gdgso00 0000000 _ 406000 9% 3ES4A0, 9% 36540] 730,80
] Tatal 4, 0,00 36540 36540 T30.80]
lax Amount mwords]  INR Seven Hundred Thirty and Elghty paise Ornly
Company's Bank Detalls
Bark Hame : Bank af Baroda
HAde Mo, D 4130500000038
Company's PAN T AMBCV 230F Branch & IFS Code ;. Kala Amb & BARBOALAAM
Declaration for Vashisht Chemicals Private Limited (1022.29)
W declase that this swoice shows e aclual price of tho

goods describad and that all paticulars are lee and i
¢ Eornes] A
Thiz is a Comgader Gensrated Invaice a4
chemicals Pvt. g
LR

W Director

for Washishl
=
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< Tax Invoico (TRIPLICATE FOR SUPPLIER)
IRN T B3eDBE2653d3a93Teb 95108 hEeach 2 B1aR40BEd11 7222
fd78104deT 241557
Ack Mo, 0 132314248038843
Ack Date  : 25-Feb.23
Vashisht Chemicals Private Limited (2022-23) mpcace Mo;
Fahan Roed, Kala Amb- 173030 1621 e —
Detiviary Mote

' Desdrict Sifrmsur
CGEETIMILING OZAABCWI230F2TD
Slate Mame ;. Himachal Pradesh, Code - 02
Cing LZ2L235HP 1 0% TPTCO20516
E-Mai : vashishichemicalefBamailcom
Consignes [Ship o)

Nk, deed Lgirigs

| Retorance Mo, & Dalo.
Buiyar's Ovded Mo,

Diisparch Do Mo,

_ (25-Fep-23  °
|Mnd‘u1"r-enhs af Payment

) Iﬂlhn:nr Roferences

!Dﬂli:d

| Defivery Mote Date |

Ind. Arga Gondpur,
Tehsil Pacnta Sahib gzt o B
o | |M|'L."N e Y EF'G 1353‘:126 I Dlmmlj mm'.mh Darsdifation
w_  =lata Mame ! Himaehal Pradesh, Code ; 02 | _ _JPAONTA SAHIE —
Buyes [Bill 1o} | Bl o Lading/LR-RR Mo, Ploder Wehiche No.
ML Industries HP1TDAETO
Ind. Area Gomdpur, Terms of Delivery
Tehed Paonta Sahik
SETIRLUIN QRACEPEI8H80120G
State Name . Himachal Pradesh, Code - 02 I
= Cescnption of Goods r HEMEBALZ  Quantdy | Rals | par Amaunt
K | ! :
1 PCC- Waste ZEIGS000  20.900 MT 200.00, MT! 4180.00
COST @9%, ' ol | S
SGST @9% | ‘ 9 % 376.20]
| i | |
Total, 20500 MT, % 4,932.40
e PrsaunE Chargeabls fin words) EERE T EEGE
INR Four Thousand Nine Hundred Thirty Tweo and Forty paise Only |
HSNIS AL | Tounble | Cemral Tae | Stoto Tax Total |
- Lo Malie | Rate  Amount | Rale  Amouni | Tax Amount
20365000 . ATEBEO] 9% 376300 o% 37620  7a52a0
Taotal 4 180,00 ITE.I0 [ 3“:2'}: ?_53_41;
Tax Ameunt (in wotdt] | INR Seven Hundred Fifty Two and Forty palse Only
Company's Bank Deails
Dank Mame ; Bank of Baroda
AT M ! e I0S00000018

Cormpory's PAN T BABCWVIZIOF

Dmclararian
W declare that this involce shows ihe actual price of the
noods deseribad e ihal all parscutors are rue and
oorras],

Thas 15 a Compader Genarated Ineolcoe

Beanch & IF5S Code @ Kala Amb & BARBOKALAAM
far Vashisht Chemiesls Private L

(2022.23) |

A4

o Vashisht Chemicals Pvt. Lid.

102
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; 164
Tax Invoi

(TRIPLIGATE FOR SUPPLIER)
Vashisht Chemicals Private Limited Invaice Na, Dated
Hahan Rpad, Kala Amb- 173030 150 14=Jun-22
District Sirmaur, Delivery Hote ModeTerms of Payment
GSTIN/UIN: 02AABCWA230FZZ3
State Mame : Himachal Pradesh, Code : 02 Felerencs No. & Dale. (iher Raferences
| E-Mail - vashishichemicals@gmail.com
Consignee (Ship o) Buyers Grder Mo, Dated
Vedika Indugtries
Mear Tibbat Colony, Bhuppur, Dispaich Doc No. Delivery Hole Dale
IITE»h cil Pacnia Sahib, District Sirmaur 150 _
GSTINAUIN : D2GLLPD7334C1ZH Tilapaiched hrough Destination
PANAT Ng © GLLPD7334GC PACONTA SAHIB
Siate Mame ¢ Himacha! Fradesh, Gode < 02 B of Lading AL BR 1o, Wolor Vehicls o,
HP170/2846
Buyer (Bl o] Tems of Debivery SIS
Vedika Industries
Mear Tinbal Colony, Bhuppur,
Tehsi Peonta Sahib, District Simaur
GESTINILIN : DRGLLPDT73I34C12H
PANNT Mo : GLLPDT334C
T e Name : Himachal Pradesh, Gode - 02
s Descriplion of Goods HENSAL | Cuanlity | Hate |per| Amount
[
1 |PCC-Waste 28355000 | 7,150 MIT 100.00) MT T19.00
CEST dmats g% G5.00
SGEET @a% o 65.00
Total 7.190 MT ¥ B49.00
Amaunt Chargeabie {in words) E XGE|
INR Eight Hundred Forty Nine Only
e HEHGAL T;truahla [ Ceniral Tax Slate Tax Tatal
e alun Ralo | Amount | Rate | Amount | Tax Amoumnt
2E365000 TR00| % 63,00 v EE.00 30.00
Total 718.00 65.00 65.00 30.00|
Tax Ameunt (n wards} @ JNR One Hundred Thirty Only
|
Company's Dank Datalls
::;1: Moma : Bank of Baroda
-3 ! 461 30500000038
Company's PEAN : AABCVIZ3I0F Branch & IFS Code * Kala Amb & BARBOKA
Ceclarafion for Vashisht Chemicals P
We dectarg thal this invaice shows the actual price of the
poads describad and that all pariiculars are rue and
COrree,

SUBJECT TO NAHAN (HF) JURISDICTION

This Is a Computar Genaralad Invoica

e Wachicht Chemicals Pyt Led.,
= i r
S 'L“':_ﬁ_s'-.. .
Wractor

dﬁ;ﬂlﬂ"'
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Tax Inv 9 (TRIPLICATE FOR SUPPLIER)
iw?mshl Chemicals Private Limitod Invoice N Dated
rE:'T:::[ 1-::!::;."}?15 Amb- 173030 83 12-May-22
strick ; Delnary Mats ModeTerms of Pa
|{55T1N."LIIH: 02AABCVI230F2Z3 s
Stzte Hame : Himacha) Pradesh, Code - 02 =
| E-Mail : vashishtchemicals@gmai com Reference No. & Date. Cther References
| Consignee {Ship 1) Buyers Grder o, Dafed
|Ethagu.-aﬂ Chemicals
22, Ind. Area, Paonta Sahib. Dispaich Goc Mo, Delivery Note Dat
GSTIMIUIN  : 02ABFPA2346D32) REin 7 ;
PAMNIIT Mg + ABFPAZLBD - ;
- Drispatched through Dastmation
State Name ¢ Himachal Pradesh, :
R D2 e PACNTA SAHIE
Bill of LadingLR-FR No. | Mater Vehicie Mo,
[E— HP17D/0670
Buyer (&il fn]- . Terms of Delivery
Bhagwati Chemicals
27 Ird frea, Paomta Saniy
EETINUIM : D2ABFPA2345D37.
PANAT Ma : ABFRAZ2346D
State Name ¢ Himachal Pradesh, Cods ; 02
L
l'ﬁl Desenpton of Goods HENIEAC | Quantty Rafe | per Amsund
Na.
I 1 |PCE- Waste 2BISZ00D | 19.900 MT|  200.00| MT 3,980.00
|
| CGST @a% g1% 359,00
| SG5T @a% 9% 359.00
Tnta'li 19,900 MT T 4,698.00
Amoynt Chiergeabie (In words) E ZOE
| INR Four Thousand Six Hundred Ninety Eight Only
' HENIGAC Taxaliln Ceniral Tax Siale Tox Total
WVakig Hate | Amount | Fate | Amount | Tax Amaunt
FEEEE000 3RS0 0% 35800 R A=s00] 7is00
Total| 388000 358,00 354,00 T18.00
Tax Amaunt (nwords) © INR Seven Hundred Elghteen Only
Company’s Bank Datails
Bank Mamea : Bank of Barada
Ade Na. : 48130500000035
Company's PAN D AARCVIZIOF

Bramch & IF5 Code © Kaly Amb & BARBIKALAAM

Declaration for Vaghiaht Chamicals Frivate Limitse
| e ggzlare that this inveice shows the actual price of the ;
' goods described and that all particulars ase fue and

SO A

SUBJECT TO NAHAN (HP) JURISDICTION
Thig Iz a Computer Generated Invaicn
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_——  HIMAGHAL myoiﬁms LIMITED

{"An 180 9001 : 2015, IS0 14001 - 2015, OHSAS 18001 - 2007
IS0 22000 : 2005 , WHO GMP and cGMP certified Company”

Adm. Office : 21-22, REGENCY CHAMBERS, NEXT TO NANDI CINEMA,
NATIONAL LIBRARY ROAD, BANDRA (WEST), MUMBAI PIN-400050
M. DB201-092587

TEEET
B W .

Febuicary 21, 2024

The Reglional SHicer,

Hmacho! Prodaesh Stale Pallufion Confral Raard,
Eeglonol Odfice, Poonla Sahio

Diist Sirmiaur,

Cear i,

This refers 1o your lefler number HPSPCE/RO/Poonlaielice fle/2019-3045-47 doted 14,/02/2024 en the
sutject cited above,

Vige this shaw-couse nolice we have beon oleged ol we are viclaling the provisions of Water Aot 1974
G HWhae 2-:11-5: The aid aliegation: are based on the [oint Physical inspection, of River Morkando Bonk
[EALA-AMB-Maraingarts Road), i which it was feund thal there is illegal dumping of process woste material
L. lime wosle powder/coleium waste powder on the both bonks of Biver Markanda dowrstream of Kalo
Abd-Suchona Bridge on Kala Amb lo Maroingarh Raod por of Haryenio,

We hetreby submit thed we ore complying oll 1he relevant provisions ef all fhe relevont act b retoben =)
Polluticn central. We alio had obloined the consent to opsrote under secfion 25 £28 of Wotar Act 1974
g a um‘._iar slecim 21 gl Air At 1581 from the deparfment of polufion conlral in the momth of Cecember-
2023 which i¥ wold upfo 31/03/7024, We allach hefe the copy af the same For your king reference.

A5 polution in 1he Biver Morkonda i congemed, we submit thot the soid site mentioned in YO SRS e
nabice s abouw five kifometer oway from our manulachsing site sifualed at vilage khad, Adgrarsur Moo,
Yamurarogar Rood, Kale Amb, Dt Srmow, Himoshal Frodesh,

Further, we submit that in our manufocturing process very Bk by produc i ich is

_ - generated wiuch is in the farm
of high purity cocum carbongle, The whole bypreduct s pled al designaled beation in our factary, Th
generolion of this process byproduct [+ being sold to few eusfemen in the argey, We ore nof fhegwing this
mncﬁ l;:-fn,-;pr::dun’r -:rng.-l;.vherud;-. any putiic land ar inany woler bady, wWe heraly attach here fo the £03
reconds o process byproduct generated, cusfamerwise sale of thi b cduri
itk s et i 15 product duing the kast one vear for

Wa furfher cofegonicaly deny that the durnped process waste on balh the bonks : )
any woy and ore not aware of s tource on the Beak of 10 Bver Markada, cainot belong to v in

We co hope thal ow above submission claily aur position on fhe matt :
any furiher replyfclorification in the matier er and would be pleased to furnish

Thankrig you,
Tourt Faithiuly,
For Himachal Polyoleding L
D Wiender Bhordwaij.
Gemercl Monoger-Suaily

MANUFACTURERS OF CALCIUM CARBONATE

Regd Office & Works - Will. Khari, Near Asgarpur Majra, Yamuna Nagar Road, Kala-Amb, Distt, Sirmour (H.P) - 173030
Maob. | D31ET-13788, 93152-1:145551 0 " E-mail  ascounts@himpol com 158
5 5
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HIMACHAL POLYOLEFINS LIMITED

Will, Khari Mear Asgarpur Majra

Yamuna Nagar Road, Kala Amb - 173030 (HP)

CIW, U24114HF1954P L0 4 726

SLACKED LIME
Slock Itern Register
1-Apr-23 to 21-Feb-24

Diate |Particulars = Veh Type Weh Na, ary AMT
02-Apr-23 | JAGDAMBA CHEMICALS GGT GALES  |20-24/0003] 14.740 MIT. | 13266.00
04-Apr-23[M | INDUSTRIES [GST SALES |23-2470010| 15410 MT_ | 13869.00
Oa-Apr-23|M | INDUSTRIES ﬁ CALES |23-24/0011] 16710 MT. | 14484 00
04-Apr-23|M | INGUSTRIES GST SALES | 232470012 15550 MT | 13995.00
10-Ape-23 00 1 INDUSTRIES GET SALES  |22.24/0040] 16800 BT | 15120.00

mlmﬂﬁs GST SALES  |23.22/0047] 16380 MT | 14742.00
14-Apr23|M1 INDUSTRIES GST SALES  |23-24/0057| 16,080 M1, | 14454 00
14-Apr-23 (M1 INDUSTRIES |GST SALES  |23-24/059( 16ETOMT, | 15003.00
26-Apr-23 M1 INDUSTRIES |GST SaLES  [23-24m108| 15300 MT. | 13770.00
T6-Apr-2 1M1 INOUSTRIES G5T SALES  |2324/0108] 17290 MT, | 15561.00
25-Apr-23|M 1 INDUSTRIES GET BALES | 23-240124] 18140 MT_ | 16326 00
O5-May-23 M | MOUSTRIES GET GALES |2324/0147] 14000 MT | 12681.00
05-May-23|M | INDUSTRIES GST GALES | 23-24/D146] 165450 MT. | 14805.00 |
04-May-23[M | NDUSTRIES |GST GALES | 23-2a/0140] 15680 MT. | 14112.00
26-May-Z3[M | INDUSTRIES GST GALES | 23-04/0234| 12430 MT. | 11187.00
26-May-23|M | INDUSTRIES GST SALES  |23.24/0238 12870M1. | 11315.00
B5-Jun-23 1| INCUSTRIES G5T SALES  |23-24/0280] 15850 MT, | 14307.00
D5-Jun-23[ 0| INDUSTRIES GST SALES |Z23.24M253| 13290 MT. | 11881 00
05-Jun-23[M1 INDUSTRIES GST GALES  |23-24/0292] 14380 MT | 1294200
O7-Jun-2a|M.| INDUETRIES GST SALES |23-24/0204] 14.840 MT. | 1335600
08-Jun-23[M.] INDUSTRIES GST BALES  [23-24/0208| 13920 MT_ | 12528.00
TEdun 23 1 TNOUSTRIES |GET SALES™ [23°2400300] 14.430MT. | 12987.00
06-Jun-23|1M | INDUSTRIES GST SALES  |23-24/0305) 15,800 84T, | 1422000
Do-Jun-23|M | INDUSTRIES TSALES |22.24/0006| 15 330MT. | 12707.00
De-Jun-23[M.| INDUSTRIES GST SALES  |23-24/0307] 14 B00MT | 13220 OO |
14-Jun-23|M | INDUSTRIES GST SALES  [23-24/0333| 14.730 M1 | 13257.00
14-Jun-23 | 1 INDUSTRIES |G_El" SALES |23-24/0334| 14.620MT | 13338 00
14-Jun-Z3|M 1 INDUSTRIES |GSTSALES  |23-2400355| 135308 | 12537 00
Z4-Jun-23|t4 | INDUSTRIES |GET GALES [23-24/0378| 13,500 MT. | 12150.00
2a-Jurvz3| M | INDUSTRIES GGl SALES  |20-24/0379] 14 BA0 MT. | 1338200
Z5-Jun23|M | INDUSTRIES GSTSALES |23-2am0383| 13430 MT. | 11817.00
25 Jun-23[M | INDUSTRIES G5T SALES [23-24/0304] 15600 MT | 14040.00
T7-Jun-23 |1 INDUSTHRIES GST BALES  |23-24/0380] 13 280 MT, | 19052.00
Z7-Juny 23| INDUSTRIES G&T BALES 25-24/351] 12 660 WT_[ 1158400
02 Jol 23 M INOUSTRIES GST SALES | 23-2410406] 13 220 0T, | 11608.00
D2-Jul-23|M 1 TNOUSTRIES |GSTSALES  [23-2/0a07| 11780 M1 | 10817.00]
Oa-Jul-23|M 1 INDUSTRIES |GST SALES  |23-290408| 13 180 MT, | 11828 00
22-Sep-23|M1 INDUSTRIES G5T SALES  |22-240761| 15650 MT, | 1400400
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22-Bep-23|M.| INDUSTRIES GST GALES |23-24r0762| 15.870 MT, | 14373.00
23-3ep-23|M.| INGUSTRIES GST SALES  |23-24/0755| 12440 MT, [ 1113500
04-Oct-23[04. 1 INDLUSTRIES GST SALES |23-24/0811| 11.070MT, | 9963.00
04-0ct-23|M | INDUSTRIES GST GALES  |23-24/0812] 10.040 MT. | 14435.00
04-0ct-23|M | INDUSTRIES GST SALES [23-24/MB13| 6.000 MT. | 5400.00
07-0ct-23(M 1 INDUSTRIES GST SALES  |23-2a0831] 17.210MT. | 15483.00
07-0ct-23(M1 INDUSTRIES GST SALES | 23-24/0832| 16.890 MT. | 15201.00
08-0ct-23(M 1 INDUSTRIES GST SALES  [23-24m83%] 182020 MT. | 14418.00
10-0ct-23[M.1 INDUSTRIES GST SALES | 23-24/0843| 13580 MT. | 12222.00
12-Cet-23| M| INDUSTRIES GST SALES | 23-24M0850] 15370 MT. | 13833.00
12-0ct-23|M.1 INDUSTRIES GST SALES  |23-24/0851| 16.080 MT. | 14472.00
02-Nov-23|M.| INDUSTRIES GST SALES  |23-24/0940| 17260 MT. | 15534 00
02-Nov-23|M.1 INDUSTRIES GST SALES  |22-24/0041| 18.380 MT. | 16542.00
11-Nov-23|M | INDUSTRIES GST SALES |23-24/0986] 17.790 MT_ | 16011.00
11-Mow-23| M INDUSTRIES EST EALES 23-24/08ET] T6.R50MT. | 14895.00
[ 27-Nov-23| JAGDAMEA GHEMIGALS BST SALES [23-24/1048] 15,740 MT, | 12366.00
29-Nov-23(M.| INDUSTRIES GST SALES |23-2411063] 14 3850 T, | 12924.00
30-Nov-23|M. | INDUSTRIES GST SALES |23-24/1068] 16120 MT. | 1450800
30-Nov-23[M.| INDUSTRIES GSTSALES  |23-24M1089| 18220 MT, | 14535.00
10-Dec-23|VEDIKA INDUSTRIES GST SALES |23-24M1115 11.010 MT. | BB08.00
18-Dec-23|M.1 INDUSTRIES GS] SALES |23-24/1163| 15530 NIT, | 13977 .00
18-Dec-23|M.| INDUSTRIES GST SALES  |23-24/1154 14.400 MT. | 12080.00
29-Dec-23[M.| INDUSTRIES GST SALES  |23-24/1211| 14.790 MT. | 1231100
29-Dec-23 K| INDLUSTRIES GET E.ﬁI.ES 23-FAMZ21Z2) 16830 MT 151:1-?.{![]
04-Jan-2&| VEDIKA INDUSTRIES GST SALES  |23-24/1248| 0470MT. | 588200
18-Jan-24|M.1 INDUSTRIES IGEI SOLES 23-24M28T 16130 T 1451700
15-Jar-24|M.] INDUSTRIES |GST SALES  |23-24/1268| 15.360 MT. | 13624.00
19_Jan-24|M.| INDUSTRIES GST SALES  |23-24/1370| 16.430 MT. | 1278700
19-far-24 WML INDUSTRIES G3T SALES 2324311 15220 MT 14598.00
19-Jan-24| VEDIKA INDUSTRIES GST SALES  |23-24/1376| 10810 MT. | 24500
27-Jan-24| VEDIKA INDUSTRIES GST SALES  [22-24/1356| B.S20MT. | B112.00
02-Fab-24]M | INDUSTRIES GST SALES  |23-24/1300] 15040 MT_ | 1353500
12-Fab-24|M.1 INDUSTRIES GST SALES  |23-24/1440] 14 040 84T, | 13445 00
(7-Feb-24| VEDIKA INDUSTRIES GS5T SALES  |23-24/1485| B.O30MT. | GIEE 00 |
1053.750 MT.] 93350900
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HIMACHAL POLYOLEFINS LIMITED
Will Khar,Near Asgarpur Majra
Yarnuna Nagar Road, Kala Amb - 173030 (HP)
CIN LZ24T14HP1884PLCD 14T 26

SLACKED LIME
Siock Item Regster
1-Apr-22 to 31-Mar-23

Date

Particulars

Vch Type Veh No, QTy AMT
O5-Apr-22 | AMIT TRADING GO GET SALES | 22-2000022] 31.000 MT. 2780000
1?-Ap--22|r-.!.| INDUSTRIES GST SALES | ZZ23/0008| 16 8GO M. 15174.00
17-Apr22 |0 | INDUSTRIES GSTBALES | 22-2300057| 17200 MT. 1887000
21-Apr-22[AMIT TRADING CO GST SALES 22230086 2 70 MT UESS.00
Z3-Apr-22 [BMIT TRADING GO GST SALES | 22230092 ggao MT 3055 .00
(Z3-Apr-22|M 1 INDUSTRIES GET SALES | 22-750083| 15220 MT. | 14607.00
Z3-Apr-22 |M 1 INDUSTRIES GST BALES | 22-250054| 17340 MT. 15606.00
26-Apr-22 M| INDUSTRIES GST SALES | 22-230108] 12 780 MT. 1508400
26-Apr-22 |M.| INDUSTRIES GET BALES | 22-230110] 17.060 WM. 15154.00
14-May-22 |BMIT TRADING GO GST SALES | z2-230181] 2,240 MT, 7E40.00
18 May-22 [M.| INDUSTRIES GST SALES | 22-230200] 15730 MT. 14157.00
21-May-ZZ|M | INDUSTRIES GSTGALES | 22-23/20B| 18 770 MT 14193.00
21-May-22 IM.| INDUSTRIES |GST SALES 22-230207| 5810 04T 14229 00
21-May-22 [AMIT TRADING CO [G5T SALES 22.2300208| 2870 MT. 1004500
E-ru'l.a:.r-::-im.J INDUSTRIES |GE_T-5._|5.L'ES 35.230226] 1z £60 MT. 11592 00
2?-Mar22|ru'l.l IMDUSTRIES |G-3T Eﬁ.I._E_S FRIINIIT| 13800 MT 12240.00
03-Jur-Z2[M.1 INDUSTRIES |GSTSALES | Z2-230256] 13.430 M, 12087.00
03-Jun-22|M.1 INDUSTRIES |GST SALES | 22-2ames7| 13370 MT, 12033.00
10-Jun-22|W.| INDUSTRIES |GST SALES :zemal 13.860 MT. 12474.00
14-4un-22 M1 INDUSTRIES |GSTSALES | 33Z30300| (2030 MT, 1163700
15-Jun-22|M.I INDUSTRIES GSTSALES | 22-230377] 16.290 MT. 14651.00
15-Jun-22[JAGDAMEA CHEMICALS 55T SALES 22-23m334] 15,930 MT. 14337.00
20-Jun-z2|W | INDUSTRIES GET SALES | 22-230338[ 14 aa0 T 15147.00
20-Jun-z2|W.| INDUSTRIES GST SALES | 22-230%37] 14,830 M, 1334700
20-Jun-22|M 1 INDUSTRIES I|GETI'$P-LE_$ 22-2W0336] 15760 MT. 14184 00
m GST SALES | 22200843 12270 T 10r588.00
23-Jun-22| W] INDUSTRIES GET SALES | 22-230344] 14840 WMT 13356 00
Z2-Jun-22|1d | INDUSTRIES GST SALES | 222300345 15,750 MT. 1415700
33-Jur-22| JAGOAMBA CHEMICALS GETSALES | 22-2303%0] 14.380 M7, 1294200
01-M0-22| AMIT TRADING GO GSTSALES | 22-20/0345| gsa0 MT 33426.00
D5-Jud-22 M | NDUSTRIES GETSALES | 22230404 15130 mT 14517.00
501220 | INGUSTRIES BSTSALES | 22-23/0405) 15080 MT. | 1345100
D7-Jul-22| W1 INDUSTRIES GETSALES | Zz-230414 15 o0 mT. 13696.00
D7-Juk22| M1 INDUSTRIES GETBALES | 22-2300418] 15 180 mT 14562.00
07-Jul-22| M1 INDUSTRIES GSTSALES | 22-2390416] 1209000 | 11640.00
T D7-Jur2Z| T INOUSTRIES GSTSALES | T2-230417| 14040 T, | 13446.00
D7-Juk22| M) INDUSTRIES GST SALES | 22-2300418) 14 440 T 12965 00
D7-Jul22| M1 INDUSTRIES GSTSALES | 22-2300418| 13030 T 12537.00
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Oa-Jul-22 M VINDUSTRIES

GSTSALES | 22-2am420] 15700 MT. 14130.00
08-Ju-22 || INDUSTRIES GST SALES | 2223/0421] 13,500 MT. 12150.00
T;@EE]ﬁ [ INDUSTRIES GST SALES 22.23/0422] 15.350 MT. VEE1S O
oh-Jul-22 |M INDUSTRIES GST GALES | 22-23/0428] 14.270 MT, 12843.00
5. Jul-z2 |1 INDUSTRIES GST SALES | ZZ-Zz0d2T| 15704 MT. 14130 00
D8-Jur-22|M.| INDUSTRIES GST SALES 22-2W0428| 14.550 MT. 13085.00
79-Jul-22 |M.| INDUSTRIES GST SALES | 22-23D445| 13.760 MT. 12384 .00
Ti-Jul-22 M1 INDUSTRIES GST GALES | 22-2W0d45| 13.910 MT. 12615.00
T0-Jul-22(AMIT TRADING GO G5T GALES 22230635 14650 MT. 13455,00
16-Aug-22|M.| INDUSTRIES GGT GALES | 22230602 14.900 MT. 13311.00
16-AUQ-22|M.| INDUSTRIES GST SALES 22-23/0603] 15.430 MT. 14757.00
7G-Aug-22 |AMIT TRADING CO GST SALES | 22-23/0660( 11.400 BT, 10260.00
. [10-Sep-22|AMIT TRADING GO GST SALES | 222307100 as00 mT, 7T40.00
18-5ep-22|M.| INDUSTRIES GST SALES | z2-230743] 14330 MT. 1289700
03-Oct-22{M, I INCUSTRIES GST SALES | 22-230808| 13780 MT. 12384 00
13-0ch-22| AMIT TRADING GO GST SALES | 22-230855, 27.700 MT. 2493000
13-01-22|M. T INDUSTRIES GST GALES | 22-23/0858| 15160 MT. 1364400
[ 22-0c1-22[AMIT TRADING CO |CSTEALES | 2223/0882] 0,000 MT. 8100.00
O1-Now-22|M.| INDUSTRIES IGSI SALES | 2223/0508] 12.880 MT. 11592.00
D1-Now-22|M.1 INDUSTRIES [GST SALES 22230209 12 680 MT 11412.00
16-Nov-22[aMIT TREDING CC GST SALES | 22-23/0857] 5700 MT. 333000
26-Mov-22| AMIT TRADING GO |GST SALES | 22-231003] 17.350 MT. 15615.00
07-Dec-22[M.1 INDUSTRIES GST SALES | 22-23M0850 43 790 MT. 12411.00
26-Dec-22| Cash G&T GALES 22-23M1138] 700 MT. 7101.00
28-Dec-22[AMIT TRADING CD |GSTSALES | Z223A150] 17.560 M7, 1560400
(29-Dec-22|M.| INDUSTRIES [GSTSALES | 2223A7151| 13740 mMT 12366.00
D2-Jan-23| M. INDUSTRIES GST SALES | Z2-23/1168( 13 530 MT 12222.00
02-Jan-23[M.| INDUSTRIES GST SALES 22-2HT1E8| 15,630 MT. 14087.00
03-Jan 23| M| INDUSTRIES GST SALES | 22-231173| 14,630 MT, 13167.00
D4-Jan23|M I INDUSTRIES GST SALES | 22-2311177] 13.680 MT. 1231200
05-Jan-22|M | INDUSTRIES GST SALES 22-2301187| 14380 MT. 12524.00
T0-Jan-23| M | INDUSTRIES GST SALES | 22-23/1183] 15.740MT, 14166.00
10-Jan-23|M | INDUSTRIES GST SALES 22-2511194] 15.150 MT. 14535.00
22-Jan-23| JAGDAMBA CHEMICALS GST SALES | 22:231281] 14.500 MT 13050.00
22-Jan-23 M. INDLISTRIES GST SALES | 22-23A24Z[ 14470 MT 13023.00
11-Fab-23| JAGDAMEA CHEMICALS GST SALES | 22-23/1328| 12.200 MT. 10980.00
06-Mar-23 M1 INDUSTRIES GST SALES Z2-23M406| 18,380 1T, 16542.00
DE-Mar-23[M.I INDUSTRIES G5T SALES 22-231407| 14000 MT. 1345100
30-Mar-23[JAGDAMBA CHEMICALS |Gﬁ SALES 22-231512| 14820 MT. 13338.00
1089.94 1028556
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HIMACHAL POLYOLEFINS LIMITED,
Kala Amb, HP.

DISPOSAL AND REPROCESSING OF WATER POLICY

Himachal Polyelelins Limited, Kala Amb (HPY} s manufaeuring PCC by using fime stone a5 Fw
material, During manu faguring alf POC, we have sieving process and approximelty |10 3 percent

material is retained on sieve and asgain which s law walue product for anima! feed and other
industruies. Further, we declare thal no chemical hazead is produced during manufzeuring of
caleium carbonate, Frocess waler used in ‘the cleaning of tanks also reprocessed o the
manufacuring. Henoe no walss material and hazzard is genrated in w hole manuafcuring of calcium
carbonate:; Also company will compaly all norms of 150 14001 us well a3 1§50 45001 and follow

all rules and regulations of HP State Pollution Contrel Board during running plant.

Date of Preparation: | 01.09.2023 = S
Next due date of Revision: 010820258 B ) hl ||/
ﬁ -
Prepared H:.':% Reviewed Byﬂ/j‘%w !I Approved “}'1{

Name: TAMANH Name: PARAMIEET \ Name: DR YIREND
'I.'.ll:.:aiglmti_{;m Ay =5

Designation: Designation:
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HIMACHAL POLYOLEFINS LIMITED

Vill. Khairi, Near Asgarpur Majra, Yamuna Nagnr Rood, Knla Amb, Dist. Sirmour, ILE.

India = 173030, (An IS0 906171 4081/4500 1 & FS5C 22000 Certified Company).
Maobite Number: TO27862701 and Email 1D: - E-mail: gmp@Ehimpal.com.

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During

Manufacturing of PCC
Date Crunntity Dbserved Dy Remarks
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HIMACHAL POLYOLEFINS LIMITED

Vill. Khairi, Menr Asgarpur Ma|ra, Yamuns Nagar Hoad, Kala Amb, Listt, Sirmaur, 1L.P.
India = 173030, {An 150 9001/14000/4500 1 & FS5C 22000 Certificd Campany).

Alabile Namber: 7027862701 and Email 1D: « E-maik: gmp@himpol.oom.

Total Waste (Grit) Recovered in 1 Maonth (at Seive Shaker) During

Manufacturing of PCC
Date Cruaniily . Observed Dy [Reemarks
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HIMACHAL POLYOLEFINS LI

Vill. Khairl, Nenr Asgarper Majra, Yamuna Nagar Road, Kala Amb, Distt,

EDH'{(%/

ROLLED copy

MITED

Tadia — 173030, (An ISO 9001/14001/4500 1 &FSSC 22000 Certified Conm pamy).
- Mabile Number: T027862781 and Emall 10 = E-moall: gmpi@h ioapal.com.

Total Waste (Gril) Recovered in 1 Month (at Seive Shaker) During

Sirmour, ILP,

Manufacturing of PCC
Dare Quaniity Observed By lemarks
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Format Mo.-HPLAT RAOI9-05
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CONTROLLED L‘CIPFT :

HIMACHAL POLYOLEFINS LIMITED

Vill. Khniri, Mear Asgarpur Majen, Yamuna Nagar Rosd, Kals A.mt_r, Disit. Sirmour, H.F.
Indis — 173030, (An 150 9001/1 4001745001 & FSSC 22000 Certilied Company).
Mobile Number: T027862701 and Emgil 1D: - E=mail: gmp@himpol. com.

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During

¢ Manufacturing of PCC
Daie Quanthy . Observed By Remarks
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HIMACHAL POLYOLEFINS LIMITED

Vill. Bhinirl, Menr Asgarpur Majrs, Yamuna Magar Road, Kala Amb, Distt. Sirmoor, H,P,
D — 173030, (An IS0 900171 408 1/45001 & FSSC 22000 Certifled Campany).
Maliile Number: 7027852701 and Email 18 - E-mail: gavpi@hinpolcom,

Total Waste (Grit) Recovered in 1 Monil {nt Seive Shaker) During

Manufacturing of PCC
Date Qruarntity Observed Oy Hemarks
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HIMACHAL POLYOLEFINS LIMITED

Will. Khaird, Mear Asgarpur Majra, Yamona Magar Road, Kaia Amb, Disit Siomour, JILF,
Incliz = 173030, {An 150 000/14001/45001 &F55C 22000 Certified Company).
Mobile Mamber: TOETEE2TH and Emall 10: - E-mail: gmp@Ehimpol.com.

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During

Manufacturing of PCC
Date Quantity Observed By Remarks
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HIMACHAL POLYOLEFINS LIMITED

Vill. Klairi, Near Asgarpur Majra, Yamuna Nagar
India - 173030, (An ISO SO0 14000 ME00 & F
Moldite Number: 7027883701

cmﬁnﬁ SOPY

Road, Kala Aml, Distr. Siemour, [LP,
S5C 22000 Certified Company),
nod Emall 1D: - Emnll: EmpiEhimpoel.com,

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During

Manufacturing of PCC
Lhte Quantity Obscrved Dy Tema rks
I8le3 202y
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Aaximon Deviation= 1-3% of final output
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Annexure-HP5
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Annexure-HR3

267

HARYANA STATE POLLUTION CONTROL BOARD
C-11, SECTOR-8, PANCHKULA

e Wb b = Wy hEEEb org.in E-Mail: hspchwatercell@gmail.com
- Ph: 172-257TT8T0-87 3

HSPCEI wcf g2~ 974 Dated: 13.02.2024
1. Director, Industries & Commerce Department, Chandigarh,
2. Director, Development and Fanchayat Depariment, Panchkula, Haryana
3, Managing Director, HSNIDC, Panchkula, Haryana
4, Director, Urban Local Bodies Department, Panchkula, Haryana
&. EIC, Public Health Engineer Department, Panchkula, Haryana
8. Chiaf Administrator, HSVP, Panchkula, Haryana
7. EIC, Irrigation Deparimeni, Haryana, Panchkula
8. Mining Officer, Ambaila
5. Regional Officers, Panchikula, Ambala, Kuruksheira and Kaithal,

10, Regional Officer, PPCB, Mohali, Punjab
11. Regional Officer, HPPCB, Solan, Himachal Pradesh
12. Regional Officer, HPPCE Sirmaur, Himachal Pradesh

Sub: Proceedings of the meeting held on 08.02.2024 at 11:00 AM under the
Chairmanship of Sh. P. Raghavendra Rao, Chairman, Haryana State
Pollution Control Board at HEPCB, Panchkula regarding in the matter of
2.A No. 5152022 tfitled as Dharamvir Vis State of Haryana & Anr and the
interventions required at Head Office Level.

Kindly refer to the subject noled above.

In this connection, | have been directed to enclose herewith the copy of
proceedings of the meeting held on 09.02.2024 at 11:00 AM under the Chairmanship
of Sh, P. Raghavendra Rao, Chairman, Haryana State Pollution Control Board at
HEPCE, Panchkiuda regarding in the matter of O.A No. 5152022 titled as Dharamvir
VWis Stale of Harvana & Anr and the interventions requirad at Head Office Level for
information and necessary action please.

DA/As above

L]

Sr. EW; (HQ)
For Chairman
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Proceedings of the meeting held under the Chairmanship of Sh. P.
Raghavendra Rao, Chalrman, HSPCB on 09.01.2024 in the matter of O.A No.
515/2022 titled as Dharamvir Vis State of Haryana & Anr and the interventions
required at Head Office Level.

1.0 Background

A complaint dated 23.04.2022 about poliution in the Holy River Markanda at
Naraingarh, Ambala was lodged with the Hon'ble NGT by Sh. Dharamwr Resident
of Naraingarh, Disti.- Ambala. The applicant raised the issue that poliuted industrial
waste waler coming from factories located at Kala Amb, Himachal Pradesh Is being
discharged inta River Markanda via. Jattanwala Nallah and poliuting further the
River Markanda, Hence same is an Interstate Matter. Hon'ble NGT took
cognizance of the matter vide 0.4 No, 5152022,

A, Hon'ble NGT Order dated 14.03.2023:-

During next the hearing conducted cn dated 14.03.2023, while considering the
reply| response of the respondents submitted on various dates, the Hon'ble NGT
found its appropriate to constitute another Joint Committee vide its order dated
14.03.2023 compnsing of the representatives of the following central agencies
including various depariments from both the States as under:-

1. Tha Ministry of Enviranment, Forest and Chmate Changs. New Deif.

2. Tha Cantral Pollution Conlrol Board, New Delhi.

3. Additional Chief SecretaryPrincipal Secratary, Departmeant of Jal Shaki

4 Additional Chief Secretary/Principal Secretary, Department of Environment

5. Additional Chief Secretary/Principal Secretary, Department of Industry

6. State Pollution Control Board

7. Deputy Commissionear, Nahan (Himachal Pradesh) and Ambala &Kurukshatra
< The folowing issues were directed to be redressed by the Joint Committee and

to submit its report within 03 months:-

a. Regarding notification of the Flood Plain Zona (FPZ) of River Markanda
avallable if any.

b. Encroachments made if any and action taken for removal thereof.
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¢. Discharge of untreated domestic sewage or industrial effluent in to
River Markanda or its Tributaries.

d. Operational efficacy of STPs/ETPs/CETPs already satup.
e. Proposals for setting up of new STPs/ETPs/CETPs if any.
f. Dredging of the River/Drain required if any.

g. Rejuvenation/remedial measures required if any.

h. The Joint Committee shall also arrange collection of samples of water
from different strategic locations (outfall of STPs/ETPs/CETPs) and at
the interval of 1 KM of drain/River and analysis of the same with
respect to all relevant parameters including presence of heavy metals.

B. Hon'ble NGT Order dated 18.07.2023:-

While considering the report during hearing conducted on 18.07.2023, the Hon'ble
NGT directed the state PCBs of HP & Haryana vide it= order dated 18.07.2023
{copy enclosed) as under:-

“To ciearly indicate quantily of sewage and ndusirial efMuenis being
discharged o mver Markanda directly or indirectiy through drains and take
necessany steps and fo ensure that there shall not be untreated discharge of
waste wealer (sewage and industnal) info the water body or niver and covenng
earfier observations on flood plain zone and encroachments and submit a
raport within 03 months.”

The case was further adjourned to 18.10.2023.

In the present Interstate Matter the Hon'ble NGT has asked to submit a vast and
comprehensive status of the River Markanda and its other tributaries for which the
co-ordination of other stakeholder departments is required covering 04 No, of
districts i.e. Panchkula, Ambala, Kurukshetra & Kaithal of the State of Haryana, as
per the topography of the River Markanda and Its other tributaries.

2.0 Discussion in the meeting

At the outset, the Chairman, HSPCBE wekomed all the officers of the various
stakeholder departments. He stated that the Hon'ble NGT has desired a vast and
comprahansive stafus of the River Markanda and its other tnbutarnes be submitted
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to the Hon'ble Tribunal, for which co-ordination of other stakeholder departments is
reguired. He requested RO, HSPCB, Ambala to start to briaf the issues and action
taken so far on the relevant points.

Thereafter, Sh. Ajay Singh, RO, HSPCB, Ambala (Ncdal officer appointed on behalf
of the HSPCB) apprised that an interim progress report has been filed by the Joint
Committee on dated 17.10.2023 and the final report is to be submitted before the
Hon'ble Trbunal before next date of hearing fixed for 05.03.2024 and, therefore,
fime bound action plan and other related information are required from the
stakeholder departments.

The RO, HSPCB, Ambala made a detailed presentation on various agenda peints for
which intervention is reguired from various stakeholder departments and apprised
that previously also a meeting was conducted under the Chalrmanship of Chairman,
HSPCB on dated 4.10.2023 and the following decisions were taken against which
compliance report is pending to be received from the concerned departments,
Point-wise discussions were held in the meeting and directions given were as
under;

1. Regional Officer, Ambala and Officers of Irrigation Department, Ambala
were directed to jointly monitor the flow and quality of effluent coming
from Jattan Walla Nallah daily for the next 10 days.

Status:-RO, HSPCE, Ambala apprised that the required exercise was already done
jointly by the officers of HSPCB & Imigation Department, Ambala by collecting
continuous daily sampbes for 10 days of the effluent coming from Jattan Walla
Mallah and upstream and downstream of River Markanda. The results were
discussed in the meeting. The results in tabulated form have been supplied
ceparataly to the Water Call, Head office, Panchkula and the average results of D4
parametbers are given as below:-

Parameter | Average Value in| Average Value in Average Value in
Upstream of | JattonWala coming Downstream of
| Markanda River | from Himachal | Markanda River
 before  merging of | Pradesh at Kala Amb  after Merging of
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Jattonwalanallah  at | (mg/l) Jattonwalanallah
Kala Amb{mg/1) at Kala
. Amb(mg/l)
 BOD 5.5 | 116.27 B.56 |
CoD 25.82 40582 000 =164 _
DO ] BOL (DL=01) 6.08
Feacal B45.45 4281.82 1700
coliform
(MPN per 100
mi )

From the above, it 5 established that the water quality of rver Markanda is
further deteriorating after mixing/merging of Jatton Wala nallah which Is
originating from Kala Amb area of Himachal Pradesh and carrying domestic and
industrial effluent from Himachal Pradesh and domsestic effluent from Harvana
from unauthorized habitation/residentia colonies,

2. Development and Panchayats Department will check the domestic
discharge of Kala Amb area falling in Harvana and nearby villages
of Haryana and check the feasibility of providing 3/5 pond system
in the area and to submit detailed action plan and timelines in this
regard.

There are total 5 no. of domestic effluent discharge paints generating from the Kala

Amb arca of Haryana and further merging into fver Markanda directly or indirecthy

i.e Shiv Colony, Durga Colony, Officer colony, Shivalik colony and Mavjot Colony and

the same were reporied by the Joint Committee, before the Hon'ble Mational Green

Tribunat in its report dated 17.10,2023.

After detailed disoussion with the officers of various departments and based upon
the decision taken by the Hon'ble Chief Minister in the present matter, a committee
of the following officers was constituted under the chairmanship of S.E., Rural
Development B Panchayats Department, Ambala with the direction to jointly visit
the site of Kala Amb area, Ambala and village Jhansa of District Kurukshetraon
dated 13.2.2024 to identify the appropriate size of land and study the feasibility to
establish a Sewage Treatment Plant (STP) of adeguste/ sufficient capacity to
cater to the needs of treating the effiuent being discharged from said areas inio
river Markanda and submit a time bound action plan, along with the feasibility
repart, with detailed recommendations to Chairman, HSPCE through the Deputy
Commissioner, concarmed labest by 20,02, 2024,
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a. For Kala Amb, District Ambala

1. 5.E., Rural Development &Panchayat Department, Ambala

2. DDPO, Ambala

3. Xen, PHED, Ambala

4, Zen, Irrigation, Ambala

5. Regional officer, HSPCB, Ambala

b. For village Jhansa, District Kurukshetra

1. SE, Rural Development &Fanchayat Depariment, Kurukshetra

2. DBPO, Kurukshetra

3, ¥ern, PHED

4, Xen, Irrigation

5. Regional officer, HSPCE, Kurukshetra

Onca the land has been dentified, the PHED depariment will take all necessary
steps to construct a Sewage Treatment Plant (STP) of adequate capacdity to treat
the effluents coming from Kala Amb at MNaraingarh and village Jhansa at District
Kurukshetra, accordingly.

3.PHED, HSVP and ULBD will check monthly growth in number of
sewer connections provided to households in the whole State and report
the same in MPR of Rivers Action Plan to the HSPCB regularly.

Thé EIC, PHED apprised that they have have released 5.5 lacs no. of household
sewerage connections throughout the State against available houssholds of 9 Lacs.
The concerned departments i.e PHED, HSVF and ULBDs were reguested to submit
information regarding the number of sewer connections provided to households in
the whole State and report the same in MPR of Rivers Action Plan latest by
12.2.2024 positively to the SEE, Water cell, HSPCE, Panchikula.

4, PHED, HSVP and ULBD to provide the |atest data as per present
population regarding guantity of sewage generation in towns,
treatment capacity that exists, actual discharge reaching STPs and
the Gap in treatment capacity of sewage for the whole State of
Haryana.

The concerned depantments .8 PHED, HEVP and ULBDs were requested to submit

the latest data as per present population regarding the guantity of sewage

5
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generation I different towns, treatment capacity that already exists, actual
discharge reaching the 5TPs and the gap In treatment capacity of sewage for the
whole State of Haryana latest by 12.2.2024 pasitively to the SEE, Water cell,
HSPCE, Panchkula.

5. Irrigation Management Plan (IMP) of the Industries discharging treated
effluent on to land for irrigation/plantations, so as to verify is the effluent
is being discharges as per Guidelines prepared by the CPCB in 2019 under
the diractions of Hon'ble NGT.

It was apprised that total 70 no. of Industries are falling In the catchment ares of
River Markanda or its tributaries, in all the 03 districts i.e. Panchkula (28), Ambala
(34) and Rurukshetra (12) of Haryana. Only partial information regarding Irrigation
Management Plan (IMP) was received and the Chairperson directed the concerned
Regional Officers to submit the said complete information with individual IMP plan
latest by 16.2.2024 so that the said plans can be placed before the Joint Commitbea
constituted to apprise further the Hon'ble Mational Green Tribunal in the present
ratter.

3.0 Actionable Points w.r.t. the Progress report submitted by the Joint
Committes before Hon'ble NGT on dated 17.10.2023:-

1. To submit date bound action plan of tapping/diversion of the discharge
of untreated domestic sewage in to River Markanda or its tributaries in
Districts Panchkula, Ambala and Kurukshetra:

It was apprised that there are total 38 discharge points (copy enclosed as

Annexure-1) carrying untreated domectic effluent gonerated from  habitations

existing in cosed vicinity of River Markanda and Its tributaries in the districts of

Panchkula, Ambala and Kurukshetra as submitted by the officers of the Irrigation &

Water Resources Department, Haryana Further, quantification and time bound

action plan for diversion, tapping and treatment of these dischange points are

reguired to be submitted by the joint committee befora the Hon'ble Mational Green

Tribunal well before the next date fixed for 05.03.2024

After detailed discussion, it was noted that Point no. 1 to 5, 7 to 14, 19to 30, 32 to
34, 36 and 38 of the Annexure-1 refates to the Rural Development Department,
Haryana and point no. 15 to 18, 35 relate to the ULBD and point no. 31 and 37
relats o the PHED.

125

178



14

The chairpersen directed all of the 03 departments that is, Rural Development
Department, PHED and LILBD, to submit their detailed time bound action plans for
diversion, tapping and proposal for treatment with viable technology of these
discharge paints within 10 days but not later than 20.2.2024, in order o check
their disposal into river Markanda or its tributaries, to the RD, HSPCB, Ambala. The
proposals shall include quantification of discharge points after proper verification on
the site with time bound action plan for diversion, tapping and feasible proposal for
treatment.

2. Operational efficacy of STPs/ETPs/CETPs already setup:
Status of STPs:-

It wa apprised that there are total 40 no. of 5TPs are installed in 04 of districts of
Haryana i.e. Panchkula, Ambala, Kurukshetra and Kaithal, with total 264 MLD of
instalied capacity. Out of these, 27 STPs have been reported to be complying and
the balance 13 5TPs are reported to be non-complying as per latest manitoring
reports with reference to stringent discharge standards fixed by the HSPCE, vide
order dated 02.07.2020. The Chief Engineer, PHED apprised that the work of
upgradation to meet the latest stringent standards imposed by the Board vide policy
orger dated 02.07.2020 Is under way In all of the 13 STPs, which are reported to be
non-complying.

Afver discussion, it was decided that all the concerned departments i.e PHED, ULED
and HSVP will submit time bound action plans along with likely date of completion of
work of upgradation, for all the non-complying STPs falling in their jurisdiction latest
by 16,2.2024, to the RO, HSPCE, Ambala.

ii) Status of CETPs:-

[t was also apprised that there are total 3 CETPs of 6 MLD capacity operational in the
aforesaid 4 districts of Haryana, The Jaint committes visited all these 3 no. of CETPs
and collected effluent samples from their inlet and outiet. Further, based upon the
latest analysls reports refeased by the OPCB Laboratory, New Defhi, all the 03 CETPs
have been reported to be non-complying with status given as below:-

Sr. Nameof | Capacity Deptt. | Date of Sampling | Sample | Compliance
Ma. CETP in MLD conducted by results status

Joint Committes
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1 | IE Barwata, 0.5 HSIIDC | 26092023 BOD: 75 Man-
Panchikida Flucride: 3.2 | Comphyng
fffff w Sulphhde: &
2 | Arvbala Cantt, 0.5 HSIDC SEM08 2023 BOD: o4 Man-
Flupride: 3.1 | Complying
Sulphade: 4
3 | Saha, Ambala 5 HSIIDC 26/09/2023 800: 63 MNon-
Floride: 14 Complying
Sulphide: 4

HEIIDC Officars were directed to submit the corrective action being taken for these
non-complying CETPs to achieve the effluent discharge standards fixed by the MoEF
& CC vide natification dated 01.01.2016. Further, the Fegional Officer, Ambala and
Panchkula informed that the cases for levying of environment compensations has
also been recommended to the Head Office, HSPCE, which nesds to be expedited.

3. Proposals for setting up of new STPs, if any:

XEN, ULBD, Panchkula, was directed o submit the current status with timelines for
completion of the following STPs, which are under conskruction by 16.2.2024, The
present status of the STPs, as per the information with the HSPCE, is given below:-

5r, | Name & Estimated | Capacity A, | Source of effluent Treatment
Mo,  address of date of (in MLD) Quantumof will be received/ | technology
sTP commission | discharge = area/ drain of (MEBR/
proposed ing to be Tapping SBR/UASB/
received at others)
inlet
{in MLD)
1 12 Cross mad 31122024 12 9.7 Dormestic efffuent SER
from nesidential
| codonles which s
presenthy being
discharged into River
Tangrl wia Mahesh
. _Magar Drain
2 | Khoedakhurd | 31.12.2024 12 7.29 — =a SER
3 | Machonda 31122024 | 1D 49 | dor---- SBR
4 Babyal 3112423 10 5598 =i SBR
Total 44 MLD

4, Dredging of the River/Drain reguired if any.

The SE, Irrigation, Ambala apprised that the proposal for dredging [desilting of River
Markanda and Tangri is currently pending for administrative approval. After discussion, it
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was directed that the Irrigation department will submit the plan for dredging/desiiting of
the River Markanda and its tributaries latest by 16.2.2024, to the RO, HSPCB, Ambala.

5. Rejuvenation/ remedial measures required if any.

It was apprised that presently no rejuvenation/ remedial measures plan has been
claimed/suggested in the Revenue Estate of Haryana by the Irrigation & Water Resources
Department (Jal Shakti), Haryana vide ity letter dated 11.10.2023. Based upon the
observations outlined above, the Joint Committee has not supported the perspectives given
by the State in its report, wherein It was suggested that there is no need for the
rejuvenation of the Markanda River in the Haryana region.

The Chairman, HSPCB directed the SE, Irrigation, Ambala to review the status submitted by
them regarding rejuvenation/ remedial measures plan and to submit the revised plan latest
by 16.2.2024 for the river Markanda, to the RO, HSPCE, Ambala,

6. Progress Report of the Work assigned to the Joint Committee:

The RO, HSPCHE, Ambala informed that the joint committee has completed the work with
reference 1o inspection & sampling of river Markanda and rivulets/ drains merging into river
and STPs/ CETPs located in catchment area of river markanda and its tributares, is covering
District Sirmaur in Himachal Pradesh and District of Panchkula, Ambala, Kurukshetra &
Kaithal in Haryana, in three phases i.e. from 25th to 27th September, 2023, from Bth to
12th October, 2023 and 26th to 28th December, 2023. Further, the interim progress report
has been filed by the Joink Committee before the Hon'ble National Green Tribunal on dated
17.10.2023 and final report will be submitted before the Hon'ble Tribunal wel before the
next date fived Le. 05.03.2024 and hence time bound action plan and other related
Information are reguired from the stakeholder departments as discussed above to
incorporate the same and to submit the final report.

Further, it was apprised that the total length of river Markanda from arigin point in Himachal
Pradesh to exit peint at Kala Amb in Himachal Pradesh, is approximately 24.00 km River
Markanda enters the Kala Amb area at Bikrambagh and leaves Himachal Pradesh at
Sadhaura Bridge in Kala Amb. It covers a distance of approx. 6 kms in Kala Ambk, thersafter,
the River covers a distance of approx. 125 kms in Haryana before merging in to River
Ghagaar at District Kalthal.

During enguiry of the topography of River Markanda and its other tributaries in the present
interstate matter, it was acknowledged that River Markanda and its other tributaries flowing

g
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through 01 No. of District of State of Himachal Pradesh Le. Sirmaur, 02 Mo. of Districts of
State of Punjab l.e. Mohali B Patisla and 04 Mo. of Districts of State of Haryana e
Panchkula, Ambala, Kurukshetra & Kaithal. The State-wice detzils of River Markanda and its
other tributaries are given below in the table; -

| Sr, | Name of | Origin Point Merging inte River at | Length of | States in
Mo,  River Paint flowr (KM Catchmient
P £ Area
1 Markanda Shivalik In to River Ghaggar at |24 KM  in | Himachal
Foothills of Kala | Village Dhandots, District | HP+125 KM in | Pradesh &
Amb, HP Kaithal, Haryana | Hanyana Haryana
2 | Tangri Shivalik In bo River Markanda at | 7B.50 KM in | Haryapa &
Foothills of | Vilage  MemadpurRurk, = Haryana Purjab
Haryara Patala, Punjab |
|3 | Begna Shivalik In to River Markandz at | 4948 KM in | Haryana
Fooathills of | Village Paplothakhears, | Harynna
Haryana Mutana, Haryana {
4 Foon Shivalik I to River Markanda at 06 KM in HP+ | Himachal
Foothills at Kala | Rasour, Narmsingarh, 1058 KM In | Pradesh &
== Sy, H) Horyona | Haryana Haryans
5 Sukroan Shivalik In to River Roar al Ssmall part  n | Himachal
Foothills at Kala | Shahpur, Marangarh, HPF+ 6.64 KM in | Pradesh &
AmE, HP | Haryana |Haryane | Herpana
& Laha Shivalik | Irs to River Begna at Small part im | Himachal
Foathills at | Village Bataurs, HP+ &.54 KM in | Pradesh Ba
Village<Churan, | Narmaingarh, Haryarna Haryana Haryana
He

7. Other key observations, conclusions and recommendations of the Joint
Committee:

1. The Regional officer, Ambala apprised that Joint Committee observed that the River
Tangri is & significant tributary of River Markanda, with its origin in the Shivalik
Foothifls of Haryana, It eventually joins River Markanda at Village Memadpur Rurkd in
Punjab, flowing through Patiala District in the State of Punjab and Paschkula &
Ambalz Districts in the State of Harvana. A5 3 result, it is recommended to
Imvestigate the specific sources responsible for the direct or indirect discharge of
untreated domestic sewage or Industrial effluents into both River Markanda and
River Tangri, within the revenue estate of the State of Punjab.

The Chairperson suggested the Joint Committes may furnish the said information
before the Hon'ble National Green Tribunal fior taking the cognizance of the said part
of river Tangri Alowing in Revenue Estate of Punjab.

I. It was apprised that during inspection of STPs and (CETPs conductad by the Joint
Committes, it was obsarved that OCEMS were manipulated in many cases, in ander
to refiect the parameters reading/values within prescribed limits.

10
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The Chalrperson took a seripus view of the matter and directed concemed
departments i.e PHED, ULBD, HSVP and HSIIDC to conduct surprise field visits by
senior officers, to check these devices in order to achieve the desired purpose of
installation of OMDs and to initiate necessary action against the contractor and field
leve! officers if found indulging in arny malpractices intentionally.

The Joint Committee has noted that a substantial volume of lime sludge/waste is
being dumped in the Kala Amb area of Haryana, spanning few kilometers in the land
of Haryana. This waste finds its way into the river, particularty during rainy periods.
The industries responsible for generating lime waste or sludge are located in Kala
Amb, Himachal Pradesh, making it the responsibility of HPPCB. However, as per the
racords shared with the Joint Committes, only three industries in Kala amb genarate
lime studge or waste, and none of thase industries wera authorized o dispose of this
waste like this, as it violates the conditions of the Consent to Operate (CT0) granted
by the Himachal Pradesh PCB. Nore of such ndustries are existing in Haryana part of
DistrictAmbala.

The Chairperson directed RO, HSP(B, Ambala to provide the ownership details of
such land wherein such disposal are being made in routine to the Joint Committes,
a5 desired.

The Joint Committee has also witnessed unauthorized river bed mining activithes
along and inside the Markanda River in the Kals Amb oarea of Haryana in Vikage
Dera, as shown in photographs during the meeting. These activites were not
permitted and also causing the formation of significant ditches in the riverbed,
resulting in the pooling of wastewater, It was strongly recormmended by the Joint
Committee to the State Pollution Contred Board (SPCE) to address this Bsue with the
Mining Department and initiate the necessary legal actions against those responsible
for these activities,

The Mining Officer, Ambala apprised that they are continuously) regularly conducting
site visits along with District level Task Force (DLTF Mining) acting under the
Chairmanship of DC Ambala and taking necessary action for imposibon of
Environmental Compensation, in compliance of Hon'ble NGT order dated 23.04.2019
& 19.02.2020 passad in MA no. 16 of 2020 and OA no. 44 of 2016 alongwith seizure
of vehicles under the provisions of the State Mining Rules, 2012, in the following
frarner:
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Sr. | Category of Vehicles ' Penalty
No. - Amount
1 Vehicle/ Equipment | Excavators with showroom value more | Bs. 4 Lacs

than Rs.25 Lacs and less than 5 years old.

2 | Vehicle/ Equipment / Excavators with showroom value more | Rs. 3 Lacs

than Bs, 25 Lacs and more than 5 years but less than 10

years gid,

3 For the remaining vehcles older than 10 years Vehicle/ Rs 2 Lacs
Equipmenrt ' Excavators which are otherwise legally
|pE|1nissiI-iem be operated and not <cvered by S5r, No. 1 & 2.

k- - -

Tl & Chaisperson directed to MO, Mining, & ybala to provide the action Seken report
on this issue to He RO, HSPCB, Ambala witon 03 daye for onward transmission to
the Joint Commitee as desired,
< Concluding twe meeting, the Chairpan, HSPCB directed all the cincerned
departments and officers to provide the reguired information and time bound
action plan as decided and discussed during the mesting, to the RO, HSPCE,
Ambaia (9812839688) through his Email Id:hspchroambi@gmail.com as soon as
possible,
@ The Chairpersan directed the RO, HSPCB, Ambala to compile the complete
" information and plans so received ard gend it to the SEE, Water Call, Panchkula
by 25.2.2024 ard convene a mesting on dated 26.2.2024, in casa It is fek
required.

[ "

» List of the participants is enclosed herswith.
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List of participants of meeting held under the Chairmanship of Sh. P,
Raghavendra Rao, Chairman, HSPCE on 09.02.2024 in the matter of O.A No.
515/2022 titled as Dharamvir Vis State of Haryana &Anr and the interventions

228

required at Head Office Level.

Sr. No,

Mame and umgnatim

1. Sh. Reghavendra Rao, Chawrman, HSPCB... ...in the Chair |
2. | Sh Asheem Knhanna, EIC, PHED, F'anr:fhhula
3. Sh. Rakesh Kumar, CE, PHED, F'ann::hhﬁ.lla
4. Sh. Mukesh Gupta, HOD, Engg.
5 5hJP Erngh SEE, HSPCE, Panchkula
B.  Sh. Ashok Kumar, SE (PR), Ambala =
7. Sh. AK Raghuvanshi, SE, |8WRL, Panchkula
B.  Sh. Mavdeep Anand, SE, PR
B. | Sh. Ramandeep. Daputy Director, industries (MSME]
10. -Sh. Zile Singh, XEN, (PR}
11 Sh. Aman Kumar, XEN, KKR
12. | 5h, Krishan Kumar, XEN, lrrigation Department. Panchkula
13| Or. Rajesh Kumar, MO. Ambala
14. | Sh. Nitin Mehta, RO, KKR, HSPCE
15. | Sh. Sudhir Mohan, RO, Panchkula =
16. | Sh. Ranbir Singh XEN, ULBD, Panchkula
17. | Sh. Mipun Gupta, RD, Kaithal
18. | Sh. Nilish Chandai, SDID Irrigation Department
19. | Sh. KK Bathla, XEN, FR
20 | Bh. Amit Rathee, EE{M]I Dva CE-I, HSVP, Panchkula
| 21, | Sh. Ajay Singh, RO, HSPCE, Ambala
22, | Bh. Bukh Ram, Scientist-B, HSPCE, Ambala
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Annexure-HR4

¢ Action plan for Haryana for tapping/diversion/treatment and Status of 38 No. oidlscharge of untreated domestic sewage or industrial effluent in to River Markanda

or its tributaries in Districts Panchkula, Ambala, Kurukshetra and Kaithal.

Sr. Name of drain/ Location of drain/ Nallah | Starting point of Final merging into Approx. Source of generation of | Action plan for tapping/diversion/treatment proposed by
no. Nallah carrying With GPS coordinates drain/Nallah / River/Drain Quantum | untreated effluent the Department concerned
untreated Rivulets of
effluent Discharge
(in MLD)
Latitude | Longitude
A. State of Haryana ( Total 38 Nos of discharge points )
a District Ambala ( Total 23 Nos of discharge points )
1 Jattan Wala Nallah 0.115 Domestic effluent The detailed survey to search out the feasibility for
Shiv Colony 30.5027 | 77.2059 Kala Amb whlch is .flnally. 1nstallat.10n of STP in orfler to dlve.rt/ treat the effluent
merging into River generation from these 5 discharge points was conducted on
Markanda dated 19.02.2024 at Kala Amb area of Haryana by the sub-
2 Jattan Wala Nallah 0.20 Domestic effluent committee constituted by Chairman, HSPCB in a meeting
which is finally held on dated 09.02.2024 under the Chairmanship of
Durga Colony 30.5002 | 77.2036 Dera merging into River Superintending Engineer, Panchayti Raj, Ambala alongwith
Markanda Sarpanches of nearby villages. Further, the XEN, Panchayti
3 Officer Colony 30.4966 | 77.2073 Kala Amb Markanda River 0.60 Domestic effluent Raj Ambala has submitted vide his letter
4 Shivalik Colony | 30.4938 | 77.2048 Kala Amb Markanda River 0.20 Domestic effluent no.PRDA/2024/1310 dated 26.02.2024 through DC office,
5 Markanda River 0.54 Domestic effluent Ambala (copy enclosed as Annexure-HR5) that there is no
such pond available to install 3-5 pond grey water
management system in the said locality and untreated
domestic effluent generating from the said residential
colonies can only be handled by installation of sewage
treatment plant of adequate capacity. Further, the adjoining
Navjot Colony 30.4958 | 77.2028 Kala Amb Gram Panchayat Hamidpur has passed a resolution dated

22.02.2024 and ready to allot 1 Acre of Panchayatland near
community hall for installation of said STP. Further based
upon the decision already taken by Hon’ble CM Haryana in
this matter the Chairman, HSPCB has directed the PHED
Department to take all necessary steps to construct the
Sewage Treatment Plant (STP) of adequate capacity at Kala
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Amb, Naraingarh, Ambala in a time bound manner once the
said land has been transferred by Gram Panchayat
Hamidpur.

Jattan Wala
Nallah

30.4923

77.1977

Kala Amb

Markanda River

12.50

Domestic and Industrial
effluent

The Jattan Wala Nallah is a natural rivulet generating from
Village Rampur Jattan in Kala Amb area of Himachal
Pradesh carrying the untreated domestic effluent
generating from Kala Amb area of State of Haryana and
Himachal Pradesh and treated Industrial effluent
generating from industries located in Kala Amb area of
State of Himachal Pradesh. The plan for diversion and
treatment of 2 no. of discharge points pertaining to State of
Haryana is given at Sr. 1 & 2 of Part-B above and plan for
discharge points pertaining to State of Himachal Pradesh is
given at Sr. 1 & 3 of Part-A above.

Gadhauli Village
Drain

30.3798

77.166

Gadhauli Village

Markanda River

0.91

Domestic effluent

Gram Panchayat, Gadhauli Village has passed resolution
regarding tapping/ treatment of 2 domestic flow points
falling into River Markanda by executing Seenchewal
model, Soakage pits, screening Chamber & digging of New
Ponds.

Estimate is being prepared by XEN, Panchayti Raj Ambala
for submission to Govt for Administrative Approval. After
that work will be completed upto 30-9-2024 as and when
funds available with the deptt.

Nagla Rajputan
Village Drain

30.3693

77.1506

Nagla Rajputan
Village

Markanda River

0.005

Domestic effluent

Gram Panchayat, Nagla Rajputan has passed the resolution
for 3 Pond system for tapping/ treatment of domestic
water generating. Estimate amounting to Rs. 64.08 Lakh
has been prepared for submission to Govt. by XEN,
Panchayti Raj Ambala for Administrative Approval. The
Work will be completed upto 30-9-2024 as and when funds
available with the deptt..

Zaffarpur Nallah

30.3237

77.1348

Zaffarpur Village

Markanda River

Rainy water with
domestic effluent

No domestic untreated water going into Markanda river

10

Mullana Nallah

30.2783

77.0299

Mullana Village

Markanda River

Rainy water with
domestic effluent

No domestic untreated water going into Markanda river

11

Gokulgarh Drain

30.3833

77.0473

Village Gokulgarh

Begna River which

is finally merging
into River
Markanda

0.02

Rainy water with
domestic effluent

Gram Panchayat, Gokulgarh has passed resolution
regarding tapping/ treatment of domestic water through
Seenchewal model, Soakage pits, screening Chamber and
pipeline on Phirni. Estimate is being prepared by XEN,
Panchayti Raj Ambala for submission to Govt for
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Administrative Approval. Work will be completed by 30-9-
2024 as and when funds available with the deptt.

12 Begna River which .05 Rainy water with Estimate has been prepared of seenchewal model, Soakage
is finallv merein domestic effluent pits etc by XEN, Panchayti Raj Ambala of amounting to Rs.
Panjeton Drain 30.3869 | 77.0461 Village Panjeton | . Y sing 14.80 Lakh and sent to Govt. for Administrative Approval.
into River .
Markanda After that work Wlll be c.ompleted upto 30-9-2024 as and
when funds available with the deptt.
13 Gha_llery Link 30.248 76.9854 Ghallery Village Markanda River 0 Rainy Water with No domestic untreated water going into Markanda river.
Drain domestic effluent
14 Markanda River 0.05 Rainy water with Estimate are being prepared for installation of Seenchewal
domestic effluent Model, Soakage Pits, Screening chamber & pipeline by XEN,
Harda Hardi I Panchayti Raj Ambala for tapping/ diverting the nallah and
Drain 30.2499 | 76.9694 Hardi Village will be Zubmi]tted to Govt. forl)‘ljkdil/inistrativi Approval.
Work will be completed by 30-9-2024 as and when funds
available with the deptt.
15 Tangri River which | 2 Domestic effluent The STP at Babyal of 10 MLD capacity has been constructed
Mahesh Nagar . is finally mergin by Municipal Corporation, Ambala and same is now under
Link Drain i 30.3625 | 76.885 Village Babyal into Riv};r o tr};al run. 'lPhe rerr{)aining domestic effluent will be diverted
Markanda to this STP by 30.04.2024.
16 . Tangri River which | 85 Domestic effluent The STP of 10 MLD capacity at Machhonda is under
Cunnette Drain is finally merging construction with 93% of work has been completed by MC
Outfall in River 30.3178 | 76.8508 Village Shahpur | . . L : o/ ;
Tangri into River Ambala. The remaining vyork will be completed 95% in
Markanda March, 2024, 97% work in month of April, 2024 and 100%
17 Tangri River which | 0.5 Domestic effluent in month of May, 2024. After construction of STP the
. 30°18'0.5 | 76°50'34.69 is finally mergin tapping/ diversion of all these 03 discharge points shall be
Shahpur Drain 1"N "E Shahpur Pond into Riv};r s dopnI:a tg/the said STP by Municipal Corporitign, Ambala.
Markanda
18 Tangri River which | 0.5 Domestic effluent
Machhonda 30°18'45. | 76°50'18.57 is finally mergin
Drain 55"N "E Machhonda Fatak into Riv};r o
Markanda
19 Tangri River which | 0.072 Domestic effluent Community Soakage pits will be constructed for treatment
Panchayat is finally merging of domestic water. For which estimate is being prepared by
Nallah 30°16'44. | 76°49'10.44 Kot Kachhwa into River XEN, Panchayti Raj Ambala for submission to Govt for
43"N "E Markanda Administrative Approval. Work will be completed upto 30-
09-2024 as and when funds available with the deptt.
20 Tangri River which | 0 Rainy water with No domestic untreated water is going into Markanda river.
Panchayat 30°15'10. | 76°48'32.27 Dhanoura %s fina!ly merging domestic effluent
Nallah 00"N g into River
Markanda
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21

Jodha Nallah

30°12'
08"N

76°44'49"E

Jalalpur village

Tangri River whi 0512
is finally mergin

into River
Markanda

Domestic effluent

Domestic water of village Jalalpur will be treated by
adopting the Seenchewal Model, after diversion of flow of
water. For which estimate is being prepared by XEN,
Panchayti Raj Ambala for submission to Govt for
Administrative Approval. Work will be completed upto 30-
09-2024 as and when funds available with the deptt.

22

Outfall Link
Drain

30°18'
59" N

76°51' 10" E

Segti

Tangri River which
is finally merging
into River
Markanda

Rainy water with
domestic effluent

Presently, No domestic untreated water going in to Tangri
river. Further, XEN, MC Ambala has submitted that the
survey work is going on to prepare estimate for diversion
of Said effluent to the nearby STP and same will be
complete by the end of March, 2025.

23

Panchayat
Nallah

30°11'14.
61"N

76°37'38.54
"E

Bhunni

Tangri River which
is finally merging
into River
Markanda

0.06

Domestic effluent

There are 2 no. of ponds in the village, one is near park
with having quantum of discharge of 0.04 MLD and land
area of 1.5 Acre and having depth 16 feet.

The second pond is near Lalla Wala Peer with having
quantum of discharge of 0.02 MLD and land area of 0.75
Acre and having depth 13 feet. The untreated over flow of
both the pond is going into River Tangri. The domestic
water will be treated by adopting the Seenchewal Model,
after diversion of flow of water. The estimate is being
prepared by XEN, Panchayti Raj Ambala for submission to
Govt for Administrative Approval. Work will be completed
upto 30-09-2024.

District Kurukshetra ( Total 11

Nos of discharge points )

Nallah of Abadi
Vllage Kalsana

30.15589
8

76.820605

Village Kalsana

Markanda River

0.03

Domestic effluent

As reported by XEN, Panchayti Raj, Kurukshetra the digging
of new pond is in progress in MGNREGA Scheme. Final
disposal of waste water will be diverted into pond after
completion of digging work of pond. Tentative date for
work Completion is 30.06.2024.

Nallah of abadi
Vllage Malikpur

30.16104
5

76.837963

Village Malikpur

Markanda River

0.2

Domestic effluent

As reported by XEN, Panchayti Raj, Kurukshetra Village
Malikpur is situated at the bank of Markanda River. There
is a small pond of size 50'x20" available. Laying of pipe line
of 20-25 acre is the only solution for stopping of waste
water. The pipeline for over flowing water will be laid in
the nearby field for Irrigation purpose. The panchayat land
of size 100'x30' is available near inlet point of waste water
into Markanda River. Collection tank will be dug at this
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available land and water will be used for Irrigation
5 g purpose. The proposed construction of collection tank shall
be done by 31.08.2024.

Markanda River 0 Domestic effluent As reported by XEN, Panchayti Raj, Kurukshetra, no regular
waste water flow into Markanda River. Only due to
overflow of pond and during rainy season water of this
point is discharge into river Markanda. There is another
small pond in village. The pipeline will be laid for
76.797501 Village katwa overflowing water from main pond to the small pond and
capaity of this overflowing pond will also be increased by
digging, disilting. The overflowing water will also be
stopped so as to prevent discharging of its water into river
Markanda. The proposed digging work as well as desilting
shall be done by 31.08.2024.

Nallah of abadi 30.13135
Vllage Katwa 7

Markanda River 0 Domestic effluent As reported by XEN, Panchayti Raj, Kurukshetra , no waste
water is discharged into Markanda River from this point
regularly. Only due to overflow of pond and during rainy
season water is discharged into it. The river Markanda is
situated at a distance of 1 to 1.5 km from the village pond
and overflow waste water of the pond is discharged into
river Markanda through a kacha Nallah. Most of the water
76.755516 Village Tangor is absorbed by soil of this kacha Nallah and remaining
water is used for Irrigation purpose by farmers. No waste
water is discharged into river Markand presently. Overflow
water of this pond will also be stopped by laying of pipeline
for Irrigation purpose in 15-20 fields and increasing
capacity of pond by digging or desilting. The proposed
laying of pipeline as well as digging/desilting of pond shall
be done by 30.09.2024.

Nallah of abadi 30.12801
Vllage Tangor 7

Markanda River 0.45 Domestic effluent The detailed survey to search out the feasibility for
installation of STP in order to divert/ treat the effluent
generation from Village Jhansa was conducted on dated
19.02.2024 by the sub-committee constituted by Chairman,
HSPCB in a meeting held on dated 09.02.2024 under the
76.740341 Village Jhansa Chairmanship of Superintending Engineer, Panchayti Raj,
Ambala alongwith Sarpanch of Village Jhansa.

Further, the XEN, Panchayti Raj Kurukshetra has submitted
vide his letter no.PRK/2024/778 dated 22.02.2024 (copy
enclosed as Annexure-HR6) that there is no such land
available to install 3-5 pond grey water management

Nallah of abadi 30.11814
Vllage Jhansa 5
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system. Rather the Gram Panchayat is willing to provide 1
Acre land for establishing Sewerage Treatment Plant (STP)
for diverting and treatment of the untreated domestic
effluent generating from village Jhansa. Further, the Gram
Panchayat has also passed a resolution dated 29.01.2024
for alloting Panchayat land for installation of said STP.
Further based upon the decision already taken by Hon’ble
CM Haryana in this matter the Chairman, HSPCB has
directed the PHED Department to take all necessary steps
to construct the Sewage Treatment Plant (STP) of adequate
capacity at Village Jhansa in a time bound manner once the
said land has been transferred by Gram Panchayat Jhansa.

6 Nallah of abadi 3010025 Village Markanda River 0 Domestic effluent No waste water of village is being discharged into
Vllage - ' 76.708195 Mohmagshah Markanda River.
Mohmadshah

7 Pipeline from Markanda River 0 Domestic effluent The waste water of the village is being discharged into
Jalbera Village 30.07522 . pond. Only in rainy season or due to flood the water flows
RDO0to2000in |6 76.669785 Village Jalbera into River Markanda.
length 2000

8 Markanda River 0.25 Domestic effluent This drain falls into the purview of Municipal Council,
Ismailabad Drain 30.06682 Ismailabad. The PHED Department has undertaken the
in a length of 3 ' 76.629982 Ismailabad point for tapping and treatment and the facility for
41830ft sewerage and construction of STP of 3 MLD capacity is in

progress which is likely to be completed by May, 2025.

9 Jakhwala Drain Markanda River 0 No waste water of village is being discharged into
flr;)(;r(; (l; ]i)n(;e;cr?gth 10'07518 76.545588 Village Jakhwala Domestic effluent Markanda River.
14000

10 Pump House at 30.06513 76.497222 Village Karah Markanda River 0 Rainy water with No waste water of village is being discharged into
RD 62500 7 ' Sahib domestic effluent Markanda River.

11 Karah Drain RD Village Karah Markanda River 0 No waste water of village is being discharged into
0 to 5800 in 30.05665 | 76.481208 Sg;hib Domestic effluent Markanda River.
length 5800

C. | District Panchkula ( Total 04 Nos of discharge points )

1 Nallah of abadi Tangri River which | 0.03 Domestic effluent STP of 0.5 MLD capacity has already been commissioned
Village __ __ Vllage Khaneshera is finally merging and functional at village Toka by MC Panchkula and the
Kha r?gshera & & into River effluent generating from village Khangshera shall be

Markanda

diverted to this said STP by 15.05.2024. The work of laying

138

191




?

down of Sewerage has been completed and the remaining
work of household connection is under progress.

Dangri Nallah

Vllage Bhoj Ponta

Tangri River WhiCETl (

is finally merging
into River
Markanda

0.01

Domestic effluent

XEN, Panchayati Raj, PKL has intimated that point is
recently identified, and same will be taken care of in grey

water management scheme and shall be completed by
31.03.2025.

Barwala Drain

Vllage Barwala

Tangri River which
is finally merging
into River
Markanda

1.2

Domestic effluent

The PHED Department has undertaken the point for
tapping and treatment under Mahagram Yojana and the
facility for sewerage and construction of STP will be started
by the Department soon.

SE, PHED has intimated that work will be executed in 24
months after obtaining Administrative Approval of DPR of
Water Supply and Sewerage System and the work is
expected to be complete by March, 2027 for installation of
micro STPs as deposit work under River Action Plans.

Tangri River which

0.14

Domestic effluent

XEN, Panchayati Raj, PKL has submitted that River Tangri

Nallah of abadi : is finally merging situated 1 KM away from village. No domestic water
. Vllage Mouli . . o o
Vllage Mouli into River reaching in to Tangri river presently.
Markanda
District Kaithal

Nil, as having no such discharge point available from district kaithal into River Markanda or its tributaries.
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gq . Annexure-HR6

From :
Execitive Engineer
Panchayati Raj

Kuraksheiro.
T,

The Chairman,
Haryana Stafe Pellution Control Board,
C-11, Beetor-6, Panchkula

Fimail: hispebuatercell@mail com

Memo No. PRE 2004/ g | ¥ E‘r Dated : ,f,zlf_?)f_fa_g
Subject:-  Status of discharge of untreated domestic sewange or  industrial eflacht in to

River Markandn or fis iributares i Districts  Panchkula, Ambala,
Kurubkshetra and Kaithal of Harvang

In this context, in comtimation of the Deputy Commissioner, Kurukshetra office
memo no. PRE2024T09 dated 20.02.2024 kindly find enclosed herewith detail report with

respect te 11 no points detected in s district wherefrom the wasic waler ig either discharging or
mot discharging inta river Morkanda. In this repart proposal slongwith farget date has also been
mdicated againet each point where problem of fowing waste water into river Markanda exiss,

This is for fartler necessary action Please.

DA

A5 gbove 2
' Enginesr

Panchayati Raj
Kuntﬁw

Endst No. PRK202M4/ =7 75 — f""l‘r‘ Dhted _{iﬁér‘z&i&
A copy alengwith above mentioned information is forvar =
1. The Chief Engineer, Panchayusi Raj, Public Works, Haryana, Chandigark,
2 The Superintending Engineer, Panchayuti Raj, PW Circle, Ambala.
3. The Senior Environment Engireer {HQ], Haryana State Pollution Control Beoard,
C-11, Bertor-&, Panchlula,
The Executive Enginesr, Public Heahh Engincering Department, Kuruksheis.
The Regional Officer, Haryann State Pallution Contral Board, Kurukshatm,
The Executive Engineer, Irrigation and Waser services Division, Kurukshelry,
The District Development & Panchayai Dficer, Kuruksheta,
The Sarpanch, Gram Panchayat, Jhanss, Block Ismatiabad (KKR),
. PA 1o worthy Deputy Comissioner.
for kind information and necessary action please.
DA
As abowe

\E B0 B

Exeeutive Enginger
« Pamchayati Roj
Kurukshetra
<+
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Sulss.

Ref:-

Procecdings
19.02.2024
PHED, sp
Sarpanch

informetion and furthar necessany actio

plaase

Ench As above _ $unfig'mmu Endineer,

Endsi. No. PRCA2024/ 257 - 03 papg

necessary action:-

0 Lh B L B =

!
action plan 1o econshiuc

constiucted by Pl IEIIIJJEEF'E}EH[ “hhﬂl'n.
2 Reglonal Officer, HSPLE, P

\ %3

under {hg Chaltmanship of indaraigned. Executive

O Irrigation, Sc B HSPGE,iPaHarE of BDPO Ofiice
Gram Panchayats ware avaiake diring site visit,

P
The Chairman, Haryana Elat% Fq!wm T T
gr. Environmanl Fagicer (M) Panehyyi, Lk

i ruHﬂwE_ '

o Enginoer. PR, Ku |

Eﬁﬁztlgawngpmant E._Pannnj‘r'g__gmmn Bkt
E::‘a::utrvn Engineer., Irrigation Dopame.

i
D, Kurishelra o e
Execullve Engingar, PH TR -:hﬁnnu fhvo 'ﬂﬂﬂhllltr rt,: and timebou

1 “‘
" Sy,
e, Hesmyy
Manely nl H“JI'LE Vi ek
Mmbugy e Wi G,
i |3
Maly 12,
unﬂ'lhhutl.'lu “|1|'IIIH-+|.|..,r-|".|.I

Mg

N, Pm:m.an?d.' J6{ [hteed | }IT B -Qnr.?ll
anﬂl’.‘.‘[‘un y H
’ TR , 09-02-2024 af 11:00 AM undar the
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Annexure-HP6

STATUS RETFOIRT IN O.A. NO), 515 m-zg TITLED DIARAMVIR VIS STATE OF
HARVANA & OTHERS. PENDING DYFORE HON'BLE NATIONAL  GREEN

THINUNAL AS ON 290272024,

Laving of sew

Froviding Sewernge System for Kala Amb and Mo rinmml Aren: -
network and primary treatment plant,

Sewer network: - The total sewer network proposcd is 210645 mir. ngainst which 20500 mir.
sewer network was laid and 1145 mtr is balance. Hence, Sewer netwaork of this scheme was
poing on war footing level and was nearing completion until advent of monsoon season W hen
intense rinfall in the month of June=Jully, 2023 causes substantial rain damages s and pushed the
progress of scheme backward, The main sewer tunk line along Markanda (from Moginand Side)
ansd that from Dhakanwala has sulfered major damaoges. The sewer lines along supporting pillars
of trunk sewer line along Markanda have been damaged ot several points, The trunk sewer line
i Dhakoanwala of 1632 mr. 1._'|'|_1_I_[]| 1% Eq‘-"}l'lh_'ll."l_'.. I:|:.'IITI."I]:!L'."d. But, due 1o none :I”‘-"I'Eﬂ'lr."l.‘ any
funds during current financinl year ie. 2023-24, the balance sewer network and damaged sewer
line has not been completed. These works need time for completion which will completed by
June, 2024 subject o availability of funds.

House Sewer Connection: - In this regard, it is intimated that after wide publication and

Organized Awareness camp 53 Nos. Application has been received for approval and the same
will be approved after functioning of scheme.

Proposed time line to function the scheme: - June, 2024 subject to availability of funds.

Budget required for completing the balance and damaged work: - Rs. 8,50 Crore (including
for restoration of rain damages). These funds have already been demanded by this office vide
letter No. 4198 dated 26/06/2023, No. 10979 dated 2171072023 and No. 15236 dated 20/01/2024.

2. Providing sewernpe svstem for Trilokpur, Kheri and Johron_area: - Laving of

sewerage network and setting up of sewerage treatment plant (1.5ML.D).

Sewer Network: = The total sewer network pmpns-:d is 8500 mtr. against which 7900 mrt. sewer
network was laid and 600 mtr. is balance. The tender of balance sewer network yet to be called

subject 1o availability of funds.

Sewage Treatment Plant: - This work is completed in all respect.

STP can be made functional by taking sewage from Trilokpur Temple Complex. But main trunk
sewer line at Bridge neat STP got damaged during Nood in nallah caused by intense rainfall in
the month of June-July, 2023 which is being restored. The damages due to intense rainfall also
eccurred at various points of sewer network. But, due 10 none allocated any funds during current
financial vear i.e. 2023-24, the balance sewer network and damaged work has not been
completed. These works need time for completion which will completed by June, 2024 subject to
availability of funds.

House Sewer Conncction: - In this regard, it is intimated that afler wide publication and
Organized Awareness camp 28 Nos, Sewer uu!llzlécliun:i have been approval till dae. 202
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Proposed time line to function the scheme: - June, 2024 subject 1o availability of funds,

Budget required for completing the balance und damages works: - Rs, 3.25 Crore (including
tor restoration of min dumages), These funds have alrendy been demanded by this office vide
letter No. 4198 dated 26/06/2023, No, 10979 dated 21/10/2023 and No. 15236 dated 20/01/2024.

3. Installation of Continuous Real Time Water Quality Monitoring Station_at Markanda
River,

This Real Time Water Quality Monitoring Station (RTWOMS) was successfully installed at
Markanda River, But, during heavy rainfall in August, 2022, the same gol completely damaged.
The sensors were washed away making it completely defunct, Now to resume ils functioning a
estimate has been prepared amounting 1o Rs. 55.46 lakh only. and the same send to the Deputy
Commissioner, Distt. Sirmour wvide this office letter No. 16785 dated 29/02/2024 and
Superintending Engineer, Jal Shakti Circle Nahan vide this office letter No. 16787 dated
29/0272024 for arranging necessary funds, 1t is also requested 1o shift the current site of
RTWOMS 10 a secured site where continuous un interrupted flow is available so that is mav not
get affected by adverse effect of heavy rainfall as well as by meandering nature of river as wells,
Accordingly DNTI for re-installation of Real Time Water Quality Monitoring Station

(RTWOQMS) has been prepared and tender will be called shortly. The work will be

executed
subject to availability of funds.

Budget required for re-installation of (RTWOQMS): - Rs. 55.46 Lakh

Executive Ergineer,

Jal Shnkﬂlil*riinn Nahan
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Annexure-HP7
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H.F. STATE POLLUTION. CONTROL BOARD
HIM PARIVESH, PHASE-IT
NEW SHIMLA-171009

OFFICE ORDER

I pursiance 1o the notification of Ministry of Environment, Forests & Climate Change,

Lo,

of India vide S.0.- 4 | E) dated 1701 2016, the Himachal Pradesh State Pollution

Control Board, Shimls hereby prescribe following inket quality standards for Common
LiTluent  Treatment Fiant (CETP) 10 be established by Mis Kala Amb Development
Comnpany, Village Johmn Trilokpur Road, Kala Amb, Tehsil Nakan, Distt, Sirmoor (HP) of 5
MLD capacity based on the desipn parameters submitted by the operator of CETP;

ik

Inlet effluent quality standards for CETP Kala Amb shall be as given below:

o

| Serial | Name of the Parameter Standards (in mg/)
{ No.

1. | Total Suspended Salids (TSS) 500 mg/]

2 | Chemical Oxygen Demand (COD) 1 500 mg/1

3. | Biological Oxygep Demand (BOD) T 500 mg'l
| 4 [Oi&Giose é 30 mg/l

5. | Fixed Dissolved Solids (FDS) 3000 mg/|

6 [P - %  A5-00

In compliange o Hon'ble NGT order in matter of Parayavaran Suraksha Samiti Vs
Union of India (0A No. 593 of 2017), all the member units ane required 10 pre-treat
their waste waterieffluent by « oviding Primary Effluent Treatment plant befire
dischurging W common convevance system of CETT for final disposal and shalt
eomply with the above inlet quality standards.

For all other parumeters for which CETP has not been designed for the trestment bul
are applicable on the constitent units, industry specific standards as preseribed under
P Rules, 1986 shall be maintained and achieved by the individual constituent unil o
their ottlet. L

e prescribed effluent mlot quality standards for CETP, Kala Amb are subject o amy
directions issued by the MoEF& CC. Govi. of India, CPCB and HPSPCR.

I'he treatment technology as proposed by the Project proponent shall confiorm o the
norms as per the outler discharge norms notified by MoEF & CC. Government of
Indiy vide dated 1-01-2016,

The preseribed effluent mnlet guality standards for CETP, Kala Amb shall be subject w
the fimal outcome of any litigation pending at any court of Law amd ratilication by the
State Board. :

Project proponent shall ensure that no member unit falls under the parview of EIA,
206 or its amendments therdin, 17 al any stage any member unit s found aliraciing
the provision of the EIA, 2006, CETP Kala Amb shall have 1o obiain Environmental
Clearance.

As fir as possible it 15 recemoended that the efiTuent from the industiies be carmied
through proper conveyanee svsiem i.e. through pipeline insesd of Tankers.
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Y. As presently an the firsi stage nl'iﬁrﬁm tacility being privided by the CETP. Kala
Amb is comprising of Physio-chesncnl reatment followed by Biological and Tertiary
treatment and advance treatment faality propesed m the DPR shall be provided at
later on stage, therefore no electroplating indusiries are allowed 10 send their effluent
e CETI, kala Amb uniil the weatment facility is provided by CETP, Kala Amb.

T CE TP and Member units shall be sole responsible for the complisnce with régard to
inlet guality Standards as prescribed by the State Board and treated effluent quality
standard us presenbed by MoEF& CC Govt. of India vide its Notification dated
O 200,

06 a0 any stage CETP, Kala Amb is found non-complying to the treated effluest
quality- standards or shall be found affecting the river water quahity of Markanda
bevond the existing designated best use of ¢lass of water-B. action shall be initiated as
per the provisions of law,

Approved at NM-136
Hon’ble Chairman
HF State Pollution Control Board, Shimla
122562
Eadst. No . MCB /CETP Kala Amb (9582 )/Consent Branch/2020- rated: w ,”7'}?-
dpy lorwarded to the [llowing for information and necessary action pledse:
Phe Addl. Chiel Secretary (Env. Se. & Tech. ) to the Government of H.P.

I

- The Chairman, H.P, State Pollution Control Board, Shimlo

3. The Director, Department of Industries, Udvor Bhawan Shimla

4 The Deputy Commissioner, Distriot Sirmaor a1 Nahan,

5. The Gencrsl Manager. District Industriés Centre, Nahan,

0. TheRegional Officer. HPSPCR, Paonia Sahib, Dist. Sirmaur. HP,

1o Mis Kala Amb Infrastructure Development Company, Kaly Amb, Tehsil Nakan, st

sirmsaur HIE
The System Manager (IT) HPSPCR, Shimla to host on the website of State Board,

y

Apoory Dievgan (IAS)
Member Scerctary
HF State Pollution Control Board, Shimla
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Annexure-HPS8

No. Ind/SMR mﬁxs%é £552
| aber,

Office of the Genera

Distt. Industries Centre, Nalian,

District Sinmour 1P,
Dated MNahan

-/Iﬁcgimm] Manager
HI'SPCH, Pacnta Sahih,

Dristt Sirmins HI°

=i,

Febr
el | Late FRat

2024

Regarding reply on points an QA No 515 of 2022 pending belore Hon"ble NGT.,

Kindly refer to your email dated 28.2.24 on the above cited subjec. Point wise reply in

respect of points penaining 10 our office is a3 give below.

on
I"cvimts

Reply

apecial  Purpose Wehicle ie’ Kala  Amb
Infrastructure Development Company (KIDC) to
ensure 100% collection and weatment of efflucm
of all member unit in CETP Kala Amb and shall
adhere ta discharpe standards as per Sr. no. 55 of
Schedule-l of The Environment (Protection)
Rules, 1985,

The CETP has been operationalsied with effect from 27 |
December 2023, 55 Mo. Pharma [ndustries have been |
eovered m | phase. SPY KIDC have been informed 1o
ensre (009 collection and treatment of «fMeent of all
membor wnt in CETP Kala Amb and to adhere to
discharge slondards a5 per Srono. 55 of Schedule-l of
The Environment i Protection) Rules. |98,

Pl

Regular cleaning of imdustrial area drains of Kala
Amb area of H.P. to be camried out by 1ADA 1o
ensure no stagnation of water and HPPWD shall
ensuré priper cleaning of roadside drains of Kala
Amb area of HP. under their jurisdictional arca

The work of regular cleaning of drains and sewersge |
chamber i3 being looked after by Industrizl Area
Development Apencies Kala omb and Paonma Sahik |
from time to fime. The Member Socretany SWCA Kala I
amb wvide his letter dated 29224 has imimated this
office that cleaning of Sewernze chamber and drains in
[ndustrial Area Johron kala amb has been done on dated
2.01.2024, 30.0.2024 and 02.00.2024 m which as
expenditure of Rs 56300/« has been incurred, (Copy of
letter enclosed)

Department of Industries shall idehitify and natify
the non-hazardows waste management site for
industrial units in Kala Amb area

The maner of identifying and netifving  the o |
hazrrdous whste management site for indwstrial units in
Kala Amb area has been (aken up with Districr |
Administralion and the tentagiive =i will be finalised
befiore 31 March 2024,

Engst Ma: ns above
Copy forwarded to

Encls: As above

daled:

Yours faithfially,
=

ﬂn:'!u:ml hm
d/ljiﬂriul Industries Centre,

Muhan, Distt. S, FLTY

01702-322259

1. Wonhy Deputy Commissioner, Distt Sirmaur HI* for fvour of kind information please,
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General Marnger, DIC Nahan
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Governmient of Himuchal Pradenh,
upepartment of Industries”

Office of the Me mhber Seoreliry,
Single Window Clearnnce Agencl,
ialn Amb, District Sirmour (1.7} :
Email 1D muogadmn hm-hpinpov.n

No. Ind/SWCA/KA/IADA/3042 Dated:29.2.24

To
He General Manigor,
PIE Nalin, Distt, Sirmour, HL.P.

Subjeet: 0.A. No. 515/2022 titled as Dharamvir V/s State of
Haryana‘f Ors. Pending before Hon’ble NGT.

Sir,

On the above cited subjeet, it is submilied that the
drains and sewerage chamber in Industrial Area Johron, iKala Amb arc
cleaned from time Lo lime by Industrial Arca Development Agency.
Recently, cleaning of sewerage chamber and drains has been done on
02.01.2024, 30.01.2024 and 02.02.2024 in which an expenditure of Rs
56300.00 has been incurred.

This is Tor your kind information pleasa.

Yours Faithlully,

ember See
SWCA Kape hmtary,

: mhb
Distt, Sirmour, I.i-I.P.
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i INFHAETBI,}CTUR%ELDPHENT COMPANY (KIDC)
Clo Common Facility Centre, Kala Amb, Distt. Sirmour, H.P.

Email: Kide.cetp@gmall.com
Ref. No. :- KIDC/-
- To
-f!“—- T ———— e Wﬂi_-_

Thz: Ge neral Manager

District Industries Center, DIC
Wahan, District Sirmaur, H.P.
Subject: Submission of manthly progress report of CETP Kala Amb,
sir,

With reference to abave, please find enclosed herewith progress report on CETF
Kala Amb for the month of enhding February 2024 on the prescribed format as
under:

Status of compliance and operation of the CETPs

Town MNo. of |-Industrial Status of ETPs | Status of
Industries Discharge CETPs |

Kala Amb 55 (Only | 0.65 MLD It pertains to | Construction
pharma HPPCB. work of CETP
industries Total Capacity Kala Amb has
have  been |2.5MLD been
covered in 1% completed & |
Phase) UC lssued.

cince ahove project is based on MBBR technology which is a combinad stream
of Industrial Effluent and Munlcipal sewage in the ration of {0.80 MLD:1.70 MLD)

i.e., Municipal effluent is two third of total effluent load so project cannot be run
until municipal sewage Is made available. Which Is essential for bacteria/sludge

formation.

The Progress report for the month of February shows the work done on the
following aspects.
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KALZ “MB INFRASTRUCTURE DEVELOPMENT COMPANY (KIDC)

- C/o Common Facility Centre, Kala Amb, Distt. Sirmour, H.P
e Email : kide,cetp@gmail,com

Ref. No. :- KIDC/-

1. As advised in the District Leval meeting, we have lifted about 15 Tankers
of municipal sewage and mixed it with the Industrial effluent already
stored,

2. We have resumed lifting of effluent from our member industries to CETP
Kala-Amb wee f. 04-12-2023. T present time we have received approx
700 KL effluent {Waste water) from our member industry and 450 KL has
been leave in outlet tank after treatment, We have presently engaged two
water tankers duly fitted with Gps, '

3. 50 M* (60000 Pcs) MBBR Plastic media and 25 Qtl Cow Dung is being used 1
for growth of Bacteria in MBBR Tank. .'

4. Aeration process is going on 24x7. |

5. KIDC need fund per month Rs. 8.84 lakhs from Jal Shakati Vibhag for
smooth functioning of CETP Kala Amb.

We will discharge water ocutside only when treated properly. KIDC has already
finalized new contactor, he shall undertake Operation & Maintenance (08&M) of

the aforementioned CETP for a period of one year to be effective from
01.04.2023 up to 31.03.2024.

Thanking you.

(C.5. Pushkarna)
Chairman, KIDC Kalz Amb

Ccto

1. The Member Secretary, SWCA Kala Amb, Tehsll Nahan, District Sirmour HP.
2. The Reglional Officer, HPSPCB Paonta Sahlb, District Sirmour HP.
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5 ﬁg Annexure-HP9

H.P.STATE POLLUTION CONTROL BOARD
[ FORM X

i REPORT BY STATE BOARD ANALYST
(See Rule 26)

Report No: 12340901/W-12116 23/04/2024

| hereby certify that | Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 19/04/2024 from
Atul Parmar , EE, HP State Pollution Control Board RO Paonta a Grab sample of FINAL OUTLET
INTO TREATED WATER TANK of KALA AMB INFRASTRUCTURE DEVELOPMENT
COMPANY , Ogli, Nahan, Slrmour, Nahan Distt. Sirmaur, H.P. 173030 on dated 18/04/2024 for
analysis. The sample was in a condition fit for analysis reported below:

| further certify that | have analyzed the af orementioned sample on 19/04/2024 to
23/04/2024 and declare the result of anaysisisto be as follows :-

Method of analysis
IS 2488(1-V), 1S-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-
1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation
SAMPLING PARAMETERS
Sr. Parameter Name | Results Units PermissibleLimit |Remark/Result
No. Analysis
1 Qil and Grease BDL mg/L 10 --
Ammonical Nitrogen|0.0 mg/L 50 Within Permissible
Limit
3 Sulphide BDL mg/L 2 --
4 pH 7.95 6.0-9.0 Within Permissible
Limit
5 TSS 6.0 mg/L 100 Within Permissible
Limit
6 BOD 9.50 mg/L 30 Within Permissible
Limit
7 Phenolic 0.30 mg/L 1 Within Permissible
Compounds(as Limit
C6H50H)
8 Total Phosphate 3.60 mg/L 5 Within Permissible
Limit
9 COD 108.0 mg/L 250 Within Permissible
Limit
10 Arsenic ND mg/L 0.2 --
11 Hexavalent BDL mg/L 0.1 --
Chromium
12 Mercury ND mg/L 0.01 --
“This is computer generated document from HPOCMMS” Page 1 of 2
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13 Lead

0.07

mg/L

0.1

Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as. sealed as HPPCB140

Signed this on 23/04/2024

Remarksof Lab Head:

From:

H.P. STATE POLLUTION CONTROL BOARD,

RL Paonta

To:

KALA AMB INFRASTRUCTURE DEVELOPMENT COMPANY

Ogli, Nahan, Slrmour, Nahan,
Distt.Sirmaur, H.P.173030

“This is computer generated document from HPOCMMS”
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Dr Kuldeep Negi, SO
(State Board Analyst)
RL Paonta

Page 2 of 2
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H.P. STATE POLLUTION CONTROL BOARD 1 $
Regional Labomtory, HIMUDA Colony, Shubhkhera, AL L I:E
Pacnia Sahib, Distt Sirmour (H.P.) PIN-173025, .‘ l
Telephone & Fax No.: 01704-223445 t? ‘) Lifestyfe o
E-mail: peblabpaonta@ gmail com Enranrmend

REPORT NO. W-2213 Dato: 12-10-2023

ISSUED TO: The Assistant Environmenlal Engineer,
HP Stale Pollution Conlrol Board,
HIMUDA Coleny, Shubhkhera, Paonta Sahib.

sample recelved on : 26-09-2023
Description of sample: Study Sample of Final Outlat of ETP of M's Ruchira Papors Ltd.

S.No. Parameter Results Unit | S.No. Parameter Rosults Unit
1 ipH 7.70 22 |PA res (117 [ —
2 |Conductivity = ymhaiem | 23 [T. Alkalinity - mg/!
3 |TSS 10.0 mg/l 24__|TKN i 11 L —
4 |COD 104.0 mg/l 25 | Turbidity - NTU
5 |BOD 75 mgl 26 |NOsN - mgl
6 |D&G - mg/| 27 __|Boron = mal |
7  |Sulphate(SO,) - mgl 28 |Temperature (T) - mgl
B |NOy-N = mg/| 26  |Fluoride (F) - mgil
8 |Chioride (Cl - mgil 30 |Vanadium as v - mgil
10__|Sodium (Na) = mgi__| 31 [Polassium{K) - mgil
11 |Total Hardnass = mg/l 32 [Phenal - mgi
12 |Total Iran (Fe) p- mafl 33 |Sulphide (5) - mgi
13 [Total Chromium - mg/l 34 [Chlerine - mg/l
14 |Zinc {Zn) - mg/l 35 [NHs+N - mig/l
15 |Copper (Cu) - mg/1 36 |chromium ** - mgil
16 |Total Cyanide - mg/l a7 |T.PO, - mgi
17 |Hicke! (N1) - g/l 38 |Ca Hardness - mg/
18 |Lead (Pb) — ma/l 39 |Mg Hardness - mgi
18 [Cadmium (Cd) mgl | 40 |TC - MPNMA 00 ml
20 |Aldrin = mgl | 41 |FC - MPN100 ml
21 __|Dieldrin - mgll 42 |FS - MPN/100 ml

I

e T
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H.P. STATE POLLUTION CONTROL BOARD I
Regional Labomtory, HIMUDA Colony, Shubhkbera, AL/

Pacnta Sahib, Distt Sirmour (H. P PIN-1 73025, w

EI_

IfE

Telephone & Fax Mo.: 01 704-223445

ThsiCD E-mail: peblabpacata@gmall com Erganen
REPORT NO. W-2218 Data: 12-10-2023
ISSUED TO: The Assistant Environmental Engineer,
HP State Pollution Control Board,
HIMUDA Colony, Shubhkhera, Paonia Sahib.
Sample received on : 26-09-2023
Description of sampla: Study Sampla of primary asration tank of ETP of M's Ruchira Papers Ltd.
S.MNo. Parameter Results Unit S.No. Paramater Results Unit

1__|pH - 22 [PA = mg/]
2 |Conductivity - pmhofem | 23 |T. Alkalinity = 1 —
3 |T5S [MLSS) 3336.0 mg/l 24 |TKN = mg/l
4 |COD - mg/l 25  |Turbidity - NTU
5 |BOD - mgll 26 |NOxN - mg/l
6 [0&G - mg/_| 27 |Boron - ma/l
7 |Sulphate(SOy) - mg/l 28 |Temperature (T) - mgfl
g8 |NOyN - mig/| 29 |Fluoride (F) - mg/l
8 |Chioride (Cl) - g/l 30 [Vanadium as YV - mg/|
10  [Sodium (Ma) - g/l 31 |Potassium(K) - mg/l
11 |Total Hardness - mg/l 32 __ |Phenol - _mg/
12 |Total Iron (Fe) - mg/l 33 |Sulphide (S| - mg/l
13 |Total Chromium - mgf 34 |[Chiorine - mg/l
14  |Zinc (Zn) - mgf 35 [|NHyMN - mg/l
15 |Copper (Cu) - mg/l 36 |Chromium *® - mg/l
16 |Total Cyanide - mg ay  |T.PO, - mg
17__ | Nickel (Ni) - mg/l 38 |Ca Hardness - mg/l
18 |Lead (Pb) - mgl 38 |Mg Hardness - mg/l
18 |Cadmium [Cd) mg/| 40 [TC - MPN/100 mi
20 __|Aldrin = mgl 41__|FC — MPN/100 mi
21 |Dieldrin - mgl 42 |FS - MEN/100 mi
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Annexure-HP12

submit that at the time of samplh;ﬁ_-by 3;;-1_1'-4;-I_n5'pe:r':.‘lun Committee pa'm'.lel sample was

collected by State Pollution Control Board ( Himachal Pradesh) and by us. This collected
samples were send to Envirenmental (Protection) Act 1986 / MABL approved lab B Copy of

results are enclosed herewith for your reference and record please. (Annexure-1 Enclosed).

We are to further submit that Used Spent ofl in the only hazardous waste being generated
\and sent to Shivalik Solid Waste Management Ltd, who Is authorized recycler. Our plant is
based on E C F pulp bleaching technology system and we have CLO2 (Chlorine-Dicxide) plant.
We want to further clarify that, lime sludge, being generated In chemical recovery plant is
being processed through lime Kiln being installed to comply with EIA clearance grated to the

Company.

Regarding our OCEMS system, it was callbrated on 10.09,2023 and during the inspection of
OCEM system by the Committee as and when the prob put in untreated effluent the system
generated alerts have been received by Us, which Ttself proves the authenticity of OCEM
being installed at the point of discharge of treated effluent. (Coples of above alerts are
endosed herewith for your ready reference). Mareover, after the inspection, this system again
calibrated on 08/10/2023 & at the time of re-calibration no deviation was noticed by the
vendor. The copy calibration report along with coples of alerts are attached herewith as

Anneure- IL.

\e to further submit that we are discharging the treated water in .drain and

Wwe would i
d after meeting the prescribed norms of HPPCB and CPCB notified under the

agriculture lan

E(P) A.

-u'"-.‘
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HA N US:ientiﬁr.:

Website: - www.hanusclentific.com

Certificate of Calibration
Issued By: Hasu Scientific Certificate Mo, Hunn/WOMESELHN2S
Date of istne: 08102003 Valid il 07-01-2024
Customer : Ruchira Papers Ltd.
Lecation 3 Kala Amb
State . Himachal Pradesh
Instrusment Details: -
Sr. No. Description Location Manufactarer Model Mo, Senial Mo Procedize
1 WQMS ETP Endress + Hauser CMdd2- T201EF05G0 | Lab Analysis
SK110
Parameter Details: -
Sr. No, Parameter Sampling result | Value Pre-Calibration | Value Posi-Calibration
1 pH 7.25 756 7.25
2 Cion 128.6 137.2 128.1
3 HOD 14.2 15.1 43
F] T35 255 27.0 25.6
Comments: -

1. pH semsor is calibeated with buffer solution 4.0/7.009,0,

2, Optical lens of CODVBOIVTSES sensor cleaned with salutiars,

3, Calibration iz done as per sample result,

4. Flow meter is calibrated with elamp on ultrasenic type flow meter.

Dedicated Analytical Solutions
HANU Sciontific E-mall: sa honus
Present Addresa155 B, B-10, First Floar,
mﬁm 34, Neida- 201307

a

Registered Address: - A 1, OJASWI COMPLEX, 0, BALLUPUR CHOWK, Uttarakhand, 245001

167

hanuscientific@gmail. com
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SHRI OM TEST]NQB& RESEARCH LABORATORY

Plet Noa. 298, 1" FNG Road, Seclor-121, Ghari Chaukhandi, Noida - 201301
Wab.: www.shriomlab.com, www.shriomlab.in

N.A.B.L. Accredited, 1ISO 9001, 1SO 14001 & ISO 45001 Certified Laboratory

JEST REPORT
Report Code no.: EMTS/LAB/17102023/03

Issue to: Mfs Ruchira Papers Limited,

Tritokpur Road, Kala Amb, Sirmour (H.P,)

Issue Date : 17.10.2023

SAMPLING & ANALYS]S
Sampls Drawn Mr Ajay Singh
Sample Description ETF Outlet
Sample Dravn On 2505972023
Sample Quantity 2 Liter _
Analysis Duration ___| 25/09/2023-29/092023
g _L-.fr.r:'ﬁ'r"-'-'-ﬁ“*""" . -*"*'-"*!?“ﬂie:;,l_
j '.'.‘T'F = {-‘ %, - -f.:.-: t(-] J?,.-H. "'EI?: .
2 {':.FE'.-A\'I‘:'& III.".|,:\.|-'-_.-. C L _.:: LS . |__,_=.r Shmrd
No. Paramefer . F|  Test Melhod Results” | - Units Limit
1 |pH £ Ay A | isankiet)) 138 ¥ G- 5.5-8.5
2 | Hexavalent Chropim™ APHARZIZE4Z017T| ND L e msh 0.10
e 3--| TDS- e S ISo0BE N S [ 11007 |- =8t 2100.0
3 | 158 By & |[omnnEg | 200 - | e Mas, 100
5 [Oll&Gresse -~ Il 15:—.1&:5:@-34: 062 _:un 10,0
6 | Cyanide G Y APHA-237 E422017 ND - {37 me 0.1
7 | Chemical Oxygen ‘r:_l-_zyulgd L AFHﬁ-u:qﬁdJI:.'-I;:J.IH 120.0 x| umpd Mex, 250
8 | Biokogical Oxygen Demand * APHAZINEL 2017 | . 90 mgh Max 30
g | Phenolic Comp. Gk, |TAPHAZ Ed-2007 | - Nl .. mgl 10
10 | Mercury | APHA-BTELI0T | _ND mEA ol
11 |Lead APHA-13" EL-2017 HND mgh o
12 | Arsenic APHA-23" Ed-2017 ND mgl ]
ND- Not Detectable
IllI'!"En_d ﬂ HEP:”. L1 R

Shet O Toating & Ressarch

Msta: 4. The results indcated onby velir ta the tested sample and ited perameters and do nat endoese ary product, T custoeey asked for

tha shove beils only.
2. This certtiicats shall not be reprodeced whodly of In

1, This certificate shall not be vaed Inmy
__a, Thasampies recebeed shall be destreyed

part without prier writen consert of the laborstory.
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medla or s eddence b the court of Law without priorwiitien toeent of the barstany.
abier 30 days from the date of lunse of the certificats unbess specified otheratus and mmple for
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From: GLENS <alert@glensserver.com>

Sent: 25 September 2023 11:16
~Tiog = s - glenssuppert@knowledgelens.com; Vipin Gupta

Subject: ALERT: EXCEEDANCE ALERT INTIMATION FOR Ruchira Papers Limited Kala

Amb,Himachal Pradech

Hi Sir,
Exceedance has been detected for the following parameters.

o 1.ETP_Outiet o= BOD value 56,87 mg/l Against Standard of 30 mg/| MONDAY, 25-
SEP-2023 10:45. .
2. ETP_Outlet - COD value 437.12 mg/l Against Standard of 250 mg/l MONDAY, 25-

SEP-2023 10:45.

For Exceedance Alarms, Please e-mail details for the reason and action taken to restore normalcy to
glens@knowledgelens.com.

: Regards,

GLens Team

This Is an automatically generated e-mall, If there is any discrepancy with above information, Please call

. GLENS Team or.drop @ mail to glens@knowledgelens.com .
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From: GLENS <alert@glensserver.coms .
Sent: 25 September 2023 11:31
To: glenssuppart@knowledgelens.com; Vipin Gupta

Subject: ALERT: EXCEEDANCE ALERT INTIMATION FOR Ruchira Papers Limited,Kala

Amb,Himachal Pradesh

Hi Sir,
- [Exceedance has been detected for the following parameters.

P ——— e e e T ————

1. ETP_Outlet - ﬁnn valuie 171.14 mg/l Against Standard of 30 mg/fl MONDAY, 25-
SEP-2023 11:00,

For Exceedance Alarms, Please e-mall detalls for the reason and action taken to restore normalcy to
glens@knowledgelens.com.

L,
Pt

{

i A i e b

Regards,
GLens Team

This is an automatically generated e-mail. If there is any discrepancy with above information, Please call
GLENS Team or drop a mall to glens@knowledgelens.com .
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From: GLEMS «alert@glensserver.coms

Sent: 25 Septambas 2023 1201

Ta: glenssupport@knowledgelens.com; Vipin Gupta

Subject: ALERT: EXCEEDANCE ALERT INTIMATION FOR Ruchira Papers Limited, Kala

Amb Himachal PFradesh

Hi Sir,

~ Exceedance has been detected for the following parameters.

Pl A e

L. ETP_Outlet - BOD value 158.1 ma/l Against Standard of 30 mag/| MONDAY, 25-

SEP-2023 11:30.
2, ETP_Outlet - pH value .44 pH Against Standard of 5.5 pH to 9.0 pH MONDAY,
25-5EP-2023 11:30.

For Exceedance Alarms, Pleasa e-mail details for the reason and action taken to restare normalcy to
glensi@knowledgelens.com. {

Regards,

GLens Team

This Is an automatically generated e-mall. If there is any discrepancy with above information, Please call
GLENS Team or drop a mall to glens@knowledgelens.com .
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268

H.P.STATE POLLUTION CONTROL BOARD
[ FORM X

i REPORT BY STATE BOARD ANALYST
(See Rule 26)

Report No: 39815/W-11955 10/04/2024

| hereby certify that | Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 28/03/2024 from
Naveen Rajpoot, JEE, HP State Pollution Control Board RO Paonta a Grab sample of Final Outlet of
ETP of Ruchira Papers Ltd (Kraft Paper Unit), 139 Tirlokpur Road Kala Amb Nahan Distt
Sirmour---Kala Amb, Nahan Distt. Sirmaur, H.P. 173030 on dated 27/03/2024 for analysis. The sample
wasin acondition fit for analysis reported below:

| further certify that | have analyzed the af orementioned sample on 28/03/2024 to
10/04/2024 and declare the result of analysisisto be asfollows :-

Method of analysis

IS 2488(1-V), 1S-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name |Results Units PermissibleLimit |Remark/Result
No. Analysis

1 pH 7.45 NA NA

2 TSS 7.0 mg/L NA NA

3 COD 136.0 mg/L NA NA

4 BOD 14.00 mg/L NA NA

The condition of the seals, fastening and container on receipt was as. sealed as HPPCB,HPPCB
Signed this on 10/04/2024

Remarksof Lab Head:

OO0

G

Dr Kuldeep Negi, SO
(State Board Analyst)
RL Paonta

“This is computer generated document from HPOCMMS” Page 1 of 2
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From:
H.P. STATE POLLUTION CONTROL BOARD,
RL Paonta

To:

Ruchira Papers Ltd (Kraft Paper Unit)

139 Tirlokpur Road Kala Amb Nahan Distt Sirmour---Kala Amb, Nahan,
Distt.Sirmaur, H.P.173030

“This is computer generated document from HPOCMMS” Page 2 of 2
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582 Annexure-HR7

Case No Case Type D.o.l D.o. Order Village.
19 133 Crpe 11.03.2024 12.04.2024 Dera KalaAmb
Name of the Parties 1.

Usha Rani W/ Parveen kumar Present Sarpanch, Gram
Panchayat Kala Amb, Tehsil Naraingarh Distt Ambaia

Plaintiff
Vig

Ruchira Paper Mill, Kala Amb, Tehsil Nahan [istt Simmour
Through Manager.

Respondent

The Kala Amb Chamber of Commerse and Industries, Kala Amb
Through its Secretary Ashok Kumar

Plaintiff
Vs

1. Singh Ram 2. Rajpal 3. Ramesh Kumar 4. Suresh Kumar Sio
Jiwan Ram Rio Vill Dera Tehsil Naraingarh Distt Ambala.

Respondent
Brief Fact

There are several industries located in Nahan Subdivisicn, Sirmour district, Himachal Pradesh,
which borders Naraingarh subdivision, and Kala Amb area in particular. The industries have
baen discharging their waste waler into the drain reprasented by Khasra number 2TBA30 village
Hampur Jattan, Hadbast number 139 of Jamabandi year 2013-14, marked as Gair Mumkin
Khaia as per the revenue record of Simour district. The water in the said drain passes thraugh

T
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village Dera, situated within Naraingarh subdivision and used to flow into the Markanda river for
a long time, the exact duration of which is disputed. Respondents in the second suit, Ram
Singh, Raj Pal, Ramesh Kumar, Suresh Kumar, sons of Jiwan Ram, Rlo Dera, Tehsil
Naraingarh have blocked the flow of the water through their land comprised of khasra numbers
3111, 202, 52418, 18/1, The injunction application of the respondents was dismissed by the
civil court vide order dated 23.01,.2023 as 'question related to public interest’. Howsver the
order of the civil court does not express any opinion on the merits of the application.

The petitioners in the first suit, as well as the petitioner in the second suit, plead that tha waste
water from the industries is causing nuisance to residents of the area, However, the cause of
the same iz different as per the two suits. While the petiioners in the first suit allege that the
nuisance fs caused due to the action of the Ruchira Paper Mills, the petitioners in the second
suit argue that the same is caused due to the blockage of water flow by respondents in the
SECcond suit.

As the matlers were related, the Court clubbed both the cases. After Hearing counsel of parties
following conditional order were issuad

On 02042024, counsel for Ruchira Paper Mills and Kala Amb Chamber of Commerce
appeared. Counsel for the pelitioners in the first case, Usha Rani vs Ruchira Paper Mills
appeared, along with residents of Shiv Colony, Kala Amb.

| heard both the parties. Residents of the affected colony have also filed their slatements in the
court along with videos and photographs of the discharge flowing through their habltations.

Counsel for the Ruchira Paper Mills and Kala Amb Chamber of Commerce argue that the
nuisance is caused due to the viclation of their right of easement, and that it is not solely the
onus of the concerned industry as several other parties discharge their water inta the said drain
However, they have nol shown any evidence to prove the same and hence are given an
opportunity to show cause by the next date

On perusal of the matter on record and hearing all the parties, the following points emerged:

1. That there is an emergent danger {o the public health and right to life of several
residents of the Shiv Colony, Kala Amb, due to the flow of the waste waler,

2, The claim by the counsel for Ruchira Paper Mills that the water is treated as par Norms
does not prima facke stand as they plead in their suft, in paras 4. 5. 6 that thers Is a
danger of nuisance and epidemic being caused due to this waste water

'8
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vilage Ders, situated within Naraingarh subdivision and used to fiow inte the Markanda river for
a long time, the exact duration of which is disputed. Respondents in the second suit, Ram
Singh, Raj Pal, Ramesh Kumar, Suresh Kumar, sons of Jiwan Ram, Rlo Dera, Tehsi
Naraingarh have blocked the flow of the water throeugh their land comprised of khasra numbers
2111, 2002, 52/115, 18/1, The injunction application of the respondents was dismissed by the
civil court vide order dated 23.01.2023 as 'question related 1o public interest’. However, the
order of the civil court does not express any opinion on the merits of the application.

The petitioners in the first suit, as well as the petitionar in the second suit, plead that the waste
water from the industries is causing nuisance to residents of the area. However, the cause of
the same is different as per the two suits. While the petifioness in the first suit allege that the
nuisance fs caused due to the action of the Ruchira Paper Mills, the petitioners in the sacond
suit argue that the same is caused due to the biockage of water flow by respondents in the
second suit,

As the matters were related, the Court clubbed both the cases. After Hearing counsel of parties
follewing conditional order were issued

On 02.04.2024, counsel for Ruchira Paper Mills and Kala Amb Chamber of Commerce
appeared. Counsel for the petitioners in the first case, Usha Rani vs Ruchira Paper Mills
appeared, along with residents of Shiv Colony, Kala Amb.

I heard both the parties. Residents of the affected colony have also filed their statements in the
court along with videos and photographs of the discharge flowing through their habitations

Counsel for the Ruchira Paper Mills and Kala Amb Chamber of Commerce argua that the
nuisance is caused due to the violation of their right of easement, and that it is not solely the
onus of the concerned industry as several other parties distharge their water into the said drain
However, they have nol shown any evidence to prove the same and hence are aiven an
opportunity to show cause by the next date

On perusal of the matter on record and hearing all the parties, the following points emerged:

1. That there is an emergent danger io the public health and rght to life of several
residents of the Shiv Colony, Kala Amb, due to the flow of the waste water,

2. The claim by the counsel for Ruchira Paper Mille that the water is treated as per norms
does not prima facie stand as they plead in their suft, in paras 4, 5. 6 that there s a
danger of nuisance and epidemic being caused due to this waste water.
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';".Dus to the above, | issued a conditional order u's 133, CIPC, directing Ruchira Paper Mills and
ather industries discharging their effluents in the drain 278430 to mmediately stop from doing
50 till further arders of the Court. They were also directed 1o immediately drain the water already
stagnant in the residential areas. The Regional Officer, Himachal Pradesh Pokution Caontrol
Board, Sirmour was directed to ensure compliance of this order in light of the emergent danger
to public health and to ensure that the Fundamental Right to Life, under Article 21 of the
Constitution of india is secured. Respondents in the sscond suil, Ram Singh and Ors.. wers
ordered fo remove the said obstruction in thalr lands immediately or to show cause why this
order should not be made absclute. SHO Naralngarh was directed o ensure compliance of this
order. Regional Officer, Himachal Pradesh Pollution Control Board, Sirmour, was directed, w's
138, CrPC to present a report to this Court. examining the quality of the discharge by the
Industries in question and if they comply with the environmental standards, within one week.
Regional Officer, Haryana State Pollution Control Board. Ambala, was ordered, u/s 138 to report
to this Court whether the water flowing through the residential areas or into the Markanda, meet
the necessary environmental standards.

After issuing Conditional order also ordered to be summon second respondent Singh Ram &
Oirs.

Final hearing to examine the cause shown by various parties to the suit was conducted today.

The counsels for all the parties in the 2 suits were present. The counsel for Singh Ram 5/o Jiwan filed the
Vakalatnama and appeared, along with 5ingh Ram in person, The expert evidence of Regional Officer,
Haryana State Pollution Control Board, Ambala (hereinafter referred to as RO, HSPCR) and Regional
Officer, Himachal State Pollutkan Control Board, Paonta Sahib, was also admitted,

The counsel for Usha Rani and Ors. alang with Usha Rani and residents of Shiv Colony, KalaAmb argued
that the factories in question have not drained water as directed in the conditional erder issued by this
Court. They have also not stopped discharging the water as per the conditienal order, which Is
continuing the nuisance taused to them. -

The counsel for Singh Ram, submitted on record a rent agreement between Ruchira Papers Lid. [RPL)
and some landowners, which stipulated that there was an 2nnuat payment for 90,000 for the use of
portions of the private land for flow of effluents into the Markanda River. This agreement was extended
saveral times, and the payment was stopped in 2021. The counsel for singh Ram argued that the flow of
waler Causes nuisance to the landowners, damaging their crops and there is no payment of damages or
compensation for the same by Ruchira Papers. Furthermore, there i a large tract of land owned by
Ruchira Papers Ltd, beside the land owned by Singh Ram and that can be used far the fiow of water,

r
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/' / The counsel for RPL, in their written reply, argued that the petitioner Usha Rani has filed the petition In
connivance with Singh Ram with the Intention to extort maney from RPL. Further, it was argued by the
counsel for APL that the Court does not have jurisdiction In matters related to water and air pollution as
per the order of the Hon'ble Supreme Court in State of Madhya Pradesh vs Kedia Leather and Liguor
Private Ltd (Case 151-158 of 1996, decided on 18/D8/2003. Since, the matter Is also related to an inter-
state water issue, the jurisdiction of the Court is barred under Article 264 of the Constitution of india. A
tivil suit, Singh Ram and Ors vs Liaison Ruchira Paper Mills bearing civil sult number 52472022 was filsd
before the civil court which did not issue any interim order on the plea of Singh Ram. RPL has installed
an Effiuent Treatment Plant in its premises and the same has been approved by the Himachal Pradesh
authorities.

The RO, HSPCB filed the report under section 139, which states the matter is also pending before the
Hon'ble NGT, bearing QA number 515/2022 titled as Dharamvir vs State of Haryana snd Ors. The NGT
has constituted a joint committes, which has carried out several Inspections and sampling at various
lacations. The Jattan Wala Nala is a natural drain which s carrying untreated domestic as well as
industrial sewage and effluent from both Harvana and Himachal Pradesh. Further, a joint sampling over
10 days was done by the Irrigation and HSPCB, the results of which show that the “water quality of river
Markanda is further deteriorating after mixing/merging of Jatton Walla nallah and fattonwala nallah [
not mesting the prescribed standards which proves that untreated domestic effiuent generating from
Kafa Amb area of State of Haryana and Himachal Pradesh both and Industrial effluent generating from
industries located in Kala Amb area of State of Himachal Pradesh is being discharged into it. Also this
office is monitoring the water quallty of Jattonwala nallah on monthly basis and as per the fatest report
issued by HSPCB Laboratory at Panchkula vide A/R Mo, 4501 dated 15.02.2024, It is establishing that
lattonwala nallah is not meeting the prescribed standards '

Ordear

| have heard all parties and perused the evidence submitted on file,

On the question of jurisdiction of this Court vis-d-vis the titing made by the counsel for RPL, the
argument |3 rejected, The Hon'ble Supreme Court, in its judgement has stated that ‘While o5 noted
above the provisions of Section 133 of the Code are in the nature of preventive measures, the provisions
contained in the two Acts are nat only curotive but afso preventive and penal. The provisions appear to
be mutuaily exclusive and the question of one replocing the other does not orise, Above being the
pasition, the Migh Court was not justified in halding that there was an ¥ implied repeal of Section 133 of
the Code. The oppeals deserve to be ollowed to the extent indicated ohove, which we direct.
Furthermare, the bar imposed by Article 62 does not arise as this Court s not competent or intent upon
adjudicating upen the sharing of water between states but merely dealing with public nuisance. Hence,
this Court has the necessary jurisdiction to adjudicate and issue orders in this case to ameliorate any

public nuisancs.
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The expert evdence submitted by the RO, HSPCE establishes that the Jatton Wala Naliah fails 1o mest
srvironmental standards and as per the detailed report, the Biological Owygen Demand (BOD] is
extremely high, whith makes the water unfit for even hathing purposes. The discharge of this Nallah is
flowing Into several residential areas, due to the blockage caused by Singh Ram and Ors on his land
hearing Khasra number 51//11, 20/2, 52//15, 16/1.

Rated on the abowve, the following absolute orders are iwsund under section 138 of the Criminal
Procedure Code:

1 The Kals Amb Chamber of Commerce s diracted to drain out the water which has stagnated in
the residential areas of Dera and Kala Amb villages of Haryana within 7 days of lssuance of this
order in order to safeguard the Fundamental Right to Life and Liberty under Article 21 of the
Constitution of India, of the residents of the villages. The drained out water is to be discharged
into the JattanWala Naliah as per the prescribed environmental standards. The SHO Naraingarh,
B0 & PO Naraingarh and RO, HSPCB Ambala shall ensure compliance of this direction and
submit a compllance report to this Court within 10 days of issuance of this order.

3. The respondents Singh Ram, Raj Pal, Ramesh Kumar and Suresh Kumar, sons of Jiwan Ram, R/O
Dera, Naraingarh, Ambala are directed to clear the blockage in thelr land, allowing the flow of
the Nallah, within 7 days of passing of this arder, They are further directed, under section 143
CrPC, to not cause such blockage in the future. SHO Naraingarh and BDEPO Naraingarh are to
ensure compliance of this order and submit @ compliance report 1o this Court within 10 days.

1. Ruchira Papers Ltd is directed to divert the flow of the water, currently passing through the
lands of respondents Singh Ram and Ors, through their own lands adjacent to the lands of the
respandents, based an the principle of Polluter Pays, as held by the Hon'ble Supreme Court in
several judgements, including Indian Council for Enviro-Legal Action vs Union of india IT1996(2)
156, Vellore Citizens Welfare Forum v Union of India and Ors, IT 1996(7) SC 175, MC Mehta v
union of India, 1996 SCC 711, This is to be completed within 2 months of passing of this order.
RO, HSPCE and BOPO Naraingarh are directed to file compiiance report in this Court.

Al parties are further informed that failure to comply with the above orders is an offence under section
141 of the CrPC and punishable under section 183 of the IPC.

Date:- 12.04.2024 Bub
Nara

EndstNo S\~ DFS  Dated \%\M‘i

A Copy of above orders is forwarded to following for information & necessary
action please -

isional Magistrate,
arh.

1 Chairman, Haryana State Pallution Cantrol Board,
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’.,J/ 2. District Magistrate, Ambala,
| 3. District Magistrate, Sirmour. Himachal Pardesh,
4. Supsrintendent of Police, Ambala
5. Sub Divisional Magistrate, Nahan, Distt Sirmour
8 R.O. Pollution Control Board Ambala
7. R.Q. Poliution Control Board Sirmour Himachal Pardash.
8. 5.H Q. Naraingarh

8 The Kala Amb Chamber of Commerce and Industries, Kala Amb
10.. Block Development & Panchayat Officer. Maraingarh,
11. Bmt. Usha Rani, Sarpanch, Gram Panchayat, Kala-Amb

12. Sh. Singh Ram 2 Rajpal 3. Ramesh Kumar 4. Suresh Kumar S/o Jiwan Ram R/o Vill Dera
Tahsil Naraingarh Distt Ambala

12. Ruchira Paper Mill, Kala Amb, Tehsil Nahan Distt Simour Through Manager

Sub Didisional Magistrate,

Naraingarh.
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E-mail- pebropaontal @email.com, Ph. No. 01704-225870

H. P. STATE POLLUTION CONTROL BOARD |jFE
Regional Office, HIMUDA Complex, Shubhkhera, Paonta Sahib Lo,

No. PCB/RO(Pt)Rich Produet & Solutions Pvt. Ltd/2022- |14o Dated: |{ 8% S22

To

Mz Rich Produet & Selutions Pyt Litd
Village Ogli, Mahan Road,
Kala Amb, Distt Sirmour H.P.

Subject: Regnrﬂhig compliance of CPCB guidelines to submit Irrigation Management
Plan.

This is in reference to Renewal of consent to Operate applied by vour unit vide
application no. 8834819, dated 27.03.2023 in which the disposal method of treated water of ETP
is mentioned as irrigation/pardening,

Whereas, CPCB has issued Guidelines for Utilisation of Treated Effluent in
Irrigation dated September 2019 for disposal of treated effluent water for irrigation. The copy of

guidelines is enclosed as Annexure-1.

Therefore, you are hereby directed through this letier to submit compliance of
above-mentionad guidelines and submit Irrigation Management Plan within 15 days positively.

Treat it as Most Urgent

Regiona) Officer
HPSPCB, Paonta Sahib

Encl: As above
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HIMACHAL PRADESH STATE mrﬁ,wmn CONTROL BOARD

L riﬂﬁﬂﬁt Regional Offiee, Pacnta Sahib, HIMUDA Colony, Shubhkhera
E‘EE : Tehsil Paonta Sahib, District Sirmaur, H.P
b g Email Id: pehropaonta | @gmailcom, Phone: 01 704-225870

No PCB/RO/(POM/s Rich Products & Solutions Pvi Ltd2023: 2524 Dated: 08332023
To

M= Rich Froducts & Solutions Pvt Lid
Kala Amb
Tehsil Nahan, Distt Sicmaur (HP)

Sub:  Notice under Water (Prevention and Control of Pollution) Act. 1974,

This is in reference to the sampling from the Final Outlet of ETP conducted by State Board
OMicial on dated 08,10.2023 in your unit. In this context, the sample of treated trade effluent / domestic
effluent / water / waste water of your unit was collected from Final Qutlet of ETP.

The lab analysis results of the same vide Lab Analysis Report No, W-2260 dated 05.12.2013
vide which parameter TSS, COD and BOD are not mesting the prescribed Hmits (copies of the same
enclosed). This establishes that the waste water treatment system is either not being operated /maintained
praperly or is not effective enough 10 treat the waste water from your unit and reguires proper & regular
operation, modification, proper maintenance, up-gradation or capacity enhancement.

And whereas the above mentioned facts tantamount to the violation of the provisions of Water
(Prevention and Control of Pollution) Act, 1974 and Consent granted by the State Board there under
constiiuung a cognizable offence.

However, before proceeding an action against you in the matter, vou are hereby directed to show
cause within 15 days a5 1o why your Consent! Renewal of Consent not be refused / withdrawn and legal
and penal action sz mentioned above showld not be initiated for the utter disregard toward the
environment besides disconnection of power supply.

You are also hereby directed to provide adequate pollution control devices and improve the
functioning of cffluent treatment plant and bring down the parameters within the prescribed limits as
prescribed in the Environment {Protection) Act, 1986,

Kindly treat it a5 most urgent.

Encl: as abowve

Regiomal Officer
HPFSPCB, Paonta Sahib

8] &
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_——  HIMAGHAL Pﬂt?ﬂ%ﬁ’m}' LUMITED [@]

("An 150 8001 : 2015, 150 14001 - 2015, OHSAS 18001 - 2007 e A
ISO 22000 : 2005 , WHO GMP and cGMP cerdified Company” - T

Adm. Office : 21-22, REGENCY CHAMBERS, NEXT TO NANDI CINEMA,
NATIONAL LIBRARY ROAD, BANDRA (WEST), MUMBAI PIN-400050
M. DB201-092587

——— —_ Cmmet SR SEEEOE P FRwE kIR

Febuicary 21, 2024

The Reglional SHicer,

Hmacho! Prodaesh Stale Pallufion Confral Raard,
Eeglonol Odfice, Poonla Sahio

Diist Sirmiaur,

Cear i,

This refers 1o your lefler number HPSPCE/RO/Poonlaielice fle/2019-3045-47 doted 14,/02/2024 en the
sutject cited above,

Vige this shaw-couse nolice we have beon oleged ol we are viclaling the provisions of Water Aot 1974
G HWhae 2-:11-5: The aid aliegation: are based on the [oint Physical inspection, of River Morkando Bonk
[EALA-AMB-Maraingarts Road), i which it was feund thal there is illegal dumping of process woste material
L. lime wosle powder/coleium waste powder on the both bonks of Biver Markanda dowrstream of Kalo
Abd-Suchona Bridge on Kala Amb lo Maroingarh Raod por of Haryenio,

We hereby submit thet! we ore complying oll 1he relevant provisions f all ke relevont oot b reloben =]
Polluticn central. We alio had obloined the consent to opsrote under secfion 25 £28 of Wotar Act 1974
o unr._igr Eecim 21 gl Air At 1581 from the deparfment of polufion conlral in the momth of Cecember-
2023 which i¥ wold upfo 31/03/7024, We allach hefe the copy af the same For your king reference.

A5 leLﬂi-::n if the Eivgr Morkonda i concemed, we submit thot the soid site menfioned in YOUT SPSw-CTs e
nabice s abouw five kifometer oway from our manidaciwing site situaied al wiloge khari, Afgarpur Majro,
Yamurarogar Rood, Kale Amb, Dt Srmow, Himoshal Frodesh,

Furhier, we :.unmt_lr-ur in our manufoctuing process very Bile by-product i generghed which is i the farm
of high purity cocum carbongle, The whole bypreduct s pled al designaled beation in our factary, Th
gereration of this process byproduct 1s being sold to few custemen in the areo, We cre nat ey ihis
pmn:ﬁ !:-y'p:f 1m¢dun’r :rnyl;whernd;-. any pubic land ar inoany woker bady, wWe heraly attach here fo the £03
reconds o process byproouct genarated, customerwize sale of thi F i

itk s et i 15 product duing the kast one vear for

any woy ond ore not oware of ifs touwrce on the bank of IR Biver Markanda, 23 not Delong o v in

We co hope thal ow above submission claily aur position on fhe matt :
any furiher replyfclorification in the matier er and would be pleased to furnish

Thankrig you,
Yours Faithfuly,
For Himachal Polyoleding L
D Wiender Bhordwaij.
Cenercl Manager-Suaily

MANUFACTURERS OF CALCIUM CARBONATE

Regd Office & Works - Will. Khari, Near Asgarpur Majra, Yamuna Nagar Road, Kala-Amb, Distt, Sirmour (H.P) - 173030
Mob. | B3167-13788, 831 52-1:145551 83 " E-mail  ascounts@himpol com 236
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HIMACHAL POLYOLEFINS LIMITED

Will, Khari Mear Asgarpur Majra

Yamuna Nagar Road, Kala Amb - 173030 (HP)

CIW, U24114HF1954P L0 4 726

SLACKED LIME
Slock Itern Register
1-Apr-23 to 21-Feb-24

Diate |Particulars = Veh Type Weh Na, ary AMT
02-Apr-23 | JAGDAMBA CHEMICALS GGT GALES  |20-24/0003] 14.740 MIT. | 13266.00
04-Apr-23[M | INDUSTRIES [GST SALES |23-2470010| 15410 MT_ | 13869.00
Oa-Apr-23|M | INDUSTRIES ﬁ CALES |23-24/0011] 16710 MT. | 14484 00
04-Apr-23|M | INGUSTRIES GST SALES | 232470012 15550 MT | 13995.00
10-Ape-23 00 1 INDUSTRIES GET SALES  |22.24/0040] 16800 BT | 15120.00

mlmﬂﬁs GST SALES  |23.22/0047] 16380 MT | 14742.00
14-Apr23|M1 INDUSTRIES GST SALES  |23-24/0057| 16,080 M1, | 14454 00
14-Apr-23 (M1 INDUSTRIES |GST SALES  |23-24/059( 16ETOMT, | 15003.00
26-Apr-23 M1 INDUSTRIES |GST SaLES  [23-24m108| 15300 MT. | 13770.00
T6-Apr-2 1M1 INOUSTRIES G5T SALES  |2324/0108] 17290 MT, | 15561.00
25-Apr-23|M 1 INDUSTRIES GET BALES | 23-240124] 18140 MT_ | 16326 00
O5-May-23 M | MOUSTRIES GET GALES |2324/0147] 14000 MT | 12681.00
05-May-23|M | INDUSTRIES GST GALES | 23-24/D146] 165450 MT. | 14805.00 |
04-May-23[M | NDUSTRIES |GST GALES | 23-2a/0140] 15680 MT. | 14112.00
26-May-Z3[M | INDUSTRIES GST GALES | 23-04/0234| 12430 MT. | 11187.00
26-May-23|M | INDUSTRIES GST SALES  |23.24/0238 12870M1. | 11315.00
B5-Jun-23 1| INCUSTRIES G5T SALES  |23-24/0280] 15850 MT, | 14307.00
D5-Jun-23[ 0| INDUSTRIES GST SALES |Z23.24M253| 13290 MT. | 11881 00
05-Jun-23[M1 INDUSTRIES GST GALES  |23-24/0292] 14380 MT | 1294200
O7-Jun-2a|M.| INDUETRIES GST SALES |23-24/0204] 14.840 MT. | 1335600
08-Jun-23[M.] INDUSTRIES GST BALES  [23-24/0208| 13920 MT_ | 12528.00
TEdun 23 1 TNOUSTRIES |GET SALES™ [23°2400300] 14.430MT. | 12987.00
06-Jun-23|1M | INDUSTRIES GST SALES  |23-24/0305) 15,800 84T, | 1422000
Do-Jun-23|M | INDUSTRIES TSALES |22.24/0006| 15 330MT. | 12707.00
De-Jun-23[M.| INDUSTRIES GST SALES  |23-24/0307] 14 B00MT | 13220 OO |
14-Jun-23|M | INDUSTRIES GST SALES  [23-24/0333| 14.730 M1 | 13257.00
14-Jun-23 | 1 INDUSTRIES |G_El" SALES |23-24/0334| 14.620MT | 13338 00
14-Jun-Z3|M 1 INDUSTRIES |GSTSALES  |23-2400355| 135308 | 12537 00
Z4-Jun-23|t4 | INDUSTRIES |GET GALES [23-24/0378| 13,500 MT. | 12150.00
2a-Jurvz3| M | INDUSTRIES GGl SALES  |20-24/0379] 14 BA0 MT. | 1338200
Z5-Jun23|M | INDUSTRIES GSTSALES |23-2am0383| 13430 MT. | 11817.00
25 Jun-23[M | INDUSTRIES G5T SALES [23-24/0304] 15600 MT | 14040.00
T7-Jun-23 |1 INDUSTHRIES GST BALES  |23-24/0380] 13 280 MT, | 19052.00
Z7-Juny 23| INDUSTRIES G&T BALES 25-24/351] 12 660 WT_[ 1158400
02 Jol 23 M INOUSTRIES GST SALES | 23-2410406] 13 220 0T, | 11608.00
D2-Jul-23|M 1 TNOUSTRIES |GSTSALES  [23-2/0a07| 11780 M1 | 10817.00]
Oa-Jul-23|M 1 INDUSTRIES |GST SALES  |23-290408| 13 180 MT, | 11828 00
22-Sep-23|M1 INDUSTRIES G5T SALES  |22-240761| 15650 MT, | 1400400
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22-Bep-23|M.| INDUSTRIES GST GALES |23-24r0762| 15.870 MT, | 14373.00
23-3ep-23|M.| INGUSTRIES GST SALES  |23-24/0755| 12440 MT, [ 1113500
04-Oct-23[04. 1 INDLUSTRIES GST SALES |23-24/0811| 11.070MT, | 9963.00
04-0ct-23|M | INDUSTRIES GST GALES  |23-24/0812] 10.040 MT. | 14435.00
04-0ct-23|M | INDUSTRIES GST SALES [23-24/MB13| 6.000 MT. | 5400.00
07-0ct-23(M 1 INDUSTRIES GST SALES  |23-2a0831] 17.210MT. | 15483.00
07-0ct-23(M1 INDUSTRIES GST SALES | 23-24/0832| 16.890 MT. | 15201.00
08-0ct-23(M 1 INDUSTRIES GST SALES  [23-24m83%] 182020 MT. | 14418.00
10-0ct-23[M.1 INDUSTRIES GST SALES | 23-24/0843| 13580 MT. | 12222.00
12-Cet-23| M| INDUSTRIES GST SALES | 23-24M0850] 15370 MT. | 13833.00
12-0ct-23|M.1 INDUSTRIES GST SALES  |23-24/0851| 16.080 MT. | 14472.00
02-Nov-23|M.| INDUSTRIES GST SALES  |23-24/0940| 17260 MT. | 15534 00
02-Nov-23|M.1 INDUSTRIES GST SALES  |22-24/0041| 18.380 MT. | 16542.00
11-Nov-23|M | INDUSTRIES GST SALES |23-24/0986] 17.790 MT_ | 16011.00
11-Mow-23| M INDUSTRIES EST EALES 23-24/08ET] T6.R50MT. | 14895.00
[ 27-Nov-23| JAGDAMEA GHEMIGALS BST SALES [23-24/1048] 15,740 MT, | 12366.00
29-Nov-23(M.| INDUSTRIES GST SALES |23-2411063] 14 3850 T, | 12924.00
30-Nov-23|M. | INDUSTRIES GST SALES |23-24/1068] 16120 MT. | 1450800
30-Nov-23[M.| INDUSTRIES GSTSALES  |23-24M1089| 18220 MT, | 14535.00
10-Dec-23|VEDIKA INDUSTRIES GST SALES |23-24M1115 11.010 MT. | BB08.00
18-Dec-23|M.1 INDUSTRIES GS] SALES |23-24/1163| 15530 NIT, | 13977 .00
18-Dec-23|M.| INDUSTRIES GST SALES  |23-24/1154 14.400 MT. | 12080.00
29-Dec-23[M.| INDUSTRIES GST SALES  |23-24/1211| 14.790 MT. | 1231100
29-Dec-23 K| INDLUSTRIES GET E.ﬁI.ES 23-FAMZ21Z2) 16830 MT 151:1-?.{![]
04-Jan-2&| VEDIKA INDUSTRIES GST SALES  |23-24/1248| 0470MT. | 588200
18-Jan-24|M.1 INDUSTRIES IGEI SOLES 23-24M28T 16130 T 1451700
15-Jar-24|M.] INDUSTRIES |GST SALES  |23-24/1268| 15.360 MT. | 13624.00
19_Jan-24|M.| INDUSTRIES GST SALES  |23-24/1370| 16.430 MT. | 1278700
19-far-24 WML INDUSTRIES G3T SALES 2324311 15220 MT 14598.00
19-Jan-24| VEDIKA INDUSTRIES GST SALES  |23-24/1376| 10810 MT. | 24500
27-Jan-24| VEDIKA INDUSTRIES GST SALES  [22-24/1356| B.S20MT. | B112.00
02-Fab-24]M | INDUSTRIES GST SALES  |23-24/1300] 15040 MT_ | 1353500
12-Fab-24|M.1 INDUSTRIES GST SALES  |23-24/1440] 14 040 84T, | 13445 00
(7-Feb-24| VEDIKA INDUSTRIES GS5T SALES  |23-24/1485| B.O30MT. | GIEE 00 |
1053.750 MT.] 93350900
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HIMACHAL POLYOLEFINS LIMITED
Will Khar,Near Asgarpur Majra
Yarnuna Nagar Road, Kala Amb - 173030 (HP)
CIN LZ24T14HP1884PLCD 14T 26

SLACKED LIME
Siock Item Regster
1-Apr-22 to 31-Mar-23

Date

Particulars

Vch Type Veh No, QTy AMT
O5-Apr-22 | AMIT TRADING GO GET SALES | 22-2000022] 31.000 MT. 2780000
1?-Ap--22|r-.!.| INDUSTRIES GST SALES | ZZ23/0008| 16 8GO M. 15174.00
17-Apr22 |0 | INDUSTRIES GSTBALES | 22-2300057| 17200 MT. 1887000
21-Apr-22[AMIT TRADING CO GST SALES 22230086 2 70 MT UESS.00
Z3-Apr-22 [BMIT TRADING GO GST SALES | 22230092 ggao MT 3055 .00
(Z3-Apr-22|M 1 INDUSTRIES GET SALES | 22-750083| 15220 MT. | 14607.00
Z3-Apr-22 |M 1 INDUSTRIES GST BALES | 22-250054| 17340 MT. 15606.00
26-Apr-22 M| INDUSTRIES GST SALES | 22-230108] 12 780 MT. 1508400
26-Apr-22 |M.| INDUSTRIES GET BALES | 22-230110] 17.060 WM. 15154.00
14-May-22 |BMIT TRADING GO GST SALES | z2-230181] 2,240 MT, 7E40.00
18 May-22 [M.| INDUSTRIES GST SALES | 22-230200] 15730 MT. 14157.00
21-May-ZZ|M | INDUSTRIES GSTGALES | 22-23/20B| 18 770 MT 14193.00
21-May-22 IM.| INDUSTRIES |GST SALES 22-230207| 5810 04T 14229 00
21-May-22 [AMIT TRADING CO [G5T SALES 22.2300208| 2870 MT. 1004500
E-ru'l.a:.r-::-im.J INDUSTRIES |GE_T-5._|5.L'ES 35.230226] 1z £60 MT. 11592 00
2?-Mar22|ru'l.l IMDUSTRIES |G-3T Eﬁ.I._E_S FRIINIIT| 13800 MT 12240.00
03-Jur-Z2[M.1 INDUSTRIES |GSTSALES | Z2-230256] 13.430 M, 12087.00
03-Jun-22|M.1 INDUSTRIES |GST SALES | 22-2ames7| 13370 MT, 12033.00
10-Jun-22|W.| INDUSTRIES |GST SALES :zemal 13.860 MT. 12474.00
14-4un-22 M1 INDUSTRIES |GSTSALES | 33Z30300| (2030 MT, 1163700
15-Jun-22|M.I INDUSTRIES GSTSALES | 22-230377] 16.290 MT. 14651.00
15-Jun-22[JAGDAMEA CHEMICALS 55T SALES 22-23m334] 15,930 MT. 14337.00
20-Jun-z2|W | INDUSTRIES GET SALES | 22-230338[ 14 aa0 T 15147.00
20-Jun-z2|W.| INDUSTRIES GST SALES | 22-230%37] 14,830 M, 1334700
20-Jun-22|M 1 INDUSTRIES I|GETI'$P-LE_$ 22-2W0336] 15760 MT. 14184 00
m GST SALES | 22200843 12270 T 10r588.00
23-Jun-22| W] INDUSTRIES GET SALES | 22-230344] 14840 WMT 13356 00
Z2-Jun-22|1d | INDUSTRIES GST SALES | 222300345 15,750 MT. 1415700
33-Jur-22| JAGOAMBA CHEMICALS GETSALES | 22-2303%0] 14.380 M7, 1294200
01-M0-22| AMIT TRADING GO GSTSALES | 22-20/0345| gsa0 MT 33426.00
D5-Jud-22 M | NDUSTRIES GETSALES | 22230404 15130 mT 14517.00
501220 | INGUSTRIES BSTSALES | 22-23/0405) 15080 MT. | 1345100
D7-Jul-22| W1 INDUSTRIES GETSALES | Zz-230414 15 o0 mT. 13696.00
D7-Juk22| M1 INDUSTRIES GETBALES | 22-2300418] 15 180 mT 14562.00
07-Jul-22| M1 INDUSTRIES GSTSALES | 22-2390416] 1209000 | 11640.00
T D7-Jur2Z| T INOUSTRIES GSTSALES | T2-230417| 14040 T, | 13446.00
D7-Juk22| M) INDUSTRIES GST SALES | 22-2300418) 14 440 T 12965 00
D7-Jul22| M1 INDUSTRIES GSTSALES | 22-2300418| 13030 T 12537.00
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Oa-Jul-22 M VINDUSTRIES

GSTSALES | 22-2am420] 15700 MT. 14130.00
GAJul2Z|M I INDUSTRIES GETSALES | 22-Za/ma21] 13,500 MT. 12150.00
T;@EE]ﬁ [ INDUSTRIES GST SALES 22.23/0422] 15.350 MT. VEE1S O
oh-Jul-22 |M INDUSTRIES GST GALES | 22-23/0428] 14.270 MT, 12843.00
5. Jul-z2 |1 INDUSTRIES GST SALES | ZZ-Zz0d2T| 15704 MT. 14130 00
D8-Jur-22|M.| INDUSTRIES GST SALES 22-2H0A28| 14.550 MT. 13095.00
79-Jul-22 |M.| INDUSTRIES GST SALES | 22-23D445| 13.760 MT. 12384 .00
Ti-Jul-22 M1 INDUSTRIES GOT GALES | 22-200445| 13.910 MT. 12615.00
T0-Jul-22(AMIT TRADING GO G5T GALES 22230635 14650 MT. 13455,00
16-Aug-22|M.| INDUSTRIES GGT GALES | 22230602 14.900 MT. 13311.00
16-AUg-22|M.| INDUSTRIES GST SALES 22-23/0603] 15.430 MT. 14757.00
7G-Aug-22 |AMIT TRADING CO GST SALES | 22-23/0660( 11.400 BT, 10260.00
. [10-Sep-22|AMIT TRADING GO GST SALES | 222307100 as00 mT, 7T40.00
1&-Sep-22|M.| INDUSTRIES GST SALES | z2-230743] 14330 MT. 1289700
03-Oct-22{M, I INCUSTRIES GST SALES | 22-230808| 13780 MT. 12384 00
13-0ch-22| AMIT TRADING GO GST SALES | 22-230855, 27.700 MT. 2493000
13-01-22|M. T INDUSTRIES GST GALES | 22-23/0858| 15160 MT. 1364400
[ 22-0c1-22[AMIT TRADING CO |CSTEALES | 2223/0882] 0,000 MT. 8100.00
O1-Now-22|M.| INDUSTRIES IGSI SALES | 22-230608] 12.880 MT. 11592.00
D1-Now-22|M.1 INDUSTRIES [GST SALES 22230209 12 680 MT 1141200
168-Nov-22|AMIT TRADING CO GST SALES | 22-23/0857] 5700 MT. 3330.00
26-Mov-22| AMIT TRADING GO |GST SALES | 22-231003] 17.350 MT. 15615.00
07-Dec-22[M.1 INDUSTRIES GST SALES | 22-2311085] 13 790 MT. 12411.00
26-Dec-22| Cash G&T GALES 22-23M1138] 700 MT. 7101.00
28-Dec-22[AMIT TRADING CD |GSTSALES | Z223A150] 17.560 M7, 1560400
(29-Dec-22|M.| INDUSTRIES [GSTSALES | 2223A7151| 13740 mMT 12366.00
D2-Jan-23| M. INDUSTRIES GST SALES | 22231168 13530 MT 12222.00
02-Jan-23[M.| INDUSTRIES GST SALES 22-2HT1E8| 15,630 MT. 14087.00
03-Jan 23| M| INDUSTRIES GST SALES | 22-231173| 14,630 MT, 13167.00
D4-Jan23|M I INDUSTRIES GST SALES | 22-2311177] 13.680 MT. 1231200
05-Jan-22|M | INDUSTRIES GST SALES | 22-23(1187] 14380 MT. 12524.00
10-Jan-23| M | INDUSTRIES GST SALES 22-231183] 15740 MT. 14166.00
10-Jan-23[M | INDUSTRIES GST SALES 22-251194] 15.150 MT. 14535.00
22-Jan-23| JAGDAMBA CHEMICALS GST SALES | 22:231281] 14.500 MT 13050.00
22-Jan-23 M. INDLISTRIES GST SALES | 22-23124Z| 1aar0MT. 13023.00
11-Fab-23|JAGDAMBA CHEMICALS GST SALES | 22-23/1328| 12.200 MT. 10930.00
06-Mar-23 M1 INDUSTRIES GSTSALES | 22-23/1406| 18380 mT, 1654200
DB-Mar-23[M | INDUSTRIES G5T SALES 22-231407| 14000 MT. 13491.00
30-4zr-23[JAGDAMBA CHEMICALS [GSTSALES | 22237512 1amzamr. | 13338.00
108991 1028556

187




518 cmyﬁw

HIMACHAL POLYOLEFINS LIMITED,
Kala Amb, HP.

DISPOSAL AND REPROCESSING OF WATER POLICY

Himachal Polyelelins Limited, Kala Amb (HPY} s manufaeuring PCC by using fime stone a5 Fw
material, During manu faguring alf POC, we have sieving process and approximelty |10 3 percent

material is retained on sieve and asgain which s law walue product for anima! feed and other
industruies. Further, we declare thal no chemical hazead is produced during manufzeuring of
caleium carbonate, Frocess waler used in ‘the cleaning of tanks also reprocessed o the
manufacuring. Henoe no walss material and hazzard is genrated in w hole manuafcuring of calcium
carbonate:; Also company will compaly all norms of 150 14001 us well a3 1§50 45001 and follow

all rules and regulations of HP State Pollution Contrel Board during running plant.

Date of Preparation: | 01.09.2023 = S
Next due date of Revision: 010820258 B ) hl ||/
ﬁ -
Prepared H:.':% Reviewed Byﬂ/j‘%w !I Approved “}'1{

Name: TAMANH Name: PARAMIEET \ Name: DR YIREND
'I.'.ll:.:aiglmti_{;m Ay =5

Designation: Designation:
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HIMACHAL POLYOLEFINS LIMITED

Vill. Khairi, Near Asgarpur Majra, Yamuna Nagnr Rood, Knla Amb, Dist. Sirmour, ILE.

India = 173030, (An IS0 906171 4081/4500 1 & FS5C 22000 Certified Company).
Maobite Number: TO27862701 and Email 1D: - E-mail: gmp@Ehimpal.com.

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During

Manufacturing of PCC
Date Crunntity Dbserved Dy Remarks
ﬂl.,ﬂ'fl'..l o3y
To Go pa i
2] 2l Jaeay
] f
i /
/ |
/
/
/
[
f i
[ /
/ |
/ l
/ [
f |
/ [
[ .‘
/ F
/ [
/ f
/ r
/ ;
/ 1'
/ I
/ !
i t
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Maximum Deviation - 1-3% of finel sutpat

Formnt No.=11PLPRO29-05
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HIMACHAL POLYOLEFINS LIMITED

Vill. Khairi, Menr Asgarpur Ma|ra, Yamuns Nagar Hoad, Kala Amb, Listt, Sirmaur, 1L.P.
India = 173030, {An 150 9001/14000/4500 1 & FS5C 22000 Certificd Campany).

Alabile Namber: 7027862701 and Email 1D: « E-maik: gmp@himpol.oom.

Total Waste (Grit) Recovered in 1 Maonth (at Seive Shaker) During

Manufacturing of PCC
Date Cruaniily . Observed Dy [Reemarks
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[
jf' i
/ J'JI
/ |
fr‘ ff
f [
/ /
/ !
i /
/ [
[ /
/ [
j'j f‘
If ;‘r
/ I
f
[
f
/
[
. {
Totalof Monil - 5.5 A A

Aaximum Deviation = 1-3% of Mnal output

Furmat No.-HPL/IPRA-05
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HIMACHAL POLYOLEFINS LI

Vill. Khairl, Nenr Asgarper Majra, Yamuna Nagar Road, Kala Amb, Distt,

EDH'{(%/

ROLLED copy

MITED

Tadia — 173030, (An ISO 9001/14001/4500 1 &FSSC 22000 Certified Conm pamy).
- Mabile Number: T027862781 and Emall 10 = E-moall: gmpi@h ioapal.com.

Total Waste (Gril) Recovered in 1 Month (at Seive Shaker) During

Sirmour, ILP,

Manufacturing of PCC
Dare Quaniity Observed By lemarks
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/
/
/
[
/

Total of Month - fae oL
Mazimum Deviation = 1-3%0 of Gl owtjs

Format Mo.-HPLAT RAOI9-05
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CONTROLLED L‘CIPFT :

HIMACHAL POLYOLEFINS LIMITED

Vill. Khniri, Mear Asgarpur Majen, Yamuna Nagar Rosd, Kals A.mt_r, Disit. Sirmour, H.F.
Indis — 173030, (An 150 9001/1 4001745001 & FSSC 22000 Certilied Company).
Mobile Number: T027862701 and Emgil 1D: - E=mail: gmp@himpol. com.

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During

¢ Manufacturing of PCC
Daie Quanthy . Observed By Remarks
/ fl'l:l- !}. B3y
o [Bo_p7 i
Mlie I.‘.‘.n;;g 7
. IJ f’
!
I'I 1’;
;’f II
f; If
f |
/ /
| |
i /
[ /
f /
/ f
f; !,r
:'f f;
/ /
/ ]
f; ,ff
[ /
[ ]
_ L —
:1::::::1:: E;}T::;!E{:Er:d;‘rﬂ?ﬂnﬂl output @_,'
Verifed By:

Farmat No.- P L/PRVO2%-05
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HIMACHAL POLYOLEFINS LIMITED

Vill. Bhinirl, Menr Asgarpur Majrs, Yamuna Magar Road, Kala Amb, Distt. Sirmoor, H,P,
D — 173030, (An IS0 900171 408 1/45001 & FSSC 22000 Certifled Campany).
Maliile Number: 7027852701 and Email 18 - E-mail: gavpi@hinpolcom,

Total Waste (Grit) Recovered in 1 Monil {nt Seive Shaker) During

Manufacturing of PCC
Date Qruarntity Observed Oy Hemarks
Heglroan
pL o M s
2efeq fieay j.f
[ |
/ /
/ /
/ [
/ /
/ /
[ /
/ /
/ |
/ [
i /
/ /
/ /
/ /
[ /
[ /
/ |
/ /
/ [
/ /
/ [
/
[
{
/
[

lTotal of blonth - £y 3 M

Maxiovonn Devintlon « 1-3% of fasl oulput

Fortiat No-1TPLAPIADZD-05
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Verified By:
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. CONTREOLLED COPY

HIMACHAL POLYOLEFINS LIMITED

Will. Khaird, Mear Asgarpur Majra, Yamona Magar Road, Kaia Amb, Disit Siomour, JILF,
Incliz = 173030, {An 150 000/14001/45001 &F55C 22000 Certified Company).
Mobile Mamber: TOETEE2TH and Emall 10: - E-mail: gmp@Ehimpol.com.

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During

Manufacturing of PCC
Date Quantity Observed By Remarks
tle vl
o raq
ﬂ.’.&?"uu = i e Ir.
/ [
[ |
; f
f /
f /
/ |
/ /
/ [
/ /

Tomlof Mo - &p r
Elgimpm Deviation = 1=3% of finad output

Verified Dy;

Formut No~IPLTRO22.05
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HIMACHAL POLYOLEFINS LIMITED

Vill. Klairi, Near Asgarpur Majra, Yamuna Nagar
India - 173030, (An ISO SO0 14000 ME00 & F
Moldite Number: 7027883701

Road, Kala Aml, Distr. Siemour, [LP,
S5C 22000 Certified Company),
nod Emall 1D: - Emnll: EmpiEhimpoel.com,

Total Waste (Grit) Recovered in 1 Month (at Seive Shaker) During

Manufacturing of PCC
Lhte Quantity Obscrved Dy Tema rks
I8le3 202y
T3 _S% mMT ,-ﬁfigﬂ.
Allenfaiag ,
7 f
A, /
/ ]
/ [

“Todal of Monih - <

1
Aaximon Deviation= 1-3% of final output

Format Ntl.—]ll'Ul‘l'l.fﬂI!'!l-US
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Annexure-HP16

LLUTION

. ADESHS
HIWACTIAL I TA Colony, Shubhidhera

- sihih
Iteuionul Qlfices Pionta Sabi

Y AL spliibs, DYEstriel Sirmaue i
T e e e e

L : wtgmail.e v - (11 704-225870
I-|:|:-|| Eiwanal] Bl ; o bropantyed pnaileom, Phone: L1}

Mo PCH/RO (Pr)yHimachal I"'ul:l.'uh'-“ﬁ“-"‘rlmd"' 21N Dated: ofa- o). 9 4

To
M s limaehod Pobyaleling Limited
Yoolbae Ohele, Y e :"*-itgzu Hoad Kaly Amb
Tehisil Nahan, Disit. Sirmaur, H.P

Subjeets Show Cause Notice under Waler {Prevention & Control of Pollution)

Act, 1974,
= . o . b H 1 [
s s i relerenee 1o the inspection carried oul by joint commitiee in th

iatter of 0 N 303 2022 g your uni on 19022023,

Wherens. following observations have been made during the inspection of
SOUT it

1. Ax per condition af consent granted to you vide application ne. 8746732
dated 20.10.2023 valid @l 11.03.2026, you ave autharized fo Recycle tremted water.
Hinveved, it iy bevn ohserved e, waste water after ireatrent was being discharged open
ot thee Baend withine the it premises throngh a dedieated drain, Plofographs are artached
herewiilh,

And whereas. the above mentioned facts tantamount to the violation of

pravisions eontained in seetion 23 of Water (Prevention & Control of Pollution) Act, 1974
and Consent grmted by the State Board there umder constituting 4 cognizable offence.

| luwever, befure proceeding against you fnally in the mafter, you are
hereby directed to 1. Establish the reason for above observations. 2. Immediately siop
divefurging treqted water on the land, You are further directed to show cause within 07 days

afier l'l..'L'L"i[flli ol 1his edide a% Lo .,l..h:; wasle Wiler wWas h-l:i.l'lg diiﬂ:hﬂfgﬂli QpCn on the land
withoutl permissien. and why leeal and penal action against you shall not be taken for the
utmost disregard wowards envirunment besides impaosing environmental compensation.

Please note that in the event of failure to comply and unsatisfactory
deposition, with abowve directions. nction proposed as above shall be initiated as per relevant
provisions of law

Treal it s mos urgenl
Inel: Mhwtographs ?

Regionhl Officer
HPSPCB, RO, FPaonta Sahib
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4 GPS Hap Camera

| e i
i

Fhotograph No. 3 Mhotograph No. 4

— e

I'lLTtlrg_l"ul;ll Nee |t Photozeaph No. 4 shows status of discharge on land through dedicated drain.
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Qg é Annexure-HP17

H.P.STATE POLLUTION CONTROL BOARD
roers FORM X
= REPORT BY STATE BOARD ANALYST

(See Rule 26)

Report No: 12327787/W-12120 23/04/2024

| hereby certify that | Dr Kuldeep Negi, SO, State Board Analyst duly appointed under sub-section (3) of
section 53 of the Water (Prevention and Control of Pollution) Act, 1974 (6 of 1974) received on 18/04/2024 from
Naveen Banyal , JEE, HP State Pollution Control Board RO Paonta a Grab sample of Final Outlet of
ETP of Himachal Polyolefins Limited, --- Village Ogli Yamuna Nagar Road Kala Amb--Kala
Amb, Nahan Distt. Sirmaur, H.P. 173030 on dated 16/04/2024 for analysis. The sample was in a condition
fit for analysis reported below:

| further certify that | have analyzed the af orementioned sample on 18/04/2024 to
23/04/2024 and declare the result of anaysisisto be as follows :-

Method of analysis

IS 2488(1-V), 1S-3025(Part 44): 1933, 'Standard method for examination of water', 23rd edition prepared and
published jointly by:-

1. American Public Health Association
2. American Water Works Association
3. Water Pollution Control Federation

SAMPLING PARAMETERS

Sr. Parameter Name Results Units PermissibleLimit |Remark/Result

No. Analysis

1 pH 8.40 5.5-9.0 Within Permissible
Limit

2 TSS 21.0 mg/L 100 Within Permissible
Limit

The condition of the seals, fastening and container on receipt was as: sealed as HPPCB
Signed this on 23/04/2024

Remarksof Lab Head:

ol
Y

[=]
=]

[=]

Dr Kuldeep Negi, SO
(State Board Analyst)
RL Paonta

“This is computer generated document from HPOCMMS” Page 1 of 2
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From:
H.P. STATE POLLUTION CONTROL BOARD,
RL Paonta

To:

Himachal Polyolefins Limited

--- Village Ogli YamunaNagar Road Kala Amb--Kala Amb, Nahan,
Distt.Sirmaur, H.P.173030

“This is computer generated document from HPOCMMS” Page 2 of 2
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xure-HR8
Inspection no. : 62925698
HROCMMSID : 13AMB376796

HARYANA STATE POLLUTION CONTROL BOARD
Near the Orion Banquet, Naraingarh Road, Baldev Nagar, Ambala. Email:-

T
e T
il Y il

. | ;
NSPEE hspcbr oamb@gmail.com
No: HSPCB/AMB/2024/INS/62925698SCNCC001 Dated: 22-03-2024
To

NARAINGARH SUGARMILLSLTD
VPO BANONDI TEHSI NARAINGARH

Sub: Show cause notice for closure 31-A of Air (Prevention & Control of Pollution) Act, 1981/ 33-A of
Water (Prevention & Control of Pollution) Act, 1974

Whereas your unit has been inspected on 20-02-2024 regarding by the Joint Committee constituted by
Hon'ble NGT in OA no. 515 of 2022 Titled as Dharamvir V/s State of Haryana & Anr. and during the
inspection following deficiencies has been observed as per provisions of section 31-A of Air (Prevention &
Control of Pollution) Act, 1981/ 33-A of Water (Prevention & Control of Pollution) Act, 1974) :

1. Whereas your unit was found operating and engaged in manufacturing of Sugar by using Sugar cane as
raw material with having engaged in processes of crushing, Juice heating, Juice clarification, syrup
Sulphotation, Evaporation, crystallization, centrifugation & packing, which are water and air polluting in
nature and covered under Red category of consent management of the Board dated 04.12.2020.

Whereas during inspection the Joint Committee has identified the bypass arrangements for disposing of
untreated trade effluent generating from Cooling water and from the Process which is leading to a
Combined/Common drain starting from inside premises of the unit and carrying untreated effluent (from
cooling tower and process discharge) and further leading outside the premises of the unit as a bypass system.

Whereas effluent samples were also collected by the Joint Committee from Untreated Effluent Discharge
from Cooling water, Untreated Effluent Discharge from Process, Inlet, outlet & Aeration Tank of ETP &

Combined/Common drain carrying untreated effluent (from cooling tower and process discharge) inside

factory near residential quarter which isleading outside the premises of the unit.

Whereas As per the analysis report received from Central Pollution Control Board (CPCB), Laboratory at
Delhi vide Analysis report no. WATER/2324/\WW/00115 dated 05.03.2024 (copy enclosed), the sample of
the following points are found exceeding the prescribed limits in the following manner:

1. Mark A "Untreated Effluent Discharge from cooling water (Parameter/Result/Limits. COD/812/250;
BOD/191/30; TDS/2504/2100; TSS/212/30)"

2. Mark B "Untreated Effluent Discharge from Process (Parameter/ Result/Limits. pH/3.9/5.5-8.5;
COD/934/250; BOD/233/30; TDS/2152/2100; TSS/465/30)"

3. Mark C "Combined drain carrying untreated effluent from cooling tower and process discharge inside
factory leading to nearby drain outside (Parameter/ Result/Limits; COD/409/250; BOD/94/30; TSS/107/30)"

*** Thisis system generated certificate ***
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an Inspection no. : 62925698
HROCMMSID : 13AMB376796

Whereas from the above mentioned resultsit is evident that you are engaged in disposing the untreated trade
effluent in violations of section 24 of Water Act, 1974 and standards laid down vide MEOF& CC
notification dated 14.01.2016 under EP Rules, 1986 and also in violation of discharge standards imposed in
the CTO granted to the unit vide No. HSPCB/Consent/: 313093923AMBCTO039774161 dated 14.08.2023.

Wheress, for the above said violations the unit is liable to be initiated the action of Prosecution and closure
under section 43 & 33-A for violation of Section 24 of Water (Prevention & Control of Pollution) Act, 1974
and under section 31-A of Air (Prevention & Control of Pollution) Act, 1981 and aso to pay the
Environmental Compensation in terms of the directions of Board issued vide policy order No. 2343-2381
dated 22/12/2021 as assessed by the Board as per methodology defined therein.

Whereas u/s 33-A of Water Act, 1974 “notwithstanding anything contained in any other law, but subject to
the provisions of this Act, and to any directions that the Central Government may give in this behalf, a
Board may, in the exercise of its powers and performance of its functions under this act, issue any directions
in writing to any person, officer or authority, and such person, officer or authority shall be bound to comply
with such directions.

Explanations for the avoidance of doubts, it is hereby declared that the power to issue directions under this
section includes the power to direct:-

The closure, prohibition or regulation of any industry, operation or process or

The stoppage or regulation of supply of electricity, water or any other service”.

This may be treated as most urgent.

Whereas sample of trade effluent was collected on 20-02-2024 and as per analysis report no. 00115
dated 05-03-2024 the following parameters are found exceeding the prescribed limits :

Pollutants A/R no Parameters Results Limits
Mark C 00115 TSS 107 30

Mark C 00115 BOD 94 30

Mark C 00115 COoD 409 250
Mark B 00115 TSS 465 30

Mark B 00115 TDS 2152 2100
Mark B 00115 BOD 233 30

Mark B 00115 COoD 934 250

201

*** Thisis system generated certificate ***

254



548

Inspection no. : 62925698
HROCMMSID : 13AMB376796

Mark B 00115 pH 39 55-85
Mark A 00115 TSS 212 30
Mark A 00115 TDS 2504 2100
Mark A 00115 BOD 191 30
Mark A 00115 COD 812 250

In view of the above, you are hereby directed to show cause within 15 days as to why closure action
against your unit may not be taken under section 31-A of Air (Prevention & Control of Pollution) Act, 1981/
33-A of Water (Prevention & Control of Pollution) Act, 1974), for non compliance of the above mentioned
observations/ deficiencies

In case you fail to comply with the observations/ deficiencies mentioned above within the above
mentioned stipulated time period, it will be presumed that you have nothing to say in this regard and accept
the status as above, which will warrant action under section / 31-A of Air (Prevention & Control of
Pollution) Act, 1981/ 33-A of Water (Prevention & Control of Pollution) Act, 1974

In addition to above it is also intimated that non compliance of direction issued under section / 33-A of
Water (Prevention & Control of Pollution) Act, 1974/ 31-A of Air (Prevention & Control of Pollution) Act,
1981 is an offence punishable under respective Acts

*** Thisis system generated certificate ***
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AJAY
SINGH

Ajay Singh, Regional Officer

Digitally signed
by AJAY SINGH
Date: 2024.03.22
17:34:06 +05'30'

Regional Office Ambala
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CENTRAL POLLUTION cowmmgg%?ﬁﬂ "euuT fa=r 918
HEAD OFFTCE - DELHI

Parivesh Bhavan, East Arjun Nagar, Delhi - 110032

Water Laboratory (ANALYSIS REPORT) STd WARTRITET (fa= @wor 3am)
Waste Water Samples for Physico-Chemical Analysis Report Yifae I fagduo fod & ﬁ'l'l'{ 7-|1Iﬁ

ULR No: TC772324500000115F

TC-7723

Samples Registration No. & Date '_ﬂﬁﬁ

GitepR0r . Ug fafy

Analysis Request Division/Organization
SR TUFT/ATSEA

Sample Details qﬂg{ﬁw

Sample Collected by

T UH AT HRA dTet BT 11
Sampling Plan Preference
THATHRO Ao WA
Report Status Yard fRufa

Sr.No Date of Sgample Collection = Field Code
AT Sugl ot fafy AT R

1 20/02/2024
2 20/02/2024
3 20/02/2024
4 20/02/2024
5 20/02/2024

NSM-1
NSM-2
NSM-3
NSM-5
NSM-6

BDL : Below Deduction Limit &cldl ST I 2

Remarks (if any) :

: RD Chandigarh

Shubham OA-S

: Final

pH

7.0
3.9
5.9
7.8
6.7

COD

812
934
1418
72
409

BOD

191

233

414
16
94

: WATER/WW/2324/SR00075, 21/02/2024

. Narender Sharma,Amit Kumar Sagar JLA,

TSS

212
465
520
14
107

Report No. & Date of Issue 3RSAT I TG SR} & B
fafy

Report sent to (Name,Mobile no. & Address of

Indentor) 3REAT fardl SIRT &1 Tt (ATH T WH)

Sample Matrix THAT ﬁﬁﬁﬂ
Date & Time of Sample Receipt
T iy ot fafdy od 9w
Sample Analysis Period
T & fax dwor ot safdy
TDS Oil &

Grease
2504 BDL
2152 BDL
1496 BDL
908 BDL
1856 BDL

: WATER/2324/WW/00115,05/03/2024

DH of RD Chandigarh

. Waste Water

21/02/2024 15:55 PM

21/02/2024 to 05/03/2024

Note: All the concentrations are expressed in mg/| except pH and Conductivity (umho/cm). Tie : YiTg 9T TTeeaT (umho/cm) & 3ifaiad Tt Iigar iR/ Ao S TR & |

Analyst

Vinod Kumar , Vijay Laxmi , Nandan Sarkar

Supervisor & Reviewer
Syed M Bilal

Issued By (Lab InCharge)

Dr. K. Ranganathan

Doc: CB/CL/QR/7.4/WWL-1 Issue No.:3

Revision No :3

Issue Date:19/02/2014 Revision Date: 18/09/2020

Page No. : 1/2

Thisis a computer-geneéatoe(éReport. No signature is required. Ig T Wﬁlﬁﬁ U 8. Tt gmer o1 maxgehar 81 8.

256



A Ry, : i
S CENTRAL POLLUTION CONTROL weuul T 918
f— - DELHI

# %
¥ A HEAD OF
%ﬁ-‘..gg Parivesh Bhavan, East Arjun Nagar, Delhi - 110032
d‘('/fo e
F CLEAN &
C PC B Water Laboratory (ANALYSIS REPORT) W& WaRT=ITan (fa= dwor 3mam)
Waste Water Samples for Physico-Chemical Analysis Report Hifa®-IraTaf~e fazayor Ruid & forg 7-|1Iﬁ TC-7723
ULR No: TC772324500000115F
Statement %Y :
1. The results relate only to the samples tested. UM $ad S T :l'l:fﬁ J Tefid g

2. The report shall not be reproduced except in full without written approval of the laboratory Q'\Uf YU & sifafvad wawmeen & fafea G@W@ﬁ:ﬂ 3T Bl Wm:ﬁf'ﬁfﬁ ot |

3. BDL & Test methods are mentioned on back side of this report. aﬁ@ﬁw@uﬁwﬁfﬁ 3T B SHJ?[%Q‘TQ% |

4. Samples will be retained only for one Week after receipt of Report. SR REAT SIRT 819 & dIG A Had U T8 I of YIS 3@ 6 |
Parameter Name Test Method Unit Limit of Detection Uncertainty of Measurment
pH APHA 4500 H+ - B, 23rd Ed.: 2017 2
coD APHA 5220 B, 23rd Ed.: 2017 mg/| 5
BOD APHA 5210 B, 23rd Ed. 2017, 4500 OC (5 days at mg/| 1

20C). IA - 3025 part 44: 1993 BOD (3 days at 27 C):
2017
TSS APHA 2540 D, 23rd Ed.: 2017 mg/| 10
TDS APHA 2540 C, 23rd Ed.: 2017 mg/| 10
Oil & Grease APHA 5520 B, 23rd Ed.: 2017 mg/| 5
Analyst Supervisor & Reviewer Issued By (Lab InCharge)
Vinod Kumar , Vijay Laxmi , Nandan Sarkar Syed M Bilal Dr. K. Ranganathan

Doc: CB/CL/QR/7.4/WWL-1 Issue No.:3 Revision No :3 Issue Date:19/02/2014 Revision Date: 18/09/2020 Page No.:2/2

Thisis a computer-geneéatoezReport. No signature is required. Ig T Wﬁlﬁﬁ U 8. Tt gmer o1 maxgehar 81 8.
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Annexure-HP18
534
s “]M*"lc'llhl_, rgent | M n

1
| L avnta Salib, MIMUDA Cgl
&‘?.“EEE-"— el Paoniy §

1ily, Disgrie iranr

o dalihe mail.eom, P

Dated: oy

Tn LTI e
The Superimending Enginger
Jal Shakai Vibling, Malian

-3 Distt Sirmaur (HM

Subjeet: O.A. No. 5 15/2022 titled ns Dhnramvie Vis Siate of Ha ryana & Ors. peading before
Hon'ble NGT,

Sir

This is in cominuation to this office letter po, FCB/RO Faoma/OA Mo, 515/20222023.
1048-51, letter no. PCB/RO Paont/OA Mo, 515/2022/2023- 2346265 daed 20.11.2023 and in reference

to the mesting held on 18.10.2025 under the Chairmanship of Worthy Deputy Commissionsr, Sirmaur in
his chamber hall a1 Nahan, Distriet Sirmave in matter of O.A. No. §15/2022 titled a3 Dharamvir Vis Suate
af Haryana & Ors. pending before Bon'ble NGT . Accardingly, Mollowing decisions pertaining 1o your

department were taken up during the meeting and same were reviewed in the district level monthly
meeting in the month of January, 2024 and February, 2024:

*1. Jal Shakti Vibhagz shall cemplefe the restoration work of sewerage pipelines for
STP Kala Amb and STP Trilokpur, kouscholds connectivity with STP main pipelines and
operationalize the ST Trilokpur hy fiest weel of blarch, 2024 .

2. Jal Shakti Vibhap shall restore the Real Time Water Quality Monltoring Statdon
and take vp matter at higher level for budgetary provisionsfrequirements.

3. Jul Shald Vibkag shall restore and operationalze phytoremediation site near A5
Salioo Tor Pyt, Ll ™

Sa, you are hereby requested through this letter to submit latest progress report mentioning
present stutus, timeline for completion and reason for delay wort aforementioned directions w this
office on or before 23% February, 2024 so that compiled report con be submitted o Hon'ble RGT oo
time. 1t is pertinent to mention that date of hearing is on dated 63.03.2014.

CARLY ACTION I8 SOLICITED

Y ours _‘ﬂlhﬁflll\

Jarste

Bl Micer
HPSPCR, Paonta Sahib

Copy

(1) The Member Seeretory | HESICH Sl imda-00 For b lornmd i p'lc:l.-'.t.'. 5
(2) The Deputy Commissivngr, Sirmur ol Naho fr i formation pod father necs
action plense,




9d4

T.I'I ] H.E is Fﬂ.‘.’"

REMINDER.|

| HP STATE POLLUTION CONTROL BOARD
Regional Office HIMUDA Complex, Plot no. 1.2 & 3, Shubhkherg
www hippeboanicdn Pin code 173025 Ph.no/fax 01704-225870

No. PCB/RO Paonta/OA Mo.515/20221023.

aﬂ'rlt A Daled: iﬁ"' ”
Te: 5_9-;_;3

The Superintending Engineer
Jal Shakti Vibhag Wahan

Subject: O.A. No.515/2022 titled as Dharamvir Vs State of Haryana & Ors. pending before Hon'ble
NGT.
i,

This is in continuation fo this office letter no, FCB/RO PaontaiDA No.515/2022/2023-2048-
51, dated 19.10.2023 on the subject matter cited above. In this context, it is re-iterated that a meeting was
held on 18.10.2023 under the Chairmanship of Worthy Deputy Commissioner, Sirmaur in his chamber hall
at Mahan, District Sirmaudr. Accordingly, following decisions pertaining to your department were taken up
during the mesting:

1. Jal Shake Viblag shall compicte the restoration work of sewerage pipefines for STP
Kala Amb and STE Trilokpur, households connectivity with STP main plpelines and opesationalize the
STP Trilokpur by first week of March, 2024,

2. Jal Shake Viblag shall resiore the Real Time Water Quality Monitoring Station and take
up matter i higher level for budgetary provisionsraquirninents

3. Jal Shake Vibhag shali restore and operationalize phytaremediation site near M3 Saboo
Tor Pve. L™ _ |
However, no progress repont has beeo received from you 611 date. Therefore, you are hereby
requested again threwgh this letier o submil progress repoct w.rl aforementioned directions 1o this office
within | 5 days positively. .
cybmitted for information and furlber necessary’ action, please.

Yours f
}[ Reghomal{0Micer Risif
~ HPSPCE, RO, Paouta Sahib l}
Copy forwarded to: - : B i
B | Tiie Member Secretary, HPSPCR, Shimla-09 for Infermation please. E
:; The Deputy Commigsioner, Sinnaur al Mahan for informntlon please. £l

3. Tha Executive Engineer, Jal Shakti Vibhag Nuhon far information and further necessary
- please.

i Regplora
' | Z HESPCH, RO, Paoata 58
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Through Registered Pos

REMINDER-]
HP STATE POLLUTION CONTROL BOARD

Regional Office INNMUDA Complex, Plot no. 1,2 & 3, Shubhkhera

www.hppeb.nic.in Pin code 173025 Ph.no/fax 01704-225870
, pebiropnontnl@gmall.com
No. PCRMO Paont/OA No.5 1520222023 3 B £C- 7

Dated: 26+ )+ amep

To
1." The Project Oflicer
Diistrict Rural Development Authority, District Sirmaur HLP,

2. The Member Secretary,
SADA Trilokpur, Mahan, District Sirmaur, H.P.

3. The Block Development Officer
Mahan, District Sirmaur, H.P.

Subject:  O.A. No.51572022 titled as Dharamvir Vis State of Haryana & Ors. pending before

Hon'ble NGT.

Sir,

This is in continuation to this office |ctter no. PCE/RO Paonia/OA No.515/2022/2023-2052-
56, dated 19.10.2023 and letter no. PCB/RO Paonia/OA No.51 §/2022/2023-2140-42, dated 26.1 0.2023 on
the subject matter cited shave. In this context, it is re-iterated that a meeting was held on 18.10.2023 under
the Chairmanship of Worthy Deputy Commissioner, Sirmaur in his chamber hall at Mahan, District Sirmaur.
Accordingly, following decisions periaining to your department were taken up during the meeting:

], Special Area Development Autharity (SADA) Trilokpur shall ensure proper collection,
segregation and processing of solld waste other than Municipal Cownell lmits af their Solid Wasie
Processing Facility, Suketi Road, Kala Anib in coordination with BDO Nahan™

3. Jal Shakti Vibhag shall coordinate with BDO Nahan fo ensiire household connectivity
with sewerape plpelines aird connectivity of commercial dhabasButcher shops/dairy shops with STP Kala
Amb and STP Trilokpur.

However, no progress report has been received from you till date. Therefore, you are hereby
requested again through this letier to submit progress report W.r.t- aforementioned directions to this office
within 13 days positively, ' '

Submitted fior information and further pecessary action, please.

Yours fighfully

{ ¢ . Replona OMcer

i ' HIPSPCD, RO, Paonta Sahib

Copy forwarded to: ',' i

1, The Member E::::rr:tarj'.HPEFCB, Shimla-09 Furlnfmnmﬂnn plense.
3. “The Deputy Commissioner, Sirmuur al Hutu!-n_l'ﬂr nfarmation please.

3. "The Executive Engincer, Jal Shaktl Yibhog Nulan for Information and further necessasy

AT e
2 ; } : I . Htglﬂnﬂl Micer
£ b sk o ] "L HIPSPCD, RO, Paonts S301
s "~.F:£% I!E'- gk A | [ hi {Iié%; R ' b "F"-Ef i
' " SRl EER | | EgRT 2600,



R[.E] :“I: 3;ATE UTION CON TROL BOARD
ice HIMUDA ¢ Complex, Plot no. 1,2 & 3, Shubhkherg

www.hppeb.nic.in Pig code 173025 Ph.no/fax 01704-225870

pebropaonta I@gm ail.com

No. PCB/RO Pathta/OA No.515/2022/2023. desy- ¢

Dated: {9:]a 2058
To: ::

Vgﬁa Member Secretary,
ADA Trilokpur, Mahan, District Sirmaur, H.P.

The Block Development Officer |
Nahan, District Sirmaur, H.P, ;

Subject: 0.A. No.515/2022 titled as Dbaramvir V/s State of Haryana & Ors. pl:nde before
Hon'ble NGT.
Sir,
Kindly refer to the subject matter cited above. In this context, a meeting was held on
18.10.2023 under the Chairmanship of Worthy Deputy Commissioner, Sirmaur in his chamber
hall at Nahan, DtStrict Sirmaur. Accordingly, following decisions pertaining to your department
were taken up during the meeting:

a1, Special Area Development Authority (SADA) Trilokpur shall ensure pmpfr'
collection, segregation and processing of solid waste other than Municipal Council limits af

e

* - their Solid Waste Pmcem'ng Facility, Suketi Road, Kala Amb In coordination with Bﬂﬂ
[:.I't-;;-..'_-_. m,;m" , i ;; ; 7
iy 2 Jal Sfrdi!ﬂ Vibhag shall coordinate with BDO Nakan fo ensure .ﬁau.m'lﬂ!d £ o e
:‘ m:m:ﬂiwﬂ- n'M: .FEH’E!'EEE pipelines and connectivity of commercial dhabag/butcher: o | %
1 - shops/dairy shops with ST Kala .-{mb and STP Trilokpur. ,
EIH=" L L Therefore, :,nuuml,md]y r:quﬁstﬂd to expedite the work w.r.t. ﬂhu?e-manunn:d points;
E‘ et suhmll m{:nthh’ progress report in the DJslncl Level meetings of Iihstru:t Level Sun’eﬂ]an{:e : &
lr: . 'I'ask ]:'Dn:ﬂ constituted by Hon'ble NGT In'D,:!L No. 6732018 {Pcrﬂu.!l:d River Stretches} g :
I'-:: o Submmcd for m!‘nnnatmn and furl.h:r necessary. ar.tmn, p!l:a.s:" b L g ) o
b yll, B L §ird {3 Sl [
R | i "
BTl | i L e s dpsdei fid
3 } FEL b ) § A Regional Dfficer.
Ryt 4 IR # 551 af [! Sl 152 TR HPSPCH, RO, P:untn Snl!uh '

LR

I'nmarﬂe:l m ] L AEel
i ':ffr TthnmheISmrelu!}’; HPSPCB, Shim-09 for information please, | | £

: '. :+.2, The Deputy C Commissioner, Sirmaur al F“h“" for information please, - | .g )

3 'ﬂ'“-‘ Exﬂ:ulwe EnEtm:l:r. Jﬂ-l Shﬂk’“ v‘hh“g H”mn for mﬁ:ﬂnal[nn ﬂnd'furﬂ]:r B




9 3 ; Annexure-HP20

SPECIAL AREA DEVELOPMENT AUTHORITY TRILOKPUR

No. HIM/SADA/T-18(Val-111)/2023- 45 2 Dated 0| "5}1""'?‘

\/Iﬂ Regional Oflicer,

HP PCB, Paonta Sahib, Distt. Sirmaur, H.P.

T

Subject: Current status report in respeet of Solid Waste Management Site situated at

Ogli, Kaln-Amb, Tehsil Nahon, Distt, Sirmaur, HP.

Sir

This is with reference to the subject as cited to abave. In this regard. it is submitied
that total area under the jurisdiction of the SADA Trilopkur is almost 2596 hevtares and prosently
SADA Trilokpur is collecting the garbage / nen-hazardous solid waste e, less than 01 ton daily
which includes 85-907% rubbish i.e. paper, cardboard, wood, leather, rubber, glass bottles & used
clothes ete., 5-7% domestic/kitchen waste, 1% plastic wasie . 2. 3%Mixed waste i.e. mix of
various tvpes of refusel mud /garbage etc. along Mational Highway i.c. starting from Go-sadan
Nahan to Kala-Amb and Kala-Amb -Trilokpur HP PWD road having a stretch of 20kms from the
Solid Waste dispoal/coliection Points(s) in Trilokpur Special Area ensuring The seientific disposal
of the waste at SWHM site.

Further process of development of aforesaid site is in process for providing
efficient transportation and scientific handling/disposal of municipal solid waste in Kala-Amb
Gram Panchayal upto the Solid Waste Management site by the authority from the dezignated
Secondury collection point’s to be establisbed by the Gram Panchayvat concern, despite being the
mandate of the Gram Panchayat concern. Deor-to-deor collection/segregation of the solid
wagte and disposal of the same uple secondary collection points in sparegated manner is the
mandate of the Gram Panchayat/Rural Depariment and SAD A will ensure the tanportion of solia
waste from the secondary collection points up 10 Solid Waste management site sivated ar Ogli and
scientific dispoal of the same.

Al presenet authorily has developed the infrastruciure having Electricity
connection, shed of size (13m x 6m) alongwith bailing machine roam of size (3.00m x .64
Honey comb siructre of size (9.08 x 2.56) having 3 no. of pits, one room of size {3.00m x 1.50m)
& baiting machine are available at the Solid Waste Management site. Site has been chunnelized
and leveled. Also, Tunds amounting o tupees 25,00 locs as received under NCAP tor purchase

Salid waste sorting machine/purchase af donble shaft shredder machine ie. Vaccum Dehydrator
Solisses Machine Sysiem and tender is being placed through GEM Portal for purchase of the
SHME,
This is for your kind information, please.
Yours fithfully

. A

Member Secretary,
Special Aren Development Authority
TFrilokpur. Phone Mo, 011702-22268)

209 262
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| A 53@ LT Time Bound
. HIMACHAL PRADESH STAT

5 POLLUTION
\ Regional Office, Paonta Salib, ITMUDA o PARD

| ony, Shuhhkhe
i) Teh, Paonta Sahib, District Sirmaur, H.P

Tares Emnil 1d: pebrop l

= 1A il hone; 01704-2258

No PCB/RO (P1)/ OA No 51512022/2023. 34 Y Dated: 96, 09-2°2Y
r  }

To
The General Manager
Department of Industries
Sirmaur at Nahan (HP)
Subject: 0.A. No. 5 15/2022 titled as Dharamvir V/s State of Haryana & Ors. pending before
Hon'ble NGT.
Sir,

This is in continuation to this office letter no. PCB/RO Paonia/OA No. 515/2022/2023-

2057-60 dated 19.10.2023, letter no. PCB/RO Pacnta/OA No. 515/2022/2023- 2372-75 dated 20.11.2023

and in reference to the meeting held on 18.10.2023 under the Chairmanship of Worthy Deputy

Commissioner, Sirmaur in his chamber hall at Mahan, District Sirmaur in maner of O.A. No. 51572022

titled as Dharamvir V/s State of Haryana & Ors. pending before Hon'ble NGT . Accordingly, following

decisions pertaining to your department were taken up during the meeting and same were reviewed in the
district level monthly meeting in the month of January, 2024 and February, 2024,

“Department of Industries, Sirmaur shall identify and notify the non-harardous
waste management site for industrial units in Kala Amb area.”

However, N0 progress report has been received from you till date. Therefore, you are hereby

again requested through this letter o submit latest progress report mentionin ent_sta
timeline for_completion and reason for delay w.r.t sforementioned directions to this office on of

pefore 237 February, 2024 so that campiled report can be submitted to Hon
ate of hearing is on dated 058.03.2024.

FARLY ACTION 15 SOLICITED

‘ble NGT on time. It

pertinent 10 mention that d

Regionil Officer

HPSPCD, Paonta Sahib
sl
(!
8
i ;
:- IEI :'E.;‘:. , e -I .- 1 : 1 E-.. 'I'.'-_
o !}l. i, s .I'.::r lr 3 L { ., '-: .:.I 4 J
EL '\-'.'z{” : _l.i;'r__ i oL o !.'- ¥ :.\_ i' & W] o H [#
i o -I;"'.. \" ;.‘ ! | 1 ] B ' ) ny | -'..". ) .I:
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538 menn,

HP STATE POLLUTION CONTROL BOARD
Regional Office HIMUDA Complex, Plot no. 1,2 & 3, Shubhkhera
www.hppeb.nie.dn Pin eode 173025 Ph.ano/lax 01704-225870

pebropnonialf@pgmail.com

No. PCB/RO Paonta/OA No.515/2022/2023- 20, 0.+ % o~ Dated: 2o 1f+ asn
To:

The General Manager,

Department of Industries,

Simmaur at Nahan., H.P,

Subject: 0.A. No. 515/2022 titled as Dharamvir V/s State of Haryana & Ors. pending before
Hon'ble NGT.
Sir,
This is in continuation to this office letter no. PCB/RO Paonta/OA No.515/2022/2023-
2057-60, dated 19.10.2023 on the subject cited above. As already informed in the aforementioned
letter, a meeting was held on 18.10.2023 under the Chairmanship of Worthy Deputy
Commissioner, Sirmaur in his chamber hall at Mahan, District Sirmaur. Accordingly, following
-'decisions pertaining to your department were taken up during the meeting:

“Department of Industries, Sirmaur shall identify and notify the non-harardous
wasie management site for indusirial uniis in Kala Amb area.”

However, no progress report has been received from you till date. Therefore, you are

hereby requested 'again  through this letter to submit progress report w.r.t, nt'urementll_‘rned
directions to this office within 15 days pusnwel}r.
Submitted for information and further necessary action please.

1
1 Lt ] fea
| T 'h I :CL Regionh{ OMicer
e ' i b it 1 R HPSPCB, RO, Paonta Sahib
. E.‘njl_'lf I'Drwarded to: o F T8 ! R

.- The Member Sccretary, HF‘E Ff:E Shlmlu l.'r‘:? [ur information please.
SEp- 4] 1 The Deputy Cummtssim‘n&r Elrmﬂur ot Hﬂh:ﬂ.l‘l for information please.
sl 3. The Member Secrelary, SWC‘h Kaln Amb. mr Information and ntctssnry uchun plgase.

- e e
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it rou egister L1
. , = HI: g’:‘rhTE POLLUTION CONTROL BOARD

kLA giona ice HIMUDA C

“‘:;;m St omplex, Plot no, 1,2 & 3y Shubhkhera

——-appeb.nic.in Pin code 173025 Ph.no/fax 01 T04-225870

pebropaontal@gmail.com
No. PCB/RO Paonta/OA No.515/2022/2023- 53— he

Dated: 19« [0 x 83~
To:
The General Manager,

Department of Industries,
Sirmaur at Nahan., H.P.

Subject:  0.A. No. 515/2022 titled as Dharamvir V/s State of Haryana & Ors. pending before
Hon'ble NGT.
Sir,
Kindly refer to the subject matter cited above. In this context, a meeting was held on
18.10.2023 under the Chairmanship of Worthy Deputy Commissioner, Sirmaur in his chamber
hall at Nahan, District Sirmaur. Accordingly, following decisions pertaining to your deparl:me:nt
were taken up during the meeting:

“ Department of Industries, Sirmaur shall idensify and notify the H'hn-ﬁﬂ:ﬂrdﬂj.l:ﬂ .
waste management site for industrial untits in Kala Amb area.”

; . Therefore, you are kindly requested to expedite the .wurI: w,r..l. n_l:mvn—me:ntiun_c:ll pnilnt
and submit monthly progress report in the District Level meetings of D:su_lr:t Level iurvmllan:::c
Tack Forcs consuted by Hon'ble NGT in O.A. No. 673/2018 (Polluted River Stretches)

: : ?'“Submine:i for information and further necessary action please.

I

! I

-aeiledi-se 4 |l

| e -S4

ot : CJ Regional ﬂl‘ﬁétr :
1l i . HPSPCB, RO, Paonta Sahib | °
‘:'. ¥ Lk : . 341 L i. . i 1H i : _1 il 8
{1105 i ’ﬂr;i?: l;--{e‘:r::l.;er Seeretary, HPSPCB, Slf'lé‘;fa-'n"]: for infur{naufm please; | J’ i
R ; The Deputy Commissioner, Sirmaur at Nahan for information please, r e

L]

"3 The Member Secretary, SWCA Kala Amb for information and necessary action ples

¥ i ] W v il 8543
] = . d = i ek " o | e u H
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Annexure-HR9

Monitoring Results of Joint sampling conducted by HSPCB and Irrigation Department of River Markanda (Upstream & downstream) and Jatton wala Nallah from 05.10.2023 to 16.10.2023 in compliance of the direction given by Chairman HSPCB during meeting held on dated

04.10.2023

Upstream of Markanda River before merging of Jatton wala nallah at Kala Amb

Downstream of Markanda River after Merging of Jatton wala nallah at Kala Amb

Jatton Wala coming from Himachal Pradesh at Kala Amb

Dissolved Total Feacal Amonical Total Dissolved Total Feacal Amonical Total Dissolved Total Feacal Amonical
Date of BOD CcoD Coliform coliform N CcoD Suspende Coliform | coliform N BOD COD ([Suspended Coliform coliform N
sampling | PN | (Mg/1) | (mgs1y |TSS(Ma/D| Oxygen | oy, 100 |(MPN/100| Nitrogen | pH 1BOD (Mg/l)| o/ | dsolids | ©XY9e" |(MpN/10 | (MpNs10 | NiTrogen | PH 1 yoiny | (Mg/1) | solias | ©XY98" | (mpNs10 | (MPN/100 | Nitrogen
(Mg/1) mi) mi) (mg/1) o/ | MM o omny | M9/ oy | M/ | TG0 mi) (mg/1)

05.10.2023 | 7.92 6.8 36 24 7.2 4100 400 BDL (DL=0.5) 7.9 9.6 56 60 6.1 4800 1400 BDL (DL=0.5) 7.28 165 544 168 BDL (DL=01) 22100 4300 3.41
06.10.2023 | 7.18 5.8 28 27 7.2 3300 1400 BDL (DL=0.5) 7.93 9 52 38 6.2 5800 1100 BDL (DL=0.5) 8.13 110 356 78 BDL (DL=01) 10900 2100 6.27
07.10.2023 | 7.62 5.8 28 17 7.3 3200 1200 BDL (DL=0.5) 7.7 8 48 116 6.1 4800 1700 BDL (DL=0.5) 7.2 66 268 50 BDL (DL=01) 10900 2100 2.48
08.10.2023 | 7.39 5.2 24 10 7.5 1000 100 BDL (DL=0.5) 7.9 9 48 21 5.6 4300 800 BDL (DL=0.5) 7.75 72 268 54 BDL (DL=01) 1000 100 2.69
09.10.2023 | 7.87 3.2 16 7 7.8 2200 600 BDL (DL=0.5) 7.79 9 52 18 6.2 4800 1700 BDL (DL=0.5) 7.12 125 456 86 BDL (DL=01) 22100 4600 3.78
10.10.2023 | 6.8 4.2 24 9 7.6 2100 800 BDL (DL=0.5) 7.22 10 56 57 6.1 4800 1700 BDL (DL=0.5) 6.75 158 544 172 BDL (DL=01) 27300 4900 4.16
11.10.2023 | 7.95 5.4 24 11 7.2 1200 100 BDL (DL=0.5) 7.2 8 48 17 6.2 4600 200 BDL (DL=0.5) 7.72 125 416 148 BDL (DL=01) 24000 12000 3.48
12.10.2023 | 7.63 5.8 28 13 7.1 1500 400 BDL (DL=0.5) 7.68 7.8 40 19 6.1 4100 2200 BDL (DL=0.5) 7.16 120 416 155 BDL (DL=01) 22100 4800 2.24
13.10.2023 | 7.57 6 20 17 7.3 1700 800 BDL (DL=0.5) 7.76 7.8 68 26 6 5800 1700 BDL (DL=0.5) 7.15 125 408 118 BDL (DL=01) 21200 4100 3.18
14.10.2023 | 7.58 5.5 28 19 7.2 6300 2100 BDL (DL=0.5) 7.24 7.5 52 23 6.2 8400 2100 BDL (DL=0.5) 7.28 105 392 88 BDL (DL=01) 21200 4100 1.23
16.10.2023 | 6.85 6.8 28 17 7 5800 1400 BDL (DL=0.5) 7.01 8.5 48 29 6.1 7900 4100 BDL (DL=0.5) 6.8 108 396 76 BDL (DL=01) 17700 4000 2.26

213

266



EZOCIwe L0/ W B Lakad "oy Wodsy

£t
m_@_.h.
e

CTLL- L My AR LI STOL T VAIOS] M PRy iV
el dalupagy Hoday ssiEey
Cinisles b Bt} L=l i B (S01335 43R0 mgEag) Sangeaniey sap
Trm O] kg sl L 2y ki bl
T v - R U sl
Bl ki) inbbi g (TR QUIPU ) U |8y

Y 4 "

B3
==

o
1
O | roere =Eea  TEGZE0'6T MiEqIuewpueiy | [OUZ'SQ°CZ SeQ SRSST | 9O TON WeWpUSWY | $0 ToNanssi | ¥ - Md/§Z/uDI12/82°00 |
L Qe S - HO Asoneubs paspoINY § JamaiARY Josiiedng shjeuy
& (uepeunbury 1 4a) | lwagises i) E!.mu..:_t
(i d a - et NRCLE
= . w_‘_ _ETE%EEEEEExEﬁHE pie UO0Y JO JCRON SELE I FUD S0y Ao PAUIEIAL B M '
>’ W T _thEHEHEE_E%. g .tﬁ!ﬁE%HEEEEEEnn%ﬁkﬂ.—E E
o . | el
, & #EE&E%#EE&E&E%#E%;EFEEEEEEE_.Eﬁiuiﬁﬂeiﬁiﬁanﬂuﬁaﬁﬂufnﬁrﬂeﬁp o
c 1§ e 4 b Gile i Ue by hikagh PRS3) GHOWES SUJ 00 Jua 3geEl SRS UL T
A el JUILLEIET
25k la k= b il 1Sl L E&#_h..a._Eu_nnE&EﬂEE”E..EhuﬂEa AU pue Hd ydecns A u) poSEaalxD SUE FUOQRAUICUTT FR |y SN
—g4 T fow [ @] 8 | G | @ | ¥ | &l | Joa [ o [ ve | et | €8 | SiovmOEWRE] Wi | U 5
TWe | eop | ww| Jou | 6% | oS¢ | e | eoc | W] 80 | S f € £5 | wIlOUASIEM/FEEZ | YOS o1 |
108 o0 | wm | o8 | W | T | EF OBl @ | 0 | cic | 845 | @ | Gelo0umafimemizer vos | & |
908 | o0 | wm| wae | £ | S | B | GEI 0 | 1z | Stk | #bd | b8 | ZeTODVAGZEIRMAZEL | Dew | 8
WE | 00 ad] 08 5T we | @ | #or | o0 | Jt | zrc | ee9 | tm | WIOUMGERWAZEL] WM (|
w8 | dre | 1o om | @9 | OF | S Tz | 0 | or | Bec | 669 | r8 | CTOOVMA/EEMAMWE! | WOE | §
T ee | 900 | oa| oo | 2 Iy | fE £51 S0 | 51 | Boe | Ip9 | A | GETOOVMIOMEMBEEE | D50 | S
“os T eg0 | oA W |z | b | W | Yor | Eo | e [ ¥t | k29 | P [ EiwuiARmATiT) Ao | b _
T ae e | w & [ & | b [ w o [ wer | es | tE | sncu/eWWEZ] Wi | F
CEN of | w0 e 108 | B 6l o | el | 70 | 60 | @rv | e« | I8 | GHoumfembzEz | WWe [ 7 |
o 16 #o | W 0 | 9t | s | e 51 | 0@ | 9@ | Ofz | £26 | WA | SENODVAIISEAIGIEZ | HwWH ¥
. | WE | . s G A | SELC A IERMBTEZ l ¥ |
(e 1o v # e lelre |
| SSIUPITH peles SUREn BE SREE | Juyog o
Wt wiow 4 |evos| o | ow |0 | wmor [cdow | goo | sur |‘peco| wd | owerke=sang | Suydwes | 5
welipeoys oy W G {Ielbes Bis bl) Qpie e (e pre] IndbiE (UOISAAIN W SUAEN] € JUaS LOday
rinfaniypdar alba "STHYHE ] Ho e R LR h D03 DOUNSU B30
REDIOMS/BEELIMALEIEM - i B lakeijen G plel 3P g DU uooermbiag apdues
EZD? '@OPQ 6T 00 2T R i Jahglepy e prleee ssdeue spdwes Jo pousy
ceozlonfzT ¢ Bk RG] L e prbeen JIE0S) Sy0WAES JO S § )0
EFOZAOTATL tebeE i Jplid] e intebldedy pabghe UDIPS0T) SYOWES JO SWH § 280
L2OZMGT/ER ey Lp s U SYBC] BPISS] WiEE g N PLLRYS SEpLEiE S ) el b R b EEHHEE papaoo sapduues
Ay te e e e e e ieleie 13010 AUGETEN DUNDUD/IBAIY (SOWES J0 20UN0G

267

214



Paramete,
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- Surface Water & Ground Water
Test Methad Range of
Testing/Limit of
Detection

(APHA 2510-8,24" ED, 1. 30000 ymhes/cm

1 5 | 2023
T —— | ¥ _
otal EI‘I‘HEII'I.rEd gﬁ”m | APHA 1540 C Eﬂt Ed. 5 - 18000 m,gﬂ
20273
- 5!-I'P'-~‘.-n§.ia.|'::.;l e —
¥Ren | ap 1]
Demang zl:r;i:' 52208, 2 24" g 5 - 200 mgf|
E::E:mltal OsyRen | APHASII0® 247 g 11 100 mght
2023, 4500 OC, (5 days at
20° C), I5- 3025 part
44:1993. ang {3 days at
25¢],
[ Chioride B - ey R
APHA 4500 - €18, 247 £4. |5 gop i ——
2023 o
. Pr;l:l-inha!'e -p [ e 2 =
APHA 4500 —pp, 24" Ed. .05 T
o =10 men
ata H-il'd.nq-;g #Hp‘ zain_-_t_'- £ —t —— =
L As Catog 2023 HEL T 10- 900 mgy
Calcipm AF'H-II. ?._51];]- . p S R el
—-Ca g, 23™ 2 =
2023 2- 200 mgj
!Ma,gnefsium ._-U.PHA 1500 ———
—Mg B, 24 7 z -
Ed, 2023 2-200 mg/|
Fluorde | APHA "T.‘I'I:I-Ii F-IE!.._EA"' Ed. —-E:_ = -
2023 | ©% Yomg|
o AFHL d.ﬁ.[ui'H‘ B, 1-1-'" 1 E— Y S
Ed. 2023
ND-N | APHA 8500-NO, 3, 24" Tgr——e——
Ed 3023 2 001 -2 mpgj)
 NHs- 1S 30siPartas e ———
MHz-N & I art-34)- 199y, 0.2-10 o
LIS reprint April-1993) |

215

Uncertainty of
Measurement +

| 3504 20.0 mgy!
| 98 2 10 mg/|

4028 me/l

| 300 £ 15 mg,)

03:003 mg/l
150 = 10.0 -mi,ﬂ_ '

50z 10mg
2023 men

08407 g

7241018
0.06 £ 0.9 mefl

T:’.u} 03 e |
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S -

surface Water & Ground Water
| Parameter Test Mn-ih:d.__ . Range of Uncertainty of
Mo. Testing/Limit of Measurement &
. Detection e
1. | Conductivity APHA 25 10-8, 24" ED. | 1- 30000 pmhos/cm 280 + 10 ymbos/cm
|10 : | |
3 | Total Dissolved Salids | APHA 2540 C, 24" Ed. 5 - 15000 mg/| | 350+ 20.0 mg/!
2023
! L -~ R e ——— A Jme i
|3 | Chemical Oxygen APHAS220B, 224" Ed. | 5-200mg/l | 96 # 10 mg/l
Demand 2023
4+ | Bio Chemical Oxygen | APHA 52108, 24" £d. | 1-100mg/l 40+ 8 mg/|
Demand 2023, 4500 OC, |5 daye at
20° €). 15- 3025 part
44:1993. BOD (3 days at
25°C.
"5 | chioride " APHA2500-C) B, 24" Ed. | 5-600mg/ | 300 + 15 mg/!
2023
[ s | Phasphate - P | APHA 4500 -PD, 24% Ed. | 0,05 - 10 mg/| | 0.3:0.03mg/l
S | 2023 e | T | U ——
7 Total Hardness i APHA 2340 ~C 24" Ed. 10 - 900 mel 150 £ 10,0 mgN
| As Lalld 023 0 | ——]
g | Cakcum | APHA 3500 —Ca 8, 237, | 2-200mg/ 50 + 10 mg/l
2023
a | Magnesium | APHA 3500—Mg B, 28" | 2200 mg/l | 20+ 3 mg/!
Fd. 2023 ;
|10 | Flueride |APHA 4500-FD,24° Ed. | 0.2- 10mg/l [ DA0.1 mgd
023 e .
1 | pH APHA 4500H' -8, 24™ [2-1a 7.24+0.18
Ed. 2023
12 | NOxN | APHA 4500 -NO, 8, 24" | 0.01-2 mg/l | 0.06£0.01 mg/|
| Ed. 2023
| N— I || |
13 | NH:-N |15 3025{Part-34)- 1988, | 0.2-20 mg/| 2.0 +0.2 mg/
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N~
Centrad Pollution Control Baard S8 sgme Frabes I . N
Parivesh Bhawan, East Arjim Magar, Delli-1 10022 B
it sy, fage ade e, fsge o0 02 HEW,
_— Water Laborntory (Freshwater Section) #= WS (Fre a5 awwT) :
CrCB Amnlyain : pport P aram
MARL Areredirarion: ISIVTEC 17028007, Certificate Moz TE-T703
Sowrce of sample: Fiver/Ground Water/Any other T w1 aiT vy :  River Beport Mo, FEaT 3 PAILCen/E3E0ES
Sarrples collected by o R ¥ I W AT : &h. Marender Sharma & Team [5sue Date FT &t B 231072033
Dabe & time of sample Colechon T Tl & FBfy ==y s 0E/2023
Date & time of sampie receipt T i & Fifer o ey ¢ D% 102023
Period of sarrple aralysis i § s o safy 0% to 137 October, 20313
Sampie registration no, & date et Ft Sefeew e © WWater/FWF2 324/ SA0DDE T
Test method reference s fafir w sod © APHA/BIS, vreaT T
Repadt sent to (Mame & Division} s S AP ot welt (e o T [/c R.D. Chardigash
< | Sampling | FWLSample Mo, | pH  Cond. TOS | ¢oD | mOD | Total | Ca® | Mg o PO-P  F  NOpM  NH,-M
Ho. Point | Frem e sEIEIEET T Hardnass

(o4 'p) WAL T = As

<O B O e e | i | CaCo3 | i || ——— . | :

(T 5} 1 | uUbs | 7374 wiater/FWjL00125 | B2 | 448 | 300 | 8BL | BOL | 193 | 37 A | 19 BOL | BOL 0 a0 N
2| wis | 232d/water/MW/L0012G | 81 | 441 ‘200 | BoL | BOL | 178 A | .4 | 7 | Bl | B 0Oz sou hy
3| FUS | 2324/weter/Fw,L00127 | B2 | 409 | 64 BDL _ BOL | 1BL &2 | 18 | 15 | ObOL | Bk BOL 0L N
il .”_u.m ._..H__._________HB_...._..___PEEE 82 409 | a8 | 05 | BOL 81 | e | 15 | 33 BDL | BOL 002 BDL

[ 5 | M5 2324/ Water/PW/LD0IZ3 | B3 | 372 | 240 | BOL | BOL 306 | o+ | 1r | 13 BOL _ BOL Bk BOL
m -I.Iuﬂ#.:__._aq___::_ﬁi;u !B | 382 706 BoL oL | e, | 38 | 16 | 15 BOL BOL | BOL BDL
3324,/ Water/FW/LO0L3L | B.5 | 445 | 248 | BDL BOL 17 a3 3% | 15 | BOL | BOL BOL  BDL
_ .w 2324, Water, amﬁhrﬁﬁwm g5 | 372 | 204 | BOL BOL 155 | %% | 10 | 16 BOL | BOL | 002 8oL
_ 2324/ Water, _m_.____.____FEHH_ m a 371 | 238 BOL | BOL | 156 | 38 15 | 18 | eo. |80t | 003 @ 03
..mnn 2324/ Water/FW,L00134 | se2 | 327 15 | | I - I BOL | BOL | 008 052
 Nate: . All the concentrations are expressed in aﬁ._a_m.ﬁuﬂ pH and Conductivity {jmno,cm]. Stz s A wew (pmhojem) sFafr =l iz ey @ =rm fraT @
Statement:
L The resuts relste only o the samples tested_ T e wrar = gt & s
z, daaun;nm.:irmauanﬁmnﬁﬂ:s:asﬂns written approval of the laboratory ﬂ&#&ﬁﬂkﬂ?ﬂgﬁqﬂ!f?ﬂ%f?ﬁ!& arfare T 5 6
e |
] murwﬂmns&ﬁnmimﬂlnﬁzaguﬂnﬁumﬂuﬂamvﬁ &t % e T e fefer sre w & fee o £
Gamgles will be retained only for ane week after recept of Report. = faT iﬂi&ﬂwﬁ%ﬂuﬂnﬂqxﬂﬁﬁﬁiiu&a_
T,
—— a Vil -~
C =~ mw.x 2 |
e oA ;i |
({P.K. Gupta} (B.'Sasi Dawi) {Or. K. Ranganathan |
Analyst Suparvisor, Reviewer & Authorised Signatory DH — Water Lak

|  Issue Mo D4 ?iiiai:n 06 | Issus Date: 22.05.2007 | Amendment Date: 19.03.2021 | Page: 01of01L

—



s | Pirlﬁ:ﬂql
Na,
v
1. l:unuu:riuih,-
2 | Totai Dissalved Salids
C | E:I"iel‘niEal_ﬂ_::-';gEn_
Demang
| Blo Chemcgi Oxygen
D'Il'hanli
I________._ —
5 Chioride

T F;hl:liﬂ'l'l_iltE' .p )

—

— | As Cacoa
B | Calcium

9 Magﬁeslum )
10 | Fluoride .
11 pH
| ————
12 | NOSN
13 NHsN

T Total Hardnesy

306

ﬁﬂa:e'w:ter E_:_Grnund Water

Test Method I

Range of Uncertainty of
| Testing/Limit of Measurement +
_ Detection s ;
T APrA 25108, 247 D, Ti - 30000 umhos/cm | 280 & 10 pmhos/em
2023 T ———
(APHA 1540C, 24" Ed. |- 18000 mg/| 350 £ 20.0 me/|
2023
[APHAS2208, 224" £ e 00me/l | 96+ 10 mg/l
2023
APHASIINE, 38"t |1 To0me— | 3028 mg/)
2023, 4500 OC, {5 days at
20° ). 15- 3025 pary
44:1993. BOD (3 days 3t
| 257¢),
| APHA 8500~ Ci 8 24" g 5 60mel  Tagg t1Smg/i
2023
:m: 4300-PD. 2% g5, [ hios 10 mg/i 031003 mg/|
| APHA 234 —¢ 357 € | 10-900 Si BTy -
o Y & T10-9pg /I S0£10.0 mgy|
| APHA 3500 — Ca g 3 S R |
2023 R 2~ 200 mgy) 50 £ 10 mgy
APHA 3500 _ Mg 8, 24" 200 moi > .
| Ed. 2023 2200 mg/i 20+ 3 mgy|
| APHA 4500.F D, 24% g I gei—— i
L2023 2- 10 g Q8+01 e ——
| APHA 4500 ' g 75— | 2-13 ——]
Ed. 2023 724 5p g
| APHA 450p ~NO,, B, 247 00— =
Ed. 2023 # me/ 006 £ 0.01 mgjy —
Is id:.i?-'is-;ri-:iqi- 1988, 53— W
: : : 0 e
| (First TSRO April-1997) | o 20202 mey ———
= |
271
218



Parivesh Bhawan, E

CENTRAL POLLUTION CONTROL BOARD
n MNagar, Delhi- 110031

w INSTRUMENTOUDA LABORATORY
I:Fnl: B Metal Analvsis Report
. Pace of Analysis ¢ Insirumentation Laboratory

2. Report No. & Tssie Date
Report sent to

: (Hame, Mobile no, & Address of Indenter)
4.  Test Method Reference
s Sample condition

{please describe, if not as per procedure)
h. Rample Mairix

7. Date & Time of Sample Collection
B.  Samples Collected by

ILHMACP-MS T433; 23, 10,3023
DLH, RD Chandigsarh

APHA. 31258, 23rd Ed. 2017
A3 per procedure

Freshwater
OF. [0.2023

Sh, Narender Sharma, Amit Kumar Sagar &
Sh. Shubham

9. Date & Time of Sample Receipt 0. 16.2023 i
10, Sample Registration No. & Dt INSTR/HM/2324/SRIGOSZ; 10, 10,2023
11, Date of Sample Analysis 20,10.2023
12, Samphing Plan Reference : NGT Matter
[ & Sample As | Cd Co r Cu Fe | Mn ~ Ph Za
i Code | (mgfly | qme/ly | (mgLy | qmg/ly | qmp) | (me/l) | (merky | gLy | omglp | imgy |
i VIT% | HI BOL | BDOL RO (LI {152 % Rl K] niz
e - BOL | B0L | BOL | BOL | 08 | &8 | oes | BOI RIN ol |
3 HIS BOL | BGL | BOL | BOL | BOL | 0% | 063 | BOI BOL | 000
. ms | BOL | BDL | BOI ool | 495 | 0 | 603 | BOI AT 0003
. I KIS BOL | BOL | B onl | Bol o6 | nuz | B Hi Y
W N BOL B HiH (A1 BiL | oAl iz B R oz
1 NAE ROL . HiH B[H. ROl 022 0] [ (ETT i
i L-JI.H LTE] R ROl B0 042 K TE] Ao HoL o |
i DEH ROl R0 =0 i3 B 1.23 EN T a4l [TTE]] fas |
B R BOL | @DL | @0l o | oe | AiE [ 617 | a2 | BoL | G |

BOL: Helow Degsction Limit

Dhetection Limit - (gL Asd%, Ol Co-p 35, Cp-0050, Ca-005 Fe-il A7, Mok a3, 20 %8, PE-0131 & £ 50
Rrarental

T Resubts related anly o the samples 1esed a8 meacmwed

Lo The pepuort shalll B0l he feproshad expt m fall, withoen the wrsten sppeoal of the Losonion
3 T paramscter i ander the scope of MATEL secreditilive, B0 7023200 7 (0 s mifcme Mo T35
4. Ramples wall b retaimed for 30 doys Fom the dage of issuoe of 'Tet Hepen
o4 ,.cv""'ﬂi? s
‘1:11?.! Be :##'_5 ) r‘;f;; \i}t‘h‘ w‘lﬂ}
b
Dr. N. K. SHARMA B. K. JENA ¢ o] \
Analyst Snperrimﬁ- % Heviewer D H Instrumentation 1,3272
| DOC: CRICLAQR/TRIL-5 | Dssue No.-05 | Revisim M-k | Issue Drate: (8.12.2020 | Fuge 01 of i1 |




CPCB

Place of Analvsis
Report Mo, & lssue Date

Report sent o
(Mame, Mohile no. & Address of Indenter)

Test Method Reference

Sample condition

(please describe, if not as per procedure)
Sample Matrix

Date & Time of Sample Collection

Samples Collected by

CENTRAL POLLUTION CONTROL BOARD

Farivesh Bhawan, n Magar, Delhi-110032
INSTRUMENT: LABORATORY
Meta! Analysts Report

Instrumentation Laboratory
ILAHMACP-MSS 1434 23.10.2023

[LH., RI} Chandigarh
APHA, 3125-B, 23rd Ed, 2017
A per proceduns

Freshwaier
[ 11024023

Bh. Marcnder Bharma, Amit Konar Sagir &
&h. Shubham

Date & Time of Sample Receipt ; 12.10.2003
Sample Registration No, & Date INSTRHM 2324 SR00084; 12, 102023
Duate of Sample Analysis 20.10.2023
Sampling Plan Reference i NGT Matter
| & Kampde An Cd Ce Cr Cu Fe sn i b #n
T, Comle imgd) | (el | pmeadl) | omgts | dmed | (medd | dmpd) | el | (e | sy
i AR BIXL BIX Bl LR} [ 1B ngE | BEpRL BTHL 00
' EAAR “REH DA | BDL | oo 02 362 | b4 il B 0
: MR BOL | BN | BiM B | W2 | 4% | ni7 | B0z | BOL | 063
4 gy R ROL | BIW B3 | BOL | 234 il Bl | ObL | hia
; {150 HOL | BOEL | BOL | 002 | @@ | 2137 [ ®i0 | BOL | BOL | 03
i BER BOL | BOL | AOI YT T e | ud | B BOL | W2
: " BOL | BOL | BOL | B8 | BDL | ®79 | @06 | BDL | BOL | 0z
3 apG | BDL | BOL | BOL | 002 | BOL | 209 | 007 | BOL | BBL | D02
" SGik BDL | BOL | @ADL | 462 DLl | 36 110 il BDI. | 002
- — HDL | BOL | BDC [ 03 | oof | 1382 | 03K | 062 | BOL | i
1 P | HOL | @DL [ WOl aaz B | im | Al i BOL | 0 I
= — —

B Below [eezotion Lismil

Meesecdinm 1 imvil - [meLile: A4 Cd-042 Otk 38 0= Sh 0035 Fade AT Ma-043 M-l 54 Phail 3] & Fnal%0
Simperseni

I
|
b

4

e Reslts refated only 1o the sumnles tested & reyed
Vi repeort shall nl be reprodined except in fall, withoul the wreien appeoanl of ihe Lasorieey

Tk paramester & winder the seope of MARL acenedilalion, Pk L T0EE2017 1 enilheme Mo TC-7723),
Sammiples will b netdiveed Sur 50 ddiys om che date o (s oF Test B

!Bl rgﬂ-&

-:.-’!-*
Dr.N. K. SHARMA

Analyst

e

B.h. JEMNA
Supervisor & Review
pervisgish £

o
Al :\PWL

I H Instrumentation 1,5173

| DOC: CRCLQRTAIL-S

| lBssue Noo5 |

Revision No-05 | Issuc Date: 08.12.2020 |

Page 00 of 01




(e
T A
L I*V CENTRAL N CONTROL BOARD
- N it e qgwer o W 8
) Parivesh Bhawan, East Arjun Nagar, Dethi-110032 |% .
. E iy wmw, i weiw . feed110032 T
cCPCB BIO-SCIENCE LABORATORY/ Sa-fmms wemmat ; 5500
: Microbiological Analysis Report a0 Stfew Redwer fraid
5’5%@.

1 Report m & imsue dete’ TPerE o, o= oot & < Bf

2 Marme of fhe project! SRETEWT & AT

3 Sample matris/ 7T AREE

4 Deie & time of sammple m:ileﬁh:!nr
i e w1 R R v aAg

5 Samples coilected byl FRET TRET S ATH = WH

;] Wu&ﬁm:ismmmnum?ﬁﬁrﬁﬁﬁm
7 Date of sample eralysis/ s g o iy

8 Sample regstration no. & datel FRET SETHETOT H, UF AR

8 Tast metfod relnrence’ ST FE 1=
13 Regort sent o (Meme & Address)
e 9 Ber =@ o = (R TF 9a)

Bio/Microt04, 27102023
Hee'ble NGT matter

Fresh Water

08.10 2023, 08:35 AM - q 54 FM?&/
| 073

M. Marendra Sharma anq-t?am
10.10.2023; 02:00 B \ ,%-J:,
10.10.2023 Wy
Bio/81/MWBM 22023, 10.10. 2023

APHA 24 Eddion, 2023
RO, Chandigarh

| = Analysis Results Fragwor afors
;:-J | Samgling location L;: c::;, _Fﬂﬂgw 'E:nmn Fm:: Eﬂt’ﬁuﬁ“l Eﬁ?ﬁ;ﬁ“ | w,ii mﬂ |
4 | T Rrwe WITTHT | Rrew it | werheer Ll
¥ e 00T | T 00TATR (e 1 00T e 00w
(v, [ws ME-485 70K10° _ = = -
2 VDS ME-453 BaK10° =
'3 |Fus MB-487 7oK 10° =
la | FDS MB-468 14x10° =
5. |wus MEB-489 45 - -
8 KOS MB-450 T 0% = |
| NMR MB-491 BEO = -
8 | KkaB MB-457 3310’ N
5 SCR WB-493 jaxie’ - _ E
0 [okH | mB4o 13X10° - -

Sratemeny o

f. Thie msus mibs orly o i semples tesiod | STOTRR e wfee far o a9 siefinr B9
2 Tre report stall Aot be reprnd e, without Fie whitisn approval of [Bbortody, ¢ e & BTRE A W e R o oSy At i s
3 <1 8 MPH 0 mi raics es Pai thia probatikty of presenos oF colie B ihe semple s e, =18 TREET ) Prder g5 @ R aRer o

A o e AR R

& Trie aamsie Wil bé reIBING IoF cne wees Trom the date of Heue of Bis st raport. 1 30 Yoo o Srlr fak Fr TR & ow e B et i

THT HITHET|

(D, Annu Goel)
Or. Aprna Sabhanawal)

WEA

’l.'h"l.’l [
Supervisor, Roviewer & Authorized Signatory

wrdnnr, qATEET TE Wi pEerna v oA, S e

iDr. Yashpal Yadav)

N
hj%ﬂn-&clmymzw -

(Dr. Z. Changsan}

: insis Mo Anerdment Ha. issup Date: | Amenamani Date: |  Page |
CRICLIGAT AEL-1 04 os 27032014 | 20.05.2022 gotm |
it ard . win= A2 1 ol TR svir T = 274
Felylra gy 7 e | 04 o aranaond | #0.06.2022 o1 w ot




CENTRAL POLLUTION CONTROL BOARDY

f=——2x Parivesh Bhawan, Nagar, Delhi-110032/
R v s, Sl e A, Rw-110032
CPCB BIO-SCIENCE LABORATORY! & wavmma

Microbiclogical Analysis Report! 57 Stfa® Frdmor e

1. Repor no. & lssue datel WOTE |, 75 @i &1 & @0
2. Nama of the projects ofiwiar =1

3. Sample matrte AR AT
4. Date & bivke of Somple collectian
e I TR T R LR I R
5. Samples collected byl FTHAT TSTHT FE G0 W A0
H. Date & tme of sample raceiptiaz @ity & @ & 09
7. Date of sample analysis/ 7T Fresmer & G
B Sample registration no. & date! FIAT diETT H vd RHET
8 Test method refarencel #Etia Mo 9giy

10, Repart sant ta (Mame & Addressy
e = T T ae & (A T O

Bio/icrortd, 27102023
Heoa'ble MGT matter

Freshiater

08 10,2023, Od:35 AWM — 0554 P

Mr. Marendra Sharma and feam
10.10.2023; 02:00 PM
10.10.2023

Bio/B1IMBA 22023, 10.10.2022
APHA 24" Edition, 2023

RO, Chandigarh

5. No sampling location Lab Code . ;g‘,ﬁ:nmﬂnml
4. T T A o iR s ot
! VUS MB-485 B IEH10°
(2. |vps MB-485 94X 10°
3 FUS - MB-A87 22
4 FOS ME-483 49%10°
_5-_ 1 f.';LIE BE-155% I 230
& KDS ME-490 ' 220107 |
T | nmR MB-491 ' T als |
(8. | kaB MB-432 175100
(5. |scr MB-453 24310° -
10, i OH ME-4%4 | 17xA0 ) ]
Staterments Frm

|, Tha resulls ralake anly o te samples tested, § ofors dmg sfeey B e sl @ oo &
2 The mport shall nal e reproduced, wishout the weitien approval of Eborpitey. § ST in Ratats Hjahad & fr et & oiEgn

T & F

5, <18 MPRADD il ndicates that the probatiity of presenot of coiform i 0% samgie s 2600, ¢ <18 manfmet 00 TRido e s

¥ R AR 9 STiewin o per o wie i
& The sample will b relained for one week fom the daie of izawse of this test mport. /8 IERCF 0 @ 8 A8 o S o
AFA F WO T80 AT

{Dr. Annu Goel)

5?-3- ﬂ?l'? mﬁp;‘*‘mﬂ

Supervisor, Huviamrﬁ Buthorized Signatory OH Bio-Scie
v, AR 2R oftga pemRwer W v, d SRy s

{Dr. Apma Sabharwal) {Dr. Yashpal Yadav) (D, £ Changsan)



* S e o
: : hj/’f '1"' H’ CENTRAL TIGHGDHTHDLEHAHD

it aeor Trawor o

22 P

?r—i Parivesh Bhawan, East Arjun Nagar, Delhi-110032 \ uﬂ-
= afrdw e, e A, 110032 i
CPCB BIO-SCIENCE LABORATORY ! Sa. rars aafmamat o
EUQEH‘DE. Microbiological Analysis Report/ Taw 3w Fredwor Foie
.-P"'i'-'_.:ﬁ

g\
2. Marre of the project! IREET &1 A

4. Bample matrixl THAT JAZTFH
4. Date & tme of sample coliection!

AHA TR A AT T wE

1. Report no. & issus dated B &, o a7l o= Rl

5. Samples collacted by AT MRS e a9 = S

d. Date & trme of sampla recelpt! 3T Wen 1 A oF @
7. Date of sample analysie! #AF TEadewr & B

8. Sample regstration no, & datel A= g=ieTr | T A

9. Tast method reference! AT Fra R
10 Report sant to (Mame & Address)!

frorr dfte T FTe S S (@ 0F Oa)

Fresh Water 7/
11.10.2023; 1123 AN g
M, Namnﬁ'.lulslm'r' m
12 10.2023; 12:3} PM
1210.2023 W&, \
Bio/82/MB11/2023, 12; w .Euza
APHA 24™ Edition, 2023 —

RO Chandigarh

FiL
"

B
Z g Iﬂ&m

| h Analysis Results) Predwe qfoms
| & | famphiglocation | Lsbfcdel | T o | PRESORSPIMGICS! | Bomreem | werisagmr
my. | STTER Lol L foww WTwHE | Towa FEwWE | G £ TS
e [T 00w T/ 100VAYR TR/ 00w el 1 D 0wETE
i_1 RMR MB-457 17%10% - -
|2 BMR MB-485 _21;|;1|;|i - - =
3 | AMR MB-455% 22x10* ) 5
4 |uev | MB-500 11X10% = -
s | psa ME-501 11310 z =
s | Bow meso2 | a0 | - =
7 | MR ME-503 170 - =
s | aBs ME-504 70l | - - - |
9. | scA MB-505 450 = - 1 1
[ MB-506 17X10° - e -
ERET MB-507 54X10° - = | =
[P ——

1, The resuls reaie anky 1o e samples sested. ) SHE0 Fod wlae e Al & it k)
2 Tha repar shal not b reproduced, wihaut the wothen approval of lsbaratory. | saberemes @ TRl SRnser & Tawm B &) uisgla A1 R @)
% <1 5 MPHADO miindicates that the probabing of presance of coffom n the sample @ pe ) <8 o 00 Brfeies eTna &00r £ 6 &R #

FEARIA F R ® FATET IS
A& The sampis Wil Be retzined for ane wesifrom e date of issue o s el fpon. |5 T & iy 3 &1 T & 0 el 7 AR R iR

n'if.
AT 2 g
gﬁf::hg Elll:-r'r:litrr. ‘l:l.':\rmwr & Aulhorized 3lgnatory OH Bia- E‘FIHEM lf’:" 3

GRS, GAEAEE U8 Wi EEw wHET W, dte s

(D, Anmnw Goel|
[DOr. Yashpal Yadav) (Dr. £ Changsan)

{Or. Apma Sabharwal)

DoC: Iszun Ho. Amiaimes Fe lssue Date: Amendment D Fags
CECLAORT.BELA ] IT AT 204 00422 o et
L ol . lmﬁﬁﬁ wrdr Torm i fafi s a276
W) B ATE- 1 04 o5 Zranzn | 20.05. 2022 [ mimmen |
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CENTRAL POLLUTION CONTROL BOARDY

FParivesh Ehaean,

E ridn Magar, Delhi-110032/

aftdr s, ff fe wer, BEh-110032
BIO-SCIENCE LABORATORY! Su-firems wraftaramen

Microbiological Analysis Report/ e e Fveroor frakd

1. Repart no. & issue date! Frofit & w9 5wy a3 & R
2 Mame ol the project! TRITSET 37 517
3 Sample metrix 7T A
4 Cate & time of sample coblection
AT HUEST Fe A AT v wew
5 Samples colected byl FFAT USTRT St A 1 A
& Date & time of sample receiptsar wits & AR 09 a7g
7. Date of sample anatysis’ o Essm £ A
£ Sample regiatration no. & date’ FFET THREOT #, 070 H
2. Test method reference! @5 39 9510
10 Report sent to (Mame & Address)!
fivie dfe fFr =9 o= & (A T EEn)

BloMicrowss, 26102023
Hon'ble NET matter

Fresh Waler
11.10,2023; 11:23 At — 0841 PM

Mir Warendra Shamna and team
12.10.2023; 12:20 PM
12102023

Eio/B2/WME 142023, 12.10.2023
APHA 24" Edition, 2023

R0, Chandigarh

g Sampling foveticn o Tl Tokl Cottons WRRAOGH]

wA. i i g aFAH v 00T

1 RMR ME-497 33x10°
2 BVIR MB-498 35X 107
2 | AMR ME-435 82X10°

s UGy ME-500 13%10° ]
& DSG ME-501 asx1o’

§ BGM T MB-s02 460 A
7. | mR MB-503 11%10°
8| ABG ME-504 70X10°

g, | 5G4 MB-505 23%X10°

10 | SDA MB-506 Tax10°

" | P ME-507 a2x10°
Statement St

1, The resaits slaln only (o the samples tested. |/ ooy A o The s = A B
2. The teparl shall nol be reprodaced, without tha writien apgrosal of Ebarstory. ! weommar & f8m s i fer fe B oinen

H 8w

5 <1.5 MPH DD ml indicstes thal the probabilty of presence of colferm in the sample is 28, | 1.8 vedlios 102 TRAFET 7 F08

¥ B e A witeeiE g aEe a3
4, Tha sample will b relained for ome waek from (he dade of Issua of this fesi repan. £ 37 Tkl &l o1 1 @7 2 v gome e
st AT L AT

(Dr. Annu Goel)
{Dr, Apma Sabharwal)

O,

FEIITLL) o) 2023

Supervisor, Reviewer & Authorized Signatory DH Big-Science

FEaTATEAT wam v, du el (1

{Dr. Yashpal Yadav) {Or. Z. Changsan)
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Ceatral Pollution Cuusiéﬂ'm'ﬁi““

Parivesh Bhawan, East Arjun Nagar, Delhi-110 032

uftdy v, § oo R, Refi-no 032
Water Laboratory (Wastewater Section) Sef WaTTRITeNT (MR o7& arrm)
Anslysis Report favdwor aran

NABL Accreditation: ISONEC 17025:2017, Certificate No: TC-7723

Source of sample: Drain/STP/ETP/Other

a4 adsm
Sampies collected by Y Qa3 &) a1 AW

- Sh. Narender Sharma & Team. B8 Tl  issue Date AR] 33 31 fafd ; 1371172023

Drain &L Report No.; 4TET 3§ WWL/OCT/179/2023

Date & time of sample Collection T Torwt o R @ w90 ¢ 08/10/2023 LUIMS - WATER/WW/2324/5R 00087

Date & time of sample receipt WA Wi ®1 B8 @ ar : 10/10/2023.

ooy o 3 hainai L TR 0TS

no. e 3
Test methcd reference T84T R 71 df : APHA/BIS, Tvagdl
Report sent 1o (Name & Division) 3T W1 31 774 (T & 1) : RD Chandigarh 3R &) d&1g
5. No Sample Code | Sample No. PH oD | BOD | TS YOS | NHeN | POP

1. VKD 1792 .7 1026 567 143 716 i 33
2 FKD 1793 %] 138 56 14 592 o4 30L
3 KRKD 1794 18 a7 m 10 29 [ BODL
4 ocop 1795 79 702 125 130 644 37 27
5. NSD 179 7 330 28 | 107 792 30 BOL
5 JWD 1797 16 847 380 81 3804 s | o1
7. PDR 1798 78 790 61 | 467 | 212 02 03

Note: All the concentrations are expressed in mg/l except pH & condudtinity in psjem (@ 26°%C Y2 Biga & afafaa avi wizar Prayelt. F s 1 i &
Statement: TR
1. The results relste only to the samples tested. SR Faa wid 172 1254 8 Wi &1

2 mmumuw.ampunm-fmwmdmwmgwtomaathmtﬁmmaﬂmmﬁm.

4.

(Vijay

les bgnnhedmtybfm

e wslh

Analyst FE95

Supervisort Reviewer UTA5® 7 pidviine

waek after receipt of Report,

P

3 %&Tammmnﬁmedonmxsmdw:emﬂﬁ = wiyn

o o fEid)

& Aad e m¥)
ey 9l g7 & ¥ T e 1S e I T W

72
(Dr.K. Ranganathaise] i e 1 112
D.H, Water Lab WHE @ W@vRI@)

[DOC: CB/CL/QR/7.8/WWL-03 | Issue No: 01 | Amendment No: 04 | issue Date: 17.09.2015 | Amendment date: 19.03.2021 | Page: 01 0f 01 |
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874

B. WATER LABORATORY
Products/ Specific Tests | Test Method / Standard sgainst | Range of Testing/ Limit of | Uncertaiaty of Measurement
:m Material of Performed which tests are performed Detection
fest

b. | Waste Water | Conductivity APHA 2510 - B, 24%Ed. 2023 140,000 gmhos/cm 1404 = 18,17 pmhos/cm
1‘0:;-!&s Suspended | APHA 2540 D, 24°Ed. 2023 10 - 15,000 mg/l 197+ 18.76 mg/
S0
Total Solids APHA 2540 B, 245Ed. 2023 10 - 20,000 mg/l $814+9.22mg/l
;:gmmm APHA 2540 C, 24%€d 2023 10 -1,00,000 me/l 762+ 15 mg

s
Chemical APHA 5220 B, 24*Ed. 2023 05 - 90,000 mg1 2448495 mgl
Oxygen
Demand
Bio - chemical | APHA 5210 B, 24%Ed, 2023, 4500 | 01 — 60,000 mg/] 1668+ 1431 mgh
Oxygen OC, (5 days at 20°C), 1S-3025 pant
Demand 44:1993, BOD (3 Days at 27°C).
Oil & Grease | APHA 5520 B, 24°Ed. 2023 5200 mg/l 2114 % 528 mgl
Phosphate —P | APHA 4500 PD, 24"Ed. 2023. | 0.05 - 10 mg/! 0.209 % 0.023 mg]l
Chloride APHA 4500 - C1 B, 24 Ed. 2023, | § - 2000 mg/] 100 +8.2 mg/l
pH APHA 4500 H'- B, 24%Ed. 2023 | 2-14 7.0£0.1
NH:-N APHA 4500 NH; - B&C, 24°Ed. | 1-100 mg/l 782+ 39 mg/l
2023

Cr'® APHA 3500 Cr- B, 24%Ed. 2023 | 0.2- 10 mg 0283 % 0.03 mg/l
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= Central Pollution Cont Fhty Praror
= ‘ .;:.ﬂ"ui Bt:m !ng%]é Nw:li)‘d:l-ll. 32
T ofdw waa, e o R, Refooaz
CPCB Water Laboratory (Wastewster Section) Wel SUTTRITEN (UfRre oY MM

Analysis Report fawdau amen

Source of sample: DeairySTP/ETP/Other T 37/08 0 dif A dory : Drain 39 Report No. &1 4 - WWIL/OCT/179/2023
Samples collected by “WET Tl 97 ol @1 M : Sh. Narender Sharma & Team. ssue Date it &7 ot AR : 1371172023
Date & time of sample Collection B G0l #1 R v s : 08/10/2023 LIMS : WATER/WW/2324/SR00087
Date & tme of sample receipt 737 T o) AR o a0y : 10/10/2023.
Period of sample analysis T & 1 o : 10% 1o 30* 0ct 23,
Sample registration no, & date T @ Gt 4 vd BN : 179/Water/WW- 07 (14)/2023,
Test method reference Gfam 3 7 It ¢ APHA/BIS. ThvETdlangcd
Report sent to (Name & Division) 3R8T Rl @1 714 (W Td M) : RD, Chandigarh 9% 3 98¢
S.No Sample Code Sample No. Color NOy N S0
1 VKD 1792 BOL<05 14 26 4
. 2. FKD 1793 BDL<05 e} 60
3, KRKD 1794 BDL <05 0s a4
4 oco 1795 BDL<0S 34 [
5 NCD 179% BOL<0S 28 50
6. JWD 1797 BOL<0S 34 134
7. PDR 1798 BOL<0S 40 &

Note: Al the concentrations are expressed in mg/ except pH & coler in calor unit. e - dhea & ofoes oht wea ol A E

Staterment:

Y v

1 The resalts relate anly to the samples tested, TR el &8 1 T 3 Tia §)

2 The report shall not be reproduced except in ful without approval of the laboratory i ¥ arffia wvmamen & aedlen & R sy &) ol A 1 sy
3. BOL & Test methods are mentioned an back side of this report, @ 21 U 0@ w8z RafY s & o 3 Ry ¥

4, Samples wi be retained ceily for one week after of Report. H4fa Jraw o §F ¥ 41 vy BHQ 0 TG IF 0 Wil W e |
w&\“%ﬂ ' (s.:(adta G T Frerey (omk . Fom)
fdvs 7

& Reviewer a D_H. Warter Lab UIa & waRreme
DOC. CB/CL/QR/7A/WWL-03 | Issue No: 01 | Amendment No: 04 | lssue Date: 17.09.2015 | Amendment date: 19.03.2021 | Page: 010f01 |
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Central Pollution t:nmgnigmmﬁmwﬁi

Parivesh Bhawan, East Arjun Nagar, Delhi-110 032

e vaa, $ anfr o, Befbnosz
Water Labaratory (Wastewater Section) S WOTTamaT (anfire s HTHT)

Analysis Report e smam

NABL Accreditation: ISOVTEC 17025:2017, Certifieate No: TC-T713

Souree of samiple: Drain/STRETROther ;

/o & ot & oy . Drain
Samgles collected by -1 U B3 a0 1w :  Sh. Narendra Sharma & Team,
Date & time of sample Callection S5 TN ¥ Bifi & 3o 11/10/2023
Drate & time of sample receipt 70 TG o B w6 T : 120202,
Period of sample anabysis T3 & #! apafy T 12%to 30® Oct23.
Sample registration no. & date ST &1 Ualigm 4 0 B o B0/Water/ WW-06/ 2023,
Test methad reflerence e i 1 d5u :  APHA/BIS.
Report sent to (Nams & Division) SRR &1 $1 R @9 oF ouym : R D. Chandigarh
5. Mo | Sample Code | Sample No, pH oD (poD| TSS | TDS POP | NHy-N
1. GVD 1799 69 200 [ 65 | #7 1100 0.7 =
2. MLD 1800 7.1 2 |21 | w2 536 1.0 .
3. 5GD 1801 1.2 72 | 16 | 135 1684 1.0
4. NGVD 1802 = 5 . . - . 17
NMLD 1803 - . - a7
5. NSGD 1804 - - . * 04

Repeart Mo HFE 3 - WWLIOCT/180/2023
Issue Date T F 3t fild - o8/11/2023
LINGS : WATER/2324/5R 00089

Mote: All the concentrations are expressed in mo/l except pH & conductivity in psfom (@ 25°C . 1 - divs o Hfolvea o afem Bt e el nd §

Statement

e

1. The results relate anly to the samples tested, TR e = 70 9 8 dalida &)
2 The report shall not be reproduced except in full without approval of the la
3. BOL Iesrnmhndsmmemjnnedunba:tsidwﬂfﬂifepmiﬁ_ﬁ?ﬁﬁm

4,

ill be retained orly for one weel after mosipt of Report.

]

r & Reviewer

Rt 3 oy wairmamen & i & fomn amem 21 ofesf 0 2=l
srEn® da d Bem )
SN AW A o A T S U HE o e

e .
(Drd. Ranganathan) = 1UILF
DJUH. Water Lab

| DOC: CB/CL/QR/T.B/WWL-03 | Issue No: 01 | Amendment No: 04 | Issue Date: 17.09.2015 | Amendment date: 19.03.2021 | Page: 01 of 01 |
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817

B. WATER LABORATORY
Products/ Specific Tests | Test Method / Standard against | Range of Testing' Limit of | Uncertainty of Measurement
fq- Material of Performed which tests are performed Detection
o, | teskt

b. | Waste Water | Conductivity | APHA 2510 B, 23%Ed. 2017 1-40,000 ymhos/em 1404 = 18,17 pmhos/cm
'rﬂ&up:ndud APHA 2540 D, 23Ed. 2017 10 - 15,000 me/l 197 &£ 18.76 mg/l
50

| Total Solids | APHA 2540 B, 23°Ed_ 2017 10— 20,000 my/1 581 + 9.22mg/|
Total Dissolved | APHA 2540 C, 239Ed. 2017 10 -1,00,000 mg/] 762+ 15 mpl
Salids
Chemical APHA 5220 B, 237Ed_ 2017, 05 = 90,000 mg/l 2448+ 9.5 mgl
Oxygen
Diemand
Bio—chemical | APHA 52108, 23"Ed. 2017, 4500 | 01 — 60,000 mg/l 166.8 + 1431 mg/l
Oxygen OC, (3 days at 20°C), 15-3025 part
Demand 41993, BOD (3 Days at 27°C). | L
il & Grease | APHA 5520 B, 237Ed. 2017 § 200 mg/1 2114+ 5.28 mgll
Phosphate —P | APHA 4500 - PD, 23%Ed_ 2017. | 0.05 - 10 me/] 0209 £ 0.023 my/]
Chloride APHA 4500 - CI B, 23% Ed. 2017. | 5 - 2000 mg/] 100 + 8.2 mayl
pH APHA 4500 H'- B, 33%Ed_ 2017 [2-14 7.0+ 0.1
NH;-N APHA 4500 NH: - B&C, 23°Ed. | 1-100 mg/] T82%3.9 mg/l
2017

Cr APHA 3500 Cr- B, 23Ed, 2017 | 0.1- 10 mg)l 0.283 £ 0.03 mg/

229
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[
f‘“—“"e’ Ceatral Pollution Cmn-gig el wgor e
-__.Tt Parivesh Bhawan, Easi Arjun Nagar, Delhi=110 032
w - afyder v, e ol R, Rl ooz
I: Water Laboratory (Wastewater Mﬂl}“m [m G AT
PCB ;
Analysis Report e amam
Source of sample: Drain/STR/ETP/Other Wid Fywa & dhd # diamy :  Drain. Report No: 31T 3 . WWL/OCT/180/2023
Semples collected by W U 77 a5 &1 Am :  Sh. Marender Sharma & Team. Issue Date RIS 1 K1Y : 08/11/2023
Date & time of sample Collection 1 TaieTw 71 ff vd o = 11/10/2023 LIMS : WATER/2324/5R 00089
Date & tme of sample receipt %ﬂﬁﬁqﬂ Y 1 12/10/2023,
Ferlod of sample analysis T & 1 =l 112%™ 4o 30™ Oct 23,
sample registration no. & date g—‘liﬂ it ., 7 fafi T 180/ Water/WW-06/2023.
Test method reference Ui B &1 d2 + APHA/BIS, THiTE s
Report sent to (Name & Division) 378N 7R 7t (77 1 ) 1 RD Chandigarh
5. No Sample Code Sample No., Color H3-N S0y -
1. GVD 1793 BOL<05 2.5 &0
2 M LD 1800 BOL<05 0.6 26
3 £GD 1801 BOL<OS 0.2 15

Mate: Al the concenirations are expressed in mg/ except pH & color in color unit, I ; G & affes sl wiva el e
Statemert

-
1, The results relate only to the samples tested, TR 35ae it e o] 4 wfia &)

2, The report shall not be reproduced except in full without appreval of the laboratony Y0 RN 3 affefies wibmaren & sl & faen amer o offepfar it il
1 BOL & Test methods are mentioned on hack side of this report. 3 31 05 w2 wiam B9 amen & sadRom F

4. Samplas will be retained anly for one wesk after recgipt of Report, TAFUT JEm THT E1F & arg 0 e o aﬁmﬁﬂq{ﬁam
; ajwla3

i {5.M.Bilal) (Dir.K. Ranganathan)
Analyst Supervisor B Reviewer D.H. Water Lab

| DOC: CB/CIL/QR/T.8/WWL03 | Issue No: 01 | Amendment No: 04 | Issue Date: 17.09.2015 | Amendment date: 10.03.2021 | Page: 01 af 01 |
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ol
e CENTRAL POLLL CONTROL BOARD
‘5 Parivesh Bhawan, n Nagar, Delhi-110032
w INSTRUMEN LABORATORY
Metal Analysis Report
CcCPCB
1. | Place of Anabysis Instrumentation Laboratory
2. | Report Mo, & Tssue Date IL/HMACP-OES T265; 30.10.2023
3. | Report seat to (Name, Mobile po, & Address of Indenter) | @ | RD Chandigarh
4. | Test Method Reference : | APHA, 3120-B, 24th Ed. 2023
& | Sample condition (please describe; Ifnol as per
ortioeere] As per procedure
6, | Sample Matrix Wastewaler
7. | Date & Time of Sample Collection 08, 102023
5. | Samples Coliecied by 5h, Narendra Sharma, Sh, Amit Kimar Sagar &
Sh. Shubham
0. | Date & Time of Sample Receipl 0. 10.2023
10, | Sample Registeation Mo, & Date INSTR/HM2324/SRO0082; 10.10,2023
1. | Date of Sanple Analysis 13.10.2023 |
12, | Sampling Plan Reference NGT Mater
5. | sampie As Cd Co Cr Cu Fe Mn i P Zn
No | Code | (mgl) | (mg/L) | (mg/l) | (mg/l) | (mg/L) | (mg/L) | (mg/L} | (mg/lL) | (mg/L} | mg/L)
I. | VED BOL | BDL BDL | 0127 | 0060 | 3014 | 0273 | 0007 | 0031 | 0.547
2 | FED BOL BDL BDL | 0008 | BDL | 03564 | 0.841 0.006 | BDL | 0.039
1. | KRKD | BDL BDL BDL | 0.000 | BDL | 0321 | 0.027 | 0.005 | BDL | 0021
4. | OCD BDL BDL BOL | 0.012 | 0027 | 1272 | 0038 | 0.010 | 0015 | 0.088
5. | NCD BDL BDL 0034 | LI6S | 0210 | 24311 | 5.759 | 0497 | U008 | 0.054
6. | JWD BDL BDL BOL | 0621 | 0OMW8 | 1235 | D460 | 0008 | BDL | 0.038
7. | PDR | BDL BDL | 0007 | 0053 | 0042 | 14081 | 0956 | 0036 | 0024 | 0104

BDL: Below Deection Limit
Detection Limit -Wastewater (pg/L-: As-14.6, Cd-2.42, Co- 161, Cr-3.32, Cu-5.85, Fe-1.94, Mn4.99, Ni-4,88, Pb-6.32 & Zn-10.55
Statement:

1.

2
3
4,

The Results relsted only 1o the samples tested as received,

The repoet shall not be reproduced except in flsll, without the writien approval af the Laboratory,
The parenwter i& under the scope of WABL acereditation, [50-1 2252017 (Ceniflcate Mo TC-7723),
Samples will be rétained for 30 days from the date of iswe of Tes) Repor,

@,;m’,ﬁﬂ

Dr. MANEESH N Dr. YOGITA KHARAYAT p ﬂ;.':‘n\x
P
Analyst Supervisor & Reviewer I H Instrumentation Lab

DO CBACLAQRT BL-5 Tssue Mo, 05

Revi@@io.-05

Issue Dale: 08122020

Pape 01 of284




CENTRA UTION CONTROL BOARD

i Fevarr aré

s Parivesh Bhawan, East Arjun Nagar, Delhi-110032

M gt s ot ¥fw wve, Reedt-110032

CFCB BIO-SCIENGE LABORATORY! #a-Rrwms wathwmman

Microbiological Analysis Report fee 3fts Fndwer R
1. Report no. & issue date/ FrgtE &, v sindr & o T :  Bio/Micro/84, 27102023
2. Mame of the project! TRta=T & &9 : Hom'ble NGT matter
3. Sampie matrix AT Wi ¢ Wasta Water
4 Date & time of sample collection! ARAT HUEDT F47 & RS vd gy ¢ 08702023 09035 AM - 05:54 PM
5. Samples colected by SHAT TEREE = A w7 A ¢ Mr. Marencra Sharma and team
. Date & tims of sample receipt! F5AT @fSs A B v werey ¢ 10.10.2023, 02:00 FM
7 Date of sample analysis! =91 fEeeraoy $1 ff = 10902023
H. Sampie ragistration no. & date/ HAT TEEET @, 19 R » BIWBIMBAZIZ0E3. 10.10.2023
9 Test method reference’ Hafl S 1oy : APHA 24" Edition, 2023
10, Report sent to (Name & Address)/ : RO, Chandigarh
Pt afte fer ot aret o (e o o)
- i Analysls Results/ s sfom
Fecal
Lok Total Caoliferm | Fecal Caliform Entargcoccus E. cali
8.No | Samplnglocabon | gogo | meNHOOmI | MPNAOOmI | SEeRTooCel | MPAOOm | MPN/AOOmI
ol I te owte | e el | fww st b TR & e
pika Lotk (8 e s o s g L e T a0 (RLE L
48| VKD MB-485 13%10 Tax10° - - -
12 | PDR MEB-406 2ex10" | zoxiob = - |
Statemaent/ T

1 Tha maidts relide oy o e erples sesked | ofiome S ofeor S o &3 B ORETGE B)

2 T rapart shall rot ba reprodaced, without e wiitten aporoval of laboraiany ¢ TR & FERE e & e T O ofnpts R s
3 <18 MPNHDD i inchcates hat e pronaniksy of presenca of colionm in e samgle 5§ zea | =1, 8 w00 TR 16w b A A
T & it £ e e B

& Tre sample wil be retained for one week Fom ihe date of isgus of his leet raoort ) sar Fros e sl gt & T 3 o oo 7 ot Y weldi

AT T

S
e Lk W‘»"‘?
a5y

FI\\® IJ.’,.FJI/’J.:: 19

Supervizor, Reviewer & Authorized Signatory DH BIH-$¢ =Tplals]
(Dr. Annu Goal) T, TR T WS pearear ST W, e e
(O, Aprna Sabharsal) (Dr. Tashpal Yadav) (Dr. £ Changsan)
OO issua Mo~ Amancmant Mo Iwmue Dale AmeadmaniDate: | Page
CRICLMRT RELA s r05.2Ma 20052007 0 od i1
Rt . 232 Al e we faf 5285
m.um= 4 it | Zr.0a.z0n4 Fal MeL Bl I L ot 0




o
AT, CENTRAL F[lLL;ﬁEUNTﬂDL BOARD

‘—_-—w—j Farivesh Bhﬂwal, E n Nﬂgl.n Dtlhi'l 10052
w INSTRUMENT LABORATORY
Metal Analysis Report \
cCPCB o7
1. | Place of Analysis : | Instrumentation Laboratory
2. | Beport Mo, & Issue Date ¢ | IAHMACP-OES1263; 30.10.2023
3. | Report sent to (Name, Mobile no. & Address of Indenter) | ¢ | RD Chandigarh
4, | Test Methad Reference 1 | APHA, 3120-B, 24™ Ed. 2023
5 Eam,pll:lﬁl-::?dulnﬂ iplease describe, ifnot as per Ao e kg
6. | Sample Matrix * | Wastewater
7. | Date & Time of Sample Collection s 10002023
8. | Samples Collected by + | Sh. Narendra Sharma, Sh. Amit Kumar Sagar &
Sh. Shubbam
©. | Date & Time of Semple Receipi o 12102023
10, | Sample Registration No. & Date : | INSTRAHM/Z324/SROG0SS; 12.10.2023
11, | Date of Sample Analysis v | 18102023
12 | Sampling Plan Eeference Y| NGT Master
g, Sample As Cd Ca Cr i Fe Mn Mi Ph | Tn
No Code | {mg/Ly | (mgfl) | (mg/l) | (mgll) | (mg/L) | (mg/L) | (mg/Ly | (mgil) | (me/l) | mg/L)
1. GVD BDL RDL BOL | 0010 | 0007 | 1200 | 0377 | BDL | 0007 | 0.047
& ML BRI BDL d.002 0,012 BDL 4491 0214 Qo007 BDL 02l
3 SGD ETRI BDL 0.002 0.017 | BDL 3379 0,224 CLon 0,009 0018

BDL: Below Detection Limit

Dretection Limil =Wnstewater (peLi-c As-Tdoa, Cd-Lal, Co=1L61, Cr-532, Cu-5.55, Fe-1.94, Ma .09, Ni-4.88, Ph-6.52 & fn-10.55
Statement:

1. The Results relsted only o the semples testod as regelved,

2. Thereport shall not be roproduced except in fll, withour te writsen approval af the Laboratosy,

3, The paranmics is under the seope ol WA BL aceraditation, 150 282007 { Cerificaie M TC-TT23).

4, Samples will be recained for 30 days from the dane of issue of Tes! Repor.

o
«rr;’_lﬁnﬂ
+ JI:IJIE: f‘ .
th E\"LF'
Dr. MANEESH N Dr. YOGITA KHARAYAT F“* n:ﬂ'"

Analyst Supervisor & Reviewer I H Instrumentation Lah

P_W_W_N

DOC: CB/CLAQRTAIL-S lssue No.-05 HevigodNo.05 | Issue Date: 08.12.2020 Puge 01 ar 600 i
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853

Central Pollution Centrol Beard 34T Wgaw Fror a8
Parivesh Bhawan, East Arjun Nagar, Delbi-110 032

ufvdw W, g% ard . Reeeft-no 032
Water Laboratory (Wastewater Section) W8 TR (3afimes o= A4

Analysis Report Freeheer amam

MABL Acoreditation: ISOVTEC 17252017, Certificate Mo: TC-TT23
Lource of sample: DrainySTR/ETR Crher S51 20w & e dham 1 ETP/CETR/ST.F & Drair Arport Mo JTET 0 WWLISEP/169/2023
Sampies collected by 5 GERT 7 3@ & 3m : Sh Mirender Sharmas & Team, iz Date 319 673 #1 R : 0117202
Drate & time of sample Collection TTEA TS & B w =] LikAS : Wk TR/ WY 2324/5R D007
Date & thme of semple receipt 797 ey # il od yam ¢ 2T0S/2023,
Podod of sample anabes T F = el 1 27%Sep in30™ Dot 23
Sargile registration na. & date TENE ToltEwn § o s VRS WEEWW- 34,5023,
Test mathod refersnce TA & gl : arHarels ey
Repart serd to {Meme & Division] 2060 @i 2 et @ v mqmy : R.D. Chardigarh
5. Mo Sarmple Code Samphe M gH oD BOD TES TDS | POSF o

1 N A1 1658 78 5as 187 I . .

2 e 1660 76 507 2 T . 050

1 EUD-1 1662 74 811 T -

4. REOD-1 1064 7.5 38 108 M - 0.07

5, BRW -1 16646 74 669 403 136 =

3 SHA-I 1647 72 313 153 i5 . ; =

T. AC-1 1668 75 §24 286 136 1064 3 -

B BRW -2 1649 oz 195 75 11 918 80 131

. SHA-3 1670 B 196 &1 ™ G4 0.6 ETT]

i AEC-2 1671 u4 243 T i3 T 1.80 57

" MR -1 1673 73 24 a7 i3 = -

12 TTE 1676 7.9 223 21 r . :

Mote: Al the concentrations are expressed in ma except pH & conductivity in usfom (@ 25°C. i dhea & afdfime mi iz femed o o ol mE ¥

Statemant: WS

1. The results refatn orby to the semples tested TEROTR S6ge @ g 0 & dEm d)

2 The report shal not be reproduced except in full withaut agproval of the ﬁmﬂtmm:umtmtmmmmmmm;
3. BDL & Test methads are mentioned on hack side of this repert. 31257 7 v vy Tl s & a0  Zna &)

4. Samphes wil mmﬁ:mmﬁawmmnfmmmmwm?ﬁmwmﬂﬂﬂﬂﬂmﬁl [

Wiy Lasemi) EMER]) - {De.K. Ramganathan) & [nja
Analyst b Superalsor & Reviswer DUH. Wintar Lak

BOC: Issue Mo: 01 | Amendmant No: 04 | issus 17092015 | Amendment date: 19.03.2021 | Page: 010f02 |
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CPCB Anslysis Report TWeew aman

853

.4"“_'_4.% Central Pollution Contral Board S wguor Frdzm
— : Parivesh Bhawan, Esst Arjun Magar, Delhi-110 032
—— utvdw e, §32 anfa T, faelt 1o 032

Water Laboratory (Wastewster Section) W WOTTITEN (MU @@ A7+

MABL Accreditation: ISOAEC 17025:2017, Certificate Me: TC-TTL

5.Mo Sample Code Sample Mo, MHy-N O & Grease cré’
i1 CD-10 THET oT
14 RUD -9 1663 23
15. RDD -4 1645 06 - .
. SHAZ %12 . 154 :
1. MRS 1674 n P -
1. BRW-4 1675 14 i
19, BHRW-5 1677 . : BOL
- TSHAS 1678 - . BOL
21, AC-5 1679 . . BOL
2. BRW -7 1681 [ 5
2. SHA.8 1684 [ F -
24. AC-7 1688 o7 = =
75, SHA1D 1659 - BOL -
6. BRW-09 1650 - BOL -
. AC 09 1691 - BOL

Pote : All e comcantrations are expresed in mgfl axcept pH & conducivity in jom (@ 255 . s - Bea & aftfs o sl faelt Ja el mg ¥

Statement :

s

1. The results refate only 10 the samples tested, WO 5 & g =5 & 24 1)

% The report shall not be reproduced except in full withcut approval of the liboratory Pt & i wemar i aiRe I e e o wRg i A
3 O & Test methods are mentianed on back side of this repor: ¥ 28 1= T wiw fafiy e i aia & Ry g @)

4 Samples will be recained only for ane week after receip: of Report. 1S e wl g i ar T e o s ae e v o
N 8 P L P! T
(Vijmy Lamm) - (5. M BN DriC

rﬁﬂf‘—' i Supervisor & Reviewer DK Water Lab
DOC: CB/CL/QR/7A/WWL-03 | IsueNo 01 | Amendment Ne: 04 [ Issue Date: 17092015 | Amendment date: 19.00.2021 | Page02of02 |
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B. WATER LABORATORY

Products/ Specific Tests | Test Method / Standard against | Range of Testing/ Limit of | Uncertainty of Measurement
5. | Material of Performed which tests are performed Detection
No. | test
b. | Waste Water | Conductivity APHA 2510 -B, 23"Ed. 2017 1-40,000 umhos/cm 1404 + 18,17 pmhos/cm
Total Suspended | APHA 2540 D, 237Ed, 2017 10— 15,000 mg/] 197+ 18.76 me/l
solids
Total Solids APHA 2540 B, 23%Ed, 2017 10 — 20,000 mg/] 581 £ 9.22mp/l
Total Dissolved | APHA 2540 C, 23%Ed. 2017 10 -1,00,000 mg/ 762 = 15 mg/|
Solids
Chemical APHA 5220 B, 23" Ed. 2017. 05 — 90,000 mg/l 244.3 = 9.5 mg/l
Oxygen
 Demand ._ N
Bio —chemical | APHA 5210 B, 23"Ed. 2017, 4500 | 01 - 60,000 mg/] 166.8 = 14.3] mg/l
Oniygen OC, (5 days at 20°C), 1S-3025 pant
Demand 44:1993, BOD (3 Days at 27%C). I
Oil & Grease APHA 5520 B, 23"Ed, 2017 5 -200 mg/| 21.14+ 5.28 mg/l
Phosphate — P | APHA 4500 — PD, 23¥Ed. 2017. [ 0.05— 10 mg/] 0.209 + 0.023 mg/l
Chloride APHA 4500 - C1 B, 23" Ed. 2017. [ 5 - 2000 mg/| 100 + 8.2 mg/l
pH APHA 4500 H - B, 237Ed. 2017 [ 2-14 7.0+ 0.1
NH,;-N APHA 4500 NH; - B&C, 27Ed. | 1-100 mg 782+ 3.9 mgl
2017
Cr® APHA 3500 Cr—B,23Ed. 2017 | 0.1- 10 mg/l 0.283 = 0.03 mg/l

236
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e Central Pollution E‘ullrﬁgﬁmwm?iﬂ'
E —_— Parivesh Bhawan, East Arjun Nagar, Delhi-110 032
w ufvae yam, §2 a7, feeft-no 03z
EI;_EB Water Laboratory (Wastewater Section) ST WOTRITC (Snafie sy JuTm)

Analysis Report fEoioor amam

| 5. No | Sample Code | Sample No. | NOwN | NO:N TEN N Phenol | Sulphide
8. NR31 1673 - | epL<co : . K
0, MR35 1674 _ = 2 : = PR
. BR44 1675 3 : 16 :
12. BR4-1 1676 3.5 | BDL<0.01
13. BRW -6 1680 ; = : BDL<0.5 - =
14, SHA-T 1681 = : E BDL<0.5 . -
15. AC-6 1682 : . . BDL<0.5 .
16. BRW-7 1683 - : o7 . 0.8
1. SHAS 1684 : : a5 = BOL<0.1
18. AC-T 1685 - : 08 g BDL<0.1
19, AC-8 1686 - . - . - 40
20 BRWE 1687 . 3 - - . 6.0
21 SHAS 1688 - : - | = T

Mate: Al the concertrations are expressed in mg/ except pH & SAR in Ratio . site: divg & sfafsa i aem fad T am s §
Statement:
FU-

1. The results relate anly to the mp{nmmuﬁmﬂﬁaﬁﬁmmﬁmﬁﬂtl

2. The repert shall not be reproduced except in full without approval I:rflhelal:-uﬁ e & e w3 argeisa & B s ) Wil T @t ared
3. BDL & Test methads are mentioned on back side of this report. 91 51 e & o A g m

4, Samples will be retained only for e week after receipt of Report. mﬂﬁtmﬁﬁmwmﬁﬂmmml
ishst /f,_,l../v/ o ’-'-'-*ﬁaﬁﬁuu
uﬁ%ﬁ. [S.M.Bilal) {Dr K. Ranganathan

& Reviewer D.H Water Lab
[mc;cm:uqmmu-u; [issue Mo: 01 | Amendment Noc 04 | Issue Date: 17.09.2015 | Amendment date: 19.03.2021 | Page: 02 0f 02|
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amt
Dl N Central Pollation cﬂt.ﬂémmﬁﬁl arg a
;__.! Parivesh Bhawan, East Arjun Nagsr, Delhi-110 031
lw ufyd vam, §3 anfr o, el 03z :
Water Laboratory (Wastewster Section) Gy Sraeraiven (arafine e AW
CPCB Analysis Report faeehyw smem
Source of sample: Drain/STR/ETPOther Fmad s A e : ETPE. Repart WNo: SR § | WWL/SEP/169/23
Samgles collected by T T 2 918 & 79 :  Sh. Narendra Sharma &Team. Issue Diate ] 44 1 - 08/11/2023
Date & time of sample Collection T Rl 22 i od amm ¢ 25/00/2023. LIS < WATER/WW/2324/SR0ODOTE
Date & time of sample receipt 4 Wil =1 ffE od w0 : 27/09/2023
Period of sample anatyss T & Tagem =1 amfi : 27" Sep to 30™ Oct 23.
Sample registration no. & date T B Oultem &, v B T 16/ Water/WW-34/23.
Test method reference Ty &7 =1 wi] . APHA/BIS, T Y
Report sent to (Name & Division) S S 2 T (@9 08 wam . R. D, Chandigarh,
5. Mo | Sample Code | Sample No. | SAR | MILSS | MLVSS | NOy-N HO:-M FO5 | Fluoride | SOy~
1. A 51 1658 1.2 = - . = = K, =
2 N A S-10 1659 : 3992 | 2293 a . n = | »
3 € D1 1660 RS L = 37 | BDL<0.01 - R -
4, RDD-1 1664 - - - E BOL<0.01 ! - - -
5. AC-1 1668 - . . - S 908 : _
B. BRW-2 1669 - . " 1.2 - 700 32 186
7. SHA-3 1670 - - > 5.7 - 528 14.0 A
8 AC-2 %M | - . - | 96 . 468 ER 02 |

Note: All the concentrations are expressed in mg/ except pH & SAR in Ratio. ie A& sRfE i sm Pl A= g |

Statement
E- 2 e

1. The results relate onby o the samples tested. TR 3 die Mg e & Wit §1

1Thempurt:hﬂdlnz:ih}-rerepmducedexepthhllﬁﬂmﬂappl'waln!theld:rmatu]r_ o2 o ifefie et & rta & B S @1 wias i T =1 = |

3 BOL & Test methads are menticned on back side of this report. 8 21 T T oifam i amem & o § Ko me _

4. Sampies will be retained only for one week after receipt of Report. HliiA siFey S §H & a1 Wﬁﬁﬁ%ﬁﬂ@mﬂﬁmﬂt
L] E -

YR S (5. M.8llal) /:f.JL*\/*" (Dr.X. Ranganathan) /'

Analyst Supervisor & Reviewer D.H. Water Lab

[mmcw;ﬁm-ﬂ | lssue No: 01 |An|ﬂdmmtm=m ) Agape Date: 17.09.2015 ]Aﬂnﬁmntd:u:'l!lulﬂﬂ | Page: 01 of D2 | F 291
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FOLLUTION CONTROL EOARD
weEer Frer ok

= iy

T

CPCB

)

ofp F7
Py
(e

e

Parivesh Bhawan, East Arjun Nagar, Dethi-110032
T W, gl s s, Be110032
BIO-SCIENCE LABORATORY/ 34-fram wemman

Micrabinlogical Analysis Report a5 4 Rvdver Ruie
1. Report no. & issue datel I 9. oF st =9 £ B

2. Name of the project! 9ftdt=ar o1 =

3. Sample matrix’ T AfEwr

4. Date & time of sample collection/
AT g w4 6 T vd mEm

5. Samples callecled by/ 79AT wwiT s oy a7 aw

6. Dale & time of sample recsipt! TH=T WSy i % o8 aag
7. Date of sample analysis/ 3T fedeor S 2y
B. Sample registration no. & date/ T[T Sefmror W, of R

3. Test method reference/ T=f@a #re T2y
10. Report sent o {Name & Address)/

Rt 9T fe S A e (A o e

BioMdicro/8s, 16.10.2023
Hon'ble NGT matter

Waste Wader

2508 2023 s Yo !
Sh. Marendra Eril+rma Hﬂ@ j'[l'.':'J

27.09.2023 02:00, PM
ro02023 W& o
Bia/T6/MBID6I2023, 27.09:2035
APHA 23rd Edition, 2017

RO, Chandizarh

' Analyeiz Results! Bwdwry ofimms
e Facal | ]
. : Todal Coliferm | Feeal Caliform | Enferococcus E. cofl
5 H.ﬂ- Sampling lecation L;:C;:: NP0 MPNA DB Ermmﬂﬂ BN 00m| MPNMBO0mI
e bz w7 Fhawld | e st m: ™ | T S =t
mntmrmurmwlmrmwﬂnm rardresTy 1 Qe TR TR 100vATE
2 AT 00
1, MAZ=4 ME-4418 =1.H <1.8 - - =
. CO-4 ME-444 FIXAOE 24x10" -
a. RQD-3 MB-445# =18 =1.4 - -
4 | RUD-4 | MB-445 14X1¢° 55X107 = =
5, BR4-3 | ME-247# 20 <1.B - - —~
LR | MB48 | 11x10° | qaxege & - =
Statement) Sravor
1. Tha meuts rdatg-only to the samples tested, 7 6w e gl fRr oy st ok #
2 T rapad shall not De fegroduced, willwis the wiitten aopeoal of Ishariany. | ETET & TofE e W R T dy st it /e
3418 MPNAD rdicalgs Fat the probakibiy of presancs of colform i he-sampla & sem. 1< B i ol Frefrfes $ie e b w8
I;'\"S}E' FAae & A oy e e f
{3" q Tha aempls will b ferbiired for difes st roem Bhe dabe of issue of Shis fesl e pordt Ao i & o s o By o e T=TF 7% Hejt o1 @l

TEIT ATFHI

5 & Chiorine: wag detécted i e samples sest & S48 8 )

: et -J."-.-"-_-I:-L m 23

Cp TR\ oY EE el wfio*
'.,;l,ﬂl't -.,'L\“h,
A t ﬁ‘% Supervisor, Reviewer & Authorlzed Signatary DH Bio-Science Lab
{Dr. Annu Goel) e, Tt v aftee e AP WE, A7 vt
(0. Yashpal Yadav) {Or. Z. Changsan)
[1[=8 Tssue Na.; Amaiicmant Mo, | issis Dute: | Amendesniale: | Fage
CEATLADRIT. L | [ a5 27.03.2014 2005, 3082 Ml
Nt arh 939+ ‘ W R e ot s 1292
| R e | i o8 27.00.2014 | 20.05.2002 o m m
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— CENTRAL POLLUTION CONTROL BOARD
W Parivesh Bhawan, East Arjun Nagar, Delhi-110 032

INSTRUMENTAION LABORATORY
AODX Analysiz Report

I: Report no, & issue date : 2R/AON2023, Dt 07112023
2. Name of the praject : NGT Matter
i F Sample matrix : Wastewater
4. Date & time of sample collection : 25.00.2023
Samples collected by : MNarender Sharma, Amit Kumar Sagar, Shubham
. Date & time of sample receipt : 27.00.2023; 02:53 PM
7. Date of sampie analysis ; 07112023
-3 Sample registration no. & date s INSTR/AOX2IZ4/SROMHIS
9. Sampling plan reference : HIL
10, Test method reference : USEPA 1650C
11, Report sent to (Name & Address) : RI} Chandigarh
S.No. ‘Sample Code AQX as CT (ppm)
L. CD-9 13.177
z NAS-D 18.544

DL: 005 ppm, (BIHL — Below Dhelection Limit)

Statement:
. The results relate only to the samples tested.
2. The report shall not be reproduced except in full, without the written approval of the laboratory.
3. Sample will be retained for 30 days from the date of issue of Test Reparl,

o o
M«v“* w k- P i
Dr. 2 Kharayat

Dr. Maneesh N Dr. K.Ranganathan293
Analyst Supervisor& Reviewer D.H. Instrumeniation Laboratory



P ot CENTRAL PﬂLLU?%DﬁTRDL BOARD
e, Parivesh Bhawan, EasP&¥a Nagar, Delhi-110032
w INSTRUMENTATION LABORATORY
Metal eqort
cCPCB
i, | Place of Aralysis | [nstramentation Laboratory
| 2. | Report No, & [ssue Date + | IL/HMACP-OES/1261; 10.10.2023
3. | Report senl b (Mame, Mobile ne. & Address -El-flﬂdlﬂhﬂ']_ ;| RO Chandigarh
4, | Test Method Reference ' APHA, 3120-B, 23rd Ed. 2017
5, gtm'n.ple condition (please describe, if not as per As per p i
procedurs )
. | Sample Matris © | Wastewater
7. | Date & Time of Sample Collection 25.(9.2023 & 26.09.2023
8. | Samples Collected by Sh. Marendra Sharma, Sh. Amit Kumar Sagar &
Sh. Shubham
9. | Date & Time of Sample Receipt 27.09.2023
10, | Sample Registration No. & Date INSTRAIM/2324/5 RO0073; 27.09.2023
11, | Date of Sample Analysis 06, 10,2023
12. | Sampling Plan Reference H | WOT Matter
C C F Mn Ni Ph Zn
=1 Sample i ta " 1 n ¢
Ne | Code | (mg'L) | (mg/Ly | (mg/L) | (mg/L) | (mg/L) | (mg/L) | (mg'L) | {(mg/L) | (mg/L} | mg/L)
. | NAS-3 BDL BDL BDL 0014 BDL 0.107 0.010 BOL BDL BDL
Z. | cDh3 BDL BDL BDL D016 | BDL 113 | 0,131 BOL BOL 0.015%
i. | RUD-3 | BDL BOL BDL | 0024 | BDL 3624 | @379 | 0011 | 0019 | 0.186
4. | RDD2 | BDL RDL BDL 0.01% BDL | 0.24} 0.019 BDL BOL BDL
i | NRI2 BDL BDL BOL 0.010 | BDL 0.877 0.133 BOL BDL 0.044
6. HR4-2 BDL BDL Bl ri'i"qi'z_ ~ BDL 0.430 . 105 BOL BDL BOL
7. | BRW-3 | BDL BDL BOL 0.023 | 0078 | 0217 | 0078 | @172 BDL | 0.016
§, | SHA-4 | BDL BOL BOL DOl | 0010 | 0507 | 0157 | 0056 BOL BOL
9 AC3 BDL BDL BDL 0.005 BDL 0248 | 0,140 BOL BOL | 0.055
BDL: Below Dedection Limit
Detection Limit -Wastewater (pg/L)-: As-14.6, Cd-1.42, Co-1.61, Cr-3,32, Cu-5.85, Fe-1.94, Mn-0,99, Ni-4,88, Pb-6.32 & Zn-10.55
Statement:
1. The Reswles related only g the samples tested ns received.
2. Therepart shall not be reprodeced except in il withost the written spproval of the Laboratary.
3, The paﬂ,m:l_:fij under the scope of NMABL accreditation, 1500-170252(H7 {Ceniieare Mo TC-F7231
4, Samphes will be retained for 30 days frivm the dale of e of Tes Repol
W g
¢ g
L 2 Jie[23

MANEESH N

Analyst

. YOGITA KHAHAYAT

Superviser & Reviewer

Dir. K. RBANGANATHAN

D H Instrumentation Lab

|"nm:-, CROCL/OQRT.AIL-S

Issme No,-05 5 m@ﬁ‘hﬁ Mip-05

Issue Dates 08,02,2020

]
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SN, CENTRAL POLLUTION CONTROL BOARD

g____} Parivesh Bhawan, East Arjun Nagar, Delhi-110032
e = INSTRUMENTATION LABORATORY
m Mercury Analysis Report
EF El TL-TTZY
1. | Place of analysis B : | Instrumentation Laboratory
2. | Report No. & lssue Date - | ILHM/AAS-134: 11.10.2023
3 | Beport sent to _
T | (Name, Mobile no. & Address of Indenter) B-H, RE Chandigarh
g | Tess Methiad safarancs . | APHA, 3112-B, 23rd Ed. 2017
T_ﬁa_nﬂz'éﬁj_iﬁéﬁ i
| {please describe. if not as per procedure) A% pes. praeede
6. | Sample II'IEL!'I'I. o | W astewater
7. | Date & Time of sample collection 26.09.2023
8. | Samples collected by _ Sh. Narendra Sharma, Sh. Amit Kumar Sagar & ) N
Sh. Shubham f
: 9, | Date & Time of sample I“-E'E'E_I'Ft | 27092023
10, | Sample Registration No. & Eﬂ_tr: : | INSTR/HGZ324/SRODO0S; 27.09.2023
HLg Drate of sample analysis B S| 10og 2023 o
| 12, | Sampling Plan reference t | NGT Matter -
Total Mercury
5. No. Sample Code Concentration
(/L)
) BEW-4 BLL
2, SHA-S BDL
A AT B

Note: BDL — Rekwy [tection Limin
Alinimum Detection Limit — 070 e/l

Stute

[ report shall not be repriduced except in full, without the writien approval af the Laboratory.
Sample will be refained for 30 days From the date of Tssue of Test Repont

ment:
. The resulis rebsie onty to the samples resied,
2,
3,
4. The pasameter is under the scope of MABL accreditation, 150-17025:2017 (Cenificate No. TC-7721)

& i3] 23
(D, LN, GUPTA| (B.K. JENA) (Dr. K. RANGANATHAN)
Analyst Supervi@d ® Reviewer ILH. Instrumentation La295
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Central Pollution E‘-qlrg Sﬁd i wgor P ard

Parivesh Bhawas, East Arjun Magar, Delhi-110 832
. whedwn waw, §v ordfr T, felt-10 032 :
Water Laboratery (Wastewater Section) Sel WGNTRTEn (araf¥re e amgumm

Analysis Repert Fmsham aram
NABL Accreditation: ISO/TEC 17025:2017, Certificate No: TC-T723

GCPCB

Seurce of sample: Drain/STR/ETP Other H7 330a & 44 4 &ram

t TR Feport Mo, HTETH - WWLOCT/178/2023
Samples collncted by T THIR 99 418 @ AW t S, Marandar Sharme & Team. laswe e 08 o3 98 P : o1 r20n
Diate: & time of sample Collection 12 Te=taTm o8 fife ol gon ; eB/e 203 LIS . WATERWW/Z324/5R 00080
Diate & time of serrple recsps T TR 98 Fifty o wpg t 10/10/2023.
Feriod of sample analysis T § Trefm =1 amf i 10® to 317 Oct 23,
Sample registratian no. & date T3 71 diltere | @ fofy tTTEWaten WW-T1(200/23,
Test methad refarence Tiam Rl am &g t APHA/IS, i
Report sent bo (Name & Division) HTE S50 e @m o -t t RD Chandigarh
5.Mo | Sample Code Sample M. pH oD BOD TS oS Ol & Grease

1. FPI-1 17 1 ITeT | 14300 | 37537 | aT72

2, FPI-Z 1782 T 3154 1567 24 | e [T
T BDH -2 1784 BS 154 a1 n A7E a0l

4. BDH 175 73 7168 3150 | 2307 | 1878 a7

5. 5JD-1 1786 &1 45T 2450 22 2220 a7

. 5iD-2 1787 6.1 7] a3z nOL 76 BOL

T. 1TW 1788 49 2543 140 144 564 BOL

B 1TWz e 76 152 a5 BOL &2 RO

9, AMD-1 1750 48 2261 as7 s 184 BOL

T AMD-2 173 6.8 118 43 B, 25 BDL

Mote All the concentrations are sxpressed in ma/ excepl pH & conductivity in psfom (@ 258°C, S dra s i-lﬁi'ﬁﬁmﬁ'ﬂﬁrrﬂﬂmﬁ_ﬂmﬂﬁf;
Statement: W

1. The results rélate only Lo the samples tested SRom Sae &l me =] @ dfia d

2 The raport shall not be reprodued sxcept in ful without sppeoval of the labarasary 0 i & e wdmere & arpiem & fe somn & wiref T S At
| nmﬁmsmmmmmmﬂtﬂﬁm.iﬁwﬁmgmﬁﬁﬂmw#r

4. Samples will ye retained one waek Bfter receipt of Repart, il 1 % A e O Ty A e W . >n|23
"qu {Wijay Laoemi) {5, M.Bilal} {Dw . Ranganathan)
Analyst 5 & Revirwer .H. Water Lah

| DOC: CB/CL/QR/T.8/WWL- 03 | Issue No: 01 | Amendment No: 04 |m;‘:m 17.092015 | Amendment date : 19.03.2021 | Page:01of01 | 296




853

B. WATER LABORATORY
Products/ Specific Tesis | Test Method / Standard against | Range of Testing/ Limit of | Uncertainty of Measurement
rﬁ; Materisl of | Performed which tests are performed Detection
o, | fest
b. | Waste Water | Conductivity | APHA 2510 - B, 239Ed, 2017 | 1-40,000 umhosicm 1404 + 18.17 pmhos/em
Total Suspended | APHA 2540 D, 237Ed. 2017 10— 15,000 mg/1 197 + 18.76 mgfl
solid=
Total Solids APHA 1540 B, 237Ed. 2017 10— 20,000 mg/l S81 + 9.22mpl
Total Dissolved | APHA 2540 C, 237Ed. 2017 10 -1,00,000 mg/| 762+ 15 mg/l
Solids
Chemical APHA 5220 B, 23Ed. 2017, 05 — 90,000 mg/| 2448+ 9.5 mg
Crveen
Diemand _
Bio - chemical | APHA 5210 B, 23%Ed. 2017, 4500 | 01 — 60,000 mg/l 1668+ 1431 mg/l
Cixygen OC, (5 days at 20°C), 15-3025 part
Demand 44:1993, BOD (3 Davs at 27°C). -
il & Greass APHA 5520 B, 23“Ed. 2017 5 200 mg/| 2114+ 538 mg/]
Phosphate - P | APHA 4500 - PD, 23"Ed. 2017, 0.05 = 10 mg/1 0,209 + 0,023 mg/]
Chiloride APHA 4500 - CI B, 23" Ed. 2017. | 5 - 2000 mg/| 100 £ 8.2 ma/l
pH APHA 4500 H*- B, 23Ed_ 2017 | 2-14 7.0+ 0.1
NH:=-N ﬁm 4500 NH; - B&C, Z3"Ed. | 1-100 mg/] 78.2% 3.9 mg/l
ol
Cre APHA 3500 Cr- B, Z3"Ed. 2017 | 0.1- 10 mp1__ 0.283 £ 0.03 mg/|

244
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Central Pollution Euuu%i &y ugum Priso A
Parivesh Bhawan, East Arjun Nagar, Delhi-110 032

ufydw vaa, $v sl T, feelt-1i0 032
Water Laboratory (Wasiewater Section) e WG (TR S AW

Analysis Report W
Saurce of sample: Drain/STP/ETP/Other 37,0 A Q8 A yag ET.P. Report No. : I 8 WWL/OCT/178/23
Samples collected by 77 UHiH 73 @ @1 0 Sh. Marendra Sharma & Team. |ssuse Date ORI 4 @1 [9 : 3171002023
Date & time of sample Collection 53 taefwTm @1 fafi os o 08/10/2023. LIMS : WATER/WW,/2324/SRO0088
Cate & time of sample receipy o Wit o ffi o 10/10/2023
Period of sample analysis T % Rydmm 21 agf 10™ to 31 Oct 23
Sampile registration no. & date THA i deiiman 4 ud fif 178/ Water/WW-11(20)/23,
Teat methad reference Tiayr Ry =7 genf APHA/BIS, T AT
Repart sent to (Mame & Division) 2R 14 1 7 =79 o= 7 R D. Chandigarh,
m Sample Code Sample Mo, Cotor MLSS MLVSS
| 1. FPI-1 178 BOL-0S

2. FPI-2 a2 BOL<0%

1. FPI3 1783 16655 9533

4 BDH-E 1784 BOL<0S

5. BiDH-1 1785 BOL<0S

6. D1 1786 RONL <i¥S

7. 5102 e BOL<05 - -

8 ITW-1 1788 BDL<05 -

5 ITW2 1788 .IEIL-l-ﬁ

10 AMD-1 1730 BOL <05 5 F

'TH A M D-2 17 BOL 05 = ‘ E

Note: Al the concentrations are expressed in mayl except pH & color in color unit, 1E: the & aififoe il wivm Pyl d orwredt ag 81

Statement TR

1. The results relate anly to the samples tested, RO 3 i 70 T & Hafa &

2 The report shall not be reproduced except in full without approval of the laboratory.
3. BOL & Test methods are mentioned on back side of this report. 31 &) Ue Td Tiem
4. Samples will be retained anly for one week after receipt of

wiaiy
Analyst

[ DOC: CB/CL/QR/T.S/WWL-03 | issue No: 01 | Amendment No: 04 _|yeue Date: 17.08.2015 | Amendment date : 19.03.2021 | Page: 01 of 01 |

Frdie & sl WErTE % aFEiE & fae mE Bt uiaeha A & At )
S & S AR ME

Ha AT S B & W A Y U T A o e T e

A

{5.M.Bilal)
Supervisor & Reviewer

k. P——T 5w
(Dr.K. Ranganathan)
D.H. Water Lab
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Annexure-HR11

Major Sources of contributing Water pollution in River Markanda and its

Tributaries:-

Site Photographs

S.NO Name of Drain BOD Flow Pollution (BOD)
(mg/L) | (In Load
MLD) contributing in
the River
(Kg/Day)
1. Jattan Walla Nallah | 380 12.50 4750
carrying the untreated
domestic effluent
generating from Kala Amb
area of State of Haryana
and Himachal Pradesh
both and Industrial
effluent generating from
industries located in Kala
Amb area of Himachal
Pradesh and  further
merging into River
Markanda at Village Dera,
Haryana at adjoining
border area of both of the
States
2. Salani Khadd Rivulet, Kala | 111 HPSPCB asserted
Amb, HP that 12 monthly
flow
measurement
not carried out to
derive  average
flow.
However, Real
time online flow
and water
quality
measurement
system proposed
by Jal Shakti
Vibhag at
interstate border
and the proposal
is under process.
3. Rampur Jattan drain near | 56 HPSPCB asserted
Radha Swami that 12 monthly
SatsangBhawan, Kala Amb flow
area of HP measurement
not carried out to
derive  average
flow.
4. Drain adjoining to 567 HPSPCB asserted

M/sVashisth Chemicals,
Kala Amb carrying
effluent from Kala Amb
area of HP

that 12 monthly
flow
measurement
not carried out to
derive  average
flow.

246

299



Drain carrying domestic
effluent of Officer Colony,
Kala Amb, Haryana

325

0.60

1r

L

=]

s TR e e

LS

Drain carrying domestic
effluent of Navjot
Colony,kalaAmb Haryana

268

0.54

144.72

Drain carrying domestic
effluent of Gadauli Village
Drain and further merging
into River Markanda at
Gadauli Village, Ambala,
Haryana

65

091

59.15

Combined Drains carrying
domestic effluent from
Village Malikpur,
Kurukshetra before
merging into River
Markanda

(Drain no. 1& 2)

92

0.2

18.4
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Drain carrying domestic
effluent from Village
Jhansa, Kurukshetra
before merging into River
Markanda

102

0.45

10.

Cunnette Drain carrying
domestic and Industrial
effluent of Ambala Cantt.
(after merging with
mahesh Nagar link drain)
before merging into River
Tangrinear Mahesh Nagar,
Ambala Sadar

199

85

16915

11.

River Tangri carrying
Shahpur Drain
,Machhonda Drain & Jodha
Nallah generating from
urban area of Ambala
towns and exiting the
State of Punjab and
further merging into River
Markanda.

11

93

1023

L GPS Map Camera
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857

Sampling Location- Salani Khad Near Bridge NH7 Moginand Kala Amb

Annexure-HP22

Year |2023 Parameters

Sr No Month pH DO (mg/l1) BOD (mg/l) | TC (MPN/100 ml) |Class of Water
1 [January 7.87 8.7 2.8 920 C
2 [February 7.42 8.3 2.8 920 c
3 [March 8.08 7.9 2.6 920 C
4 |April 7.98 7.6 2.4 350 B
5 |May Source Dried
6 [June Source Dried
7 [July 7.41 7.2 2.1 540 C
8 |August 8.38 7.4 2.2 280 B
9 |September 8.02 7.5 1.7 220 B
10 |October 8.14 7.7 1.7 350 B
11 |November 7.84 7.8 1.5 220 B
12 |December 7.83 7.8 1.4 350 B

Year |2022 Parameters

Sr No Month pH DO (mg/l1) BOD (mg/l) | TC (MPN/100 ml) |Class of Water
1 [January 7.89 7.1 13 280 B
2 [February 8.07 6.9 1.3 220 B
3 [March 7.22 7.1 2 220 B
4 |April 7.77 6.7 1.7 350 B
5 |May Source Dried
6 [June Source Dried
7 |July 7.92 7.4 2.3 350 B

August 7.82 6.5 2.3 280 B

9 |September 7.86 7.5 1.8 220 B
10 |October 7.76 7.5 2.4 430 B
11 |November 7.94 7.9 2.8 540 C
12 |December 7.76 8.8 2.7 920 c

Year |2021 Parameters

Sr No (Month pH DO (mg/l1) BOD (mg/l) | TC (MPN/100 ml) |Class of Water
1 [January 7.6 8.2 2 210 B
2 [February 7.82 8.2 1 94 B
3 [March 7.53 7.1 1.9 170 B
4 |April 7.7 7.1 2.1 220 B
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5 |May Source Dried
6 |[June 7.8 7.2 1.8 170 B
7 |July 7.29 7.1 3.8 280 B
8 |August 7.82 7.2 2.2 170 B
9 |September 7.86 7.3 1.2 280 B
10 [October 7.72 7.5 1.3 220 B
11 |November 7.82 7.4 1.3 130 B
12 |December 7.99 7.3 1.4 280 B

Year 2020 Parameters

Sr No Month pH DO (mg/l) BOD (mg/l) | TC(MPN/100 ml) | Class of Water
1 [January 7.58 8.2 0.7 46 A
2 [February 7.23 8 0.8 41 A
3 [March 7.09 8.1 0.9 43 A
4 |April 7.62 7.9 0.5 38 A
5 [May 7.67 8 0.6 39 A
6 |[June 7.76 7.8 1 40 A
7 |July 7.51 7.5 0.6 38 A
8 |August 7.76 7 1.7 170 B
9 |September 7.48 6.5 1.2 170 B
10 [October 7.57 6.4 14 170 B
11 |November 7.65 6.2 1.8 140 B
12 |December 7.87 6.8 2.4 170 B

Year 2019 Parameters

Sr No Month pH DO (mg/l) BOD (mg/l) | TC (MPN/100 ml) |Class of Water
1 [January 8.02 8.5 1.5 41 A
2 |[February 7.99 7.8 1.3 63 B
3 [March 8.11 8.9 0.7 46 A
4 |April 8.2 7.8 0.8 58 B
5 |May Source dried
6 [June Source dried
7  |uly Source dried
8 |August 7.72 6.5 0.6 120 B
9 |September 7.65 6.5 0.6 47 A
10 [October 7.24 8 0.5 43 A
11 |November 7.6 8.5 0.8 39 A
12 |December 6.96 7 0.6 33 A
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JQTETIT
EXTRAORDINARY
AT [I—ETE 3—39-97< (i)
PART II—Section 3—Sub-section (i)

T | THfaa
PUBLISHED BY AUTHORITY

. 442] 7 Reft, AT, ST 6, 2021/5Ta 15, 1943
No. 442] NEW DELHI, FRIDAY, AUGUST 6, 2021/SHRAVANA 15, 1943

AT, F 3R TAGTY TRAAT HATad
CIEECEL

7% faeet), 6 arrEd, 2021

qraL[. 541(s1).—Tel, FauT g FEe sratq aAtawer (Fven) "@erad e, 2020 9wd
AT o TATE, A9 3T TG TREAT G T § A=A JeaT 9L A, 44(3), a0 23 a1,
2020 #¥ STfE=ET T qAtaw (Fwewn) e, 1986, % 7w 5 & Iufaaw (3) F o7t F9m sraerrgEr
TTEA % TSI, FATITT | Fhiora e 1w o, o asft safaFaat & s 39 g yartad g i
AT g 39 arirE 7 SrEer 3Fq AfIg=aT § siqtace o= it Tfagi S=ar i Iusy w1 &5 TS o,
TS o T s7ater & AT e i g2 A= e U T,

ST qated SATEg=aT | siqtase T & Iiaar 23 Sasr, 2020 FT ST &l Iqee FT &

TE off;
ST, TATET ATIEAAT F TTAScaT § THT SATFaTT ST TULTHRAT & VT AT 37T TATAT 1 Fi T
AT g1 989 =9 7 3= & @,

qd:, AT, ST TR, A0 (§2e0) fFaw, 1986 & Faw 5 & Iufa=w (3) & &1 9feq
TATATT (FTEAT) ATeIT=aH, 1986 FT 29 T &RT 6 ¥ €T 25 FET Y& ATFTAT FHT TIRT Fd gU
T (Fer) W, 1986 T Si¥ Heed Fe & fow Mefertead Faw aardr &, T4 -

1. "fer AT 3 WS- (1) = R w6 Stem arm qiEor (Fwen) e "o Fem, 2021 g
(2) T TISTIT § ek TRTE ol I | UF T o T T gl

4359 G1/2021 1)
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2. agTaYer (F¥eAvr) e, 1986 Fit sg=T-1 #§ FHiE 73 3% 399 gaferd gttt & v+ uw Aefertea

#. H. TN e EIEED

1 2 3 4

“731 | T FAT AR fAHi | %, afgEr aeet

(AT feFe) THERET % form HfT e (foe $iw e
T T GIEh? [Hehum / et )
(i) srfFa e
fro= 6.0 -8.5
AT (3 famr 27 f=Hft 30
HfeaTa)
CIETEA] 250
Hroeoe 100
et 37 e 10
ERNEECCIECED 100
S - g qLTerr 100% ¥ gt 96 =2l F a1g 90% Tt
#T Saestifaar

(EISIAS R BEICEE
e 0.1
HHSTEATT 0.12
S TATSA T FARSE 0.9
B IR ELSIn] 0.2
ot . F =7 H Biehe 5
U . F ®] H qoREe 2
TeTfers T 1
STET 5
AT 3
TA FHIHIH 2
SFTEcIE AT (F6+) | 0.1
ATEATEE (THHTTA =9 ) | 0.1
EICIEE] 0.2
LER 0.01
KE] 0.1
THUIAL 26 ¥ FH (YA T FaT a1 & (7 A1)

(iiii) FEHF F Trer =T

o HEAY ¥ ATy ol FEEd F forw 3 2 Mdea Br

HATAF TATEL, a9 3T TAATY TATT HATAT 0l AT AAT

FLAT. 4(37), ATE 1 AT, 2016 FIT med g |
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WWT&AL’WW 3

o T WU A A srfafar qER e #r AR wom
ST o IR % T86 % Aa9TSdr o7 MagT & Jqar 39
FTE=AT & 92T & (i) ® &7 T 8 S qutawr odt v e
F o =T FT AT 7 aoar ¥ AfAtase #arar |

feoqor o- e & & A A F R gt e F oo e §
~eIEEY 3 ForT S=inT e w1 an] At T Srar § S iy qer A

S e & T [Faga # 7 R grm S s sae i e
AT o forT St fAeaqmeor 1 92T FoRaT ST afeafera 2 |

* S T T TS TH. 6582-1971 3 STHETE AT AT STTUAT |

Ffatag 9 Hiew's w9 § gfuag TrHle I &Y Sarg o2 749
Tgd U uEdHET g fAtgd oy S S nad e ve gy A &
SATAT IThT TaLAT & A LT ATTea/ (AT €7 & &f STt |

3 FATE 3T SN I AR GIT ST Sestie, TS AT

FALTSE, FATLSA I T ITANT FL I 2 |

g, IS ATHH

(FF ®T 97)

EERE: AN THEAT & forw Hitwa goo (Retm /
TAUH 3)

FALT 15

TSI Ufe arey - | 35

EEnER 30

ENIC] 5

T 100

LI CUE RS 1000

STEFATLHIA 200

SIECiC] 100

THEE 2000

T. e F7 T g TR AT A qThE AN 92 @A
5% | ATIF TE1 ZET ATRT

AT TGT 6 [AAT07 AT FETEL RS % TTAIaT § T I+ fory
SR AT HEAT FelT 9% SR T T 39 g raem F I+ g
T HIAFA 3T TSI TET Fi=g a7 B s=9w, gerw 9,
FAATE AT AT AT(AY (AA9HE U gig-arse<t gade) a7 2016 %
Ao 3 % SUHEH (1) F @ 17 % USG9 & ATHT Ga<ATHh AT(AL &
& | AR FRIT STTUAT i ITH 7T 7T Iuarer o orefie T |

[T. 5. F1-15017/12/2018-Ffr=s=g]
AL ITA AT, SFT F=d
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feoqur ;. qor FEm 9a F TSI, SHETer, 90 01, €@ 3, 3U-6T (i) H Hediw w6 AT 844(3) AE
19 q3a<, 1986 | THTIAT [T TT o ¥ ATqT a1 ATILAAT Heqi® a1, 243(3) I
31 9T, 2021 g sifaw =9 & "ertara &= w=m o)

MINISTRY OF ENVIRONMENT, FOREST AND CLIMATE CHANGE
NOTIFICATION
New Delhi, the 6th August, 2021

G.S.R. 541(E).—Whereas, certain draft rules, namely the Environment (Protection) Amendment
Rules, 2020 were published in the Gazette of India, Extraordinary, as required under sub-rule (3) of rule 5
of the Environment (Protection) Rules, 1986, vide notification of the Government of India in the Ministry of
Environment, Forest and Climate Change vide number G.S.R. 44 (E), dated the 23™ January, 2020, inviting
objections and suggestions from all persons likely to be affected thereby within a period of sixty days from
the date on which copies of the Gazette containing the said notification were made available to the public;

And Whereas, copies of the Gazette containing the aforesaid notification were made available to
the public on the 23™ January, 2020;

And Whereas, objections and suggestions received from all persons and stakeholders in response to
the aforesaid notification have been duly considered by the Central Government;

Now, therefore, in exercise of the powers conferred by sections 6 and 25 of the Environment
(Protection) Act, 1986 (29 of 1986) read with sub-rule (3) of rule 5 of the Environment (Protection) Rules,
1986, the Central Government hereby makes the following rules further to amend the Environment
(Protection) Rules, 1986, namely: -

1. Short title and commencement. - (1) These rules may be called the Environment (Protection)
Second Amendment Rules, 2021.

(2) They shall come into force after one year from the date of publication of this notification in the
Official Gazette.

2. In the Environment (Protection) Rules, 1986, in Schedule-1, for serial number 73 and the entries
relating thereto, the following serial number and entries shall be substituted, namely:-

S.No. Industry Parameters Standard
1 2 3 4
Bulk Drug and A. EFFLUENT STANDARDS*
“ Formulation — —
73. (Pharmaceutical) Limiting value for concentration (in

mg/l except for pH and Bio assay)

(i) Compulsory Parameters

pH 6.0 -8.5

BOD (3 days 27°C) 30

COD 250

TSS 100

Oil & Grease 10

Ammonical Nitrogen 100

Bio - Assay Test** 90% Survival of Fish after first 96

hours in 100% effluent
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Wa?rtﬁéaawm 5

(ii) Additional Parameters™

***Benzene 0.1
*** Xylene 0.12
***Methylene Chloride 0.9
***Chlorobenzene 0.2
Phosphates as P 5
Sulphides as S 2
Phenolic Compounds 1
Zinc 5
Copper 3
Total Chromium 2
Hexavalent Chromium (Cr®") 0.1
Cyanide (as HCN) 0.1
Arsenic 0.2
Mercury 0.01
Lead 0.1

Less than 26 (applicable only for

SAR discharge on land)

(iii) Industry connected with CETP

e The discharge norms for industry connected with CETP and of
CETP shall be governed by Ministry of Environment, Forest &
Climate Change notification S.O. 4 (E), dated the 1** January, 2016.

e State Pollution Control Board shall prescribe additional relevant
parameters as given at para A (ii) of this notification as per needs
and discharge potential of member industries and specify the
frequency of monitoring considering the receiving environment
conditions.

Note:
The standards in para A is applicable to all discharges except to CETP.

*Not applicable to industry discharging to CETP, and shall be applicable to
all discharge to land and surface water bodies including use of treated
wastewater for horticulture or irrigation purpose.

** The Bio assay test shall be conducted as per IS : 6582-1971

## Parameters listed as “Additional Parameters” shall be prescribed by
SPCB depending on the process and product and its monitoring frequency
shall be monthly/quarterly as decided by SPCBs

***Limits shall be applicable to industries those are using Benzene,
Xylene, Methylene Chloride, Chlorobenzene.
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B. EMISSION STANDARDS

(Tank farm Vents)
Parameter Limiting value for c30ncentrati0n
(mg/Nm")

Chlorine 15
Hydrochloric acid vapor 35
Ammonia 30
Benzene 5
Toluene 100
Acetonitrile 1000
Dichloromethane 200
Xylene 100
Acetone 2000

C. The total cumulative losses of solvent should not be more than 5%
of the solvent on annual basis from storage inventory

D. Chemical and Biological sludge or any residue, reject, concentrate
generated from wastewater treatment or its management facility at
Industry or CETP catering to industries engaged in manufacturing of]
bulk drug or formulation of Pharmaceuticals, shall be classified as
Hazardous Waste as per the provision of clause 17 of sub-rule (i) of]
rule 3 of the Hazardous and Other Wastes (Management and Trans-
boundary Movement) Rules, 2016 and shall be subject to the

provision made therein.

[F. No. Q-15017/12/2018-CPW]
NARESH PAL GANGWAR, IJt. Secy.

Note : The principle rules were published in the Gazette of India, Extraordinary, Part II, Section 3,
Sub-section (i) vide number S.O. 844(E), dated the 19th November, 1986 and lastly amended vide
notification G.S.R. 243(E), dated the 31* March, 2021.

Uploaded by Dte. of Printing at Government of India Press, Ring Road, Mayapuri, New Delhi-110064
and Published by the Controller of Publications, Delhi-110054.  ALOK KUMAR  Jigtlysined by aioxkumes,
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Item No. 03 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1011/2024

Mr. Islam Applicant
Versus

M/s Symbiosis Pharmaceuticals Pvt Ltd. & Ors. Respondent(s)

Date of hearing: 05.08.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Maitreya, Adv.

ORDER

1. Allegation of the Applicant in this Original Application is that the
Respondent No. 1 and 2 industries owned by the Respondent No. 3 are
causing environmental pollution including water pollution particularly in
Markanda River, as well as air pollution in the Kala Amb region of
Sirmaur District of Himachal Pradesh. The plea of the applicant is that
these units are discharging untreated harmful chemicals, heavy metals
and pharmaceuticals residues which are severely degrading the quality of
river water and contributing to the air pollution in the region. Learned
counsel for the applicant during the course of argument has submitted
that though fine of Rs. 43 lakhs has been imposed upon the Respondent
No. 1 and electricity connection of the Respondent No. 2 has been severed
but these units are illegally operating in complete disregard to the orders

which have been passed against them.

2. The OA raises substantial issue relating to the compliance of

environmental norms.

Annexure-lV
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3. Issue notice to the respondents. Applicant is directed to serve the
respondents and file affidavit of service atleast one week before the next

date of hearing.

4. Another Original Application being Original Application No.
515/2022 Dharamvir Vs. State of Haryana & Anr. relating to the pollution
caused by the factories located at Kala Amb Trilokpur is under

consideration before the Tribunal.

5. Hence, let this OA be listed along with OA No. 515/2022 on

08.11.2024.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

Dr. A. Senthil Vel, EM

August 05, 2024
Original Application No. 1011/2024
AS.
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VAKALATNAMA
BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH, NEW DELHI

Original Application No. 1011/2024

Mr. Islam Applicant
Vs,

M/s Symbiosis Pharmaceuticals Pvt Ltd. & Ors. Respondent

KNOW ALL 1o whom these present shall come that I, Avanish Nath Tripathi, Senior Law
Officer & Divisional Head (Law), do hereby appoint Advocate Mohit Singhal herein after
called Advocate 10 be my Advocate in the above noted case and authorize him:

To act appear and plead in the above noted case in this Court or in any other Cour_l In
which the same be tried or heard and also in the appellate Court including High Court subject
to payment of fees separately for each court by me.

To sign file, verify and present pleadings, appeals, cross-objections or petitions for
executions, review, revision, withdrawal, compromise or other petitions or affidavits or other
documents as may be deemed fiecessary or proper for the prosecution of said case in all its
stages subject to payment of fees for each stage,

To file and ake back documents, to admit and/or deny the documents of opposite party.

To withdraw, or compromise the said case or submit to arbitration any differences or
disputes that may arise touching or in any manner relating to the said case.

To take execution proceedings on paying separate fee.

To deposit, draw and receive money, cheques, cash and grant receipts hereof and to do
all other act and things which may be necessary to be done for the progress and in the course
of the prosecution of the said case,

And 1 the undersigned do hereby agree not 10 hold the Advocate r
result of the said case. The adjournment costs whenever ordered b
Advocate which he shall receive and retain for himself,

And [ the undersigned do hereby agree that in the event of the whole or any part to the

fee agreed by me to be paid to the Advocate remaining unpaid he shall be entitled to withdraw
from the prosecution of the said case unti| the said is paid up. The fee settled is only for the

above case and above Court. | hereby agree that once the fee is paid, 1 will not be entitled for
the refund of the same in any case whatsoever.

esponsible for the
y the Court shall be of the

IN WITNESS WHERE OF | do hereunto set my hand to these presents the contents
of which have been understood by me this 9.3, day of September, 2024.

Accepted subject to the terms of thg fees. N
- \ i Al
/
Cl

Accepted Advocate ient

NEOF2it Sivzcofrcr? 3t A Byrd) | Avanish Nath Tripathi

Advocate
Offlco - 23, Kewat Park, Tagore Marg,
Azadpur, Dothi-110033
Phone - 3911692228, 997161 2342
Email ; singhalmohitiegal@@gmail.com

mmmmmmnmmmwum
AN wewoT Preisror W
Central Poliution Control Board

o T T3 WAy WRYdA AT, W W)
(Wo Environment, Forest & Climate Change, Govt. of India)
RN 7, il srofw T, Rrefi-11002
Parivesh Bhawan, East Arjun Nagar, Delhi-110032
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